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LOK SABHA DEBATES 

LOKSABHA 

FrId.y, December 17, 1nt1AgFllh8yllnll 26, 1921 (SIIICII) 

The Lok Sabha met at Eleven of the Clock 

(MR. SPe.w:R In the Chait) 

OBITUARY REFERENCE 

{English} 

MR. SPEAKER ; Hon. Members, I have to inform the 
House 01 the sad demise 01 one 01 our esteemed Iormer 
colleagues Shrl Krlshan Lal Sharma. 

Shrl Krlshan Lal Sharma _s a Member 01 Elellenth 
and 'TWelfth Lok Sabha lrom 1996 to April 1999 representing 
Outer Deihl Parliamentary Constituency 01 National Capital 
Territory of Deihl. Earlier, he _. a Member of Rajya Sabha 
lrom 1990 to 1996. 

An able Parllamantarlan, Shrl Sharma was membar 
01 various Parliamentary Committees during his tenure 01 
Membership 01 Rajya Sabha and Lok Sabha. He was the 
Chairman of the Committee on Subordinate Legislation from 
1996 to 1999. He took keen Interest In the proceedings of 
the House and made valuable contributions thereto. 

An active social worker, Shrl Sharma was deeply 
InvolVed In the social upllftment programmes for the weaker 
and downtrodden sections of the society. He kept special 
interest In the poverty alleviation programmes In helping the 
harassed and helpless persons. 

A widely travelled person, Shrl Sharma was a member 
of Indian Delegation to InteroParllamentary Union Conference 
to Mauritius. 

As a veteran freedom fighter, Shrl Sharma actIVely 
participated In the Freedom Movement and helped In the 
rellel and rehabilitation work 01 relugees from Pakistan. He 
had also been InvolVed In the Kashmir Movement In 1953 
and Bangladesh Liberation Movement during 1970-71. A 
renowned social worker, Shrl Sharma made valuable contri-
butions during the crises of terrorism In Punjab and Jammu 
& Kashmir. 

Shrl Krlshan Lal Sharma passed away In the early 
hours today In Dr. Ram Manohar Lohla Hospital, New Delhi 
at the age of 74. 

We deeply mourn the loss 01 this Irlend and I am sure 
the House will join me In conveying our condolences to the 
bereaved family. 

The House may now stand In silence lor a short while 
as a mark 01 respect to the memory of the departed soul. 

11.04 hr.. 

The Members then stood In silence for a short while. 

11.05 hr.. 

ORAL ANSWERS TO QUESTIONS 

Border Trade 

+ 
'282. SHRI SAMAR CHOUDHURY ; 

SHRI SAOASHIVRAO OADOBA MANOLIK ; 

Will the Mlnlater of COMMERCE AND 
INDUSTRY be pla .. ad to stata ; 

(a) whether a decillon hu been taken to encou-
raga Bordar Trade between North E .. tam Stat .. and tha 
adjoining countrlas; 

(b) 
wise; 

the positive steps taken In this regard, State-

(c) whether the Govarnment propose to monitor 
the Implementation of this decision; and 

(d) H so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLi MARAN) ; (a) to (d) A Statement Is laid 
on the table of tha Houae. 

Statament ~ .. ' 

(a) Ves, Sir. Government are taking various ItepI 
to encourage border trade between the North Eaatern Stat .. 
and the adjoining countries. 

(b) to (d) Steps taken by the Government lor promotion 
of exports (including Border Trade) from various States In 
the North Eastern region Include, Inter alia, sanction of 
projects lor development of Infrastructure under tha Critical 
Infrastructure Balance scheme, senlng up of Export Promo-
tion Industrial Parka (EDIP), ldentHlcatlon of Land Customs 
Stations for Infrastructure development and opening of 
offices of Commodity Boards. 

Four Export Promotion Industrial Parka have bean 
sanctioned in the States 01 Assam, Meg halaya , Manlpur 
and Nagaland. Other State Governments In tha NE raglon 
have been requested to lurnlsh proposals lor Export Promo-
tion Industrial Park. 

15 Land Customs Stations are functional In the NE 
region for trade with Bangladesh, Myanmar and Bbutan. 

Under Exlm Policy 1996-2002, Export House., Star 
Trading Houses of the NE region are eligible lor additional 
Spacial Import Licences at 1 % of the total turn-over, " 
they source at least 10% of the total export turn-over from 
NE Region. 
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Th.r. Is a provision to racognlH on. Stat. Corpo-

ration In each State as Export House In relaxation of the 
established crlt.rla. 

Th.r. Is provision for .nhanced air-subsidy for exports 
01 pln.apple exported from the airports located In the North 
East I.e., Agartala, Silchar, Guwahatl, Imphal. 

Commodity Boards and Agricultural and Proce8Sed 
Food Producta Export Development Authority (APEDAl ar. 
actively engaged In promoting agrlculturelhortlculturel 
plantation related production and export activities. 

SHRI SAMAR CHOUDHURY : Will the hon. Minister 
let the House know what trades have be.n taking place 
betwe.n Trlpura and Bangladesh States. MeanwhHe,. the 
Information that I have Is that some traders of Bangladesh 
visited Trlpura, and some traders from ~ ra also visited 
Bangladesh. The State Gov.rnm.nt and the Banglad.sh 
Government had some discussions al8O. What Ie the r.sult? 
What steps ar. b.lng taken by the c.ntre to make e .. y 
and smooth, the trade b.twe.n both Banglad.sh and 
Trlpura? 

SHRI MURASOLI MARAN : Sir, w. are taking an the 
steps nec ... ary to Incr.ase both the bord.r and r.gular 
trades. Thirty-seven Land Customs Stations on the 
international borders of India In the North-East have been 
identified. For example, with regard to Bangladesh, there 
are 13 In Assam, 10 In M.ghalaya, 7 In Trlpura; with r.gard 
to Myanmar, th.r. Is on. In Manlpur, on. In Mizoram and 
on. In Arunachal Prad.sh; and with r.gard to Bhutan, there 
are ~ree In Assam. 

Sir, trade In Banglad.sh bord.r, howev.r, do.s not 
take place. Both the .Ides, India and Bangladesh, have 
agreed In the recent trade review talks concluded In Dhaka 
In December, 1998 that the Joint Working  Group shall 
.xamln. various asp.cta 01 bord.r trade and furnish Ita 
recommendations appropriately. This Is the situation. 

Infrastructure for starting trade through anoth.r point In 
Champhal rail s.ctor with regard to Indo-Myanmar In 
Mizoram Is being created. The agreement with Myanmar 
prOVides lor op.nlng 01 trade through any oth.r point .. 
mutually decided. 

SHRI SAMAR CHOUDHURY: Do the hon. Minister 
know that Tripura State Is completely landlocked and 
communication Is mostly abs.nt? Th. goods and other 
commodities which are b.ing produced in Trlpura are mainly 
horticultural products. These are alao not Included In the 
trading  between Bangladesh and Trlpura under the pr •• ent 
arrangementl. Ia It a lact that no arrangem.nt has been 
done by the Central Government? 

SHRI MURASOLI MARAN : Sir, I agree with the hon. 
Member. Not only Trlpura but the entire North-Eastern States 
are In a very critical condition In thEl len.e 98 per cent of 
their borde,.. are with countrl.s Ilk. Bhutan, China, Myanmar 

and Banglad.sh. W. have got the famous Chicken Neck 
contact of only 22 kilometres. So, they are suffering from 
this gsographlcal wedge. 

They have got a lot of natural resourc.a. In fact, w. 
ar. trying to plant rubb.r, coff.. and t.a In tho.. States. 
Splc.s ara alao b.lng .ncouraged to b. planted. Hortlcultur. 

and floriculture can flourish. If rubber Is developed, I am 
told, Trlpura will b.com. anoth.r capital of rubb.r like 
Kottayam. So, w. ar. making all our efforts to Incr .... our 
trade relations with n.lghbourlng countries. Th. critical point 
Is how to croaa the geographical bord.r. That II b.lng looked 
Into. 

SHRI SAMAR CHOUDHURY : Sir, I would like to a.k 

another supplem.ntary. I have only one more supplementary. 

MR. SPEAKER : No, hon. Member, please taka your 
s.at. this Is not the way. PI.as. take your eat. 

SHRI BIJOY HANDIOUE : Mr. Sp.ak.r, Sir, develop-
m.nt and promotion of trade, across the bord.r Ia not only 
an addition but alao an alt.rnativ. to Industrialization which 
cannot b •• ffllctively carried out In a faw hili States of the 
North-East. 

May I know from the hon. Minister whether Gov.rn-
m.nt would propose to Bangladesh to op.n a rout. to a 
landlocked State like Mizoram so that both Bangladesh 
and Mizoram can promote trade inleresls mutually? May I 
also know from the hon. Minister wheth.r the Government 
would cont.mplate reconstructing the Steelw.1I road built 
in the Second World War so that Assam, Arunachal Pradesh 
and Nagaland can promote their trade Intere.ts with 
Myanmar and Ita n.ighbourlng countrle.? 

SHRI MURASOLI MARAN : Th. Gov.rnment of 

Mizoram has propo.ed that the Gov.rnment of India .hould 
allow op.ning of the rMtr trade rul. with Bangladesh lrom 
TlabungID.maglrl in Mizoram to Chlllagong in Banglad.sh 
over Karnaphull river. It has been pointed out by them that 
this river rout. was the traditional trade route for the peopl. 
living in this araa befor. partition. The Mlzoram Governm.nt 
has polnt.d that glng.r produc.d In th.r. can not b. 
exported to Banglad.sh In the ab.enc. of a formal Customs 
point at D.maglrl and non-inclusion 01 Kamaphull river In 
the list 01 authorised wat.rways for trade and transit. At the 
moment, th.re are ony eight river routes authorised under 
the Protocol signed with Banglaclesh under the Inland 
Waterways Agre.ment. 

We unde,..tand the difficulties of that State. We are 
negotiating with the Bangladesh Government. 

Regarding the road-route, It is the concern of the 
Ministry of Surface Transport 

SHRI BUOY HANDIOllE : What about Steelwell road? 
... (Interruptlons). 

MAJ. GEN. (RETO.) B.C. KHANOURI : Sir, although 
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the queatlon pertains to the North-Eut, yet there Is a very 
hnportant area where tremendous potential exists for trade 
with Tibet. The route from Nltl and Mana In Uttranchal 
Pradesh hu been a traditional route with Tibet. But, unfortu-
nately, this has b .. n closed tor various reasons, particularly 
after the 1962 conflict. 

I want to know from the hon. Minister whether he 
would consider examining opening up of this route which Is 
through Nltl and Mana trade route to Tibet for which ,.quut 
from the locals as well as from me have been sent to the 
Ministry as well as to the hon. Prime Minister. 

SHRI MURASOLI MARAN : It has not come to our 
notice. We will definitely have a look Into It. 

DR. NITISH SENGUPTA : Sir, through you, I would 
like to uk from the hon. Minister whether his attention was 
drawn to a Planning Commission study made In the yeer 
1992 which recommended the use of coastal shipping for 
transporting bulk commodities from Haldla to Chlttagong, 
and from Chlttagong to Akhawda by the Bangladesh 
Railways. Akhawda Is only next door to Agartala. They would 
reduce the cost by one-third. That was a very important 
move ... (lnterruptions) 

Sir, I have a second question. I would like to draw the 
attentlon ... (lnterruptiona) 

MR. SPEAKER: You are entitled only to one question, 
not second question, If you have any. 

... (Interruptions) 

DR. NITISH SENGUPTA : Sir, It Is a Part-b only. I 
would like to ask whether his attention Is drawn to the fact 
that through the traditional practice prevailing, the people 
from Manlpur, Mizoram, Nagaland and Arunachal Pradesh 
are able to go into Myanmar up to ten kilometre, and atay 
there for about 48 hours or 72 hours, and the same 
reciprocity to the Myanmarese people Is there. A lot of 
Informal trading Is not accounted for In the national ,tatlstlc,. 

SHRI MURASOLI MARAN : The hon. Member" very 
right. Inland water transport was the prinCipal mode of 
carriage In the North-East prior to Independence. Now, It Is 
not possible. So, fresh Initiatives are taken with Bangladesh 
Government for opening trade through Chlttagonll port. 
We are doing our best and we are talking to them. I think, 
discussions will very soon be resumed. 

SHRI SONTOSH MOHAN OEV : I think the hon. 
Minister knows, the trade between Assam and other States, 
with the toreign countries are mora unofficial and unethical 
than official. The reason Is that the Government of India 
hu not opened the border trade policy untU and" un ... the 
UDF Government cam.. Shrl Chldambaram started opening 
these offices. Now the Minister has said that flftHn offlcu 
have baan op.ned. I would request that there should be an 

In-<iepth study about the areas where more offices should 
be opened and the system should be mora speedier. " I 
want to supply something to Bangaladesh and 1/ I have to 
apply and walt tor fifteen days, there Is no point in doing 
that. In fiva days I can arrange with Customs and send 
the goods and earn money. That Is what Is happening. We 
know this becaus. w. are the elected r.prasentatlv .. from 
that area. When w. send people to the Customs, they uk 
for this formality, that formality, this certllicat., that certl/lcate. 
So, I would like to know whether the hon. Minister wHI 
make the proce .. more easier with the Id.a of .. opping 
these sort of malpractices so that the Government can 
earn more Income and more trade Ia encouraged. Suppoee 
our Cigarette or our soap goes to Bangladesh and there It 
Is sold at 200 per cent higher price. But you will se. from 
the records that nothing goes there. Trlpura bld/a go to 
Bangladesh. II you go to the Customs office, It tak.. a 
long time for clearance. So, my question Is very pointed. I 
want that there should be an easier method for clearance 
of this trade and more offices should be opened. I want to 
know when he Is going to do It. 

SHRI MURASOLI MARAN : Sir, I agree with the hon. 
Memb.r. He belongs to that area, 80 he knows much about 
the conditions prevailing there. A lot 01 Illegal practices are 
taking place. There Is no doubt about It. So, we have to 
prevent th.m. For that, we require speedy dispoaal. I agree 
with the hon. Member, but Customs com.s under the 
Mlnlatry of Finance. Naturally, I shall take It up with the 
Ministry of Finance and I shall put as many offleers as 
poulble, and very soon I shall report to him directly . 

SHRI PRIYA RANJAN DASMUNSI : Sir, may I know 
from'the hon. Minister whether he has made a fresh study 
about the Immediately exportable Items from the North-
East. When I was handling this Ministry for flv. years during 
the late RaJ Iv Gandhi's tenure as Prim. Mlnslter, I was 
deputed there to identify the basic Itema which are In big 
demand in the international market, and we found that the 
Nag. colourful shawls made by various tribes are In big 
demand In Franca, Canada and the United Stat .. and at a 
better price. But becauae of not having enough facNltles, 
both of the horticulture Items as w.1I as of the Naga .hawll, 
th ... could not b. marketed at that time. Will the Mlnllter 
take up the Issue once again and find out whether this 
could be tried again? Th. horticulture Items cannot go 
because of lack of Infraatructure facHltiaa at the Guwahatl 
airport and because of our not having the required cargo 
there. Afterwards, the shawls also were not marketed et all. 
I tell the hon. Minister for his benefit that at tim. w. took 
ten shawls to France, the United States and Canada and 
we found In an exhibition that there were more than 2,000 
buy.rs on one day! So, thla much was the demand. I would 
like to know from the Minister whether he win exploit this 
opportunity with all the endeavour from the Ministry of 
Commerce. 

SHRI MURASOLI MARAN: Sir, I congratulate the hon. 

e 
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Member and the former Minister for his suggestion, Only 
yesterday, we have approved a Bill, namely, the Geographic 
Indications Bill, In the RalYa Sabha It will be coming very 
aoon. If we pass this Bill, we can safeguard our geographic 
Indication and put a stsmp on It as 'Naga shawls'. However, 
I shall look Into this aspect and find out how best we can 
promote the export of that kind of variety. Not only that, 
much action is taking place In the North·East. Recently the 
FIPB has cleared foreign exchange to the extent of S 25 
million for a French company called La Farge, They are 
going to create a cement plant In Bangladesh, for which 
they will be getting limestone from Meghalaya and that too 
by conveyor belt, The length of the conveyor belt will be 
only 15 kilometres whereas 11 they take It by road, th8)' may 
have to travel 1,500 kilometres. The FIPB has given the 
clearance and the Ministry of External Affairs and, the 
Ministry 01 Home Affairs are perusing some of the formalities 
with regard to the cross-border movement. Very soon It will 
come through, So, I think the future of the North·East is 
very bright. 

MR. SPEAKER: Shrl Sangtam, please put a very brief 
supplementary, 

SHRI K,A, SANGTAM : Sir, I would like to put one 
question to the hon, Minister. Four trade centres In Nagaland 
have already been identified, I want to know from the hon, 
Minister whether the trade routes have been suggested from 
Indian side to Myanmar side because so far, there is no 
road connected to these centres, It Is more than four years 
now that the identification has been made, Indian side has 
also not got the border road to these centres, Therefore, I 
want to know whether any communication has been taken 
up with the Myanmar Government In this regard, 

SHRI MURASOLI MARAN : Sir, roads are not under 
my Ministry but I will take It up with the Ministry of Surface 
Transport, 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : 
Sir, I am thankful to you lor giving me one chance to raise 
one supplementary before the hon, Minister of Commerce 
and Industry, I am coming Irom Bodoland, Bodo women 
and girls are experts in preparing or making or producing 
this sort of Bodo dress which I am wearing Just now and It 
Is very precious, I would like to request the hon, Minister to 
consider export of Bodo clothes, textiles, handicrafts etc, 
particularly the Indi cloth (Irl kapara) to lorelgn countries, I 
want to know whether any policy matter will be taken up by 
the Government or not in this regard",(lnte"uptions) Why 
only Naga shawls and why not Body shawls? 

MR. SPEAKER: Shrl Bwlswmuthlary, please take your 
seat. 

SHRI SANSUMAKHUNGGUR BWISWMUTHIARY : 
It will give employment to several lakhs 01 Bodo women 
and girls, 

SHRi P.C, THOMAS : Sir, that clothe Is very elegant. 

SHRi MURASOLI MARAN : Sir, as the hon, Member 

has pointed out, that Bodo shawl which the hon, Member Is 
wearing Is very elegant. 11. at all. the Government has to 
create any Board for promotion of Bodo producta, we will 
make him the Chairman 01 ,It. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARV 
Thank you, 

SHRI P,C, THOMAS : You can aupply one shawl to 
each Member also" .. (lntfl"uptlons) 

Loan. to Allrlcunura' Sector 

+ 
·283, SHRI KRISHNAMRAJU : 

SHRIBHARTRUHARIMAHTAB: 

Will the Minister of FINANCE be pleased to 
state: 

(a) the targe! fixed for providing loans to small 
and marginal farmers through various banks during. the last 
three years alongwlth the target achieved; 

(b) whether the RBI has Issued directions to the 
banks in regard to granting of loans to agricultural sector, 
out of the total loan sanctioned by them; 

(c) 11 so, the details thereof; 

(d) the names 01 such banks which have not 
lollowed the directions; . 

(e) the action taken by the Government against 
those banks; 

(f) whether despite the availability of loan on the 
basis 01 said directions, the capital required for the develop· 
ment of agricultural sector could not be mobilized; and 

(g) If so, the steps laken by the Government to 
Increase the loan to farmers, particularly to small and margI-
nal farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (g) : 
A Statement Is laid on the Table 01 the House, 

Statement 

(a) Though no specific targets have been fixed 
for providing loans to small and marginal farmers, they are 
Included under the targets fixed for agriculture and weaker 
sections, The direct advances of all scheduled commercial 
banks to small and marginal farmers viz" land holdings upto 
5 acres during the last 3 years are given below: 

Year 

1995·96 

1996·97 

1997·96 

(Rs, crores) 

Amount disbursed Amount Outstanding 

3954 

4466 

4701 

8620 
9927 

10499 

8 
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(b) and (c) Aa per extant policy of R ... rve Bank of 
India (RBI), domestic scheduled commercial banke are 
rwqulred to lend 1 B per cent of their net bank credit for 
agrlcultu... under the priority sector. 

(d) The nam .. of public sector and private lector 
banke which have not achieved the target of 1 B per cent, 
as reported by RBI, 88 on the last Friday of March 1999 
are given In Annexure I and II respectively .. 

(e) Allacheduled commercial banke have been 
advised from time to time to make every effort to achieve 
the stipulated target and sub-target for lending to priority 
sector a. well as agriculture. Thole banke which do not 
achieve the agricultural lending sub-target of 1 B per cent 
of net bank credit are required to make contrbutlon to the 
Rural Infrastructure Development Fund (RIDF) maintained 
by National Bank for Agriculture and Rural Development 
(NABARD) equivalent to their shortfall In achieving the 
sub- target for agriculture subject to a maximum of 1.5% of 
Net Bank Credit. Accordingly, defaulting banke have been 
contributing to RIDF slnee the time of inception of thle Fund. 

(f) The total flow of credit to agriculture has been 
growing substantially. The ground level flow of credit to 
agriculture by all agencies, viz. co-operatlves, regional rural 
banks and commercial banke for the last three years iI II 
under: 

(Ra. cror .. ) 

Vear Amount Growth Rate (%) 

1996-97 26411 20 

1997-98 31698 20 

1998-99 38054 20 

(g) With a view to further strengthen the flow of 
credit to small and marginal farmers certain relaxations in 
regard to margin money requirements, security, norms etc. 
have been extended to luch borrowers by ABI. The relaxa-
tions Include: 

(1 ) 

(2) 

(3) 

(4) 

Banke not to Inllst on margin money for crop 
!.,ans/torm loans granted to small and 
mp.rglnal farmers upto As. 10,000/-. 

Banke not to Inslll upon collateral security/ 
third party guarantee for crop loans uplO Rs. 
10,000/- Hypothecation of Cropl can be taken 
as security. 

As regard loans above As. 10,000/- banke 
have discretion In the matters relating to 
margin/security. 

Payment of Inlere.t to be Inlilted upon only 
at the time of rapayment of loan Instalments 
fixed. 

(5) 

(6) 

BanlCl not to compound Int ...... on current 
du.. In reepect of long duration crop Ioana 
and Inatalm.nta not failing due In reepect of 
terms loans. 

Total Interest debited to the accounta of small 
and marginal farmers not to exceed the 
principal amount In r.sp.ct of short term 
advances. 

Annexure" 

Nam .. of Public Sector Sana which have not achieved 
tha targat of agricultural /ending of 18" of their 

nat bank credit aa on Marr:h,1999 

, . State Bank of India 

2. State Bsnk of Blkaner & Jalpur 

3. State Bank of Hyderabad 

4. State Bank of Saurashtra 

5. Allahabad Bank 

6. Bank of Maharashtra 

7. Central Bank of India 

8. Corporation Bank 

9. Dena Bank 

10. Oriental Bank of Commerce 

11 . Punjab National Bank 

12. Punjab & Sind Bank 

13. Syndicate Bank 

14. Union Bank of India 

15. United Bank of India 

16. UCO Bank 

17. Vijaya Bank 

Annexure-II 

NamH of Privata Stlctor Sanks which have not achieved 
tha targlll of 8grlcuhuflll fIIndlng of 18" of thalr 

n.,lMnk cradh •• on Matr:h. fllmil 

1 . Jammu & Kuhmlr Sank LId. 

2. Bank of Rajaalhan Ltd. 

3. Kamatake Bank Ltd. 

4. Vysya Bank Ltd. 
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5. C.thollc Syrian B.nk Ltd. 

. e. Dtlan.lakahml Bank Ltd . 

7. Federal B.nk Ltd. 

8. Lord Krishna Bank Ltd. 

9. Nedung.dl Bank Ltd. 

10. South Indian Bank Ltd. 

11. Ratnakar Bank Ltd. 

12. S.ngH Bank LId .. 

13. United W •• t.rn Bank Ltd. 

14. Bank of Madura Ltd. 

15. Bharat Ov.,. ••• Bank Ltd. 

16. Karur Vy.ya Bank Ltd. 

17. Lakshml Vila. Bank Ltd. 

18. City Union Bank Ltd. 

19. Tamllnad M.rcantlle Bank Ltd. 

20. Bar.IlIy·Corporatlon Bank Ltd. 

21. Ben.ra. State Bank Ltd. 

22. Nalnltal Bank Ltd. 

23. Slkklm Bank Ltd. 

24. SBI Commercial & Int.rnatlonal Bank Ltd. 

25. UTI Bank Ltd. 

28. Indullnd Bank Ltd. 

27. ICICI Banking Corporation Ltd. 

28. Global Trust Bank Ltd. 

29. C.nturlon Bank Ltd. 

30. B.nk of Punjab Ltd. 

31. Tim •• Bank Ltd. 

32. Developm.nt Credit Bank Ltd. 

33. lOBI Bank Ltd. 

SHRI KRISHNAMRAJU : Sir, first of aU I would like to 
congratulat. the hon. Minister of Flnanc. for providing 
certain rel.xatlons regarding margin money requirements 
and lecurlty norms which would h.1p the ·farm.rs. 

... My question Is this : In the dlsburs.ment of .grlcultural 

Io.n, the Punjab and Sind Bank adopted • new .ppro.ch, 
namely, the farmer Is required to mortg.ge the whole or 
p.rt of hla land, according to required to mortg.ge the whole 
or p.rt of his land, .ccordlng to requirements, for 12 y •• rs, 
.nd th.n the overall eligibility for borrowing limits for credit 
Is defined. In other words, the farmer Is treated like loan 
being glv.n to an urb.n Industry where collateral security 
I. t.ken. I would like to know from the hon. Mlnl.ter of 
Flnanee whether he would consider the Punjab and Sind 
Bank appro.ch In r.spect of loan dl8bursement to rural 
.ector to be .dopted by .11 other b.nka. 

SHRI BALASAHEB VIKHE PATIL : Sir, •• far ••• mall 
and margln.1 farmers are concerned, there Is no need of 
any kind of .ecurlty or collat.ral security. It dep.nds on the 
slz. of the loan. If the slz. Is bigger, then some mortgage 
and collateral security are required. But If there Is any 
harassment from the Punjab and Sind Bank or If there are 
.ny obstacle. from the bank.r'. .Id., I will definitely look 
Into It. 

5HRI KRISHNAMRAJU : Sir, the Re.erve Bank of 
India constituted RV. Gupta Committee to go Into the 
question of .tr.amllnlng credit to the agricultural .ector. Th. 
Impl.m.ntatlon of the r.comm.nd.tlon. of the Gupta 
Commme. would substantially Improve the dellv.ry system 
.nd .moothen the flow of credit. At pre.ent the agricultural 
credit Is disbursed through muril-ag.ncy· n.tWork consisting 
of commercial banks, regional rural banks and cooperative 
banks. I would Ilk. to know wh.th.r'th. hon. Minist.r would 
• •• that an Int.grated approach Is .dopted 10 that there 
would be more coordination between various .gencles which 
would pave way for substantial Incr.as. In the flow of rural 
credit. 

Also, r.gardlng .nswar to part (.) of my question. I 
would also like as to know to what Is tha amount that came 
to RIDF In the form of contributions from d.faultlng banks. 

SHRI BALASAHEB VIKHE PATIL : Mr. Speaker Sir, 
the targets ara fixed at 18 per cent for .gricultur •• ector 
loans, Soma banks do d.fault. So, as a panalty, w. do 
credit the r.maining .mount to the Rural Infrastructure 
Dev.lopm.nt Fund. So, up till now, they had to contrlbut. 
Rs. 13,500 crora for the Infrastructure development. Undar 
It, loan Is given to the States as well al to the vlllag. 
panch.yats, for the devalopmant of Infrastructure .nd rest 
of the amount, .s per the guideline. n.tur.11y will be 
dlstrlbut.d. 

Now, uptill now, 16.5 per cant Is the diatrbutlon by 
the comm.rclal banka, but the qu.stlon relates to we.kar 
.ectlons. W. do glv. 10 per cent out of the total loan to 
the waak.r sections. Th. first part of the queatJon Ia th.t 
the Gupta Committee had recomm.nded tor lome 
simplifications In tho distribution of agricultural credll. Now, 
tha Instructions are given to the banks, but the main point 
Is how can slngle-wlndow concept b. Introduced 10 that 
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the farmera ahould not hava to go from one bank to 
another bank. So far a. long-term loan Ia concerned, we 
have a ayat.m of Land Devalopmant Fund and so tar a. 
medlum-tarm and short-term loans ara concarned, soma-
body Ie going to the commarclal bank and somabody Is 
going 10 tha cooparatlve bank. So, It al80 depands upon the 
choice of the farmar. 

SHRI ADHI SANKAR : Mr. Spaaker Sir, apart from 
tha requlrament for the agricultural oparation loan, the small 
and marginal farmars need money for their mlacellaneou. 
expansas like medical traatmant, thalr chlldran's education, 
and family functions like marrlaga. For all thasa purposa, 
tha .mall and marginal farmars have to go to vlllaga money-
landars to gat loan at a heavy Interest. For avoiding such 
situations. I would like to know lrom the Mlnlstar Whether 
tha Government provides any special schemas to sanction 
mlacallaneous loans to the small and marginal farmars. 

SHRI BALASAHEB VIKHE PATIL : Mr. Speaker Sir, 
thare Is a schame 01 consumptive finance up to Rs. 500 for 
a family. I do agree that tha total requirement cannot be 
met under one scheme, but we do give some consumptive 
finance to thl! small and marginal larmers so that their 
urgent needs can ba met. 

[Tr.N/.tlon] 

SHRI DEVENDRA PAASAD YADAV : Mr. Speaker, Sir, 
the R.B.I. has Issued specilic guidelines lor sanctioning 
loans to any sactor. The hon'ble Minister has also made a 
mantlon 01 15%. I would like to know Irom the hon'bla 
Mlnlatar the name. 01 the State. where guldellnas In 
respect 01 rural areas are not being IollOwed? II thay are 
baing followed in some araas, then what is thair proportion? 

{Eng/Ish} 

SHAI BALASAHEB VIKHE PATIL : Mr. Speaker Sir, the 
guldeUnas lasuad by tha Ra .. rve Bank 01 India cannot be 
applied universally to a. the States. The thing Is that tha 
commarcial bankl do act as per tha guidallnas 01 tha Rasarve 
Bank 01 India and cooperative banks are covered under the 
raspactlve State's Cooperative Societies Act. So, IOmetlm.a 
they do give loans. Since the acale 01 linance Is the main 
Issua In this area, I would like to Inform that tha scala 01 
flnanca is dacldeCS ~ tha Stata Government so far as 
cooperative banks alII concerned and the scala ollinance In 
commercial banks is decided by the bank concemed as par 
the guldeUnes 01 the Reserve Bank 01 India. 

[Trans/.tlon] 

SHRI DEVENDRA PAASAD YADAV : What la Ita 
proportion In dllfarant Stat ... 

{English} 

SHRI BALASAHEB VIKHE PATIL : Wa will aupply the 
information bacause It Is not available at prasant. 

MR. SPEAKER : Ves, you can supply the Information 
to tha hon. Member. 

PROF. UMMAREDDV VENKATESWARLU : Mr. 
Speaker Sir, as lar as the flow 01 bank loan. to tha 
agriculture sactor, particularly the small and marginal farmers 
Ia concerned, tha plctura Ia not .. rosy a. tha hon. Minister 
is presenting. Out 01 the 40 per cent that hu bean 
earmarked, as par tha guldallnas of tha Rasarva Bank 01 
India, for the priority sactor, 18 par cant .hould go to tha 
agriculture sactor. Even In tha agriculture sector, most 01 
the corporate farming Is grabbing thase loans and not the 
small and marginal larmars. That Is why, there is a real 
meaning In the queatlon that small and marginal farmers 
ahould be provided credit, otherwise these people cannot 
go In lor farming. 

The sacond aspact that the hon. Minlstar should look 
Into Is that all the gold Ioana that are baing obtained In the 
commercial banks are also classllied as agriculture loans. 
It Is not so. Most 01 these gold loans are not being 
incorporated in the agriculture sactor. That Is why, I would 
lika to know Irom the hon. Minlstar which are the banks 
which could not coma up to tha 18 per cant llow 01 landing 
to agriculture sector all thesa yaars. There are several 
banks which are atlll touching 13 per cent to 14 per cent. I 
would like to know lrom the hon. Minister whether he will 
look into It. And, II there la a violation 01 the guideline. 
01 the Reserve Bank 01 India, what action do as tha 
Government or the Aeserve Bank of India propose to 
take? Sacondly .... 

MR. SPEAKER: Plaalll understand that you can 
ask only one supplementary and not two. What Is this? In 
hall-an-hour, we hava covared only two quastlons. 

PROF. UMMAREDDY VENKATESWARLU : Sir, It 
relatea to part (b) 01 my quaatlon, that la, whether the gold 
Ioana will be deleted from the consideration 01 agricultural 
loans. 

MR. SPEAKER: You can ask only one question. 

SHRI BALASAHEB VIKHE PATIL : As far as the small 
and marginal larmers are concerned, in the written 
statement, wa haw glvan the details 01 the disbursed amount 
and the outstanding amount. In 1997-96, the amount 
disbursed was As. 4,701 crore, and the outstanding amount 
was Rs. 10,499 crore. So, we do Insist the banks Irom time 
to tima, and RBI and NABARD in particular ara monitoring 
It to aaa how the aman and marginal larmera can be 
banaflted. At the .ame time, II you see the wrman statement 
in part (g) (6), lor the benefit 01 the amall and marginal 
farmers, wa have given tham the relaxation that the total 
Intera,t debited to the accounts of small and marginal 
larmars .hould not exceed the 'Principe I amount in respect 
of ahort tarm advancaa. Naturally, this covers It. If aomabody' 
paya a higher amount, then wa can look Into It. 
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Aa far as the gold loan Is concerned, you are definitely 
right. Some cases are going that way and we will Inquire 
Into It. The list of the banks which are not following thll 18 
per cent norm Is a long one; I will S\lPPIy the list to you. 
From time to time, we are monitoring It. They ahould comply 
with the norm of 18 per cent and If they are not disbursing 
the amount, aa I have already .laid, we are drawing from 
them and giving It for rural Infraatructure development ao 
that the agricultural credit will expand, and the recovery 
will be better. 

PROF. UMMAREDDY VENKATESWARLU : Sir, I a .. k 
your protection. If the undlaburaed amount 1.1 drawn to 
Infrastructure, then what II the benefit that the farmer II 
getting? 

MR. SPEAKER: You can send the Information to the 
hon. Member. 

[Translation} 

DR. RAGHUVANSH PRASAD SINGH : Mr. Speaker, 
Sir, the hon'ble Minister has told In his reply that no ,specific 
targets have been fixed for providing loans to .mall and 
marginal farmers. They take It that the small and marginal 
farmers are Included under the targets fixed for agriculture 
and weaker sections. The banks are required to lend 18 
per cent of their net bank credit for agriculture, but many 
banks have not achieved this target. The banks admit this 
fact In their atatements. Further he has said that they have 
given certain relaxations to accelerate the flow of credit to 
small and marginal farmers. 

MR. SPEAKER : Shri Raghuvanshji, It has been 
already asked. 

DR. RAGHUVANSH PRASAD SINGH : I would like to 
know from the Government whether they are going to 
decide specific targets lor providing loans to small and 
marginal farmers separately? And what action they propose 
to take against the banks who do not comply with the norm 
of providing 18 per cent loans? Even after the sanctioning 
of loan, the farmers have to Give commission and face great 
dmlculty to get their payment of loan released. We would 
like to know from the Government what 8trlngent meaaures 
It Is going to take so that 8mall and marginal farmers could 
get loan easily and m,ay not face dmlculty? 

SHRI BALASAHEB VIKHE PATIL : The problems faced 
by small and marginal farmers In getting loans was brought 
to my notice. I will look Into It and find OUI as to what are 
these problems. An effort will be made to provide aolution 
to the problems. But recently we have Issued Kisan Credit 
Cards to the farmers, the 'Kisan' credit card will prove 
beneficial lor .mall and marginal farmers. They are not 
required to pay frequent visits to bank to get loan. They can 
repay loan any time within a year and they can also take 
loan at any time. That Is why, 'Kisan Credit Card' ha. been 

Issued. You may be aware that under the National Agriculture 
lnauraoce Scheme, the facility to repay the Ioana through 
Inaurance policy hu b .. n provided to the farmers. They 
can repay the Ioana through Inauranc •. Th. amall and 
marginal farmers are getting the maximum benefit of thla 
acheme and It will continue In future as wen. 

IEngll.sh} 

SHRI PRAVIN RASHTRAPAL : Mr. Speaker, Sir, w. 
aU know that banka w.r. natlonallaed to helo the poor. 
R ... rve Bank II a bank of banks. According to the anawar 
glvan by the hon. Mlnlatar, 17 public sector banks have not 
Implemented or fullliled the target fixed tor tham. Now, the 
Finance Ministry Is one of tha moat powerful Mlnlatrlaa having 
control over Cuatorna, Central ExclH, Narcotics, Income-
Tax and Banks. 

Sir, targeta ara fixed tor individual officers and If they 
do not fullli the targeta, adverse antrles are made In their 
CRa and action also Is taken agalna! them. 

I would like to know from the hon. Minister wheth.r 
actions are taken against the top bo .... of th .. e banks who 
have not tolowed the dlrectlona given by the R .. arve Bank 
of Inlda. 11 yea, the details thereof; and If no, why no action 
hu bean taken against the top boaaea of th ... banks? 

SHRI BALASAHEB VIKHE PATiL : Sir, wa do fix tha 
targets and the Reserve Bank of India , monitors them at 
their level. From time to time they do a review to see If 
there Is any ahortfall. I hava already answered this. 

So far as the qu .. tIon of taking action Is concerned, I 
would like to aubmlt that taking action Is not the only solution 
but reaching the loan to the farmers Is the only solution. 
We are monitoring thla very atrlctly from the block to the 
top level...(lnt8"uptlons) Please hear ine. 

Sir, 80 far as the qu .. tlon of taking action II concarned 
again I would like to IBy that we hava supplied Intormatlon 
about 17 banks and I agree that th ... 17 banks could not 
fulfil their targeta. We would a .. aa to how the targeta could 
ba fulfilled. If there Is any lacuna on tha part of the bank, or 
If the bank does not cooperate with us, then we would 
definitely go tor action .... (Inte"uptlons) 

MR.SPEAKER : The Minister has already replied that 
If anybody lalla to do their duty, then he would take action. 

... (Intwuptlo".) 

MR. SPEAKER: The hon. Mlnlat.r Is giving the reply. 

... (Int."uptlon.) 

SHRI BALASAHEB VIKHE PATIL : Sir, I have already 
said that II there is .. . (Inte"upt/o".) 

MR. SPEAKER : What Is thla? You have aak .. d a 
supplementary, the hon. Minister Is rep~ng to that and you 
are not aHowlng the Mlnlater to gIVe hla replV. What Is this. 
procedure you are following here? 
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... (lnte"uptlofl8) 

SHRI BALASAHEB VIKHE PATIL : Sir, the hon. 
M.mb.r haa a.1uId about taking action. w. can con.ld.r 
this for the futur .... (lnte"uptlons) 

MR. SPEAKER : Mr. Minister, the question is wh.th.r 
you ar. going to take any action II anybody falls to duty hla 
duty. 

... (Inte"uptlons) 

SHRI BALASAHEB VIKHE PATIL : Sir, pre.ently there 
Is no system for taking action. But definitely w. would look 
Into It and w. would take p.nal action against tho •• who 
are at fault ... (lnte"uptiona) 

SHRI RAJIV PRATAP RUDY : Sir, I am c.rtalnly not 
happy with the Juggled answer given by the hon. Mlnlater. 

{Translation] 

Mr. Speak.r, Sir, It has b •• n very clearly stated In the 
r.ply that 17 nationalised banks, which Includ. Stat. Bank, 
Allahabad Bank, Central Bank etc. have not achieved the 
targ.t of agricultural I.ndlng of 18% of th.lr n.t bank credit 
to small and marginal farmers. The hon'ble Minister has 
laid that those banks which do not achieve the agricultural 
lending target of 18 per cent of net bank credit are raqulred 
to make contribution to the Rural Infrastructur. 
Development Fund through NABARD. We shall keep this 
provision that thOle banks which fall to make loans available 
to the farmers In agriculture and rural sector, will be required 
to make contribution to Rural Infrastructure Dev.lopm.nt 
Fund through NABARD. 

[English] 

MR. SPEAKER : Shrl Rudy, please ask your supple-
m.ntary. 

{Translation] 

SHRI RAJIV PRATAP RUDY : The State like Bihar, 
which hal Jow.at C.D. ratio cannot achlev. the targ.t 01 
prescribed percentage. In his r.ply the hon. Minister has 
suggested some measures to strength.n It. 

[English] 

MR. SPEAKER : PIe .. e ask your supplem.ntary. You 
cannot read 110 that. 

{Translation] 

SHRI RAJIV PRATAP RUDY : My qu.allon Is that five 
r.laxations have b.en m.ntloned in regard to small and 
marginal farmers. 

[English] 

• ... bank» not to Insist on margin money for crop Ioansl 
t.rm loans granted tosmall and marginal farm.rs upto Rs. 
10,0001-.. ," All th •• e things are mentioned here. But does 
the common man, or does ev.n the bankers know that they 
hav .. to follow th ... guideline •. 

{English] 

MR. SPEAKER: Now the hon'ble Minister may reply. 
Shrl Rudy pl.a.e take your .eat. 

Will the hon'ble Mlnlat.r Inform the farm.rs throughout 
the country that th... rules are applicable to the banks 
also? 

SHRI BALA SAHEB VIKHE PATIL : AI far .. providing 
Information to the farm.rs is concerned, lOme books and 
brochures have b.en published for that purpo •• but 
Information can also b. dlu.mlnated through .lectronlcs 
media so that It may reach the common man. This Is a fact 
that the banks ar. unaware as to what facilitle. 8f" avalleble 
for the farmers In the banks. 

SHRI RAJ IV PRATAP RUDY (CHHAPRAI : Hon'ble 
Minister Is Mlnlst.r is admitting that .v.n the banks are 
unawar •. 

SHRI BALASAHEB VIKHE PATIL : Thl. I. my 
exp.rlenc. but w. have also made available the Information 
through notice boards 01 all the c.ntres. 

(English] 

MR. SPEAKER: Pleas. do not disturb him. 

SHRI BALASAHEB VIKHE PATIL : The conc ... lons 
being glv.n to .mall and marginal farmers ar. dllpiayed on 
the Notice Boards. 

Th. IIrst part 01 the que.tlon relat •• to Rural Infra-
structur. Dev.lopm.nt FUnd. Thl. Is a contribution from 
commercial banks to the Rursl Inlrastructur. Development 
Fund. It is not a loan. They only contribute to NABARD .. 
p.r the requlr.m.nt, and NABARD glv.s loans to Stat .. so 
that economic dev.lopm.nt can take plac. is rural ar .... 

Secondly, the hon. Member is very particular about 
the 18 p.r c.nt. I alr.ady anaw.r.d that qu.atlon ..... 
(Interruptions) 

SHRI RAJIV PRATAP RUDY: CD ratio. 

MR. SPEAKER: You ar. not supposed to a .. ist the 
Minister, Shrl Ruddy. 

SHRI BALASAHEB VIKHE PATIL : I will .upply to the 
Member details of CD ratloa for all banks. 

Intere8t Rate. on SllVlng • 
Sank Account 

·284. SHRI Y. S. VIVEKANANDA REDDY : Will the 
Minister 01 FINANCE b. pleased to state: 
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(a) whether the Government propo.e to allow 
banka to fbe Inte,..t rate on Saving. Bank account depending 
on market nnda to capitalize on thll prime source of low 
coat fund; 

(b) If 10, the time by which the final declllon II 
likely to be taken In thll regard; and 

(c) the extent to which will It b. helpful to the 
country's economy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b) 
Intere.t rate on Saving. bank deposit. of Scheduled 
Commercial Banks currently at 4.5 per cent annum II 
regulated and reviewed by Reserve Bank of India (RBI) from 
time to time. At pr .. ent RBI do not propoae to deregulate 
Interest rate on savings bank accounts. 

(c) 
above. 

Does not arlle In view of reply to (a) and (b) 

SHRI Y.S. VIVEKANANDA REDDY: Sir, banks ,hould 
be permitted to fix the Interest rates on .avlng. bank 
accounta which are moatly held by very .man Inveatora. 
The .mall Inveatora sav. their hard .. amed money In the 
savings bank accounts. If banks offer a higher rate of Interut 
on th .. e accounts, the ,avlng. panern of .mall Invutora 
can be Influenced and the banks can allo collect additional 
lunds. It regulates the countries economy allo. To part (c) 
of my question, the hon. Mlnllter stated categorically, 'the 
question do .. not arise'. However, I would Hke to.ay that It 
do.. help the country's economy by Inducing the small 
depo.ltora to .ave more. I, therefore, once again requMl 
the Government to prevail upon the Reserve Bank of India 
to allow the banks to fbe a higher rate of Inter .. t on ,mall 
deposits. 

SHRI BALASAHEB VIKHE PATIL : Mr. Speaker, Sir, 
we cannot Intertere In the day to day affalra of the RBI. It 
Is an autonomous body. From time to time they review the 
rate, of Intere,t. We cannot give any guideline, to the RBI 
in thll regard and It Is the RBI which gives the gUidelines. 
We cannot reverae thll proce ... The RBI prucrlbes the 
rates of Intere,t from time to time In the Intereat 01 the 
customer. As far as bigger banks are concerned, they 
deregulate the Interest. For deposita beyond fifteen days, 
the Interest rate 01 4.5 per cent grows gradually up to one 
year. The rate of Interest Is a fixed one. 

As far as time deposita are concerned, I have a table 
of the rates of interest with me. If the Member Is Interested 
In having It, I can supply It to him. 

SHRI PAWAN KUMAR BANSAL : He Is not talking 
about time deposits; he Is talking about savings bank 
accounts. 

SHRI BALASAHEB VIKHE PATIL : I have already 
anawered that the rate of Interest Is 4.5 per cent lor livings 
bank accounts. 

MR. SPEAKER: Shrl eanaal, It seems you are talking 
on behalf of Shrl Vlvekananda Reddy. 

SHRI PAWAN KUMAR BANSAL : I am sitting next to 
him, Sir. 

MR. SPEAKER: Shrl Vlvekananda Reddy, please ask 
your .econd Suppiamentary. 

SHRI Y.S. VIVEKANANDA REDDY: I have no second 
Supplementary to ask, Sir. 

SHRI PAWAN KUMAR BANSAL : Mr. Speaker, Sir, I 
am .ure the hon. Minister know. that banks like the ICICI 
have started giving up to 10.5 per cent Interest on .avlngs 
bank accounts along with facility to withdraw whenever the 
account-holder wlshe. to. If the amount remain, with the 
bank for, .ay, a period of over 16 day., then a higher rate 
of Interest Is given. If those banks can do It, why cannot 
the IChedulad banks? 

Since we talk of competition In the field, I would like 
to knoW from the hon. Minister what we are really doing to 
enaura that people who have their .avlngs bank accounts 
with the ICheduled banks allo get a fair and good deal. 

SHRI BALASAHEB VIKHE PATIL : As far as the 
Information that I have collected goe., I do not have the 
ICIOI Informetion. I will collect and try to. see that. But the 
point Is, the RBI II regulating the Intere.t rates a. far as 
.ma" .avlng. are concerned. So, we do not have any 
bu.lne .. to regulate a. far as Interest pn savings Is 
concerned. We cannot go beyond that. 

rrr-",/atlon] 

SHRI KIRIT SOMAIYA : Mr. Speaker, Sir, I would like 
to know whether the A.B.!. and various trade and busine .. 
organl.atlons have made any submls.lon before the 
Government to cut down on the Intere.t rate. on 
borrowing.? eesldes, may I know whether the Government 
propo.e to cut down the Intere.t rate. on small .aving. 
and national .avlng certificate? 

SHRI BALASAHEB VIKHE PATfL : A.B.I. II not obliged 
to reque.t the Government In this regard. R.B.1. I. an 
autonomous body. It take. Ita own deciliona and It guide. 
the people about what Is to be done and what not to be 
done. A. far as second qu .. tlon II concerned, there II no 
propo.al under con.lderatlon of the Government to cut down 
the Intere.t rates on .mall .avlngs. 

(English] 

SHRI VARKALA RADHAKRISHNAN : The interest rate 
Is only 4.5 per cent. Most of the workers who are employed 
as well as the Government -employees on the verge of 
superannuation deposit their small Hvlngs In these 
ICheduled banks. They do not go to the commercial banks. 
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The Interest rate Is too low there. This has adversely affected 
the Intereat of people who retire from service. Moreover, 
there are agents for raising small savings certificates also. 
They are also not coming forward because 0' the low rate 0' Interast fixed by the RBI. Thera Is a general complaint 
throughout In my State that the rate 'ixed Is too small and 
It Is not In any way connected with the market conditions. 
So, I would request the hon. Minister to enhance the rate 
of Interest and give a directions to Reserve Bank to 
enhance It. Why ara you so stringent In the maner of small 
savings When you are following a policy of Ilberalisatlon, 
market economy and all that? At the same time, you do 
not allow the small people to get marketable Interest on 
their earnings atter retirement. ,Why not the Government 
consider this proposal? 

MR. SPEAKER: This Is only a request, not a supple-
mentary. 

SHRI BALASAHEB VIKHE PATIL : I will consider It. 
But as far as the time deposit Is concerned, It Is 11.5 per 
cent. The Interest on small savings of current account Is 
only ".5 per cent. 

[Translation] 

SHRI SHRICHAND KRIPLANI : Mr. Speaker, Sir, 
through you, I would like to ask the hon'ble Minister whether 
the Government have appointed women head agents for 
opening recurrtng deposit accounts to promote the small 
savings? Has any change b.en made in Its rulea on 
4.11.99? 

SHRI BALASAHEB VIKHE PATlL: The rules regarding 
opening of accounts of women have already been made 
clear. Howevar, no changa. hava ba.n mada theraln 
because the rules are uniform. If the hon'ble Member 
wants furthar Information In this regard, I will sand tha 
details on him. Thara are no changes In It. 

SHRI VILAS MUTTEMWAR: Mr. Speaker, Sir, no 
Initiative. have been taken by banks to attract the small 
and medium Invastors. Hence the people Invested thalr 
money In shares and property due to which security lCam 
linked with Harshad Mehta took place. I would like to know 
from the hon'ble Minister whether there Is any proposals 
under consideration to Incraasa tha Intarast rat .. for small 
and medium Investors or not? The Interest rate for savings 
account Is 15 per cant In Urban Co-operatlve banks which 
ara making .trlde. In this field whlla tha peopla hava been 
losing faith In Nationalised banks. People do not get loans 
from thasa banks and the Investors too do not want to 
Invest their money in them. Are you going to bring about 
some radical change to dispel this perception from the minds 
of public? 

SHRI BALASAHEB VIKHE PATIL : Mr. Speaker, Sir, 
the rate of Interest on savings Is not 15 per cent. 

[English] 

The rate of Interast on savings bank accounts Is 
unHorm throughout the country for all the banka. 

[Translation] 

The fix deposit about which you are talking, Is term 
deposit, time deposit. Each bank has Ita own s .. of rul ... 
Some fix It as 15 per cent. Some at 14 per cent. 

SHRI VILAS MUTTEMWAR : Urban Co-operatlve bank 
Co-operatlve bank Is ready to pay 15 per cent Interest per 
annum. 

{English} 

Kindly dillerentiate between term deposita and savings 
bank accounts. Term deposits and savings bank accounts 
are two dillerent things. Kindly do not mix up both the 
laaU88 together. So far as tarm deposita ara concerned, tha 
rate of Intere.t prOVided by banka are deregulated. So, 
they can provide Intarest to the depositors as per their 
requlramants. 

Taxtllea Export Quota Policy 

{Translation] 

·285. SHRI RAJO SINGH: Will tha Mlnlstar of 
TEXTILES be pleased to state: 

(a) whether the Government have declared quota 
policy In regard to export of textiles; 

(b) 
thereof; 

(c) 

If 10, the main features alongwlth obJactlves 

whether the Government have consulted the 
concernad exporters and othar aganclas In this ragard prior 
to flnallsatlon of this policy; 

(d) If 10, the details thereof; and 

(a) If not, the reaaons therafor and amendmants 
proposed to be made In the said policy by the Government 
In view of the complaints made by the exporters in this 
regard? 

{Eng/Ish] 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) to (e) A Statement Is laid on the Table of the 
Housa. 

Statement 

(a) and (b) Vas, Sir. Government has notified two Policy 
Notifications namely Garments and Knltwears Export 
Entitlement (Quota) Policy 2000-2004 and Varn, Fabrics and 
Made-upa Export Entitlement (Quota) Policy 2000-2004. The 
aallent features 01 thase Policy Notifications are :-

(I) The aystem of allotment In ca .. of Gar-
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menta and Knltware Exports lor the year 2000-2004 will be 
aalollowa :-

Syatem of Allotment %age of Annual Level 

(2000-2004) 

Put Performance Entitlement 70%· 

(PPE) Syatem 

New Inveatora Entitlement (NIE) Syatem 15% 

Non Quota Entitlement (NQE) Syatem 5% 

Firat Come Firat Served (FCFS) 

Entitlement System 

10% 

-5% ,...".I0Il lor HIgh VMIe EnIIIImInI WtilItIII ~e  ... NICe been 
cWIIed. 

(ii) The ayatem of allotment In clle of Yarna, Fab-

rics and Made-ups will be as follows:-

I. 

(I) 

(II) 

(/II) 

II. 

(I) 

(II) 

(III) 

(Iv) 

III. 

(I) 

(II) 

(III) 

System of allotment 

Yam: 

Past Performance Entitlement 

(PPE) syatem 

Manufacturer Exportera Entitlement 

(MEE) system 

Aeady Goods Entitlement (AGE) 

system 

Percentage of 

annuallavel 

2 

55% 

15% 

30% 

Fabrlca (other than for catagorlaa 3, 

:..lEU, 31a and 32a1C.n.dII) : 

Past Performance Entitlement 55% 
(PPE) system 

Manufacturer Exporters Entitlement 15% 
(MEE) system 

PowerOOm Exporters' Entitlement 15% 

(PPE) system 

Aeady Goods Entitlement (AGE) 15'"10 
system 

Fabrlca (for EU/c.tagory 3, 3a; Can.d. 

cat'gory 31 •• nd 321.) : 

Past Performance Entitlement 55% 
(PPE) aystem 

Manufacturer Exporters Entitlement 15% 
(MEE) system 

Aeady Goods Entitlement 30% 
(AGE) system 

IV. 

(I) 

(II) 

V. 

(I) 

(II) 

2 

Made-Up. (Handloom.) (under qu.ntltatlve 
,. ..... lnt In USA) : 

Past Performance Entitlement (PPE) 55% 
System 

Aeady Goods Entitlement (AGE) system 45% 

Mada-Upe (Mlll-madelpo'Nerloorna) : 

Pest Performance Entitlement (PPE) 55% 
System 

Manufacturer Exportera Entitlement 

(MEE) system 
15% 

(III) Powerloom Exportera' Entitlement 
(PEE) system 

15% 

(Iv) Ready Goods Entitlement (RGE) 15% 

System 

(iii) Some of the other Important featuras of the 
new policy Include, phased utilisation of quota; linking of 
quota for new Investment with Investment made In such 
new plant and machinery which meet the eligibility criterion 
of the Technology Upgradatlon Fund Scheme and making 
new Investment quota entitlements non-transferable. 

(c) to (e) The Government had setup a Task Force to 
make recommendation. on the long term quota (export 

entlllement) dlltrlbutlon policies lor a period of five yeara 
with affect from 1.1.2000 to 31.12200'. The Task Force 
invited responses from Export Promotion Councils (EPC.), 
leading trade auociations and federations on various 

a'pecta of the quota policies. The Task Force al.o 

conducted two Open House Sessions to Interact with various 
axportara and the associations concerned at New Deihl and 

Mumbal. Thus It may be .. en that the Task Force consi-
dered the inputs from a wide range of lources before 
• submlttlng the report. This report was taken Into account 

while framing the New Quota Policy 

Suggestion received from various associations of 
textile/garments exporters from time to time are duly 
considered and appropriate changes are made, whenever 
deemed necessary, to facilitate the smooth operation of the 
Quota System. 

[Translation] 

SHRI RAJO SINGH : Mr. Speaker, Sir, the reply given 
is not satisfactory. A notification was iasued by the 
Government after deciding to formulate a quota poilcy in 

regard to export of tmll ... Prior to flnallsatlon of this policy, 
a task force was set up to make recommendations. This 
task force had consulted various tmlle exporters or their 
representatives. I would specifically like to know from the 
Hon'ble Minister as to who were the people Invited In the 

process of Interaction. What were the main Issues of 
dlscunlon and the recommendations made by the exportera 
which have been Included In this policy alongwith the 

recommendations which have been left out? A detailed 

Information In this regard may please be furnished to the 

House. 
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SHRI KASHIRAM RANA : Mr. Sp.ak.r, Sir, the 
Gov.rnment had ,.t up a task fore. to formulat. the new 
policy. That Commltt •• had publlc:ally announced that the 
Int.reated persona can put forth their views In this regard. 
Many concerned uaoclatlona have made their submllalons 
~re the task committee. II the hon'bie Members wants 
to know about the lI.t E.P.C., T.E.X. P.R.O. C.I.L. and 
P.D.E .X.C.I.S .... (Int."upt/ona) 

SHRI RAJO SINGH : I have asked about the names 
of the members of the task foree. What were their reco-
mmendations? 

SHRI KASHIRAM RANA : As recommendations are 
very lengthy, It will take a long time to explain them In d.tall. 
I will lay th.m on the Tabl. of the Hous •. 

SHRI RAJO SINGH: First tell the names. 

SHRI KASHIRAM RANA : A Commltt.e was s.t up 
under the Chairmanship of Joint Secr.tary. Some ofllclals 
of our Ministry were among Its M.mbers. 

SHRI RAJO SINGH : Mr. Sp.aker. Sir, In my view. 
textile export Industry Is very Important for our economy. A 
major share of foreign exchequer Is earned by this Industry. 
Indian cloths have a big d.mand In other countries. In such 
a situation; what type of results the Governm.nt want to 
achieve by fixing the limit on exporters? What are the details 
Of suggestions received from the exporters aHer the 
announc.ment of this policy and how did the Governm.nt 
react to It and what Is Its decision In that regard? Please 
furnish full details In this regard as the policy Is being fiercely 
opposed. 

SHRI KASHIRAM RANA : Mr. Sp.aker, Sir, we have 
formulated the new quota policy as our Multi Fiber Agre.-
m.nt was going to b. phased out In 2004. Th. .ntlre 
world's textll. market will become fr •• w .•. 1. J.nuary, 2005. 
With a view to bringing our textile sector In competition In 
the world market, the new quota policy ha. been formulated 
which will be .flectlve from 1.1.2000. Our share in the 
world textile market Is 3% whereas China's share Is 23%. 
5% Increase has been given to the Ptlwerk'om manufactures 
under this new quota policy. Besides, we are trying to link 
up the N.w Technology upgradatlon Fund sch.me worth 
more than Rs. 25 thousand crore with the new quota policy. 
This policy hal b •• n formulated with a view to enhance the 
textile sector and Its exports. 

SHRI MOHAN RAWALE : Mr, Speaker, Sir, hon'ble 
Minister had s.t up a textile Committee. 

{English] 

"Report on the survey conducted for evaluation of 
allottm.nt of quota under pow.r-Ioom exporters entitiem.nt, 
PEE syst.m for the years 1997 and 1998 and Its utilisation", 

{Translation] 

Th. recommendations of thle committee ar. :-

{English] 

"PEE quota are b.lng sold under the guise of the 
clubbing. It was reported by some units that blank 
application forma for clubbing we,.. signed and handed 
ov.r to the agents." 

{T,.nal.tion] 

and the oth.r r.port Ie aubmltted by Satyam Comm-
Itt ••. 

{English] 

"If rampant mlaua. Ie d.tected, the Commltt •• would 
In fact favour a suitable reduction In the quota 
commen-surate with g.nuln. direct .xport potential 
tog.th.r with adequate at.ps to stop the mleu .... 

{Translation] 

Have you considered the r.port submitted by the Task 
Forc. Committee? Th. quota for powerloom sector has been 
Incr.ased from 10% to 15%. But what steps are being taken 
to ensure Its proper use? 

[Eng/Ish] 

MR. SPEAKER: Shrl Mohan Rawale. Please put your 
question. Tim. Is v.ry short. 

{Translation] 

SHRI MOHAN RAWALE : Mr. Sp.aker, Sir, what st.ps 
will be taken by the Governm.nt to check the mlsutllsation 
of quota. 

SHRI KASHIRAM RANA : Mr. Speaker, Sir, Task Force 
Committee and Sat yam Committee are two different 
Commltte.s. Th. recommendations given by both thlSe 
Committees are under con.lderatlon of the Governm.nt. 
No final decision has been taken so far. We would like to 
present a new t.xtlle policy before the Hous. b.fore the 
comm.nc.m.nt of the n.xt S.sslon. It has b •• n stated In 
the recommendations given by the task force committee 
and the representation submmed by PDDXIL to Increa .. 
the percentage of quota. They are getting the benefit of 
clubbing It. So far as 10 to 25% Incr.ase In quota Is 
concerned, It will result In losses to our garment manu-
facturers. I would like to Inform the hon'bl. M.mb.rs of the 
Hou .. that all associations have thanked the Gov.rnm.nt 
for Increasing quota. They have stated that It has happened 
for the first time that the quota has be.n Increased from 
10 tal 15%. Therefore, I would .ay that they are getting 
benefit of ClUbbing. 
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SHRI MOHAN RAWALE : But It II being mllUHd. 

SHRI KASHIRAM RANA : Mr. Speaker, Sir, the 
exporter. who mllu.e the benefits are blacklllted. Even 
small manufacturers are also getting benefit from the 
clubbing ay.tem. That II why we have adopted thll.ystem. 

(English) 

SHRI S. BANGARAPPA : The Items under export policy 
related to textile commodities have come down considerably. 
May I know what exactly II the percentage of export th.t 
II coming down during the last five yea,. when there II 
competitive garments market In other countries, particularly 
the European countries? What exactly II the percentage 
that has come down In the matter of export of garment or 
yarn, etc.? What steps the Government hu taken to rectify 
this and bring It back to normalcy? 

SHRI KASHIRAM RANA : I confidently .ay that our 
export h .. not come down. I will give .ome detaO •. In 
1996-97, our export wal to the tune of Rs. 41 ,828.20 crore; 
In 1997-98, It was As. 46,092.50 crore; In 1998-99, It wa. 
RI. 52,720.60 crore which means that there II • 14.4 per 
cent Incre .. e In export. 

So the Ministry Is taking many Itep' for enhancing 
export to the European Union al well .. to the USA. 

12.00 hra. 

[Translation) 

SHRI RATTAN LAL KATARIA : Mr. Speaker, Sir, 
through you, I would like to know from the hon'ble Mlnllter 
whether due to the Increasing popularity of Indian textile In 
European countries, lOme people In other countries have 
tried to impose ban on our textile exports by linking It with 
labour standards? If 80, what step' have been taken by 
the Government to encourege this Industry? 

SHRI KASHIRAM RANA : Mr. Speaker, Sir, actually, 
this question Is related with the Indu.try Mlnlltry and Comm-
erce Mlnlltry. It Is a fact that Prime Importing countries of 
"ur textiles have tried to affect our Industry by railing lsIue. 
I.k. child labour and dyes etc. Howaver. till now no adv.,.. 
(lffact of such things has b •• n noticed. 

.tate: 

WRITTEN ANSWERS TO QUESTIONS 

InC,.... In H.ndler.fIe Export 

°281. DR. RAMKRISHNA KUSMARIA : 

SHRI RAM SHETH THAKUR: 

Will the Mlnllter of TEXTILES ba pl •• sed to 

(a) the percentage of Increase registered In the 
export of h.ndlcrafta during the laet two y ... ,. .nd the target 
flxed for 1999-2000; 

(b) the amount of the foreign exch.nge e.rned 
from the export of handicrafts during the above period, 
State-wile; 

(c) whether the benefits of earnings from export 
II being given to craftamen; 

(d) If eo, the det.1II thereof; .nd 

(e) If not, the "epa being taken by the Govern-
ment to ensure that beneflll of export earning reach the 
craftsmen and allo to en.ura adequate .upply of Inpull 
artisans In time? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) During 1997-98 and 1998-99 the export of 
handlcralta have Increased by 16.72% .nd 17.58% rupac-
tlvely over the previous year. A target for export of RI. 
8280.00 crore. hu been fixed for 1999-2000, thul aiming 
by about 17-4. During April to November 1999, exporta 
are assassed at RI. 5174.72 croral, achieving 62% of the 
target. 

(b) State-wl.e export data are not maintained. 
The total foreign exchange .arned from the export of 
handicrafts during the last two yea,. are as under: 

1997-98 

1998-99 

RI. 6014.78 Cror .. 

RI. 7072.34 Crores 

(c) to (e) While separate figures for Income of artlsa". 
working lor exporta are not available, survey reporta given 
by National Council of Applied Economic Reaearch (NCAER) 
indicate that the per capita Income of artllana hal gone 
up from Rs. 3739 In 1991-92 to Rs. 5141 In 1995-96 at 
conatant prices of 1991-92. Such per capita Income would 
Include earnings from export product allo. Government 
gives asslltance under schemes like Creft Bua,., Urban 
Haats, Training for skill davelopment. Training to crettapersona 
In business enterprl.e and export manag.ment, Craft. 
Development Centre etc. which Interalla directly help artlla" .. 
In Increasing their earnings and In supply 01 Inputs to them. 

Capacity. of CCI 

°286. SHRI A. VENKATESH NAIK : Will the Mlnllter 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether the Government are aware about 
85% production capacity 01 the units of Cement Corporation 
of India In Karnataka and other States has been affected 
due to power cuts; 

(b) if eo, the detalla thereof; 

(c) whether the CCI doe. not have the matching 
captive power to run the units In full capacity; and 
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(d) If 80, the steps being taken by the Government 
In this regard? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI MANOHAR JOSHI): (a) 
and (b) Cement Corporation of India (CCI) has 10 unlfa 
and of which operatlona of e unlta Including the Kurkunta 
unit In Karnataka remain suspended at preaent. Production 
In untls of CCI has baen aftected dua to various raasons 
Including power cuts and disconnection of power supply. 
Andhra Pradesh and Karnataka had Imposed cuts ranging 
from 10% to 55% on demand and 20% to 70% on energy 
over the period 1992-93 to 199B-99. Madhya Pradesh had 
Imposed cuts ranging from 30% to 40% on demand from 
1992-93 till 1997 -9B and is continuing to Impose peak load 
restrictions. 

(c) and (d) The total power requirement of all the 
units Is 84.25 Mega Wat (MW) against which the captiva 
generating capacity Inatalled is 37.2 MW Including two Dleael 
Generating Sets of 3.B MW capacity each which were 
Installed at Tandur and Adllabad units during 1999 through 
a budgetary support of Rs. 29 crores. 

[Ti"anslatlon] 

Declln. In Export Carpau 

*2B7. SHRI RAMSHAKAL : Will the Minister of 
TEXTILES be pleased to state: 

(a) whether there has been an unprecedented 
decline In the export of carpet during the current year; 

(b) If ao, the details th.reof and the r.esona for 
sharp decline In their export; 

(c) the specific staps taken to boost the export 
of carpets; and 

(d) the value of carpeta exported from Uttar 
Pradeah during the current year and the percentage of 
revanue earnad from the export of carpets in the total export 
earning? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) and (b) Tile export of o:.-arpeta during the 
period April to Nov. 1999 Is prOVisionally assessed at Rs. 
1406.62 Crores, thereby registering a growth of about 6°;' 
over the aame period laat year. 

(c) The 8tepa taken to bo08t the export of carpets 
Include various promotional measures through Carpet 
Export Promotion Council like participation in International 
Fairs and aending of aalea-cum-study team; providing market 
feed back to exporters etc.; holding 01 annual International 
Carpet Fair in India; setting up of the Indian Institute of 
Carpet Technology at Bhadohl for human resource deve-
lopment and research and development aupport to carpet 
Industry; and a d.algn and technology upgradatlon project 
with UNDP assistance. 

(d) State-wise export ligures are not maintained. 
However, it is estimated that the share of Uttar Prade8h In 
the total export 01 carpets from India Is approximately 65%. 

{English] 

Review of Growth Centres 

*2BB. SHRI G.J. JAVIYA : Will the Mlnlater of 
COMMERCE AND INDUSTRY be pleased to atate: 

(a) the overall contribution of Growth Centre 
Scheme to the development 01 Inlrastructural facilities for 
Industries acrosa the country; 

(b) the amount allocated and actually spent on 
growth centres by the Union Government, State Govern-
ments and other financial Inatltutiona during the la.t two 
years and the la.t .Ix montha of the current year, year-wis. 
and State-wlse; 

(c) the status of growth centres, particularly In 
Gujarat, as on date; 

(d) whether the Government propose to revl_ 
the Growth Centre Scheme; 

(e) If so, the details thereol; and 

(f) the extent to which these centres are likely to 
help Industrialisation In the States? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) to (c) Under the Growth 
Centre Scheme, 68 Growth Centres have been approved. 
Distribution of plots has commenced In 23 Growth Centres. 
In some of the growth centres In the States of Karnataka 
Madhya Prad.ah, Haryana,Goa, Kerela, Rajasthan and Uttar 
Pradeah Industrial activities have started and employment 
has also been generated. The remaining centres are at 
'!arious stages of development of Infrastructure. 

Progress reported by the State Government of Gularat 
In the Implementation of their three growth centrea under 
this Scheme as on 30.9.99 Is as follows:-

Vagra (District Bharuch) :- A total expenditure of Rs. 
4940 lakh haa been Incurred In this project with full central 
release of Rs. 10 crore and balance from the State. 
Industrial plot allotment has alnce commenced In this growth 
centre. 

In regard to Gandhldham (district Kutch) and Palanpur 
(District Banaskantha) centre., the State Government Is In 
the proc.ss 01 land acqulaltlon. Central and Stata 
Governments have together released Rs. 500 lakh for each 
of theae projects. 

Relea .. of Central aaalatance to approved growth 
centres Ia mad. on the basla of tha physical and llnanclal 
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ptOgress reported by the State In Implementalon 01 the 

growth centre. The Central Government budgetary 

allocatlona for the growth centres In the financial yaar 1997-

98, t 998-99 .nd 1999-2000 was R •. 25 crore, RI. 20 crore 
and RI. 25 crore respectively. The details 01 central rela .... 

and expenditure Incurred during the lut two financial ye.ra 

and upto 30.9.99 during the current financial year are given 

In encloaad atatetment I, II .nd III respectively. 

(d) .nd (e) No, Sir. Implementation of the Scheme 

hu been carrlad over to the Ninth Plan period I.e. 1997-

2002. 

(f) The objective 01 the Growth Centre Scheme 

Is to provide Industrial Infrastructure so that State agencies 
are able to .ttract Industries to the Industrially beckward 
districts. The role of the Central Government Is an enabling 

role In the creation of Infrastructure and not In direct 

Industrialisation. The Implementation of the Scheme on 

ground and the predominant financial contrlbutlona r .. t with 

the State Governments and their Industrial Development 

Corporations. The process of bringing about Industrialisation 
viz., marketing 01 Industrial plots, attracting indu.trlal unite 

etc. II the role of the State Governments. 

Thu., the extent to which these growth centre. are 

likely to help Industrialisation In the State. depends largely 
on the Initiative of the State Governments. 

Statement-I 

Details of Funct. e~ased and Expenditure Incurred on the 
Development of Growth Centres In various States 

51. Name of 
No. the State 

2 

1. Andhra 

Pradeah 

2. Arunachal 
Prad .. h 

3. Allam 

4. Bihar 

5. Goa 

8. Gujarat 

7. Haryana 

8. Himachal 

Pradeah 

(1897-88) 

Central 

rele .. e 

3 

150 

Nil 

50 

50 

150 

Nil 

50 

Nil 

(Ra. In lakhs) 

State Expenditure 

relaaae· Incurred· 

4  5 

100 

118 

6 

188 

Nil 

Nil 

25 

Nn 

1171 

73 

32 

108 

320 

Nil 

1072 

188 

2 3 

9. Jammu & 50 

Ka.hmlr 

10. Karnataka 60 

11. Kerala 200 

12. Madhya Pradaah Nil 

13. Maharashtra 1300 

14. Manlpur 

15. Meghalaya 

16. Mlzoram 

17. Nagaland 

18. Orlasa 

19. Pondlcherry 

20. Punjab 

21. Rajasthan 

22. Tamil Nadu 

23. Trlpura 

24. Uttar Pradesh 

25. W .. t Bengal 

50 

Nil 

Nil 

Nil 

Nil 

50 

Nil 

120 

Nil 

Nil 

220 

Nil 

• F9n1-rIPQIIed bV the SlID a-nn.tI. 

Sbltemant-ll 

4 

Nil 

360 

838 

894 

663 

127 

75 

Nil 

Nil 

182 

Nil 

Nil 

Nil 

1000 

lt3 

75 

NH 

5 

395 

6121 

1143 

2207 

1291 

8 

85 

Nil 

Nil 

114 

Nil 

128 

526 

460 

Nil 

242 

Nil 

Details of Funct. Released and Expendlturelncurrecl on the 
Development of Growth Centres In various Sta,.. 

SI. Name of 
No. the State 

2 

1. Andhra 
Prad .. h 

2. Arunachal 
Pradesh 

3. Allam 

4. Bihar 

5. Goa 

6. Gujarat 

(1118-88) 

Central 

rel8a.e 

3 

300 

48 

Nil 

Nil 

II1H 

Nil 

(Ra. In lakha) 

State Expenditure 
rele .. e· Incurred· 

4  5 

Nil 203 

19 114 

315 419 

Nil  Nil 

Nil Nil 

Nil  Nil 
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2 3 4 5 2 3 4 5 
7. Haryana Nil Nil Nil 4. Blh.r Nil Nil Nil 

8. Himachal Nil Nil NA 5. Goa Nil 18 278 PrlldNh 

8. Gujarllt NH NH NO 9. Jammu & 50 380 375 
Ka.hmlr 7. H.ry.na NI NU NA 

10. Karn.taka 120 Nil 2632 8. HIm.chal Nil Nil NU 
Prlld .. h 

11. K.rala 532 905 1304 
9. Jammu & 100 117 205 

12. M.dhya Pradesh Nil 30 703 Ka.hmlr 

13. Mahara.htrll 250 914 1368 10. Karnataka NA Nil 201 

14. Manlpur Nil Nil NU 11. Karala NH NA NU 

15. M.ghalaya Nil Nil Nil 12. Madhya Prllduh Nil 37 237 

18. Mlzorllm Nil Nil Nil 13. Maharuhtrll 200 245 292 

17. Nagaland 500 317 387 14. Manlpur Nil Nil Nil 

18. Orlasa 100 NU 1124 15. Meghalaya Nil Nil Nil 

19. Pondlch.rry Nil 875 457 18. Mlzorilm Nil Nil 99 

20. Punjab Nil Nil 79 17. Nag.land NH Nil Nil 

21. Rajaathan 100 Nil 1150 18. Orlasa Nil 10 21 

22. Tamil Nadu Nil Nil 2239 19. Pondlch.rry 250 Nil 3 

23. Trlpurll Nil Nil Nil 20. Punjab Nil NU Nil 

24. Uttar Prllduh Nil Nil Nil 21. R.juthan 250 250 307 

25. Weat Bengal Nil Nil Nil 22. Tamil Nadu 50 Nil 825 

• FIgIne -NjIOrIed." tIIe .... ~  23. Trlpurll Nil 80 30 

Statement-HI 24. Uttar Praduh Nil 420 852 

o.ta'. of Fund. R.,. .. ed and upwIdlture Incurred on the 25. WU1 Bengal 
OeVfllopment of Growth e."".. In varloul SIIIt .. 

Nil Nil NO 

[(1111-2000, (upto 3O.0I.1111)J 
• FIgIne -,.,ned." tile 8IIH o-nn.nt. 

.... Bank of Ind. 
(Ra. In lakha) 

'289. SHRI C. KUPPUSAMI : 
SI. Nam. of C.ntral St.te expenditure 

SHRI INDRAJIT GUPTA: No. the Sta1. r.Ie ... rele ••• • Incurred' 

2 3 4 5 WIN the Mlnlst.r of FINANCE be pleased to 
.tate: 

1. Andhrll Nil 100 39 
(.) wh.th.r there is • proposal to Incre ••• the Prad .. h 

n.tworth of Stet. Bank of Indl. by .'multaneoua offer of 
2. Arunachal Nil Nil NU .h.re. In the domeatlc .nd ewe,. ... m.rU1a; 
PrlldHh 

(b) 11 .0, the amount propo.ed to b. ral •• d 
3. Aaaam 250 NA Nil through the aale of Ita aha,.. In the m.rk8t; 
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(c) whether the Governmenfs stake In the holding 
of shares Is likely to come down below 50 per cent In the 
paid up capital as a rlsult of IsSUI of shar .. ; 

(d) If so, the manner In which the Governmlnt 
ensurl control ovlr SBI; and 

(I) the rlasons for offering shares of SBI to 
Public when the SBl's Capital Adequacy Ratio (CAR) Is 
comfortable? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BAlASAHEB VIKHE PATll) : (a) State 
Bank of India (SBI) have Informed that there Is no specific 
proposal presently under Its consideration for Immediately 
Increasing the capital 01 the bank by simultaneous offer of 
shares In the domestic and overseas markets. 

(b) Do .. not arise. 

(c) to (e) Government of India does not hold any 
equity In the SBI. The Reserve Bank of India (RBI) holds 
59.73% 01 the equity In SBI. Under the existing statutory 
provisions, RBI share-holding In SBI cannot go bllow 55%. 
As and whln SBI decides to go in for a public Issue, It 
would be In order to ensure that Its capital decldea to go 
In for a public Issue, It would be In order to ensure that its 
capital adequacy ratio Is at a level not only abovI the 
prescribed minimum capital adequacy ratio for Indian banks 
but Is also consistent with SBl's presence overseas, Its 
statuI In the Indian banking sector and need for expansion 
of business. Notwithstanding, the level of RBI's Share-holding 
In SBI following such dilution as might occur In the event of 
any statutory amendment envisaging RBI's share-holding 
In SBI below 50%, It would stili be possible to ensure that 
the soclo-economlc objectives are met not only on account 
01 SBl's vast branch net work but also on account of the 
directions Issued from time to time by the RBI In exercise of 
Its statutory powers. 

CIo,ure of Coal Mine, of ECL 

·290. SHRI BIKASH CHOWDHURY: 

SHRI BASU DEB ACHARIA : 

Will the Minister of MINES AND MINERALS 
be pleased to state: 

<a) whether the management of Eaatern Coal-
fields LImited, a subsidiary of Coal India Limited had 
adopted a resolution a year back to close down 84 coal 
mines; 

(b) If so, whether the Union Government have not 
yet given Its approval to the resolution of ECl; 

(c) If so, the latest position of said resolution; 
and 

(d) the steps propoaed to be taken by the Govern-
ment to renovate the production system of these 
underground mining for Increasing much needed quality 
coal for the country? 

THE MINISTER OF MINES AND MINERALS (SHRI 
NAVEEN PATNAIK) : <a) Yes, Sir. 

(b) Sir, no approval has been given. 

(c) and (d) The Coal India Limited engaged Industrial 
Credit and Investment Corporation of India Limited (ICICI), 
a group of professional consultants, to prepare a revival 
package lor ECL. This package underlln .. a combination of 
measures for the revival of ECl which Includes Increase In 
productivity and production requiring Infusion of capital, 
reduction of cess levied by Government of West Bengal, 
downsizing of manpower and closure of highly unproductive 
mines. 

In the meanWhile, on account of negative net worth at 
the end of the financial year 1998-99, ECl had to reflr 
Itself to the Board lor Industrial and Financial Reconstruction 
(BIFR). 

For.lgn Ventur •• 

·291 . DR. NITISH SENGUPTA : Will the Minister 01 
FINANCE be pleased to state: 

(a) whether the earlier policy of associating Indian 
shareholders with all new foreign ventures has been 
abolished; and 

(b) If so, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATll) : (a) and (b) 
Indian share holders are making Investments In all areas 
of the economy. They can have foreign partners In all areas 
except those where Foreign Direct Investment (FDI) Is not 
permitted. However, In order to meet Inveatment requirement 
of certain sectors hundred percent foreign direct Investment 
has also been permltted.These ar ... Include Infrastructure 
projects In Electricity generation, Transmission and 
Distribution, Construction and Maintenance of Roads, 
Highways, Vehicular brldges,Toll Roads, Vehicular tunnels, 
Porta and Harbour., Information Technology etc. 

{Trans/atlon] 

Coal Stocke In Th.rmal Power Station. 

·292. SHRI MANSINH PATEL: 

SHRI HARIBHAI CHAUDHARY: 

Will the Minister of MINES AND MINERALS 
be pleased to state: 

(a) whether due to shortage of coal and difficulties 
In Its transportation, the coal stocks available In the various 
thermal power stations of the country are left for only few 
days; 
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(b) If 10. the pruant poaltlon of the coal stocks 
In the pow.r atatlons; .nd 

(c) the m.asures propoaed to be taken by the 
Government to Improv. this condition? 

THE MINISTER OF MINES AND MINERALS (SHRI 
NAVEEN PATNAIK) : (.) No. Sir. 

(b) The total atocks with power houses in the 
country as repol1ed by Central Electricity Authority .s on 
10.12.1888 are 10.48 million tonnes. 

(c) Coal companies .re fully ge.red to supply the 
linked quantity of coal to all power houses In the country 
• nd close coordInation Is maIntained to ensure supply of 
coal. Co.1 .uppll.s .r •• Iso r.vl.w.d r.gul.rly by .n 
Intermlnlst.rlal Committe •• nd appropriate .ction is taken 
to atap up coal suppll ••• whenev.r nec ... ary. 

Direct Tax Uiwa 

"293. DR. ASHOK PATEL: 

SHRI RAMESH CHENNITHALA : 

Will the Minister of FINANCE b. pl.ased to 
.tate: 

(.) wh.n.v.r the Gov.rnm.nt ha. been con.l-

d.rlng sImplifyIng the dIrect tax lawa; 

(b) If 10. wh.th.r .ny concr.t. m.asures have 
been taken In this regard; and 

(c) II so. the detaIls thereof and II not. the reason. 

th.r.for? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAVA KUMAR) : (a) 
SImplification of dIrect tax laws Is a contInuous process. A 
number of changes In law are brought out In every budget 
wIth thl. end In view. Oft.n d.p.rtm.ntal committ •••• 
IOmetlm.s with r.pr.s.nt.tlon from outsld. experts. are 
conatltuted to study and r.comm.nd changes on the 

subjects .sslgned to them. 

(b) and (c) In 1996. an Expert Group was set up to 
rationalise .nd simplify the Income t.x Law. The Exp.rt 
Group submitted Its report In February. 1997 and a workIng 
draft of the  Income-tax Bill In July. 1997. A larg. numb.r of 
Important suggestions contained In the above report and 
the draft Incom.-tax BII! w.r. brought Into the existing 
Income-tax Act. 1961. through extenslv. amendments 
c.rrled out by the Finance (No.2) Act. 1998 .nd the Flnanc. 

Act. 1999. 

Price Rlae 

"294. SHRI J.S. BAAR : 

SHRI SHANKERSINH VAGHeLA : 

Will the Mlnlst.r of FINANCE be pleased to 

.tate: 

(a) whether attention of the Government has been 
drawn to the nllWa Item .ppesrlng In 'Th. Business Standard' 
dated 22 Nov.mb.r.1989 captioned "Food' Prices push. up 

Innatlon rate to 3.01%; 

(b) If 10. the factual position In this r.gard; 

(c) wh.th.r the monthly domestic budg.t of the 
common man hal be.n ups.t followIng the contInuous 
Incre .. e In the prlc •• of commodIties of dally use. 
pal1iculerly food It.ms; 

(d) If 80. the r.actlon of the Gov.rnm.nt ther.to; 
.nd 

(.) the st.ps the Gov.rnment propose to take to 
contaIn the prices of food Items of dally use? 

THE MINISTER OF STATE IN THE MINISTRV OF 

FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) Ve •• SIr . 

(b) and (c) Food prices as represented by the group 
of food articles (with a weIght of 17.38-;. in the whole.ale 
prlc. Index) w.r. high.r by 1.7% for the 32nd we.k ended 
6.11.99 as compar.d to a year ago. When the ov.rall .nnual 
Inflation rate had rls.n to 3.01 %. Exc.pt for foodgraln. prlc •• 
of which w.r. higher by 11.8%. prices of all other e .. entlal 
commodity of dally u.e w.re either lower than •  y •• r ago 
or h.d rls.n v.ry mod •• tIy. 

A larg. pert of the Incr •••• In foodgr.ln prlc.s • 
• sp.clally wh.at and ric •• was due to the Incr •• s. of 
MInImum Support Prices of wh.at by 7.8% and of rice by 

6-;0. Prlc.s of other essent'.' commodities of dally use 
r.mained subdued this y •• r. Annu.1 prlc. rise of sug.r for 
the w •• k ending 6.11.99 w.S ,."'. whil. groundnut 011 and 
r.p •• nd mu.tard all prlc •• f.II by 12.5% .nd 26.4 
respectively over last year. 

(d) Th. late.t WPI based Inflation rate Is 2.46% 
(provisional) for the 35th week ending 27.11.99. This declln. 
colncld.. with the d.cllne In prlc.s of fruits. veget.bl.s 
and other Items of dally consumption. Most notably. the 
.nnu.1 rat. of Incr.... In the Con.um.r Prlc. Index for 
Industrial Workers. CPI (IW). which had risen to .n 
unprecendented high I.vel of .round 19.7% In November 
1998. h.s continuously declln.d to • r.cord low of 0.90,4 In 
Octob.r. 1999. r.fI.ctlng the g.ner.1 downtr.nd of r.tall 
prlc •• of .... ntl.1 commodltle. of dally u ••• uch a. edlbl. 
oils and pulses. 

Annual a ~ of InflBtlon (point to point) 
bBSed on WPI and CPI (/W) 

Ve.r 

'118-11 

Nov.mb.r 

December 

January 

F.bruary 

WPI based 
(bas. 81-82) 
(point to point) 

2 

8.1 

8.3 

4.7 

5.3 

(0/0) 
CPI (IW) based 
(ba •• 1982) 
(month/month) 

3 

19.7 

15.3 

9.4 

8.6 
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March 5.0 8.9 

1999-2000 

April 4.3 8.4 

May 3.8 7.7 

June 3.1 5.3 

July 2.3 3.2 

August 2.2 3.1 

September 2.7 2.1 

October 2.6 (prov.) 0.9 

November 2.8 (prov.) 

(e) Effective supply management policies have 
been adopted by the Government to keep inflation under 
control during 1999-2000. Some of the policy initiatives taken 
by the Government are as follows: 

• A High Powered Price Monitoring Board has 
been set up under the Cabinet Secretary to keep a close 
watch on the movement of prices of essential commodities. 

• A Crop Forcasting Centre has been set up by 
the 0/0 Agriculture and Cooperation for making more 
authentic crop forecasts. 

• A special Price Monitoring Cell has been set 
up in the 0/0 Consumer Affairs for monitoring retail prices 
of essential commodities. 

NAFED was authorised to undertake market 
intervention through creation of short term buffer stocks of 
onions and pulses to �-tabilise their prices. 

• Edible oils was imported on government 
account for supplying to state governments through the 
POS. 

• State governments were advised to take strict 
action against hoarders of essential commodities. 

[English] 

Import of Agricultural Commodities under OGL 

*295. SHRI R.L. JALAPPA : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the number of agricultural commodities 
allowed to be imported under O.G.L.; 

(b) the· likely impact of it on the Indian farmers; 
and 

(c) the steps proposed to be taken by the 
Government to protect the interests of domestic farmers? 

THE MINISTER OF COMMERCE ANO INDUSTRY 
(SHRI MURASOLI MARAN) :(a) to (c) Quc1.ntitative 
Restrictions were notified for 2714 tariff lines on account of 
balance-of-payment reasons on 22.5.97. Out of these, 
Quantitative Restrictions have already been removed on 
1285 tariff lines of which 425 tariff lines pertain to agriculture 
sector. On the remaining number of tariff lines, Quantitative 
Restrictions are still maintained. However, for SAARC 
countries such Quantitative Restrictions were removed on 
all items with effect from 1 .8.98. The details of the import 
policy on agriculture items are available in 'ITC(HS) 
Classification of Export and Import items' published by 
Ministry of Commerce, copies of which have been placed in 
the Parliament Library. However, all such imports are subject 
to applicable rates of Customs Duty. Protection to domestic 
farmers is thus available through tariff the mechanism. At 

the present level of tariffs, the domestic farmers are unlikely 
to be seriously affected . 

Funds Collected by NBFCs 

*296. SHRI P.S. GADHAVI : 

SHRI C.P. RADHAKRISHNAN 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government have any data about 
the amount of public funds deposited with non-banking 
financial companies functioning in the country; 

(b) if so, the total estimated amount of money 
collected by these companies including those companies 
which have gone underground during the past three years; 

(c) whether many companies are collecting 
money from the general public without any licence or 
authority; 

(d) if so, whether the Government have enforced 
any licensing scheme for the security of huge funds 
collecte9 by these companies; 

(e) if so, the details thereof; 

(f) 
companies; 

the funds still remaining with unlicensed 

(g) whether any rescue package for investors is 
under consideration of the Government; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) (a) and 
(b) The Reserve Bank of India (RBI) has reported that 
the amount of public deposits with Non-Bank ing 
Financial Companies (including Residuary Non-Banking 
Financial Companies) during the last two years have been 

- as under -
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Year 

As on 31.3.1998 

As on 31.3.1999 

Amount of Deposits 
(Rs. in Crores) 

23,150 

21,519 (Provisional) 

(c) to (e) As per the amended provisions of the RBI 
Act, it has been made compulsory for the NBFCs to obtain 
a Certificate of Registration from RBI to commence or carry 
on the business of an NBFC. An entry level minimum Net 
Owned Fund of Rs. 25 lakhs was prescribed. This has been 
raised to Rs. 200 lakhs with effect from 21.4.1099. RBI has 
also resorted to a publicity campaign to educate prospective 
depositors of NBFCs. The campagin, inter-alia, advises the 
public not to make deposits with unregistered NBFCs and 
those not having RBI approval to accept public deposits. 

(f) RBl's data reporting system does not generate 
information as asked for. 

(g) and (h) Company Law Board (CLB) has been 
authorized under the RBI Act to adjudicate the claims of 
depositors with specific powers to direct the defaulting 
companies to make repayments. The Task Force set up by 
the Government of India has recommended a number of 
changes in legislative and regulatory framework for NBFCs 
which include, inter-alia , review of minimum capital 
requirement of Rs. 25 lakhs for registration, apprising the 
State Governments regarding approval and rejection of 
applications for Certificate of Registration, higher CRAR for 
NBFCs, making deposit taking by unauthorised NBFCs and 
unincorporated financial intermediaries a cognizable offence, 
ban on issue of advertisements soliciting deposits by 
unincorporated bodies, setting up of Depositor's Grievance 
Redressal Authority, publicity campaign for Depositor's 
Awareness, etc. On the basis of these recommendations 
the limit of Net Owned Funds of Rs. 25 lakhs has been 
raised to Rs. 200 lakhs, State Governments have been 
provided with the lists of NBFCs who have been granted 
registration and those who have been refused registration, 
etc. Action has also been initiated to enact a separate 
legislation for NBFCs. 

Request of AIHFM Co-op. Society 

Ltd. on Textile Policy 

*297. DR. (SHRIMATI) C. SUGUNA KUMARI : Will 
the Minister of Ti::XTiLES be pleased to state: 

(a) whether any representation has been received 
from All India Handloom Fabrics Marketing Co-operative 
Society Limited urging the Union Government not to accept 
the recommendations of the Sathyam Committee for drafting 
the new textile policy; 

(b) if so, the c.i6tails thereof alongwith the objec-
tions raised by them; and 

(c) the measures taken by the Government to 
help the Handloom weavers? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 

RANA) : (a) and (b) Yes, Sir. The main objections relate to 
the recommendations on the Hank Yarn Obligation Order 
and the Handloom Reservation Act. The Society has pointed 
out that if the Hank Yarn Obligation order and the Handloom 
Reservation Act are done away with, it would lead to major 
problems for the handloom sector which is already suffering 
from various handicaps, therefore the Government should 
not accept the recommendations. 

While finalising the New Textile Policy, the points raised 
by the All India Handloom Fabric Marketing Cooperative 
Society will be kept in mind. 

(c) The Goverment of India extends f inancial 
assistance for a number of Development and Welfare 
Schemes to handloom weavers through State Governments. 
These schemes include Project Package, Development of 
Exportable Products and their Marketing, Workshed-cum
Housing, 'Thrift Fund, Health Package, Group Insurance, New 
Insurance, Market Development Assistance etc. 

Zero Duty Import Structure on Capital Goods 

*298. SHRI K. MURALEEDHARAN : 

SHRI R.L. BHATIA : 

Will the Minister of COMMERCE AND 
INDUSTRY be pleased to state: 

(a) whether the Government propose to review 
the Zero Duty Import Structure relating to Capital Goods 
to create level playing field for domestic industry; 

(b) if so, the details of the proposal; and 

(c) the time by which a final decision is likely to 
be taken in this regard? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) to (c) The facility of import 
of capital goods without payment of duty is available under 
Export Promotion Capital Goods Scheme and Export 
Oriented Unit/Export Processing Zones schemes. The duty 
free import of capital goods is also allowed to mega power 
projects, fertilizer plants etc. The domestic manufacturers 
supplying capital goods against aforesaid schemes are 
eligible for the benefit of deemed exports. These benefits 
include (a) Special Imprest Licence for duty free import of 
inputs required for manufacturing capital goods (b) deemed 
export drawback (c) refund of Terminal Excise Duty and 
(d) Special Import licence @6% of the F.O.R. value. 

The review of Export Promotion Capltal Goods Scheme 
is currently not under consideration. 

FDI in Tobacco Sector 

*299. SHRI AJOY CHAKRABORTY : Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government are taking a fresh 
look at the question of allowing 100% Foreign Direct 
Investment in tobacco sector; 
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(b) " so, the details thereof: and 
(c) the number and details ot proposals allowed 

100% FDI In the tobacoo sector 10 tar? 
THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI MURASOLI MARAN) : (a) to (c) The existing 
gUidelines for consideration of Foreign Direct Investment 
(FDI) proposals by Foreign Investment Promotion Board 
(FIPB) do not stipulate any ceiling on the extent of foreign 
equity participation, inte-alia, In sectors pertaining to 
consumer non durables, which include cigarettes. However, 
as there has been no precedent of 100% FDI approval In 
cigarettes so far, It was telt necessery to clarify the position 
vide Press Note No. 11 (1998 serlas) dated 27th August 
1998, that proposals tor manutacture ot cigarettes with FDI 
up to 100% shall be considered by FIPB subject to the 
provisions relating to compulsory licensing under the 
Industries (Development & Regulation) Act, 1951. 

There has been no subsequent change in the guide-
lines relating to torelgn investment in tobacco and cigarette 
industry. 

Decline in Cotton Price. 
-300. SHRI ASHOK N. MOHOL : Will the Minister 

ot TEXTILES be pleased to state: 
(a) whether the Government are aware of the 

declining prices ot cotton In the country, psrtlcularly In 
Maharashtra, resulting heavy losses to tarmers; 

(b) It so, the extent to which the prices have 
declined during the last three years; 

(c) the steps taken! being taken by the Govern-
ment to ensure remunerative prices ot cotton to the tarmers, 
particuiarly in Maharashtra; and 

(d) The number ot procurement centres set up 
by CCI in the country, State-wise? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) to (c) Prior to 1997-98, cotton prices in India 
normally prevailed at levels lower than International prices. 
However, during 1997-98, domestic cotton prices increa.ed 
sharply and prevailed at levels higher than International 
prices. While prices, during the current year are lower than 
the previous two years, they are stili higher than international 
prices and are generally higher than MSP also. 

According to available Intormatlon, the average price 
ot kapas (seed cotton) during the last three years, based 
on weighted average monthly prices, are as under: 

....... AvartIgII Price Variation over AverageMSP 
(In Rupees lastyaar (In Rup888 
par Quintal) par Quintal) 

ll1e11-2000 1988 -5% 16118 
(Oct.-141h Oec:). 

lQ98.99 2091 -5% 1576 

1997-98 2198 +15.870/. 1461 

1996-97 1898 1313 

Government announc.. Minimum Support Prices of 
kapas (seed cotton) every year. Whenever market price of 
kapas falls below the MSP, the Government purcha.es 
kapas (seed cotton) at MSP, without any quantitative limit, 
through the Cotton Corporation of India, in ali the Cotton 
Growing States except In Maharashtra where the Monopoly 
Procurement Scheme ot the State Government is In 
operation. 

In Maharashtra Cotton Monopoly Procurement 
Schemes is run by the States Government of Maharashtra. 
The Procurement prices are fixed by the States Governm,nt 
in the beginning of the season tor ali variati,s and grades 
grown in Maharashtra.The procurement prices oftered by 
the Government ot Maharashtra tor 1999-2000 cotton 
season are in general higher than the prices oftered during 
the previous year. 

(d) The number ot procurement centres set up 
by the CCI in the country, State-wise are as under: 

Name ot the State Number of Centres 

Punjab 14 

Haryana 7 

Rajasthan 32 

Madhya Pradesh B8 

GuJarat 42 

Andhra PradeSh 51 

Karnataka 21 

Wast Bengal 

Oriasa 6 

Tamil Nadu 3 

Total 215 

indian Bank 

2714. SHRI BASU DEB ACHARIA : Will the Minister 
ot FINANCE be pleased to state: 

(a) whether the Government are aware ot non-
implementation by the management of the Indian Bank of 
the terms ot the MOU entered into with the untona tor the 
revival ot the bank; 

(b) 1110, the details thereot; 

(c) whether a large scale writing offIaacrlflce of 
outstandig loans is being resorted to in the nama of raduc:, '9 
Non-Performing Assets; 

(d) whether any action has baen takan agalnat 
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the Top Executives who have commmed irregularities causlng 
deterioration of the Indian Bank; 

(e) whether the Government IReserve Bank of 
India have made any appraisal of the performance or 
otherwlee of the present Charlman and Managing Director 
of the Bank; and 

(f) If so, the detalle thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATlL) : (a) and (b) 
Indian Bank has reported that while the MOU Signed by the 
management of the bank with the representative unions for 
revival of the bank is being Implemented It has not been 
possible to achieve the levels contemplated by the MOU In 
re.pect of some of the areas. 

(c) Indian Bank has reported that proposals for 
one time settlement In respect of non performing assets 
are considered on the basis of the policy guidelines approved 
by the Board In accordance with the guidelines suggested 
by the Reserve Bank of India. The objective of the policy Is 
to recover the maximum possible amount with the minimum 
sacrifice. Write off Is considered only In cases In which no 
other recovery option is left to the bank and the assets 
charged to the bank are not sufficient to cover the dues to 
the bank. There Is no evidence to show that there has been 
large scale writing off or sacrifice resorted to in order to 
reduce non performing assets. 

(d) In addition to criminal cases registered by the 
CBI In respect of accounts where there Is prima facia 
Indication of criminality, departmental action has been taken 
In a number 01 cases against offICials who appear to have 
commmed Irregularities. 

(e) and (f) The performance of nationalised banks, 
especially the weaker nationalised banks, is reviewed by 
the Government as well as the RBI from time to time. The 
performance of board level functionaries Is assessed on 
an annual basis. However, the specific action pOints emer-
ging from the reviews carried out by the Government and 
the RBI are communicated to the Chairman and Managing 
Director and through him to the Board of Directors for 
appropriate remedial action. 

Scr .. nlng of I.T. Return. 

2715. SHRI PRABHUNATH SINGH: Will the Minister 
of FINANCE be pleased to state: 

(a) the system arrived at In screening the income 
tax returns under section 143 (2) of the Income-Tax Rules; 

(b) the numtl .. r "I cases that have come to the 
notice of the Government where tax returns have been 
manually selected by the Income-tax staff without making 
any draw; 

(c) If so, the action taken by the Government in 
the matter; 

(d) the number 01 Income tax returns scrutinised 
under rule 143(2) of the Income-Tax Rules in the laat three 
years and the outcome thereof; and 

(e) the number of times income tax return per-
taining to an Individual or company can be taken up for 
scrutiny? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR) : (a) to (c) The 
Central Board of Direct Taxes have recently Issued fresh 
instructions laying down the procedure lor ",Iaction of cases 
for assessment under section 143(3) of the Income tax 
Act, 1961, underwhich the following categories of cases 
come under comp,ulsory scrutiny; 

1) Search and seizure cases: 

2) Cases where survey under section 133A is 
carried out; 

3) Cases where re-assessment under section 
147 Is required; 

4) Cases of political parties; and 

5) Cases where assessment Is seHlslde or 
where assessment Is mandatory as per the 
direction of the Courts. 

In addition to the above, cases are to be selected for 
assessment under section 143(3) on the basis of credible 
and specific Information after application of mind by the 
assessing officer and his next superior authority. The 
selection is made after recording reasons for selection in 
writing and no draw of lots is envisaged under the new 
Instructions. 

(d) The total number of Income tax returns scruti-
nised under section 143(3) of the Income tax Act 1961, 
during the last three financial years are as follows: 

Financial year 

1999-2000 
(upto Oct. 99) 

1998-99 

1997-98 

1996-97 

Total No. of 
assessments uts 143(3) 

91,777 

1,91,338 

3,22,305 

3,52,276 

Keeping In view the facts of each case addition to the 
returned incoms have been made. Details regarding the 
outcome of each case is not separately complied. 

(e) The selaction of cases of assessment under 
section 143(3) being based on credible and specific 
Information, there Is no bar on the number.of times the 
case of one taxpayer can be picked up lor asseument during 
successive assessment years. 



47 Wrmen Answers December 17, 1999 To Question. 48 

Export Proc ... lng Zon •• 

2716. SHRI RAMCHANDRA VEERAPPA : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) the number of Export Processing Zones (EPZ) 
have been set up by the Stata Governmants; 

(b) whether any such Export Processing Zones 

have also baen set up In the jolnVprlvate sector; and 

(c) H so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI MURASOLI MARAN) : (a) An Export Processing Zona 

has been approved for establishment at Greater Noida 

(Distt. Gautambudh Nagar) by the Gov!. of U.P. for whiCh 
land has been earmarked by the Implementing agency. 

(b) and (c) Four Export Processing Zones have been 

approved for establishment In prlvata/)olnt sactor, as under: 

Name of the Promoter 

Mis. Diamond and Gem 

Development Corpn. Mumbai. 

Mis. Kay Foam Ltd., Mumbai. 

Location 

Surat, Gujarat 

Kandlveli (E), Mumbal 

Mis. Colanac International (P) Ltd., Singidivakam Village, 

Madras Kancheepuram Taluk, 

Tamil Nadu 

Mis. TIDCO Ltd., Madras Nangunerl, Tlrunelveli 
Dlstt. Tamil Nadu 

The private EPZ at Surat has become functional from 
2.1.96 and 10 projects have so far been approved for 

establishment In this Zone. The other privateljoint sector 
EPZs are yet to become operational. 

Bank Fraud in Dena Bank 

2717. SHRI RAMSAGAR RAWAT : Will the Minister 
of FINANCE be pleased to state: 

(a) whether attention of the Government has 
baan drawn to tha news-Item captioned "FIRs against three 
bank offlcars In Rs. ~r  fraud" appearing in the 'Express 
Newsllne' dated Aplrl18, 1999; 

(b) .  H so, whether tha CBI had ragistered four FIRs 

against thrae officials of Dena Bank, Mayapurl branch and 
othars; 

(c) H so, the present status of the cases and tha 
action taken against the bank officials; and 

(d) the action proposad to ba taken by the 
Government to ensura tha compliance of RBI laid down 
norms and proceduras scrupulously by tha natlonallsad 
banks as well as by the private banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and (b) 

Yes, Sir. 

(c) Dana Bank has reported that exceedlngs In 
many cash credit accounts In Mayapurl branch, New D.lhi 
wara allowed by officials beyond their delegated power.. 
Atter Inquiry, the banks suspended two Branch Managers 

and one accountant and has initiated departmental 
proceedings against them as well as other officials involved. 

(d) Comprahenslve guidelines have been issued 

by Reserve Bank of India (RBI) regarding prevention of 

frauds which Inter-alia include strengthening of Internal 

control mechanisms, review of fraud cases on continual 

basis, undertaking concurrent audit covering branches 
accounting for 50 per cent of bank's business, scrutiny of 

cash depostls and withdrawals of Rs. 10 lakhs and above, 
Improving housekeeping and Imparting training to operational 
personnel. These are being Implemented by banks. Frauds 
In banks are monitorable by RBI till action on reaovery, 

complaint to Investigating agencies and staff accountability 
is completed in each case. 

Cu.tom. and Immigration at Attari 

2718. SHRI SURESH R.QARAO JADHAV : Will the 

Minister of FINANCE be pleased to state: 

(a) whether attention of th, Government has 

been drawn to the lack of transit infrastructure such as 
proper rooms for Customs and Immigration at Attar I on 
Indo-Pakistan Broder; and 

(b) H so, the steps taken by the Government to 

provide transit Infrastructure to facilitate smooth border 
movement of people and goods? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRi V. DHANANJAYA KUMAR) : (a) The 

Government Is aware of the need to provide additional 

passenger facilities at the Attarl Land Customs Station. 

(b) Government Is taking necessary steps to 
provida additional hundred trolleys In addltonal to the existing 
facilities. 

Facilltlea to Agro and Rural Indum •• 

2719. DR. V. SAROJA : Will the Minister of FINANCE 

be pleased to state: 

(a) whether the Government propo .. to Nt up a 
bank exclusively for Agro and Rural Induatrlea in the In_ 
of Small Scale Industries Development Bank of India; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps taken to provide fecilitlea for improve-
ment of Agro and Rural Industries? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) No, Sir. 
No .uch propoaal II under consideration of the Govarnmant 
at pr .. ant. 

(b) Do .. not arlae. 

(c) and (d) As par guldalln .. laaued by Reserve Bank 
of India (RBI), commercial banks are required to lend 40% 
01 their net bank credit to priority sector. Agriculture Is alao 
part of the priority sector and as per RBI guideline. 18% of 
the nat bank credit Ia targeted for agriculture sector. Elevan 
public .ector banke were able to achieve thll targat u on 
Friday of March, 1999. 

Privata Sac:tor Sanke 

2720. SHRI SANSUMA KHUNGGUR BWISW-
MUTHIARY : WHI the Minister 01 FINANCE ba planed to 
.tate: 

(a) whether the Rasarve Bank of India has pulled 
out Ita nomln .. s from sevan privata banks; 

(b) If so, tha reasons tharafor; 

(c) tha namas of the other privata banks which 
are not being run satisfactorily and In tha be.t public 
Intera.t.; 

(d) If 80, whathar thara II any proposal to sack 
tha ChalrmanfCMD of those banks; and 

(a) If not, the raasons tharefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b) 
Section 36-AB of tha Banking Ragulatlon Act 1949 glv .. 
powers to Reserve Bank of India to appoint additional 
Directors on tha Boards of Privata Sactor Banks. If tha 
R .. arva Bank of India II of tha opinion that In the Intare.t 
of Banking Policy or In tha Interast of Public or In tha Intere.t 
of tha Banking Company or Ita daposltors, It Ia nec .... ry 
so to do It may appoint one or more person. to hold office 
a. additional Directors of the Banking Company. Howevar, 
RBI can withdraw Ita nomlnae Directors, If In Ita opinion, the 
Banke are having aatiafactory financial position arid the policy 
of the management hae Improved to the •• tlsfactlon of 
RBI and tha Board Is functioning In a coherent manner 
without any major problem. Accordingly RBI has withdrawn 
Ita nomln .. Directors from .even public .ector banka. 

(c) to (e) The names of 15 private .ectors banka whera 
RBI nomlnea Directors are continuing Is given below:-

1) Bank of Rajasthan Ltd. 

2) Benaras State Bank Ltd. 

3) Bharat OVerseas Bank Ltd. 

4) Tamllnad Mercantile Bank Ltd. 

5) Catholic Syrian Bank Ltd. 

6) Lord Krlahna Bank Ltd. 

7) SangU Bank Ltd. 

8) Jammu and Kuhmlr Bank Ltd. 

9) Vy.ya Bank Ltd. 

10) Ratnakar Bank Ltd. 

11) Gane.h Bank of Kurundwad Ltd. 

12) Nalnltal Bank Ltd. 

13) Dhanalakahml Bank Ltd. 

14) Fedaral Bank Ltd. 

15) Nedungadl Bank Ltd. 

RBI nomina .. hava been continuing on thua banka 
because of their unsatisfactory financial position viz. low 
capital base, low capital adequacy ratio, high laval of NPA'. 
or some othar specific problema. In tha cue of Jammu 
and Kuhmlr Bank Ltd., RBI nom In .. Director will continue 
In view of the spelcal status of the Stata. The progreu In 
respect of above 15 banks Is baing constantly monitored. 
RBI hu Informed that pr .. ently, thera Ia no move to remove 
ChalrmenlCMDa of the .. banka. 

Import Reatrlctlona 

2721. SHRI T. GOVINDAN : Will the Mlnl.ter of 
COMMERCE AND INDUSTRY be plaaald to .tate: 

(a) whether the Union Government have relaxed 
tha Ilcanslng norma for a numbar of consumar Itema In a 
bid to frae tha consumar good •• actor from State control; 

(b) If 10, tha datalls thareof; and 

(c) the extent to whclh the relax.tlon of import 
r .. trlctlon. hava baan halpful to tha Governmant? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) to (c) In 1997, India had 
notified 2714 tarlflilnas to tha WTO, Imports of which ware 
subject to quantitative rastrlctlons for tha balanca of paymant 
reuons. A plan lor ph .. a removal of tha.a r .. trlc:tlon. w .. 
negotiated with our different trading partners and allo not.1ad 
to tha WTO. As part of Implemantatlon of this pha.a-out ( 
plan, quantitativa rastrlctlons have already been removed 
on 1285 tariff line., soma of which alao Includa conlumar 
goods. All Imports are, however, subject to tha applicable 
rat .. of cUltoms duties which ara maant to protect the 
domellic Indu.trla •. Fr .. trade en.ure. availability of quality 
goods to tha consumers at compltltlv8 prlc ... In addition, 
It halpa tha Govarnment In Increallng Ita rwenua by way 
of custom. duty collections. The Iteml which ara now freely 
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Importable are Indicated In the "ITC (HC) Claaallicetion 01 
Export and Import Items" and In the notifications IIsued 
from time to time. Th .. e are aveNabie In the Lbrary 01 the 
House. 

VIoIe'1on of Indlen Stamp Act 

2722. DR. RAGHUVANSH PRASAD SINGH . : Will 
the Minister 01 FINANCE be pleased to .tate: 

(a) The special e110rts have been made to .ave 
people lrom the net 01 the malicious chit lund and Non-
Banking Companies accepting depoelte; 

(b) whether some NBFCs like R .. htrlya Sahara 
etc. are violating Indian Stamp Act by not using Revenue 
tickets on the deposits; and 

(c) 11 10, the lou 01 Government exchequer on 
this account? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) Chit fund 
and Non-Banking Finance Companief are two 01 the dmerent 
categorlea 01 Instltutlona Involved In financial intermediation. 
In order to ensure the healthy growth of the NBFC aector 
and Incre .. e the protection available to depoaltora, aeveral 
step. Including legislative enactment and notifying of 
regulations have been attempted Irom time to tlme.Theae 
e!fortl Include, Inte ... lla, compulsory registration 01 NBFCs, 
prescription 01 an entry level minimum net owned funds 01 
Re. 25 lace In 1997 ralaed to R •. 200 lace w.e.f. 21.4.1999, 
authorizing Company Law Board to direct defaulting NBFe-
to repay deposita prosecution for violation 01 the ordens of 
Company Law Board etc. Simultaneously, RBI hu mounted 
a publicity compalgn to educate prospective NAFC 
depoaltora regarding the factons which should merit their 
attention belore they make deposits with NBFCs. The 
compalgn ha. highlighted the lact that deposltora .houid 
avoid unregistered NBFCs and those which are not permitted 
to accept public deposits. As far as Chit lunds are concerned, 
no chit shall be commenced or conducted without obtaining 
the previous sanction of the State Government within whose 
Jurisdiction the chit Is to be commenced or conducted or 01 
such officer as may be empowered by that Government In 
this behalf, and unleaa the chit Is registered In that State In 
accordance with the prOVisions of the ChI! Funds Act, 198.2. 

-(b) and (c) There. no NBFC by the name 01 Rashlrlya 
Sahara. The relerence Is presumably to a Residuary Non 
Banking Company 01 Sahara Group. RBI have reported that 
u per Information received from the group, revenue tlckell 
are used whenever it Is necessary to do so. 

Unlta of Textile. Sector 

2723. SHRI RAMDAS ATHAWALE : Will the Minister 
01 TEXTILES be pleased to state: 

(a) the pr .. ent number of handloom, powerloom, 

synthetic yarn, ready-made garmenta and ho.lery units 
lunctionlng In the country, e.peclally In the tribal and 
scheduled cast dominated are .. , as on date; 

(b) the State-wise amount spent by the Union 
Government for the development of textile Industry, 
especially In the above areas during each of the last three 
yeara; and 

(c) the atepa being taken on proposed to be taken 
by the Government to promote export of clothes manu-
factured In these units? 

THE MINISTER OF STATE IN THE MINISTRV OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) Tha 
number of. handloom, powerloom and synthetic yarn units 
within country Is as given below: 

PowerOOms- Synthetic Varn· Handlooma·· 

364,654 units 285 units 3,486,308 looms 

• ,.,. per ... 1III1ca 01 0Ifi0e 01 T.rtlle ConmseIoner, MumbIIi 

-,.,. per.+lancloom CenIuI (1995-96 (ProviIIonaI)). 

The Ministry does not maintain the details of number 
01 units In the readymade garmenta and hoalery aectora 
which are In the decentrallsed sector. In addition, data on 
varlou. unite In trbal and achedule caate dominated areaa 
are not maintained .eparately. 

(b) and (c) The role of Central Government for deve-
lopment 01 textile Industry Is that of a facilitator. Through Its 
Implementing agencies like Development Commissioner 
(Handlooma). Development Commlaaloner (Handicrafts) and 
Central SUI< Board, Government provides funds for a large 
number 01 schemes for development 01 dlllerent sectora 
01_ the textile Induatry. During the laat three years the 
expenditure under Plan on such schemes was Rs. 233.50 
Crore., Rs. 238.69 Crores and R •. 239.33 Crores 
reapectlvely. For 1999-2000 the Plan budget 01 the Ministry 
01 Textnes Is Rs. 266 Crores.The details 01 the steps being 
taken or proposed to be taken by the government to promote 
exports are given In the enclosed statement. 

Statement 

(I) The government has launched Technological 
Upgradatlon lund Scheme lor the Textile and 
Jute Industries which Is In operation since 
114199 for 5 yeara I.e. upto 311312004. There 
Is no cap on lundlng under this scheme. It 
Is an open-ended acheme depending on the 
capacity 01 the Industry to absorb lunds In 
bankable and techno-economically leaalble 
proposals. The scheme provides a reimburse-
ment 01 5% point on the Interest charged by 
the lending agency on a project of technology 
upgradatlon In conlormlty with the scheme. 
,.. on 31st October, 1999, R •. 1188.03 crores 
have been sanctioned to 91 eligible cases 
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(iI) 

(III) 

(Iv) 

(v) 

under TUFS. The scheme Is not State specific 
or area specific. 

The Govt. is drafting a new Textile Policy on 
the basis of the recommendations of the 
Expert Committee on Textile Policy to provide 
direction to the textile Industry to face the 
challenge of the globaliaed economy. 

The interest rates on pre-shipment and post 
shipment credit fund heve been reduced to 
10% to make available cheaper finance to 
the exporters. 

Some of the European Union countriea have 
Imposed ban on the use of speclfc azodyes. 
In order to promote eco-frlendly concepts 
amongst the textile trade and industry and 
provide facilities for the testing of textile 
production as the banned dyes and chemicals 
and other eco-parameters, the Government 
has set up econ and quality teating labora-
tories at Important textile centres all over the 
country at the cost of about Rs. 60 crores. 

Requirement of minimum value addition of 
33% under advance License Scheme has 
been done away with for actual users. The 
minimum net foreign exchange earnings as 
percentage of exports for 100% EOUslDPZs 
has been reduced for 40% to 20%. 

(vi) The threshold limit for Zero duty DPCG import 
of textile and garment machinery has been 
reduced from Rs. 20 crore to Rs. 1 crore with 
a view to giving definite IllIIp to the India Textile 
Exports. 

(vII) To have easy accessibility to quality fabrics 
and other raw materials, a scheme of private 
bonded warehouses has been introduced In 
the Export Policy 01 India. 

(viII) In addition to tags, labels, poly bags, buttons 
and belts, duty free Import 01 polywadding 
and fasterners has been allowed. 

(be) The National Institute 01 Fashion Technology 
(NIFT) has been set-up by the Ministry 01 
TextlJaslor giving trslnlng to Fashion Dealgners 
a.ld Fashion Technologists to cater the design 
requirements of the Apparel Industry and 
Exporters to promote the export 01 value-
added garments. 

(x) With a view to providing trained man power 
to the readymade garment making industry. 
ApparelTralnlng and Design Centres have 
been set up In various parts 01 the country. 

Sick T .. Companle. 

2724. SHRI S. D. N. R. WADIYAR : Will the Minister 
01 COMMERCE AND INDUSTRY be pleased to state: 

(a) whether some tea estates managed by private 
companies as well as Tea Trading Corporation 01 India have 
fallen sick; 

(b) if so, the details 01 such tea estates and the 
reasons for the sickness; 

(c) whether the Government have any proposal 
to revive and revamping these tea estates; and 

(d) If so, the steps taken by the Government in 
this regard? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) and (b) Yes Sir. According 
to a survey conducted by Tea Board In late 1998 around 46 
tea gardens mainly in the Barak Valley of Assam and West 
Bengal have been lound to be sicklweak. The major reasons 
lor sickness/Weakness 01 the tea estates are stated to be 
ownership disputes, managerial deficiency. financial 
mismanagement and protracted litigations. 

There are live tea estates In the State 01 Assam and 
West Bangal under the Tea Trading Corporation 01 India 
Ltd. (TTCI), a wholly owned subsidiary of State Trading 
Corporation. The TICI being a loss making company Is 
facing an acute financial crunch and thus has been unable 
to discharge Its obligations and any revival of Its gardens. 

(c) and (d) With a view to revive and revamp the sickl 
weak tea estates Tea Board has extended the foilowlng 
benelits:-

1. Exemption to the contribution of National Tea 
Research Foundation lor a period 01 5 years 
Irom the date 01 taking over of sick tea 
gardens by a new management. 

2. To consider the applications 01 such gardens 
for financial assistance even II the accu-
mulated Provident Fund liability exceed Rs. 
10,000/- (for regular gardens Board's financial 
assistance in the normal circumstances is not 
made available il the outstanding PF dues 
exceed Rs. 10,000/-). 

3. Concession on membership with the Tea 
Research Associations so as to enable them 
avail the technical support lor a period 01 5 
years Irom the date of assumption 01 charge 
by the new management. 

4. Extension of moratorium period lor the 
repayment of the outstanding dues In reapect 
01 all the past loans availed under tha Board's 
ongOing schames. 

[Translation] 

ModernlutlonIRanovatlon of Milia 
2725. SHRI CHANDRESH PATEL: Will the Minister 

of TEXTILES be pleased to state: 
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(a) the number and names 01 mills modernised! 
renovated In the country particularly In GuJarat with Iorelgn 
assistance durlna the last live years, State-wise; 

(b) the amount olloreign assistance received so 
far during the said period indicating the name of countries; 

(c) the number of mills still lying closed in the 
country particularly In Gujarat; and 

(d) the number of mills proposed to modernised! 
renovated with domestic and loreign assistance by 2000-
2003, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) and 
(b) State-wise inlormatlon regarding Investments made 
towards modernisation of textile mills in the private sector is 
not centrally maintained. 

(c) Out of 331 cotton/man-made fibre textile mills 
lying closed In the country as on 30.9.99, in the Gujarat 
State the number of closed mill was 75. 

(d) The textile mills desiring to have moderni-
sation/ renovation of their units normally prepare a bankable 
scheme and necessary loan aulstance etc. II obtained on 
their own from the Financial Institutions. 

(English] 

Patent of indian Curry 

2726. SHRI G.S. BASAVARAJ : 

SHRI ANNASAHEB M.K. PATIL : 

Will the Minister 01 COMMERCE AND 
INDUSTRY be pleased to state: 

(a) whether attention of the Government has 
been drawn to the news-Item captioned "patent eagles target 
Indian Curry In Japan" appearing In the Times 01 India" dated 
September 3, 1999; 

(b) if so, the lacts 01 the matter reported therein; 
and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (DR. RAMAN) : (a) to (c) As 
per inlormation available, no application entitled "Indian 
Curry" Is reported to have been filed In the Patent Office in 
Japan. However a Japanese company namely, House Food 
Corporation has reportedly filed an application lor grant of 
patent entitled "Cooking 01 Curry" In the Japanese Patent 
Office. The application was filed on 28th April. 1994 and 
the same was published on 7th November, 1995. 

Patents are granted by respective Governments under 
their Patents Laws. Whenever information is received about 
the patents being taken on certain products which are not 
considered patentable. steps are taken to assess whether 
the grant 01 patent can be challenged. 

World Bank Aulatance for Developmental ProJecta 

2727. SHRI NAMDEO HARBAJI DIWATHE : Will the 
Minister 01 FINANCE be pleased to state: 

(a) the details 01 financial assistance provided by 
the World Bank and other International Institutions for 
various developmental projects during the Eighth Plan period; 

(b) the details of utilisation 01 such linancial 
aaaistence, sector-wise and State-wise In general and lor 
Maharashtra State In Partlcuiar; 

(c) the reasons lor slow/non-utilization of such 
financial assistance and the steps taken to ensure eflactlve 
and proper utilisation of Ioreign assistance provided by 
the International Financial Institutions; and 

(d) the projections of finanCial assistance likely to 
be available lor developmental programmes and projects 
during the current year and the Ninth Plan period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATlL) : (a) and (b) 
The total multi-lateral and bilateral external assistance (Ioansl 
credltalgrants on Government account) received during the 
8th Plan Period (1992-93 to 1996-97) was Rs. 48282.0 
crores. The utlltaatlon 01 the same Sector-wise and state-
wise was as per enclosed Statement. 

(c) The slower than expected utilization olloreign 
aid Is due to lund constraints, procurement and contracting 
delays and other project specific issues.' Some 01 the steps 
taken by the Government to improve aid utilization are 
ensuring adequate provisioning for externally aided projects. 
streamlining 01 procurement procedures, disintermediation 
on flow of external aid to Central Public Sector Undertakings, • 
quarterly review with Executing Agencies, setting up of a 

- Project Management Unit in the Department of Economic 
Aflalrs. strengthening Project Management Units/Project 
Monitoring Cells in nine States and five Central Ministries, 
appointment of Nodal Officer lor the States and Regular 
review of projects with' respect to quality at entry. A system 
01 monitoring the project on the basis of quarterly milestones 
01 important activities has also been introduced. 

(d) The total external assistance received (Ioansl 
credits/grants) on Government account since 1997-98 (first 
year of the Ninth Five Year Plan) Is as under: 

Period 

1997-98 

1998-99 

1999-2000 

Amount 

8498.38 

9924.93 

9684.54 

(Rs. in crore) 

(Actuals) 

(Actuals) 

(Budget Estimates 
1999-2000) 

For the remaining two years 01 the Ninth Plan, the 
quantum 01 likely assistance Irom multilateral and bilateral 
agencies will be known when the pipelines projects are 
firmed up and finalized. 
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Total External Assistance received during 8th plan period 
(1 fJ92-93 to 1998.(7) Re. In Crore. 

S8Ctor-wlse Utilisation Amount 

Agriculture 3971.68 

Energy 16013.76 

Industry and Finance 3593.59 

Infrutructure 41n.02 

Social 4647.68 

Urban Development 2489.89 

Structural AdJustment 7492.22 
(Fast Disbursement) 

Water R8IOruces Management 3922.15 

Environment and Forestry 391.13 

Others 1582.89 

Total 48282.01 

Setting up of Secrlcunure Centre 

2728. SHRI P.O. ELANGOVAN : Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government propoae to start a 
Serlculture Research and Devalorment Centre In 
Dharampurl district of Tamil Nadu which has very high 
potential as far as the Mulbery cultivation "nd Silk Gralnage 
Industries are concerned; 

(b) if so, the details thereof; and 

(c) the details of funds allocated to the Central 
Silk Board for the year 1999·2000 tor the deveiopment of 
Sericulture Industry In the country particularly in Karntaka 
and Tamil Nadu? 

THE MINISTER OF STATE IN THE MINISTERY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) and 
(b) There is presently no propoaal with Central Silk Board 
to start a Sericulture Research and Development Centre 
In Dharmapurl district of Tamil Nadu. The R&D support 
for development of serlculture in Dharmapuri Is being 
provided by Regional Serlculture Research Station at Salem. 

State-wlse 
Utilisation 
Central 
Andhra Prade.1i 
Assam 
Bihar 
GuJarat 
Haryana 
Himachal Pradesh 
Jammu & Ka.hmlr 
Karnataka 
Kerale 
Madhya PradMh 
Maharashtra 
Orissa 
PunJab 
Rajasthan 
Tamil Nadu 
Uttar Pradesh 
West Bengal 
Delhi 
Multistates 
Total 

Amount 

28137.44 
2741.25 

o 
147.92 

1112.02 
291.13 
35.81 

o 
1082.05 

317.3 
118.51 

3476.82 
615.75 
336.38 

702 
2211.1 

1928.58 
533.58 

o 
4494.59 

48282.01 

. (e) The Government of India hu provided budget 
outlay of Rs. 83.00 crore during 1999·2000 to the Central 
Silk Board which Includes lund. required under the Catalytic 
Development Schem .. for various State •. The provisions 
kept by Central Silk Board during 1999·2000 for allocation 
to Karnataka and Tamil Nad" are Rs. 32.81 erore and 
Rs. 5.26 Crore rupeC1lvely. 

Lifting of Export Aeetrlc:tlone 

2729. SHRI SIMRANJIT SINGH MANN : Will the 
Minister of COMMERCE AND INDUSTRY be pleaMd to 
state: 

(a) whether the Government propole to lift the 
restrictions on the exports of wh.at, paddy, .ome frMh 
vegetables and fruits In the n .. r future; 

(b) if 10, the details thereof; end 

(c) if not, the reaaons therefor? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) to (c) As per EXIM Policy. 
export 01 wheat is Iree subject to quantitative ceilings 
an(lounclld by DGFT Irom time to time. For the year 1999· 
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2000, a ceiling of 1 million tonne of wheat and unUmlted 

quantity of  wheat producta have been announced. Export 

of paddy 1$ restricted. However exports of rice (both bumatl 

and non-basmatl rice) 1$ allowed freely subject to registration 

of contracta with APEOA. Export of fresh Vegetables (except 

onions) and fruit. Is allowed freely. Export of onlon.·1a 

permmed through NAFED and other de.lgnated agenclu 

and asaoclate shlpper& reglsterad with them. In July-August, 

1999, Government allowed export of Bangalore Ro.e 

Onions through MI •. Karnataka State Agriculture Produce 

Procesalng and Export Corporation Ltd. (KAPPEC Ltd.) tor 

5000 (Five thousands only) MTs per month for two montha 

(Upto 7' September, 1999) and also Export through NAFED 

till 30th Sept. 1999 01 5000 MT of onion. (other than 
Foddusu and Bangalore Rose varletlu) to Sri Lanka and 

Mauritius. Further, the Government has allowed the export 

of 100,000 MTs 01 all varieties of onion. during the two 

months from 1.12.99 till 31.1.2000 through NAFED and qther 

four designated canallalng agencies. 

Policy of exports of agricultural producta forma an 

Integral part 01 the Export Import Policy 01 the country. The 
policy regarding exports 01 agricultural producta Is goYemed 
principally by the concerns 01 India's food aecurlty, maxI-

mising farm Incomes and earning foreign exchange. Review 

01 export performance 01 agricultural products Is an on-golng 
process and accordingly policy Interventions are made, as 

.nd when considered necesaary, with a view to making 

agricultural exports Increa.lngly viable. 

World Bank Loan for Primary Education 

2730. SHRI VILAS MUTTEMWAR : Will the Minister 

01 FINANCE be pleased to state: 

(a) whether the Maharashtra Government hal 

sought loan of Rs. 650 crores from the World Bank In the , 
field of primary education; 

(b) If 10, whether the Union Government have 
considered the scheme of the Maharashtra Government; 

(c) If so, the salient features of the propo.ed 
scheme; 

(d) the staps being takan to forward the.e propo-
sals to the World Bank; and 

(e) 
obtained 

the time by which this loan Is Ukely to be 
lrld Bank? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI BALASAHEB VIKHE PATIL) . ;wj No 
proposal .eeklng fresh World Bank Loan of Re. 850.00 
crores In the field of primary education hu been received 
from the Government of Maharuhtra. However, It may be 

atated that at preaent 9 districts of Maharuhtra ar. covered 

under the World Bank assisted District Primary Education 

Programme. 5 dlstrlcta were covered under ph ... -I and " 

dlstrlcta were covered under phase-II of the programme. The 

total project COBt IB Rs. 338.21 crores, 85" of which Is 
funded by lOA credit and remaining 15% Ia .hared by the 

State Government. 

(b) to (e) Do .. not arlle In view of reply to part (a) 
above. 

External AId for Water Supplr SchemM 

2731. SHRI VIJAY SANKESHWAR : WID the Mlnlltar 
of FINANCE be plealed to atate: 

(a) the detail. of Water Supply Schema. for 

varlou. town. submmed by the Government of Karnataka 
for external aid; 

(b) the status of th .. e proposals IChem .. -wIM; 

(c) whether the action Ie being Initiated to expedite 
the nlCesaary clearance to acquire external aid; and 

(d) If so, the detalla thereto? 

THE MINISTER OF STATE IN THE MINtSTRY OF 

FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (d) 
The following proposale for Water Supply to various towna 

of Karnataka are under Implementation/conSideration. Their 
statuI al also the action being takan Is Indicated below: 

(I) Kamataka Water Supply Management and 

Municipal Strengthening: A PPF agrHment amounting to 
US S 1.5 mUUon II likaly to be algned ,hartly with the World 
Bank. The tentative World Bank Aaalstance would be around 

US S 150 mADon with the objectives to Improve the capacity • 

of Urban Local Bodies to manage the delivery of Urban -

Basic Servlc .. In the State. 

(II) Kernatake Urban Developmant and Coaatal 

EnvIronment Managemant: Allan Development Bank hu 

approved a loan of US S 175 million on 26.10.1999. The 

Project, will addraas Inter-alia neael for urgent Improvements 

of water Supply schemes for 10 towna viz. Karwa, Ankola, 

5lrsl, Dandell, Bhatkal, Kundapura, Udupl, Mangalore, 

UUaI,Puttur. ADB wiD ltart dllburalng the loan after It II signed 
and declared effactlve. 

(III) Karnataka Urban Infrastructure Development 

The ADB a .. lsted project (worth loan of US S 85 million) Is 

under implementation slnee 10.5.96. One of Ita componenta 
Is to Improve Environmental Sanitation condition In " 

Urban areas nalll l~ Channapatna, Mysore, Rama' 

nagaram and Tumur In which Water Supply II a lub-

component . The project Ie being Implemented by KUIDFC 
(Karnataka Urban Infrastructure Development Finance 

Corporation). 

(Iv) Sanga/or. Water Supply Pto/ect : The 

Japan asslated project (worth loan of Japan ... Yen 28452 

million) was Ilgned on 25.1.1998. As on 31.8.1899 JY 

2864.1 mlUlon has been \ltUlzed. The project Is due to end 
by 26.3.2004. 
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(v) Denmark assisted Water Supply Schemes .' 

A Sector Support Programme was being finalised but was 

ausp.nded due to imposition of sanctions. 

(vi) Water supply and Sewerage System for 
Sangalore .' French have provided a credit of FF 50 million 
for the project. Draft Purchase Contracts b.tw •• n Bangalor. 

Wat.r Supply and Sewerage Board and French Supplier/ 

Consultants .re b.lng proc.aaed. 

Claima for Car Th.na 

2732. DR. LAXMINARAYAN PANOEYA : 

OR. ASHOK PATEL: 

Will the Minister of FINANCE be pleased to 

atate: 

(a) the month-wise d.talls of the total number of 

cas.s of c.r th.fta r.glst.red with United Inauranc. of 

Indle from the n.tlonal c.pltal region from lat Janu.ry to 

31.t October, 1999; 

(b) the procedure adopted by the In.urance 

company for making payment to the claimant (party) in case 

of car theft and whether any time limit has been prescribed 

for It; 

(c) /I so, out  of the total cases registered during 
the above p.riod, the number of cases for which payments 

h.v. b •• n m.d •• nd the number of pending cas.e with 

the comp.ny alongwlth the reuona for non-9ayment In the 

p.ndlng cases; and 

(d) the number of complaints recelv.d against 

the Inspecting officials of United Insurance Company from 

January to October and the number of officials against 

whom the .ctlon has been taken and the d.talls of action 

taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (d) 

The requisite Information Is being col!9t:ted and will be laid 

on the T.bI. of the House. 

Fund. by IDRe 

2733. SHRI MOINUL HASSAN : Will the Minister of 

FINANCE be pleased to state: 

(a) whether his Ministry is opening the nodal lor 

Interaction with the International Development Research 

Centre (IDRC), Canada office in India and IDRC provides 

funding for developmental projects which have received 

approval either of the Government of India or of any State 

of the Indian Union; 

(b) If so, the name of the competent luthority that 
has approved the project entitled "CD-ROM of Asian 
Information of H •• lth and the "Environment" lunded by IORC, 

after April, 1994; 

(c) the name 01 the organisation to which the 

initial, second .nd the subsequent payment of the grant 

paid by the IORC; 

(d) wh.th.r the IORC had cancelled the paym.nt 
of the grant of the .bov. project aftar a certain period; 

(e) if so, the re.sons th.r.for; and 

(f) the amount of grant paid alongwlth p.rloc! of 

paym.nt, y.ar-wls.? 

THE MINISTER OF STATE IN THE MNISTRY OF 

FINANCE (SHRI BALASAHEB VIKHE PATEIL) : (a) Th. 

IORC provides grant assistance to vlrious institutions and 

organisations in India for implementation of r •••• rch 

projects/studie •. Organisations normally submit the 

propoaals to IDRC dlr.ctly. IORC s •• k on objection f!'Om 
the Department 01 Economic Affairs befor. approving 

the proposals. 

(b) to (I) Th. Information Is being collected and will be 
laid on the table of the House. 

[Translation} 

Hou.'ng Loan for Poor People 

2734. SHRI RAM TAHAL CHAUDHARY : Will the 

Minister of FINANCE be pleued to state: 

(a) whether the Government have formulated any 
schem. to provld. loan for the construction of houses to 

the peopl. living below the pov.rty line; 

(b) If so, the number of such personl In Bihar to 
whom the Ioanl h.ve bean distributed by the banks during 

the last two years; .nd 

(c) If not, the re.sons therefor and the Itapl taken 
by the Government to formulate such schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI BALASAHEB VIKHE PATlL) : (a) No 

separate  loaning scheme has been lormulated for people 
living below poverty line. However, under the Indira Awas 
Yojana (lAy), Government provides financial assistance to 
this category of people for construction 01 houses In rural 

"rEtas. 

(b) and (c) Do not arise in view ot answer to (a) above. 

ng ~  

Shlftlnll of Offlc. of Wool BolII'd 

2735. SHRI JASWANT SINGH BISHNOI : Will the 

Minister of TEXTILES be pleased to state: 

(a) whethal'the Government propose to shiflthe 
Office 01 Wool Board from Jodhpur to els_here; and 

(b) If so. the deten. thereof snd the rea.C'na 
ther.lor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) No, 
Sir, 

(b) The question does not arise. 

Depoalt Inaurance Corporation 

2736. SHRI KIRIT SOMAIYA : Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government are considering of 
appointingllormlng a separate Deposit Insurance Corporation 
for depositors of a failed bank; 

(b) If so, the details thereof; 

(c) whether the Government have accepted the 
Report of the "Working Group on Reforms In Deposit 
Insuranca In India"; 

(d) If 80, the recommendations of this Group; and 

(e) the steps taken by the Government to 
increase the limit of Insurance covers for the depositors In 
banks from rupees one lakh to two lakhs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b) 
There Is no proposal under consideration of the Reserve 
Bank of India (RBI) for forming a separate Deposit 
Insurance Corporation for the depositors of a failed bank as 
the Interests of depositors In the banks are already protected 
by the existing Deposit Insurance and Credit Guarant .. 
Corporation (DICGC). 

(c) and (d) RBI had constituted an Advisory Group on 
reforms in Deposit Insurance In India which, Inter-alia has 
recommended that the functions 01 the credit guarantee may 
be withdrawn Irom the DICGC. Recommendations will be 
examined by RBI. 

(e) RBI have reported that at present there is no 
proposal to Increase the limit of Insurance cover. 

Punjab Natlonlll Bank 

2737. SHRIMATI NISHA CHAUDHARY: Will the 
Minister of FINANCE be pleesed to state: 

(a) whether the Nationalized Banks, particularly 
Punjab National Bank have taken the premises on rental 
basis Irom private owners/landlords lor the use of banks for 
godown purposes In NCT 0' Deihl; 

(b) if so, the details thereof; 

(c) whether most of these premises are not In 
use 'or a long time end the bank authorities are paying rent 
to landlords regularly; 

(d) If so, tha amount paid by the banks as rent 0' 
thase premises during the last three years, year-Wise; and 

(e) the staps taken by the bank authorities to 
surrender such premises to their landlords to avoid such 
expandlture of banks? 

THE MINISTER OF STATE IN THE MINISTRY ::>F 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (a) 
Hiring of premises is a contractual matter betwaen banka 
and landlord. Information relating to hiring 0' premise. by 
banks Is not maintained by Government. However, Punjab, 
National Bank have reported that they have hired premises 
in the NCT of Deihl at Chandni Chowk, Fatehpuri,Rang 
Mahal, Bhaglrath Palace, Sadar Bazar, Paharganj, Basti 
Harphool Singh at Sadar Bazar, Subzl Mandi, Maidangarhi 
and South Extension for the purpose. The rent is being paid 
regularly except in one case where the owner has died and 
there is no claimant. The rent paid by the bank for each of 
the years t996-97 and 1997-98 has been Rs. 47,439.36 
The rent paid during 1998-99 was Rs. 34,839.36. The Punjab 
National Bank has lurther reported that all the premises 
are in proper use and no premises is lying unused. 

Rubber Growe,. 

2738. SHRI S. AJAYA KUMAR: Will the Minister 01 
FINANCE be pleased to state: 

(a) whether the Government have taken any steps 
recently lor the upliftment of rubber cultivators of Kerala; 

(b) If so, the details thereof; and 

(c) the steps taken by the GOvernment to boost 
tha export of rubber while giving incentives to the rubber 
growers of Kerala? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) and (b) To anabla the 
rubber growers to get a ramuneratlve price for their produce, 
Government has authorised procurement of 30,000 MTs of 
rubber on Government Account. The import of Natural 
Rubber under Advance Licences has also been banned since 
February 1999. 

(c) The export of Natural Rubber is free under 
the EXIM Policy (1997-2002). 

Export of Iron Ore to China 

2739. SHAI A. BAAHMANAIAH : Will the Minister 
of COMMERCE AND INDUSTRY be pleased to stata: 

(a) whether MMTC has held discussions with the 
Chinese Government to Increase iron ore exports from the 
country; 

(b) if so, the additional iron ore to be exported to 
China; and 

(c) the expected foreign exchange MMTC to be 
earned 'rom the export 0' Iron ore during 1999-2000? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHAI MURASOLI MARAN) : (a) Yes, Sir. MMTC has had 
discussions with a visiting delegation 'rom China headed by 
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the Vice Minister of China State Administration for Meta-

llurgical Ministry, Govt. of China, to Incraase Iron ore exports 

from India to China. 

(b) and (c) During April to November '99 MMTC 

~r ed 2.4 million tonnes of Iron ore to China against 1.7 

millIOn tonnes exported during the corresponding period 

last year. MMTC's Iron ore exports to China In FY99 Ia 

likely to be 3.5 mlUlon tonnes as against 2.5 million tonnes 

In FY 1998 -an Incraase of 40% earning axpacted foreign 

exchange of approx. US S 51 million during 1999-2000. 

Bank Dapoelte 

2740. PROF. UMMAREDDY VENKATESWARLU 

Will the Minister of FINANCE be pleased to state: 

(a) whether the growth of bank deposits has 

considerably declined during the current financial year, in 

comparison with last year; 

(b) 

therefor; 

il so, Ihe delails Ihereof and the reasons 

(c) Ihe Impact 01 declining Irend In bank deposits 

on the economy and banking Induslry; and 

(d) the corrective measures proposed to be taken 

by the Government to attracl the people 10 deposit their 

savings In banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b) 

During Ihe financial year 1999-2000 uplo November 19, 

1999, aggregate deposits of scheduled commercial banks 

Incraased by Rs. 55605 crore (7.8 per cent) as compared 

with an Increase of Rs. 72445 crore (12.1 per cent) In the 

corresponding period of the previous year. The larger 

Increase In aggregale deposit of scheduled commercial 

banks during Ihe previous year 1998-99 was due to 

Resurgent India Bonds (RIB) inflows of Rs. 17945 crore. 

(c) and (d) The underlying trend in early growth of 

aggregale depOSits in the current financial year is In 

alignment with Ihe envisagad annual growth of aggregale 

deposits. There has been comfortable liquidity In the syetem 

owing to Ihe growth In aggregate deposits and cuI In Cash 

Reserve Ratio (CRR). 

Paper tnduatry 

2741. SHRI ANANDRAO VITHOBA ADSUL : 

SHRI CHANDRAKANT KHAIRE : 

Will the Minister 01 COMMERCE AND 

INDUSTRY be pleased to state: 

(a) 

crisis; 

whether the Indian Paper Industry is facing 

(b) If so, the present atatus of the Paper Industry 

alongwlth paper units which are lying closed; 

(c) whether a large quantity of quality writing! 

printing paper is baing Imported In the nama of nMVaprint 

at negligible duly rates, affecting the domeetic Paper 

Industry; 

(d) whether the Government are contemplating 

to set up technical development fund lor paper Industry on 

the lines of funds creetad for textile Induslry earlier; and 

(e) the remedial measures being laken by the 

Government for revival of paper Industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (DR. RAMAN) : (a) The main 

problems being faced by the paper Industry are :-

i) Inadequale availability and high cosl 01 raw 

malerial. 

II) Technological obsolescence. 

III) Costly and Inadequate availability of grid 

power. 

Iv) Capital-Intensive nature of Industry. 

(b) The Paper Industry covering pulp, papar and 

paperboard is s de-licensed Induslry. There are more than 

380 paper mills with a total capacity of around 49 lakh MTs. 

per annum. Production of papar In the yaar 1998-99 was 

31.07 Lakh MTs. Capacity uti/ilalion In Ihe paper Industry 

was about 68% In 1998-99. 

(c) Import of newsprlnl is permitted without an 

import licence subject to actual user condition to those who 

hold a Certificate lor Ent"lement to Import n_sprlnt Iuuad 

by the Reglslrar of Newspapers for India. Newsprint Is 

importable at 5% customs duty. At times It 18 alleged thaI 
writing and printing paper which attracts much higher 

cusloms duty than newsprint, is being Imported in the 

guise of newsprint. 

(d) There is no such proposol to sel up a Tech-

nical Development Fund for paper Industry. 

(e) Gov!. has taken a number of steps to 

encourage the paper mills, which Include :-

(I) Paper Industry has been completely deUc-

enaad subject to Iocatlonal polley. 

(il) Concesslonal excise duty • 8% Is levied on 
paper manutactured with not lesa than 75% 

non-convenlional raw material. 

(iii) 

(Iv) 

Excise duty on wood based paper & paper-

board has been brought down from 18"1. 10 

18% during 1999-2000. 

Bule Import duty on pulp and waste paper is 

currently 5%. 
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(v) To .ncourag. the dom •• tlc Industry, basic 
customl duty on Imported p.per h •• be.n Incr •• led from 
30'% to 35%. 

Scheme. Run by Volunblry Orpnlntlon. 

2742. SHRI AKBOR ALI KHANDOKER : Will the 
Mlnlst.r of TEXTILES be ple •• ed to .t.te: 

(a) the d.tail. of .ch.m •• und.r his Ministry 
which .re being run through Government org.nls.tIon •• nd 
NGOs; 

(b) the details 01 funda alloc.tlon by the Union 
Gov.rnm.nt under these schemes during the ' •• 1 Ihree 
years, State-wise; 

(c) whether the schem.s hay. b.en functioning 
satlsf.ctrlly; and 

(d) If not, the remed,., me.sure. propo.ed to b. 
t.k.n by the Gov.rnm.nt? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (.) to 
(d) Information la being collected and will ba 1.1d on the 
Table of tha House. 

Export of Miner ... from Blhllr 

2743. SHRIMATI SHYAMA SINGH: WUI the Mlnlst.r 
of COMMERCE AND INDUSTRY be pleued to st.te: 

(a) whether there has been steep fall in the export 
of minerals from Bihar during last few y.ars; 

(b) If 10, the factors responsible for this .t.ep fall; 

(c) wh.ther the targ.t fixed during the Eighth Plan 
period to export minerals h.v. be.n achieved; 

(d) If not, the raasons tharefor; and 

(a) tha t.rgat fixed for the .xport of minarals 
during tha Ninth Plan parlod? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (.) and (b) Sir, the collection 
of .xport .nd Import data Is at tha national lev.1 .nd State-
wlsa flguras for exports and Imports are not maintained. 

(c) to (a) As par the available data annu.' target and 
parformanca from 1992-93 onwards Is as under: 

(USS Million) 
Year Target P.rformance 

2 3 
1992-93 N.A. 697.16 
1993-94 N.A. 888.15 
1994-95 N.A. 998.32 
1995-96 1129.0 1175.01 

2 3 

1996-97 1361.3 1145.9 

1997-98 1250.0 1066.12 

1998-99 1252.0 891.1 

1999-2000 913.0 

(NA. : Nell AVdIIlIII) (Source: DGC1&S) 

FIn.nclal A .. I_nee to SUIte. of NCR 

2744. SHRI AJAY SINGH CHAUTALA : Will the 
Mlnlst.r of FINANCE be pleased to state: 

(a) whathar tha Union Govarnment propole to 
give some financial assistanca to the States of National 
Capital Region particularly to Haryana for bearing extra 
burden of National Capital, activities during 1999-2000 and 
2000-2001 ; 

(b) If so, the det.,1s thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATlL) : (a) and (b) 
Ves, Sir. 

The Central Govarnment has allocated a budgetary 
support of Rs. 45 Cr. to the NCR Planning Board for the 
year 1999-2000. The NCR Planning Board provides loan 
.sslstance to Its participating States viz. Haryana, UP and 
Rajasthan for undertaking development project in order to 
implement the regional plan proposals. So lar i.e. Irom 
1.4.1999 to 1.12.1999. the NCR Planning Board has 
released Rs. 162.71 Cr. as loan assistance to the 
participating States, out of which an amount 01 Rs. 109.39 
Cr. has been rel.as.d to the Govt. of Haryana and Its 
Implamantlng .genclas I.a. H.ry.n. Urb.n Developmant 
Authority. Haryana State Industrial Developmant 
Corporation. In addition, tha Board has also sanctioned the 
r.'eas. of another Rs. 37 cr. to the H.ryana State Industrial 
Development Corporation during the year 1999-2000. Th. 
amount r.leas.d In .xcess of the budgetary support 
avall.bla to the Board is from Its intern.1 accruals .nd extra 
budget.ry 'resources raised from the market In the form of 
Bonds. 

In addition to the above, Board hu made provlalons 
for R •. 134.00 cr. to be r., •••• d during 2000-2001 for 
already sanctioned projects as per their approved phaslns 
of loan. 

(c) Do.s not aria •. 

Dev.lopment of C •• haw Induatry 
2745. SHRI P. RAJENDRAN : Will the Minister of 

COMMERCE AND INDUS,[RY be pleased to state: 

(a) whether the Government have tak.n any 
steps to expand and develop Cashew Industry In the country 
in general and Kerala in particular; and 
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(b) II so, whether the Government have taken 
appropriate steps to explore the poSSibilities to earn more 
foreign exchange through Cashew Kernel export? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) and (b) A Centrally 
Sponsored Scheme on Integrated Development of Cashew 
with a view to enhance the production and productivity of 
Cashew Is being Implemented Involving an outlay of Rs. 
17.SO crores for 1999-2000. Under the scheme assistance 
II being provided for new planting, replanting, adoption of 
Improved production technology, Intensive pest control 
measures, setting up of regional nurseries for production of 
quality planting materials and training 01 larmers. The 
scheme 1& being Implemented in all the cashew producing 
States Including Kerala. In order to earn more foreign 
exchange through export 01 cashew, assistance is being 
provided for participation in International lairs and exhibitions, 
organising buyer-seller meets, dissemination 01 information 
through publications and circulars, establishment of testing 
facllltl.s, acquisition of latest packaging systems to improve 
th. quality 01 cashews for exports and for Improving quality 
standards of cashew kernels by adopting ISO 9000lHACCP 
Quality Control Systems and for technology transfer/process 
upgradatlonlmodernlsatlon of cashew processing units. 

Foreign B.nk. 

2746. SHRI SUSHIL KUMAR SHINDE : Will the 
Minister 01 FINANCE be pleased to state: 

(a) whether the Government are aware of the 
modus operandi adopted by some foreign banks, who collect 
the money Irom the debtors by using agents called the 
'customer assistance specialists' to lorce the debtors to 
repay the money by thrashing them, threat.nlng them for 
Ilia and aven coerce them Into donating kidneys and other 
organs for extracting debt repayment; and 

(b) II so, the steps taken by Government to effec-
tively prevent such IIlegsl practices adopted by foreign 

banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and (b) 
Reserve Bank of India (RBI) has reported that a few foreign 
banks have employed private collection agenla for recovery 
of their dues. In the case of one foreign bank where the 
alleged recovery of money through collection agent was 
commented on adversely In the preIS, RBI brought to the 
notice of the bank thet such adverse report caused concern 
and the bank should review the system. Reserve Bank of 
India was assured by the bank that the agents were 
appointed after thorough screening and that the agents 
were expected to.follow the required code of conduct. Some 
foreign banks have brought to the notice of the Reserve 
Bank of India the possibility of defaulters who are 
approached for repayment making falae allegations against 
the collection agents In order to stall the ftlcovery process. 
In case of any instance involving the use of force or the 

threat to use force In a manner not consistent with the law 
of the land. the affected parties can seek relief against 
such collection agents by lodging complaints with th. 
appropriate law enforcement agencies. 

Speclallrnport Llcenc •• 

2747. SHRI P.C. THOMAS: 

SHRI SURESH RAMRAO JADHAV : 

Will the Minister 01 COMMERCE AND 
INDUSTRY be pleased to state: 

(a) whether Imports were allowed on surrender 

of Special Import Licences (SIL); 

(b) II so, the reasons therefor; 

(c) whether the NagarJuna 011 Company was 
given such exemption; 

(d) II so, the reasons therefor and the amount 
.aved by the company; 

(e) whether any other private sector company 
has applied lor such exemption; 

(f) If so, the reasons lor not granting such 
exemption in other cases; and 

(g) The details of the items imported therein? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) Yes Sir. 

(b) The Itema allowed under Special Import 
Licence (SIL) and tho.e under Restricted Import Licence 
(RIL) are Imported on surrender of SIL for a value equal to 
three times the CIF value 01 Imports. The Idea behind 
surrender of SIL Is to seek neutralization 01 the foreign 
exchange outgo. 

(c) Yes, Sir. 

(d) As mentioned in para (b) above, Restricted 

Import Licences are issued subject to surrender 01 SlL 
lor a value equal to three times the CIF Value of imports. 
However, condition of SIL surrender was waived In case 01 
MIs. aga~ na OH Corporation Limited who sought I licence 
to Import 01 aecond hand petroleum refinery on the ground 
that the import was being made lor I cor. sector project 
and also on account of the fact that the advance payment 
for import had been made prior to 31.3.1999. When the SIL 
surrender condition become applicable to Import of Second 
Hand Capital Goods Amount saved. if any. would be on 
account of premium on SIL to be surrendered, which is 
regulated by market forces and Is not fixed or decided by 

the Government. 

(e) to (g) No, Sir. There have been no other appli-
cations, lor Import 01 Second hand Capital Goods In Core 
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Sector with advance payment made prior to 31.3.1999 
where raquest lor such exemption was elthar made or 
refused. 

[Translation) 

Sale of Surplua Land of NTC Milia 

2748. SHRI MOHAN RAWALE : Will the Minister of 
TEXTILES be pleasad to state: 

(a) whether the Governmant propose to sell the 
surplus land of mills running undar National Taxtlla 
Corporation In Mumbai to make them economically and 
technically viable with the amount raceived from the sale of 
land; 

(b) If so, the details thereof; 

(c) whethar this sum will be sufficient for tha 
revival of identified textile units of NTC; and 

(d) the details of the units which have been 
selected for revival by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) to 
(d) The Government had approved a Turn Around Strategy 
for NTC mills at a cost of Rs. 2005.72 crores in 1995. The 
plan was to be implemented through generation of funds 
from the sala of surplus land/assets of NTC. Major portion 

, of this land is located in Mumbal. The State Government of 
Maharashtra has not yet given approval lor sale of surplus 
land. Moreovar In case of 4 subsidiaries of NTC viz. NTC 
(UP), NTC (GUJ), NTC (WBAB and 0) and NTC (MP), BIFR 
have not approved the plan on account 01 their networth 
not becoming posltiva during tha prascrlbed period. In view 
of tha abova, tha strategy could not be implamanted. 

On the basis of a unit-wise viability study made by 
NTC, Government Is considering a revised turn around plan 
lor the viable subsidiaries 01 NTC alongwlth the viable mills 
under them keeping in view the BIFR norms 01 net worth 
turning positive within the stipulated period. The Interest of 
the workers will be kept In vl_ in the revival plan. 

Vacant Poete of SCelST a 

2749. SHRI RAJ NARAIN PASSI : Will tha Minister 
01 TEA nLl:s be plaased to stata: 

(a) whether some posts of SCalSTs In various 
categories are lying vacant In various departments and 
undertakings under his Ministry; 

(b) If so, tha datalls thereof; 

(c) whether various categories of employees 
working in undertakings under his Ministry have been given 

promotion besides fresh recruitments during the last three 
years; 

(d) if so, the details of fresh recruitments made 
of various categories, category-wise during the above 
period, year-wise and till date; 

(a) whether tha recruitments and promotions of 
SCa/ST. to various catagorles were made as par tha rulas 
In this regard; and 

(f) II not, tha action takan by the Ministry to fill 
up the r .. erved vacant posts of various catagorl8. and make 
promotions of SCalSTs as per the rules In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) to 
(f) Information Is being collected and will be laid on the 
table of the House. 

(English) 

Corruption In Revenue Department 

2750. SHRI C.N. SINGH: Will the Minister of 
FINANCE be pleased to state; 

(a) the number of false customs duty drawback 
and garment duty drawback scams that have come to light 
during the last three years, year-wts.e, «ustoms house-wise 
and dry port-wlse; 

(b) the details of senior officers of the Customs 
and dry ports that were found engulfed In those cases and 
the action taken against them; and 

(c) the details of officers who have been In their 
present assignment In the Income-tax, customs, central 
excise and dry ports, airports etc. beyond the laid down 
tenure and the steps taken to transfer them out forhwlth? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR) : (a) The number 
of false Custom duty drawback cases and garment duty 
drawback cases that they have come to light In the last 
three years, year-wise. Custom House wise and dry port 
wise, alongwlth the amount of duty drawback involved 
therein, are given In enclosed statement-I attached herewith. 

(b) The details of senior officers of the Customs 
and dry ports who were found prima facie Involved in those 
cases and the action taken against them are given in 
enclosed Statement-II. 

(c) The Customs and Central Excise Department, 
as well as the Ineome Tax Departmants, follow prescribed 
tenure rulealguidellnes In regard to the transfers of their 
senior officers. However, ellCeptlons are allowed In public 
Interest, as well as In cases Involving compaSSionate grounds 
of serious nature. 
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Stlltllment-I 

All amounts In Ruppe. (Iakh) 

S. Fraudulent Oth.r Fraudul.nt Total caau of Nam. of Cu.tom 
No. Garm.nt duty duty drawback Fraudulent duty Hou.elDry Port 

drawback cas •• case. drawback 

No. of Amount No. of Amount No. of Amount 
C .... of drawback c ... s of drawback cas.s of drawback 

Involved Involved involved 

2 3 4 5 6 7 8 

Vur 1187-111 

f. 11 175.27 2 14.83 13 190.10 I.C.D., 
Tughlakabad 

2. 14.06 01 14.06 Cochin Custom 
Hous. 

3. 65.22 190.00 02 255.22 D.lhi Custom 
Hous. 

4 9 582.79 02.00 10 584.79 Mumbal Custom 
Hou •• 

5. 11.09 01 11.09 Jawaharlal Nehru 
Trult Port (Nhava 
Sheva) 

6. 10.25 01 10.25 I.C.D., 
Ahmedabad 

7. 4 148.23 17.50 05 165.73 Chennal Custom 
Hous. 

8. 4. 309.08 04 309.08 Ch.nnai Air 
Cargo Complex 

9. 2 5009.00 02 5009.00 Mumbal Air Cargo 
CompleX 

10. 2 17.50 6 46.84 08 64.34 Calcutta Custom 
House 

Year 1898-89 

1. 2 51.65 02 51.65 I.C.D., 
Jalpur 

2. 27 36162 0.39 28 362.01 I.C.D., 
Tughlakabad 

3. 3 433.00 03 433.00 Delhi Air 
Cargo Complex 

4. 4 31.72 04 31.72 Chennal Custom 
House 

5. 2 189.59 02 189.59 I.C.D., 
Tlrpur 

6. 0.94 01 0.94 I.C.D., 
Colmbatore 
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7. 

8. 

9. 

10. 

11. 

2 

2 

8 

3 4 5 

15.40 21.84 

282.43 

333.53 2 3.00 

.09 

234.00 

6 

·02 

02 

10 

01 

01 

7 

37.34 

282.43 

338.53 

0.09 

234.00 

8 

Kandla Cuatom 
Houae 

Bangalore Cuatom 
Hou.e 

Mumbal Custom 
HoUle 

Hyderabad 

Jawaharlal 
Nehru TrUit 
Port (NlaYa stMMl) 

v .... 1119-2000 

1. 

2. 

3. 

4. 

5. 

6. 

10 

2 

11 

28.28 

16.49 

37.n 

42.75 

593.00 13 97.00 

16.32 

S .... ment-II 

The details of .enlor oIIIee" or CUlto"" and Dry Portl 
found prima facie ImIoIYed In fraud cu.. and the action 
tagn against them are u under: 

(I) An FIR (FI"t Information Report) ha. been 
lodged against one Aulstant Commlllioner. 
He ha. alao been ·tran.fe"ed to a .,on-
HMIIIYI charge. 

(H) An FIR ha. been lodged agaln.t two 
Appraise" and they have been placed under 
1I1apen.lon. 

(III) One luperlntedent hu been placed under 
auapen8lon. 

(Iv) Show Cause NotIc .. have been llaued to two 
Superintendents to explain the" conduct and 
they have alao been placed under 'uspenslon. 

Funda to Stat. Government. 

2751. DR. JAYANT RONGPI : WUI the Minister of 
FJNANCE be pleased to atate: 

10 28.28 

01 16.49 

01 37.n 

02 42.75 

24 690.00 

01 16.32 

I.C.O. Tughlakabad 

Coachln Custom 
Houae 

Calcutta Cuatom 
Hou.e 

Chennal Custom 
HoUle 

Mumbal CUitom 
Hou.e 

Calcutta Custom 
HOUle 

(a) the amount or fund released to varlou. States 
!,Ind.r the provision of article 275(1) (a) and article 275(1) 
(b) or the Constitution during the IMt three yea,,; 

(b) the .cheme. undertaken with .uch fund. 
during corresponding Y""; 

(c) whether tha State Governments have 
aubmltted utUlsation certificate for the aald fund; 

(d) If 10, the details thereof; and 

(e) If not, the reasona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (e) 
Information II being collected and wHI be furnished. 

rrr-na/.tIonJ 
Better F ..... nclal Arrangement In ...... 

2752. SHRI GIRIDHARI LAL BHARGAVA : WII the 
MINISTER OF FINANCE be plea.ed to etat.: 

(a) whether the Union Government have made 
any agreement with lOme Stata Govammenta tor batter 
financial arrangements; 
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(b) • 10, the n.mN of .uch States; 

(e) the name of such States out of the .bove 
which have vlol.ted the term .nd condition. of the 
agreement; 

(d) 
thoee; 

whether any .ctlon hu been taken against 

(e) If so, the details th.reof; .nd 

(f) the t.rms .nd conditions laid down In the 
.greem.nt with Government of R.ja.th.n? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PAfIL) : (.) to (f) In 
the 48th m.etlng of the N.tlonal Dev.lopm.nt CouncU (NOC) 
held on 19.02.99 .ev.ral Stat. Gov.rnm.nts had raised 
Issue. relating to fiscal str .... NDC decided that the Union 
Flnanc. Minister would discuss with a group of rapr .. en-
tatlv .. Stat .. the financial difficulties of the States and a 
medium term flecal strat.gy would be undertaken by the 
States. In tune with this decision nine State Governments 
have pr.pared thalr own programmas of fiscal correction. 
Thes. St.t.s .re Punjab, Mlzoram, H'm.ch., Prade.h, 
Raj.ath.n, Nasaland, Manlpur, Orissa, Uttar Pradesh and 
Slkklm. An Official Commmee hal also been set up to 
monitor and ravlew the fiscal reform programmes of these 
Stat.s. Th. proca .. of fiscal raform Initiated by the Stat .. 
envls.ge formulation and Implementation of • credible .nd 
monltorable programme to achieve fiscal stability. These 
progrmmes are St.t .... peclflc .nd are drawn up by the 
St.ta themselves In consultation with the Official Commltt.e. 

Refunding of Import Dutle. 

2753. SHRI K. KARUNAKARAN : Will the Minister 
of FINANCE be pleased to stata: 

(a) whether the Government hava decided to 
refund the Import duties paid by ESSAR Ste.' during 1992-
93;.nd 

(b) If so, the details th.reof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR) : (a) No, Sir. 

(b) eo.. not .rlle In view of (a) above. 

(Eng/ltlh) 

Setting up of Dry Porte 

2754. SHRI SULTAN SALAHUDDIN OWAISI : Will 
the Minister of COMMERCE AND INDUSTRY be pleased 
to .tale: 

(.) whether the Government propose to .. t up 
lOme dry por18 In the country In view of the rising trand of 
Import-export trad.; 

(b) If so, the del.11e thereof aIongwllh Ihe locations 
selected tharafor, Stala-wlsa; and 

(c) tha tlma by which tha .. dry porta .ra likely to 
be set up In tha country? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : Ca) to (c) Dry [Porta .110 known 
u Inland Contaln.r D.pots (ICOa) .nd Contaln.r Freight 
Stations (CFSa») are functioning .t vantage Ioc.tlona In 
the country to provide door alap. facilitiea to the lrade. 
The Governm.nt, through •• 'ngle window mechanism 
functioning In Mlnlltry of Comm.rc., consld.ra propo.als 
for •• ttlng up of ICDalCFSa u and wh.n received. Both 
private and public lectora can p.rtlclp.te In auch v.ntur ... 
A Stat.-wl .. Nat of ICDalCFSa .pproved by the Government 
Is glv.n In enclosed atatement. About 80 facilitlea ara .'ra.dy 
In operation .nd oth.ra,.ra .1 different ltag" of Implemen-
tation. 

.... ement 

S.No. Name of the Stat. Loc.tlon of the Dry Forti 

2 3 

1. Andhra Pradeah S.n.thn.g.r, Guntur, Chlral. 
Anap.rtl, K.klnad., Hydarab.d, 
Vilakh.p.tn.m 

2. Ass.m Amlng.on 

3. Bihar J.mshedpur 

4. Deihl Tughlekabad, P.tp.rganJ 

5. Goa Verna 

6. Gujarat S.b.rm.tl, Surat (2), 
Ahmed.b.d, K.ndl., Durath 
(B.rod.), Vlpl, Bh.ruch 

7. Hary.n. P.nlp.t, F.rldab.d, 
Gurg.on (2), Rewarl 

, 8. K.rnat.ka Whitefield (B.ng.lora), New 
M.ng.lore, P.nambur, Mysora 

9. Kerale Cochln (3), Aroor 

10. M.dhya Pradesh Malanpur, Ralpur, Indore 

11. Maharaahtra Wadlbund.r, Chlnchwad, 
Bh.ndup, Pune (2), Mulund, 
Nhava ShevaIDronaglrl Node 
(8) Naalk (2), Aurangabad, 
Nagpur (2), Jalgaon, WaluJ, 
Mlraj 

12. Orilaa Paradeep Port, B.,Ie_ 

13. Pondlcherry Pondlcherry 

14. Punjab Amrlta.r, Bhatlnd., Ludh.'na 
(2), Jallendhar, Derra Bassi 
(ne.r Ch.ndlgarh) 

15. Rajaalhan Jalpur (2), Jodhpur (2), 
Udl.pur, Kota, Bhllwara, 
Bhlwadl, Srlganganagar, 
Abu Road 
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2 

16. Tamil Nadu 

17. Uttar Pradesh 

18. West Bengal 

3 

Chennal, (In/around-8), 
Royapuram, Vlrugambakkam, 
Tondiarpet, Tiruvottiyur, 
Coimbatore, Tuticorin (5), 
Salem, Singnanllur, Madural, 
Tirupur 

Moradabad, Kanpur (2), 
Varanasl, Agra, Meeru1, 
Saharanpur, Rudrapur, .Dadri 
(Greater Nolda), Bhadohl, Loni, 
SuraJpur 

Calcutta (2), Siliguri, Haldia 
Co .. lpore Road 

Flguree In braclllthl lndIcaIe tole! nurNlel1l. 

[Translation} 

Import of Taxtlle. 

2755. SHRI CHANDRESH PATEL: Will the Minister 
of TEXTILES be pleased to state: 

(a) the varieties of textiles being imported; 

(b) the reasons for import of these textiles; 

(c) the variety, quantity and value of textiles 
imported during each of the last three years and the current 
year, till date; 

(d) the amount of foreign exchange spent on such 
imports during the above period year-wise and value-wlse; 
and 

(e) the details of programmes for the production 
of the said textiles In the country and the time by which the 
Import of these textiles are likely to be stopped to save 
foreign exchange? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) The 
varieties of textiles being Imported are Silk, Wool, Cotton, 
FlaxlJu1e, Man-made flbre/YarnlFabrics, Pile fabrics of cotton 
and man-made fibre, Ready made garments and made ups. 

(b) The Imports take place due to a variety of 
reasons, mainly due to commercial factors. 

(c) and (d) The details of Imports during the last three 
years are given below:-

Year Value in Rs. Lakhs 

1996-97 263,987.28 

1997-98 301,268.88 

1998-99 329,729.21 

1998-99 128,540.44 
(Apr-Jul,) 

1999-2000 113,673.67 
pr ~  

Source DGCIS. Calculi •. 

The variety wise imports of textiles are as below:-

Item 1996-97 1997-98 1998-99 

(in Million Kgs) 

Cotton Fabrics 4.01 4.16 3.15 

Man-made Fabrics 5.64 8.2'7 5.54 

Woollen Fabrics 0.16 0.32  0.26 

Silk Fabrics 0.23 0.24 0.31 

(e) In the atmosphere of IIberailsatlon, the Imports 

are govetned by market forces subject to export-import 
policy Inforce from time to time. Steps are being taken by 
Government to modernise and upgrade the technology, e.g., 

Technology Upgradatlon Fund Schemes (TUFs) so that local 

production of quaUty products Is encouraged. To protect local 

Industry from any Injurious effects of imports, agreements 

are available under the WTO like those on antl-cfomplng, 

subsidies and countervailing measures etc. 

{English} 

Setting up of Cement Factory in Bhutan 

2756. SHRIMATI MINATI SEN: Will the Minister of 

COMMERCE AND  INDUSTRY be pleased to state: 

(a) whether there Is any proposal to set up a 

cement factory In Bhu1an In collaboration with India; 

(b) If so, the details thereof; 

(c) whether ecological factors and the damage 

-to the environment likely to be caused to the contiguous 

local Indian region has ~n duly taken account of; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND  INDUSTRY (DR. RAMAN) : (a) Yes, Sir. 

At the specific request of the King of Bhu1an, India agreed 

to consider the proposal of Bhu1an for assistance to develop 

economically backward region of Sou1h Eastern Bhu1an. 

Ministry of External Affairs, Government of India and Royal 

Government of Bhutan Signed an agreement on March,S, 

1996 regarding the setting up of the Dungsun Cement Plant 

at Nganglam In South Eastern Bhutan. 

(b) The Dungsun Cement Plant Is a dry proca .. 
cement plant with a capacity of 0.5 million tonnas par year. 
Aa per tha Bilateral Agreement of 19911, India Is to provide 
a total of Rs. 400 crores on 100% grant buls from Mlnialtry 
of External Alfalrs, Government of India te, Royal 

Government of Bhu1an for setting up of DungIJun Cement 
Plant. Out of the total grant, Rs. 300 crore Is me.nt lor 

project Itself and Rs. 100 crore for est.bHahment ot the 
Infrastructure facilities on the Indian side. 
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(c) The ecological factors and environmental 

impact of setting up of the Dungsun Cement Plant have 

been taken into consideration before the flnallaatlon of the 
project proposal. 

(d) The Cement Corporation of India, who pre· 

pared the first detailed project report submmed in 1992 for 
the Dungsun Cement Plant, had identified the necessary 

meaaures on pollution control and environmental protection. 

Setting up of Cotton Boant 

2757. SHRI RAJAIAH MALYALA : 

SHRI M.V.V.S. MURTHI : 

SHRI RAM MOHAN GADDE : 

Will the Minister of TEXTILES be pleaaed to 
atate: 

(a) whether any request for setting of Cotton 

Board at Hyderabad in Andhra Pradesh has been received 

by the Union Government from the Government of Andhra 

Pradesh; 

(b) If so, the details thereof; and 

(c) the time by which the said Cotton Board likely 

to be set up there? 

THE  MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) to 

(c) In October, 98, the Chief Minister of Andhra Pradesh 

had wrmen a letter to the Prime Minister of India, inter alia 

suggesting for setting up of an All India Cotton Board on 

the lines of Tobacco Board etc. to look into all aspects of 

cotton. The Chief Minister of Andhra Pradesh was informed 

that there are already a few bodies/agencies, such as Indian 

Council of Agriculture Research (ICAR), The Directorate of 

Cotton Development (DC D), Indian Cotton Development 

Council (ICDC) and Cotton Advisory Board (CAB) to take 

care of the growth of cotton sector and there Is no need for 

a separate Cotton Board. 

WTO 

2758. SHRI ANNASAHEB M.K. PATIL : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) the steps taken by the Government to safe· 

guard the interesla of farmers against the backdrop of WTO 

Agreement; 

(b) If so, whether the Government propose to 

introduce any scheme in this regard; and 

(c) If so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI MURASOLI MARAN) : (a) to (c) Various WTO 

Agreements are aimed at trade Ilberallsatlon through an 

open, equitable and rule baaed multilateral trading 'pleln. 
Mainly the Agreement on Agriculture (AoA), Trade Relat.d 
Aspects of Intellectual Property Rights (TRIPS) and Ag .... • 

ment on Sanitary and Phyto.anitary m ... u .... (SPS) have 

direct relevance to the farmers. The WTO Agreement on 

Agriculture contains provisions in the are .. of maket access, 

domestic support and export subsidies.The TRIPS 

Agreement requires that plant varieties should be protected 

either through patents or through a sui generla system or 

through a combination thereof. The SPS Agreement contains 

provisions for least trade restrictive manner of protection of 

human, animal, plant life and health. 

The Government have taken various step. to 
.afeguard India'. interests in future negotletlons in the WTO, 

particularly, with regard to food security and rural employ· 
ment. All policies and programme. currently In place for 

enhancing the productivity 01 the agricultural sector are 
designed to derive benefits from WTO Agreements. In the 

forthcoming ~ego a ons on the Agreement on Agriculture, 
India has sought flexibility in the Implementation 01 her 
domestic policies in order to saleguard the country'. food 
security. Adequate protection to larmers is alao available 

through high tatlff bindings as well as through price support 
mechanisms. Further, India has decided not to grant 

patents on plant varieties and in.tead a .ui gen"rll ; 
protection .ystem Is envisaged which wiD retain the farmers' 
right to save, exchange, share and .ell their farm produce 
01 the protected variety except sala for re·sowing under 
commercial marketing arrangement. The Export Import 

Policy of agricultural products is governed principally by 

the concerns 01 India's food security, the need to maximise . 
the larm income and loreign exchange earnings and to 

augment domestic availability 01 agricultural products while 
protecting and providing avenues lor rural employment. 

(Trans/alion] 

P8y Sca. In Central Sec, ... ,illt 
OffIcial Language Service 

2759. SHRI JAGDAMBI PRASAD YADAV : Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Assistant Directors of the Central 
Secretariat Official Language Service (Kendriya Sachlvalaya 

Rajbhasha Sews) have got the pay scale of Rs. 7500-250-

12000/· as mentioned in the notification dated September 

30, 1997 01 the Ministry of Finance ragarding the Govern· 
menfs decision on the recommendation. 01 the Fifth Pay 
Commission; 

(b) If not, the reaeons therefor; 

(c) the time by which they are likely to gat thll 
pay scale; and 

(d) the date from which this ply acale II likely to 
be effective? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRIBALASAHEB VIKHE PATIL) : (a) to (d) As 
per the recommendation of the Fifth Central Pay Commlaslon 
only 65 out of the _fating 145 posta of Assfatant Director 
In the Central Secretariat Official Language Services are 
to be placed In the higher replacement aeala of Rs. 7500-
250-12000. The remaining posts are to be placed In the 
normal replacement aeale of As. 6500-200-10500. The said 
recommendation of the Fifth Central Pay Commission was 
accepted and notlflad In the Central Civil Services (RevlHd 

Pay) Rules, 1997 dated 30th September, 1997. There Is no 
decision to depart from the said recommendation of the 
Fifth Central Pay Commission and to extend the higher 
replacement aeale to all posta of Assistant Director In the 
Central Secretariat Official Language Services. 

[Engll8h} 

Grlevllnce. of Employ ... of StMe Bank of Indcn 

2760. SHRI RADHA MOHAN SINGH: 

SHRI RAMANAIDU DAGGUBATI : 

SHRI RAJAIAH MALYALA: 

Will the Minister of FINANCE be pluHcl to 
state: 

(a) whether the Government have received any 
complaints In r .. peet of grievances of employe .. of the 
Deihl based branches of State Bank of Indore during the 
last three yeara; 

(b) If so, the details thereof; and 

(c) the outcome of the action taken by the 
Government In each case for redresaal of the grlevanc .. of 
bank employeas? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI BALASAHEB VIKHE PATlL) : (a) to (c) 
Ye., Sir. Grievance. pertaining to the service mailers of 
one employee of State Bank of Indore posted at Delhi have 
been received. According to State Bank of Indore, keeping 
In view the hardshlpa of the employee concerned, a deelslon 
wu taken by them to treat the period of absence from 
4.6.1985 to 31.12.1987, I.e. the period of conciliation 
proceedings, at par with the mailers under Investigation and 
the employee was extended some monetary compensation 
for subsistence as undar: 

1 . 113rd of pay and allownces for firat 3 months 
(from 4.6.1985); 

2. \02 of pay and allowances for the next 9 
months: 

3. 

4. 

and thereafter full allowance. for 'the 
remaining period upto 31.12.1987; 

admlaslble leave for the period 1.1.88 to 
31.12.89. 

Further, the State Bank of Indore vide order dated 

4.10.94 treated the employee as continued In service. 

Income-Tall on Centra. Government Employee. 

2761. SHRI SURESH CHANDEL : Will the Minister 

of FINANCE be pleased to state the steps proposed to be 
taken to increase the saving limit for Income-tax purpose 
from rupees sixty thousand to rupees one lakh per annum 

to encourage the savings or to raise the limit of Income-
tax or to reduce the slab rate of Income-tax for salaried 

employees? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI V. DHANANJAYA KUMAR) : The 

Government considers various aspecta covering direct tax 
provisions, as part of the annual budget exercise. These 
are considered In light of the overall objective of IncreaSing 

direct-tax revenues after broadening the taxs-base to the 
extent posslbla on the one hand and need to further social 

objectives, for instance, promote household saving etc. on 
the other. The slab rates of taxation are also reviewed at 

the same point of time. This Ie done by either raising limits 
of Incof'ne.fu or reducing the slab rates. The Government 
.amlnea aU such options, and Its response, If any, shall be 
contained In the annual budget proposals for the year 2000-
2001. 

Ae-opanlng of Jute Mill. In We .. en~  

2782. SHRI HANNAN MOLLAH : Will the Minister 
of TEXTILES be plaased to state: 

(a, whether the Government have received any 

repreaentatlona from the employees of NJMC Jute Mills of 

WM1 Bengal regarding reopening of mills. 

(b) If so, the details thereof; and 

(c) the steps taken by the Government to reopen 
those mills? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a, and 
(b) The Government have received memoranda from the 
employees of various  units of NJMC Mills located In We.t 
Bengal and Bihar. The memoranda has listed various 

demand. relating to the aflalrs of NJMC which Include, Inter-
alia, filling up of .enior Board level posta, payment of timely 

wages and salary to the workers, steps to be taken for 

increasing productivity in the mills and renewal of obsolete 

machinery, ensuring regular supply of raw Jute from JCI for 

continUed production in the mills, implementation of new 
pay structure and revival plan of the Corporation etc. 

(c) NJMC Is sick public sector undertaking, which 
has bean referred to Board for Industrial and Financial 
reconstruction. The reasons 'lor sickness of these mills ar~ 

attributed to the age old plant and machinery with out-dat8d 
technology, surplus labour force etc. 
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2. After being declared a sick company by BIFR, 
the Ministry hal conlldered Turn Around Planl from time to 
time for making the unite viable. A reviled Turn Around 
Plan prepared by the operating agency b .. ed on BIFR 
norml, II being examined. 

3. Although the milia have been Incurring Ioaaea, 
the Government has been giving financial support to the 
company to meet Its expenses towards salary & wages. 
Funds tor VRS have also been provided. 

(Tra",/aOOn] 

M18ule of Fundi Alloclted for Centre I Schemel 

.2763. SHRI RAMPAL SINGH : Will the Minister 01 
FINANCE be pleued to Itate: 

(a) whether the Government propose to tormulate 
an effective monitoring sYltem to check the mlsuSll of fundi 
allocated for the Central Schemes; 

(b) It so, the details thereol; and 

(c) the time by which a final decision is likely to 
be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BAlASAHEB VIKHE PATll) : (a) to (c) 
The concerned Ministries deaUng with the Central Schemes 
are responllble for ensuring proper utlH.atlon 01 fund. 
allocated under the Schemes. The Planning Commission 
also carries out periodic review 01 the Plans. 

(Eng/Ish] 

Integrated Framework to Monitor 
the Working of Banke 

2764. SHRI CHANDRAKANT KHAIRE : Will the 
Mlntater of FINANCE be pleased to state: 

(a) whether the Government propose to prepare 
an Integrated framework to monitor the working of banks, 
flnanclallnstltutlona and insurance companiea; and 

(b) It so, the detalll thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) ~ (a) No, Sir. 

(b) Ooes not arise. 

(Translation] 

Protelt of PDEXCIL agalnlt Hendloom 
Ae .. rvation Order 

2765. SHRI AJIT SINGH: 

SHRI SHANKERSINH VAGHELA : 

Will the Minister 01 TEXTILES be pleased to 
state: 

(a) Whether the Powerloom Development and 
Export Promotion Council hu registered Ite protest against 
the Implementation 01 Handloolm Reaervatlon Orders; 

(b) 11 so, the grounds on which the said protelt 
has been made; 

(c) whether the Government have taken any 
decision after studying these grounds; 

(d) It so, the details thereof; 

(e) whether the handloom Industry Is a labour 
oriented cottage indultry which require. thl protection of 
the Government; and 

(f) 
regard? 

11 so, the reaction 01 the Government In this 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) Yes, 
Sir. the PDEXIL have made a representation to the 
Government lor withdrawing the Handloom Reservation 
Order. 

(b) The grounds of their repre'entations were: 

I) Powerloom .ector Ia more co.t effec-
tive; 

ii) It has higher capacity for production 

iii) 

Iv) 

. and productivity; 

Under the process of globaltaatlon, the 
Handloom Act and Order will adversely 
aflect the export market; 

Implementation 01 the Handloom 
Re.ervatlon Order will aflect the empl-
oyment generation in the powerloom 
sector. 

(c) and (d) The Government promulgated the 
Handloom (Reservation 01 Articles lor Production) Act, 1985. 
A number of writ petitions were Illed In dille rent High Courts 
of the country where stay was granted. Subsequently, these 
cases were moved to Supreme Court where an ex-prate 
stay was granted w.e.!. 31.3.1987. Thereafter. the Handloom 
Reservation Act and Orders were flnaUy upheld by the 
Supreme Court on 5.2.1993. Since then the Act hu been 
In operation. Handloom Reservation Order of 1986 was 
laaued reserving 22 textile srticle •. Several repr .. entations 
were received Irom dillerent powerloom and mm sectors. 
Five Sub Groups were constituted by the Government to 
undertake an extensive field study and submit Its 
recommendations. Based on these recommendations. the 



87 Written AnswelS December 17, 1999 To Questions 88 

Advisory Committee recommended reservation for 11 textile 
articles for exclusive production on handlooms. This was 

notllied vide Handloom Reservation Order dated 26.7.1996. 
Thereafter, the Advisory Committee meets from time to time 
to consider such representations made by various sectors 
of textile Industry. Therefore, review of the Handloom Reser-

vation Order Is a continuous process. 

(e) Yes, Sir. 

(f) Handloom Industry Is a labour oriented cottage 

industry. It largely provides employment to the weaker 

sections of the society In the decentrallsed sector. It requires 
protection from the Government as it is facing stiff 

competition from the powerloom/mill sector due to Its 
Inherent disadvantages. Hence, in pursuance of the Textile . 

Policy of 1985 and keeping in vi_ the need to provide 
protection to handloom sector, the Government have 
promulgated the Handloom (Reservation of article. for 

Production), Act, 1985 under which at present 11 textile 
articles are reserved exclusively for production on 

handlooms. 

[English] 

FDI In Retell Sector 

2766. SHRI ANANT GANGA RAM GEETE : 

SHRI KIRIT SOMAIYA : 

SHRI DR..IPKUMAR MANSUI<HLAL GAN>HI: 

Will the Minister of COMMERCE AND 
INDUSTRY be pleased to state: 

(a) whether the Government have talum decillion 
to allow Foreign Direct Investment in retail sector; 

(b) II so, the details thereof; 

(c) whether the Government have any obligation 

to allow foreign direct investment in retail sector as per the 
W.T.O. Agreement; 

(d) II so, the dealls thereof; 

(e) the details and number of propo .. 1s received 

by the Government for FDI In retail sector; 

(f) whether the Government have received 

representations from Indian Garment Industry against the 
decision; and 

(g) if so, the details thereof alongwlth reaction of 
the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (DR. RAMAN) : (a) to (e) 
Foreign Investment upto 51 % for trading Is allowed through 
the automatic route subject to the condition that the 
undertaking concerned should be an export house, 
registered under the provisions of the Export and Import 

Policy in force. Foreign equity up. to 100% is permitted in 
case of trading Involving the followlng:-

(i) Exports; 

(II) Bank Imports with axportslexbonded _re-

house sales; 

(iii) Cash and carry wholesale trading; 

(iv) Other import of goods or services provided 

at least 75% Is for procurement and sale of 
goods and services among the companlea of 

the same group. 

Receipt and Disposal 01 Foreign Investment proposals 

is an ongoing process as per the extent policy in foree. 

(f) and (9) Representations received from varioul 

quarters are e a ~ned in light of the extent policy. 

[Translation} 

Production Colit of Coal 

2767. DR. SUSHll KUMAR INDORA : 

SHRI SHANKERSINH VAGHELA : 

WIN the Minister 01 MINIES AND MINERALS 

be pleased to ltate: 

(a) whether the expenditure Incurred on 

production of coal by Coal India limited has been estimated 
mo..-from the comparative point In view; 

(b) It so, the detel. thereof; 

(c) whether a foreign company has been a .. lgned 

the job of giving report on all the aspects relating to 
.reduce the production COlt In view of the high COlt of 

production at present; 

(d) If so, the name of the company and the criteria 

and procedure 01 selecting the above company for this 

purpose; and 

(e) the amount likely to be given to the c' .npany. 
as remuneration? 

THE MINISTER OF STATE IN THE MINISTRY OF 

MINES AND MINERALS (PROF. RITA VERMA) : (a) and 
(b) No, Sir. The cost of production of coal by Coal India 

Limited (Cll) Is comparatively lower than the COlt of 

production in many countries 01 the world. However. the 

denvered price of coal produced by Cil Includes freight. 

royalty/cess. taxes over and above  the cost of production. 

The imported coal is not subjected to domestic levies like 

royalty/cess and sales tax. The imported coal also enjoys 

concelsional Railway freight as well as nominal customs 
duty. 

(c) Cil have not engeged any foreign company 
to prepare a report on the aspacta relating to reduction In 
production cost. 
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(d) and (.) Do not arls. in view 01 the an.w.r to part 
(c) of the question. 

{English] 

Expand"u,. on Wena,. of Worke,. by eft. 

2768. SHRI KAMAL NATH : Will the Mlnl.ter 01 
MINES AND MINERALS be plea.ed to state: 

(a) the total expendltur. Incurred so far by the 

Coal India Limited In construction 01 hou.e •• water supply 
and provision of medlcallacilltl •• to co.1 mine workers; 

(b) whether health card is.u.d to co.1 min. 

workers In 1994·95 are not being updated; and 

~ If not. the reasons therefor? 

THE  MINISTER OF STATE IN THE MINISTRY OF 

MINES AND MINERALS (PROF. RITA VERMA) : (.) A. 

reported by Coal India Limited. total expendltur. Incurred 

by the Cil and Ita .ubsldiari.s on con.tructlon 01 hou .... 
water s. 9PIy. provision of medical facilities and education 
so far Is .... under:-

Capital Rs. 2042.49 cror .. 

Revenue Rs. 7767.67 croru 

Total Rs. 9810.16 cror •• 

(b) and (c) Up-datlng 01 h.alth carda on a quarterly 
ba.l. of .uch a larg. work fore. ha. not b •• n lea.lbI •. 

Howev.r. the .ame Is b.ing don. during p.rlodlcal medical 
examination 01 .mploy •••. 

rr,.ns/.tion} 

Lo .... to Banke 

2789. SHRIMATI SHEELA GAUTAM : 

SHRI RAVINDRA KUMAR PANDEY: 

Will the Mlnist.r 01 FINANCE: b. pl.ased to 

state: 

(a) the loes .uff.r.d by various public sector 

banksllinancial Institutions every y.ar during the laat three 

y.ars due to mutuallunds like Canara Bank Mutual Fund. 

SBI Mutual Fund. BOI Mutual Fund. L1C Mutual Fund; 

(b) whether the Government have conducted any 

inquiry in this r.gard; 

(c) If 10, the details thereol; and 

(d) the st.p. taken by the Government to check! 

make up such Io ... s In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI BAlASAHEB VIKHE PATlL) : (a) to (d) 

Information Is being collected and will be laid on the Table 
o1th. Hous •. 

Jute Mm at Oalgaon 

2no. SHRI MADHAB RAJBANSHI : WHI the Minister 
of TEXTilES be plea.ed to .tate: 

(a) wheth.r the approval proposal lor the 
con.truction of a jut. mill in DalgaonlMangaldoi (A.sam) is 
stut und.r .ctlve consld.ration 01 the Governm.nt; 

(b) If so, wh.ther the Government are planning 
to lnelude this project In the curr.nt lInanelal year; and 

(c) If not. the reason. therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI GINGEE N. RAMACHANDRAN) : (a) No. 
Sir. 

(b) and (c) At pr ••• nt there are .nough capacities 
with existing Jut. Mills in Country to meet both local 
requirement and export demand. Now Government have 

no plan to set up any n_ Jute Mill In the Country because 
01 enough capacltl.. with existing Jute Mills. 

Bank Branchea Running In Rented Building 

2n1. DR. BALIRAM : Will the Minister 01 FINANCE 
be pleased to state: 

(a) the name. 01 branches 01 nationalized banks 
In Deihl and Mumballunctlonlng In rented buildings and since 
when; 

(b) the nam.. 01 the banks whose landlords 
h.d requested to vac.t. their pr.mis.s and t.ken the m.ner 
to the court after their reque.t were turned down by the 

banks; 

(c) whether the Governm.nt propose to Issue.ny 

directions to the banka to vacate the preml .. s at the 
requesta of the landlord.; 

(d) 

(e) 

If so. by wh.n; and 

If not. the re.sons th.relor.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BAlASAHEB VIKHE PATll) • (a) to (.) 
Following the considerable .xpan.ion in th. branch n.twork 
01 nationalized bank subsequent to nationalization 01 
commercial banks in 1969 and thereafter In 1980. as large 
number of banks branches are pre.ently functioning In 

rented premlaes. Since the renting of private premises for 
th. location of bank branches I. a contractual maner 
between the landlord and  the bank conc.rned neither the 
Gov!. of India nor the R.serv. Bank of India maintains 
Information on the number 01 branch.. located In r.nted 
premia ••. Inform.tlon regarding the c .... In which landlord. 
had r.quest.d the banks to vacate the pr.ml .... nd 
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thereafter tlMn the mltter to the court following the 
tuming down of the requNW by the concemed banka • 
al80 not maintained by the Government. Both the occupation 
of rented premia.. by banka and the vacation of or the 
retusal to vacate, such pramlsa. ara mattars to ba 
determined mutually by the banks and the landlords. As 
Ind when complaints Ire received by the Govt. they are 
fotwarded to the banka for dlapoaal In accordance with tha 
policy guldellnN for pram... framed by the banka. GeM. 
doaa not proposa to laaua any directions to tha banka to 
vacate the pram ... at the requ .. t of tha landlorda. 

[1'tana'atlon] 

HInd ..... n Paper Corpondlon 
2n2. SHRI VIJAY GOEl : Will tha Mlnlater of 

HEAVY INDUSTRIES AI"D PUBLIC ENTERPRISES ba 
plaued to stata: 

(a) the profits aamed by the Hlndustan Paper 
Corporation during tha laat three yaa .. ; 

(b) whathar aU tha appolntmants have been mada 
In tha Hlnduatan Paper Corporation; 

(c) If not, the number 0' posts lying vacant 
alongwlth the data of vacancy; and 

(d) tha reuona for not fUllng-up auch vacanclM? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR. 
VAllABHBHAI KATHIRIA) : (a) Tha profits aarnad by 
Hlnduatan Paper Corporation (HPC) durlnp "he lut three 
yea,.. are:-

Yaar Profit (Ra. In crora) 

1996-97 

1987-98 

1998-99 

6.99 

11.5· 

9.32 
(b) and (c) At the Board level all Ippolntmants of 

Functk-nal DIrecto .. have baan mada except for the post of 
DIrector (Mark8tlng). Th. post W8I rwlvad In August 1999 
a"ld action • undarway to maM recruitment to tha post. 

Balow tha Board laval tha followlr.g sanlor posta are 
vacsnt :-

Post 
Executive Director (Nayagaon 
Paper MIH) 
Executive DIrector (VIgllanca) 
Ganaral Mangaar (Technical 
Sarvlcaa) 
General Managar (Works) 
Cachar Paper MID 

Data 0' Vacancy 
Aprll,1997 

Juna, 1999 
May, 1998 

Dec., 1997 

Dy. Ganeral Managar (Finance) Jan, 1999 
Nayagaon Paper Min 
Sr. Managar (FlnanceJInarnal 
Audit) 
Sr. Mlnager (Legal) 

Fab, 1998 

Jan, 1997 

(d) Action for fining up the vacancies has been 
Initiated In accordance with the proceduras. Daarth 0' 
suitable candldat .. , howaver, often delays the afIort. 

stata: 

Fa. Currency Nna 

2n3. SHRI CHINMAYANAND SWAMI : 

SHRI CHANDRESH PATEL: 

Will the Mlnlatar of FINANCE be plauad to 

(a) whether the Govemment are aware that faM 
currency not.. are In circulation on a large SCIIe In the 
country; 

(b) If 10, the afforta made by the Government to 
check the circulation of faM currency notN; 

(c) the number of people arreated 10 far Involved 
In printing and circulation of faka currency notN during 
the lut thr .. y .... , Stata-wlse; 

(d) the value of currency not .. seIZed from them 
:ao far and the action taMn agalnat them; 

(a) whethar c .... of smuggling of faM currency 
not .. from Pakistan, BangladNh and Srllanka have come 
to the notice of the Government during the above period; 

(t) If 10, the detalla thereot; and 

(V) tha number of smuvgl8,.. _rr .. ted 10 far and 
the details of smuggled faM currency notes seIZed beM .. n 
1.1.1997 to 31.10.1999 and the action taken against such 
smuggle,..? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATlL) : (a) to (V) 
The information • being collected and will be laid on the 
Table of the HoUle. 

[Eng,.h] 

india Development Forum IIHtIng 
2n4. SHRI C. SREENIVASAN : Will the Minister of 

FINANCE be pleued to state: 

(a) whether the meeting of "India Davelopmant 
Forum" to be hosted by Japln to review the economic 
me .. uras by Japan In tha wake 0' Pokhran tNts hava 
baan cancalled aftar thalr being scheduled; 

(b) If 10, tha technical and other 'ar .. CCK)paration 
programmas' which got affactad and what ara the 
alternatlvas to fund the ongoing projects; 

(c) whethar tha Govarnmant are taking any 
comprahenslva effort to profit the economic aanctlona by 
way of projecting that tha flow ot funds from Intematlonal 
Funding Aganclas ara spent only on tha earmarked 
projecta; and 

(d) If so, the countrlas which hava baen 
approached and their raaponae? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (d) 

The information Is being collected and will be laid on the 
Table of the House. 

Induetrlal Development 

2n5. SHRI THAWAR CHAND GEHLOT : 

SHRI HOLKHOMANG HAOKIP : 

Will the Mlnlater ot COMMERCE AND 
INDUSTRY be pleased to stete: 

(a) whether the Government have formulated any 

scheme or programme for Industrial development In Jhe 

country, particularly In Manlpur; 

(b) 

aHocated; 

If so, the details thereof alongwlth funds 

(c) the details of Industrial development which 

ha. taken place due to the IIberall.atlon policy being 

Implemented .Ince 1998; and 

(d) the details of domestic and foreign capital 
n aa en~ In setting up ot Industrle. during 1998-99 and 

l ~epara el  State-wlse? 

THE. MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (DR. RAMAN) : (a) Measures 

Initiated tor industrial development in the country, Including 

Manlpur, interalla are new industrial policy for North-Eastern 

Region, Transport Subsidy Scheme for certain hilly, remote 

and Inacceaalble areas of the country and Growth Centre 

Scheme. 

(b) The Budget Estlmats allocations for Transport 

Subsidy Scheme and Growth Centre Scheme In the current 
year are RI. 85 crore and Rs. 25 crore respectively. 

(c) The growth rate. at Industrial production 
during 1998-99 and 1999-2000 (Aprll.Qctober), are 4.0% 

and 6.9% respectively. 

(d) The State-wise details ot foreign direct 

Investment and domestic Investment Intentions (IEMs plus 

LOla) are given In the enclosed Statement I and II. 

Statement-I 

Stat.-wlse Industrial Investment Proposals (.qs. Cr.) 

Stet .. 

Maharashtra 

GUJarat 

Utter Pradesh 

Tamil Nadu 

Andhra Pradesh 

IEM+LOI 

1998-99 
(Apr-Mar) 

2 

42063 

5236 

3229 

3950 

4810 

1999-2000 
(Apr-Oct) 

3 

9232 

11895 

1798 

4459 

2252 

2 

Haryana 1409 

Madhya Pradesh 6012 

Rajasthan 1550 

Punjab 1313 

W. Bangal 751 

Karnataka 3480 

Dadra & Nagar Havell 483 

Daman & Diu 154 

Delhi 

Keraia 

Himachal Prade.h 

Pondlcharry 

Bihar 

Goa 

Orl .. a 

As.am 

Jammu & Ka.hmlr 

Chandlgarh 

Meghalaya 

Slkklm 

Andaman & Nlcobar 

Arunachal Prad .. h 

Nagaland 

Trlpura 

Lakshdweep 

Mlzoram 

Manipur 

More than 1 State 

Totai 

1127 

151 

59 

1136 

522 

2824 

340 

182 

28 

7 

o 

o 

o 
17 

o 

o 

o 

o 
9 

80643 

Statement-II 

3 

824 

3852 

330 

12352 

1138 

1050 

539 

89 

19 

88 

202 

109 

85 

102 

5436 

32 

35 

36 

17 

o 

o 

o 

o 

o 

o 
o 

24 

55996 

State-wt.e Foreign Direct Invutment and Domutlc 
Investment intentiona (Rs. Cr.) Is given below:-

States 

Maharashtra 

Foreign Direct Investment (Slate-wise) 

1998-99 
(Apr-Mar) 

2 

3598.56 

1999-2000 
(Apr-Oct) 

3 

3905.(15 
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GuJarat 

Uttar Prad .. h 

Tamn Nadu 

Andhra Prad .. h 

Haryana 

Madhya Prad .. h 

RaJasthan 

Punjab 

W. Bengal 

Karnataka 

Dadra & Nigar 
Haven 

Daman & Diu 

Deihl 

Kerala 

Himachal Prad .. h 

Pondlcherry 

Bihar 

Goa 

Orl .. a 

AHam 

Jammu & Kuhmlr 

Chandfgarh 

Meghalaya 

Slkkim 

Andaman & Nlcobar 

Arunachal Pradesh 

Nagaland 

~ ra 

Lakahdweep 

Mizoram 

Manfpur 

2 

1820.23 

290.70 

3012.59 

2287.81 

871.60 

224820 

88.49 

101.84 

221.16 

5281.01 

6.72 

10.46 

5857.03 

58.n 

15.91 

25.31 

844.45 

85.29 

182.87 

(15.48 

44.48 

o 

Mor. than 1 State 7512.84 

Total 33920.58 

December 17, 1999 To Oueat/one 

3 

858.119 

548.98 

822.07 

685.15 

225.38 

213.09 

~  

15.14 

233.28 

1065.13 

33.60 

0.27 

1188.113 

194.70 

0.57 

17.29 

0.10 

33.19 

217.18 

o 

0.40 

1.53 

2795.27 

12500.92 

OIl ...... by Cyclone 

2n8. SHRI AMAR ROY PRADHAN : Will the 

Minister of HEAVY INDUSTRIES AND PUBLIC ENTER-

PRISES be pleuad to stata: 

(b) the details of damag .. made to his Ministry 
by the recent Cyclone In Orua and W .. t Bengal; and 

(a) the deta"s of steps being taken by his 
MlnlstrylDeptt.JSubordlnate ottlc .. under hie Ministry and 

the help being extendad br Immadlate IMtoratfon of taclllllea 
to the survived people of the affected a,... In each State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR. 

VALLABHBHAI KATHIRIA) : (a) Thera are 48 operating PSUs 
under the admlnletratlve control of thle Mlnletry and none of 
th .. e PSUs has bean affected by the Cyclone. 

(b) Central PSUs In Orlaaa and.adjolnlng areas 

have been directed to provide Immediate r""ef In the 
cyclone affected areaa In terms of priorities identified 

h.eunder In the following flelda:-

I) 

II) 

Provialon of Drinking water; 

Supply of Food .. t,," and starting of tree 
kitchens; 

"') 
Iv) 

Supply of clothlng.tJlan"talute""'; 

Health-to avert outbreak 01 epidemic; and 

v) Erection of Temporary shelter and supply 

ploythene sheela. 

Six PSUs under the admlnletratlve control of thle 

Ministry identified· In consultation with Ministry of Agriculture 
have undertaken relief work In the affected BlockalDletrlcta 

as per enclosed statement. 

The Blocka and Dllltrlcta of the State of Or ... allotlad 
to the sbc PSUs under the admlnlatratlve control of Ministry 
of Heavy Industries and Public Enterprlll .. for the relief 
work are u f9lfows:-

S.No. Name of the PSU 

2 

1. Andr. Yule & 
Co. Ltd. 

2. Bharat Bharl Udyog 
Nigam ltd. 

3. Bharat Heavy 
Electrical ltd. 

District 

3 

Bhadrak 

(I) Balaaore 
(If) Bhadrak 

·81ock 

Sadar 

Sore 

ABurail 

. (I) Jagtslngphpur Ersama 
(II) Bhadrak Sadar 
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2 3 4 

4. Hlndustan Paper Kendrapada Indupur 
Corporation Ltd. 

5. Bharat Heavy Plate Ganjam Gopalpur 
and Vessels Ltd. 

6. Bridge and Roof Co. KeonJhar Anandpur 
(India) Ltd. 

Importe of Care 

2n7. SHRI SHEESH RAM SINGH RAVI : Will the 
Minister of FINANCE b. pleased to stat.: 

(a) wh.ther the Directorate of Revenue IntelM-
gence ha. unearthed a major racket involving Import of 
luxury cars and s.1e th.reof in the local market in violation 
of the Export-Import policy r.gulationa; 

(b) If 80, the number of cara Imported during .ach 
of the last thr .. yeara and the amount of toea of revenue 
.uttered by th. Government; 

(c) the action takan by the Government In thla 
r.gard; and 

(d) wh.ther there Ie any propoeal to Ilberallse the 
import and eal. of such cars In dom.stic mark.t? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR) : (a) Th. 
Dlrectorat. of Rev.nue Intelleg.nc. and ev.n cert.ln other 
Customs field formations have detected a numb.r of cas .. 
of Import of cara, mostly, by Individuals, In violation of the 
Export-Import Policy Regulations. 

(b) and (c) 22,105 and 40 number. of c •••• of import 
of car. In vlol.tlon of the Export-Import Policy Involving 
.tt.mpted duty evasion .stlmated provisionally .t Rs. 111.40 
Lakhs were det.ct.d by the Dlr.etorate of Revenu. 
Intelllg.nc. and other Customs formations, takan together, 
In the years 1997-98, 1998-99 and 1999-2000 (till date) 
respectively. After Investigations, appropriate show cause 
notices have been Issued to the peraon. concerned except 
for some cases of the current year where the Investigations 
are still under progress. The cases where show cause 
notices have been Issued have either been adjudicated 
already (Imposing suitable fine. and penallties), or are under 
the process of adJudication. One case was settled under 
the Kar Vlvad Samadhan Scheme on payment of a sum of 
Rs. 4,48,917/-. 

(d) No such propo.als Is under consideration of 
the Government. 

[Translation) 

Lotin. to Tribal People 

2nS. SHRI KANTILAL BHURIA : Will the Mlnist.r 
of FINANCE be pleased to state: 

(a) whether the Union Government have issued 
any directives to the nationalised banks with r.gard to 
providing !oena to the trlball In the country; and 

(b) If 80, the nam.s of nationalised banka who 
have s.t up th.ir branch.. In the tribal area. of Madhya 
Prad .. h and are providing Ioana to the trball In the various 
dlstrlcta of the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) Y .. , Sir. 
Governm.nt have praecrlbed targeta for banka lending to 
Scheduled Cute./Scheduled Tribes under various 
Governm.ntlaponlOred achernea for Pov.rty anevlatlon and 
employm.nt generation. 

(b) Basld .. State Bank of India, the following 
nationalized banks are having th.lr branche. in tribal 
dtatrlct. of Madhya Prad •• h and are Implementing the 
various schemes: 

1. Allahabad Bank 

2. Andhra Sank 

3. Bank of Baroda 

4. Sank of Indl. 

5. Bank of Maharaahtra 

6. Canara Bank 

7. Central Bank of India 

S. Corporation Bank 

9. Dena Bank 

10. Indian Bank 

11. Indian Ove".a. Bank 

12. Oriental Bank of Commerce 

13. Punjab & Sind Bank 

14. Punjab National Bank 

15. Syndicate Bank 

16. Union Bank of India 

17. United Sank of Indls 

18. UCO B.nk 

19. Vljaya Bank 

{Englllhj 

Tax incentive. for cap ... ' Good. 

2ne. OR. S. VENUGOPAL : Will the Mlntater of 
TEXTILES be pleased to etate the atepa taken to provide 
tI* tax incentive. for capital goodI a. wen as raw- materia" 
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in textile Industry for d.v.lopm.nt of Infrastructure to 
facilitat. more export of t.xtllea? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : Over 
the last few years, the Government has baan taking several 
policy Inltatlves both Export-Import policy and flecal policy 
In relation to the capital goods and raw materials, generally-· 
.nd with specific reference to textiles. They are .s follows: 

I) R.tlonalls.tlon of duty structure (both excise 
.nd customs) on the Inputs. 

I 
II) R.tlonallsatlon of duty drawback sch.m •. 

HI) Reduction In the thraahold limit for Import of 
capital goods under the Export Promotion 
C.pltal Goods (EPCG) Sch.me, from Rs. 20 
cro,.s to Rs. 1 cro,.. , 

Iv) Import of specified (159) t.xtlle machinery 
und.r concesslonal Import duty. 

v) Duty fraa Import of raw materials for 
manufacture of export goods under Advance 
Licence Scheme. 

vi) Duty free Import of all nec .... ry Inputs by 
units under 100% EOU scheme and Export 
Procaaaing Zones. 

Reque8t for Ban on Silk Import 

2780. SHRI G. PUTT A SWAMY GOWDA: Will the 
Minister of TEXTILES be pleaaed to state: 

(a) whether there Is persistent demand by the silk 
producers, particularly from Andhra Pradesh and Karnataka 
to Impose ban on Import of silk and silk yarn; 

(b) If so, the reaction of the Government thereto; 
and 

(c) the steps taken by the Gov.rnm.nt to protect 
the Int.rests of domestic produc.rs of silk? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) and 
(b) The Import of silk is In the restricted list. However, to 
provide quality silk to the .xporters, the facility of importing 
mulberry raw silk under the Duty Exemption Schemw{DES) 
is available. In addition, to meet the shortf.1I In demand, 
Government In October 1999 vld. Public Notice dated 8th 
October 1998 permitted Import of mulberry raw sUk by certain 
deSignated agencies. 

Representationa were received from Andhrs Pradesh 
and Karnatak. rsqueatlng the Gov.rnm.nt to revl_ this 
decision. Government rescinded the above Public Notlc. 
vide notification dated 30th October , 999 and pemltted 
import of only Grad. 2A and .bove mulb.rry raw silk under 
Special Import Licence (SIL) with the condition that the 
C.I.F. (Cost, Insuranc. and Freight) value of the surrendered 
silk shall be thraa times C.I.F. value of the Imported goods 
to meet the requirement of superior grade silk. Subsequently, 

in ord.r to cloa.1y monitor the Import of mulberry raw silk, 
the Government vld. th.lr notlflc.tlon d.ted 8th July, 19911 
h.ve now permitted Import of Grad.-2A and above mulberry 
raw silk only through canalls.tIon by the following orgAni-
sations: 

(1) National H.ndloom Development Corporation 

(2) Handloom and Handicrafts Export Corporation 
Ltd. 

(3) State Handloom Development Corporations 

(4) Other State Corporations dealing with hand-
looms, pow.rlooms and silk 

(c) To protect the Interest of domestic silk Industry 
the Import of silk contlnuea to be In the restricted list 01 
Imports. Baaldes In order to Supplement the effOrts of 
the Stat. S.rlculture Departmenta, the Central Silk Board 
(CSB) Is Implementing a number of achemealprojectal 
progr.mmes for promoting development of silk. Thea. 
Include schemes for extension of Rand 0, training, 
Infrastructural .nd extension support to the sector through 
network of CSB's units and Implementation of certain 
developmentaVlncentlvelflnanclal assistance schemes for 
encouraging adoption of modern serlcultural practices for 
production of quality silk. 

Recommencl.tlon. of Ju8tlce Mohan Committee 

2781. SHRI ADHIR CHOWDHA,RY : Will the Mlnillter 
01 HEAVY AND PUBLIC ENTERPIRSES be pleased to state. 

(a) whether the employees of Public Sector 
Undertakings are against the Union Government because 
the recent pay like effected by the Union Government Is 
much below the Justice Mohan Committee recommen-
dations; 

(b) 
thereto; 

If so, the reaction of the Union Gov!lrr,ment 

(c) whether the Union Government propose to 
Implement the recommendations of Justlc Moh.n Commltt.e 
In toto; .nd 

(d) If not, the r.asons therefor? 

THE MINISTR OF STATE IN THE ,MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR. 
VALLABHBHAI KATHIRIA) : (.) Pay scales recommended 
by Justice Mohan Committee for the executiv.s of Public 
Sector Undertakings (for Board level, below Board level and 
non-unionlaed Supervlser level) have been .ccepted by the 
GIJVI. 

state: 

(b) to (d) Do not arise In view of abov •. 

1ntere8t Am of Provident Fund 
2782. SHRI CHANDRA BHUSHAN SINGH: 

SHRI NARESH PUGLIA: 

WUI the Minister of FINANCE be plened to 
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(a) whathar tha Govarnmant ara contemplating 

to out Int ..... rate on Provident Fund and Small Savings 
ScI1emee, ... ugguted by tha Planning Commle,lon; 

(b) If 10, tha d~  thareof; 

(c) whethar tha Govarnment haya considared tha 

concarn of tha average common man In thll regard, who.e 
major portion of .avlng. come from tha.a two me.n.; 
and 

(d) If 10, the raactlon of Govarnmant thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI BAlASAHEB VIKHE PATIL) : (a) At pruant 

thara II no propoaal to reducing the Intereat rate. on amaH 
.avlngs scham .. and provident fund, Sir. 

(b) Ooa, not arlee. 

(c) and (d) Yea, Sir. Small Savings Scheme, and 

Public Provldant Fund ara dealgned for the common man 

and offar zaro rl.k, attractlYa returns, liquidity and tax 

IncantlYea; thay ara available In urban, rural and remota 

ara .. round the yaar and have nominal lower limit. for 

Inveltmant. 

Ieema Ae..",ad for Hanclloom Sector 

2783. SHRIMATI GEETA MUKHERJEE: 

SHRI SURESH CHANDEL : 

Will the Minister of TEXTILES be pleased to 

.tate: 

(a) tha Items r .. arved for handloom .ector; 

(b) whether th .. e  r .. erved Items are also being 

produced by non-hand loom lector; 

(c) If 10, the ~ ep  takenlbelng taken by the 

Governmant to check the non-hand loom IIctor from 

producing r .. erved Items; 

(d) whether the Government are providing any 

marketing facility to handloom weayers; 

(e) If 10, the details thereof; and 

(f) If not, the .tep' taken by the Government for 
marketing of finished producta of handloom weavers 10 that 

thay could ,all their Items? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) 

Eleven categories of textile articles have b .. n reserved for 

u:clualYe production on handloom namely : 1. Sa, .. , 2. 

Ohotl, 3. Towel, aamcha and Angaya.tram, 4. Lungl, 5. 
Khe., Bed.heet, Bedcover, Counterpane, Furnishing, 

(Including tape.try, uphol.tery), 6. Jamakklam, Durry or 

Durrat, 7. Orea, Material, 8. Barrack Blankets, Kambal or 

Kambllaa, 9. Shawl, Lol, Muffler, Pankhl etc, 10. Woollen 

1Wead, 11, Cheddar, MakhalalPhanak with tha technical 
apaolflcallona a. mantloned In tha Handloom Raae/wtlon 
Order vide S,O. 557 (E) dated 26.7.96 and 5,0, 408 (E) 
dated 2.8.99, 

(b) Yea Sir, certain Inltanees of vlolatlona have 
coma to notice from time to time. 

(0) For effectlva and .trlct anforcamant of tha 

Handloom (Reaarvallon of Artlclaa for Production) Act, 1985 
and tha Handloom Re'arvatlon Order, direction, to tha 

Implamantlng aganclaa I.e. StataalUT. ware IuU«l a. It II 
their primary raapon.lblilly to Implemant thla Act In lattar 
and apIrIt. 

Cantral Enforcement Machlnary with Ita Haad. Quarter 
at Deihl and three raglonal enforcement office. at Calcutta, 

Chennal and Ahmedabad ha, b .. n ,et up. 

Powers were delegated to the Authorlaed Offlcars of 
the Cehtral and StateslUT, Govarnmant" for aftactlva 

Implementation of the .ald ActIOrderB. 

The violation detected by the Authorlaed OIIlcers during 

their In'pectlon of tha powarloom unite/milia are baing 

raported In tha pollea ,tatlon concerned aftar completing 

the legal formalltlaa like preparation of panchanama, .alzlng 
of ,amplaa ate. for booking necaaaary FIR, agalnat .uch 
ylolatlng units a, per provlalon. of the Act. 

(d) and Ce) As,lallnce Ia being proylded under tha 

revlaad Market Development As,lstanca schama to varlou. 
handloom agencle., Tha Goyernmant I, al.o proyldln" 

marketing .upport to the handloom aganclMlwaavars by 
way of organising Handloom Expo., District Laval Evants, 
Product .peclflc exhibition. and participation In major 
National Laval Mel .. like SuraJ Kund etc. 

Marketing complexe. are alao .et up at major cltl .. to 

halp handloom agencle. to market their handloom products. 

(f) Does not arise. 

Raglonal Rural aanu 

2784. SHRIMATI SANGEETA KUMAAI SINGH OEO: 

Will the Minister of FINANCE be plealed to state: 

(a) tha number of Raglonal Rural Banks (RRB.) 

which ar •• uffarlng 10 •••• In tha country, Stat.-wlla; 
and 

(b) the e~ being taken by tha Govarnment to 
ra.tructure .uch bank., particularly Balanglr Anchallk 

Gramya Bank which I. a RRB In Balanglr dl.trictl In 

Orissa? 

THE MINISTER OF STATE IN THE MIt..ISTRY OF 
FINANCE (SHAI BALASAHEB VIKHE PATIL) : Ca) The 

State-wl.a detalll of Regional Rural Banks (RRB.) incu-

rring Ioue ... on 3111 March, 1999 ara glYen In anclolad 

.tatement. 
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(b) The Government have Initiated recapltallaatlon 

programme .Ince 1994·95 .nd, In sbc Annual Ph .... , h.ve 

so I.r taken up 175 out of 196 RRBs lor financial 
.trengthenlng with an aggregate financial .upport 01 Rs. 

2076 crores. Of the 175 RRBs covered under the 
programme, 158 .tand fully recapltallaed whereas 17 RRBs 
h.ve been partially recaptallsed. B.langlr Anchallk Gramya 

B.nk Is being con.ldered lor recapltallsatlon support during 

the current year. 

The other Important measure. taken to improve the 

functioning of the RRBs are. Inter·alla, as under: 

(I) Introduction of Development Action PI.nll 

Memoranda 01 Understanding on .nnual basis lor bringing 

Improvement In the performance of the RRBs in a planned 

way; 

(II) Introduction of prudential norms of Income 

recognition, asset classification and provisioning. 

(III) Diversification of buslne .. activities; 

(iv) Increased avenues for Inv .. tment 01 surplus 

non·SLR funds; 

(v) Ratlon.llsation of branch net·work Including 

relocation and merger of loss Incurring branch .. ; 

(vi) Introduction of composite credit facUlties lor 

the farmers with satisfactory track record and Introduction 
of Klsan Credit Carda; 

(vII) Complete deregulation of Interest rate 
structure; and 

(viii) Clarity In role responsibility of various 

authorities and providing greater role to the sponsor. banks 
In managing the aHairs of the RRBssponsored by them. 

St.tement 

State-Wise Details of Regional Rural Banlca Incu"lng Ioues 

as on 31st March, 1999 

SI. Name of the States Total Number No. of RRBs 

No. of RRBs Incurring Io .. es 

2 3 4 

1. Andhra Pradesh 16 

2. Assam 5 2 

3. Arunachal Pradesh 

4. Bihar 22 12 

5. GuJarat 9 

6. H.ryana 4 

7. Hlm.chal Pr.desh 2 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

2 

J.mmu & Kuhmlr 

K.rnataka 

Kerela 

M.dhya Predeah 

M.h.ra.htre 

M.nlpur 

Mtzoram 

Megh.lay. 

Nag.l.nd 

Orissa 

PUnjab 

Rajasthan 

Tamil N.du 

Trlpura 

Uttar Pradeah 

West Bengal 

3 

3 

13 

2 

24 

10 

9 

5 

14 

3 

40 

9 

[Translation} 

Foreign Tob8cco Cornptlnlee In india 

2785. SHRI BAL KRISHNA CHAUHAN: 

SHRI RAMDAS ATHAWALE : 

2 

8 

3 

5 

7 

2 

5 

Will the Minister of COMMERCE AND 

INDUSTRY be pleased to state: 

(.) whether the Tobacco Board has undertaken 

any study Into the likelY repurcusslons of the entry of foreign 
tobacco companle. In manuf.cturlng 01 cigarettes In the 

country; 

(b) If so, the detalle thereof; 

(c) whether thle .tudy has been undert.ken by 
any axternal agency; and 

(d) If so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI MURASOLI MARAN) : (a) No, Sir. 

(b) to (d) Do not arise. 

{English} 

Seminar on or~ Treda Sy.tem 

2786. SHRI SHRIPAD YASSO NAIK : Will the 
Minister of COMMERCE AND INDUSTRY be ple •• ed to 
stat8: 
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(.) Whether any Seminar on "World Trade System 

.... r Uruguay Round Proapecta for South Asian Countrlu" 
was otg.nIHd In New Deihl In the recent put; 

(b) If 10, the detalla ~  

(c) whether luggeltlonl on upgredatlon 01 
productl have been mlde In the Seminar; and 

(d) II 10, the datalll thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI MURASOLI MARAN) : (a) The Govemment have not 
organised Seminar on "World Trade System alter Uruguay 

Round Proapecta for South Allan Countrlea" .. a part of Ita 
conlultatlon In preparation for the Third ,Ministerial Conla-

renee of the World Trade Organisation held from 30th 

November to 3rd December 1999 at Seattle, USA. 

(b) to (d) 00 not arise. 

FD. from Gel'lNln 

2787. COL. (RETD.) SONARAM CHOUDHARY 

Will the Minister 01 COMMERCE AND INDUSTRY be 

pleased to state: 

(a) whether attention of the Government has been 

drawn to -the news-Item captioned "German Investments 

continue to Decline" appearing In the 'Hlndustan TImes' dated 

November 22, 1999; 

(b) II iO, whether the German direct Investment 
In India' are on the decline during each 01 the lut three 

years; 

(c) llao, whether the Germany has dropped to 

number 9, from number 5 In 1998 and 1997 In the lilt 01 

top 15 foreign Investors In India; 

(d) whether the German Investment In India II to 

be promoted by Indian Officials In Germany; and 

(e) II so, the details thereol and the action 

proposed to be taken by the Government to arrest decline 

In Inv.stment lrom Germany? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (DR. RAMAN): (a) to (c) 

Sir, the details 01 Foreign Direct Investment (FOI) approved 
In respect 01 Germany and Its rank vis-a-vii total FOI 
approved during the last three year. Is as under :-

Year 

(Jan-Dec.) 

1998 

1997 

Foreign Direct Investment 

Approved (Amount In Millions) 

WIIh Germany Year..wJae Rank 

(In Ra.) 

2 3 

15378.9 5th 

21558.1 5th 

2 3 

1998 

19119 

(Jan-Oct) 

8537.8 

10880.8 

9th 

8th 

Total 78483.7 eth (Cumulative) 

(d) and (e) The Central Gcwarnment takes stepa, on a 
continuoul basil, to promote foreign Inveiltmenta such as:-

(I) Providing Information regarding 'Projects on 

Offer' through Webaltes. 

(II) Organisation 01 Seminars etc. abroad In 

consultation and with cooperation 01 varioul 

Industry Aaaoclatlonl. 

(III) Establlahment of Contact with Intematlonal 

Companies for Inviting Inveetments In 

appropriate projects. 

(Iv) Providing InlUtuUonal mechanism lor 

facilitating speedy Implementation 01 projects. 

(v) Reviewing FDI Policy from time to time In order 

to make It more and more Investor Irlendly. 

Export ofT .. 

2788. SHRI PRIYA RANJAN DASMUNSI : Will the 

Minister 01 COMMERCE AND INDUSTRY be plealed to 
state: 

(a) the total tea growing land In the country, State-
wise; 

(b) the total yielding capacity 01 orthodox, CTC 

and a~eellng tea; 

(c) whether the Governmenl have let up any talk 
force to study the requirement 01 domutlc consumpllon 01 
tea by the year 2010 and the available surplus tea lor export; 
and 

(d) the 1t8p. taken to Inc,...e the production 01 

tea In the Countrfl 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRt MURASOLI MARAN) : (a) The total area under tes 

cultivation In India II 438057 hactare •. The State wile break 

up Is II under :-

MsjOrTea Area under 

Producing State. Tea In Hectare 

2 

Aaaam 230978 

W .. t Bengal 104226 

Tamil Nadu 49085 

Kerala 38809 
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2 

~ ra 6100 

Himachal Prad .. h 2325 

Kernataka ~ 

Arunachal Pradeeh 2000 

Uttar Prad .. h 1068 

Nagaland 456 

Manlpur 400 

0rIua 219 

Slkklm 172 

Bihar 120 

Total AM India 436057 

(b) During the year 1998, the production of tea In 

India was 870.4 m.kga. of which 759.5 m.kg. was CTC tea, 
.8.8 m.kg. w .. G .... n  T .. and  102.3 m.kg wa. Orthodox 

tea which Included 10.7 m.kga. of Darjeallng Tea. 

(c) For the purpoH of formulating the 9th plan 
iargeta, the Tea Board had carried out a .tudy In colaboratlon 
wIh the indian lnetlule 01 Management, Calcutta, to __ 

'I the dlITIInd 01 tea for domestic conaurnpllon. A core group 
of aparta was alia eat up to Itudy the iDCpOrt potential. 

operation at preaent In the country, State-wlM. particularly 

In Uttar Pradeah .nd Maharuhtra; and 

(c) the amount .pent by the government during 

1997-98. 1998-99, tlU date. for the d .... lopmant of textile 

Industry In the country State-wlae? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) In 

the Government thera Ia no Iystam for ranking of Stat .. In 
r8IpICt of textile HCtor. Data relating to Important textile 
related actlvltl.. In r .. pect of Mahara.htra and Uttar 

Pradaah II given below :-

SI. 

No. 

1. 

2. 

AU India Maharalhtra Uttar 

Prad .. h 

CottonIMan-Made Fibre 

Textile MIn. (Non SSI) 

I) No. of MUla 1.824 201 72 

N) Installed capacity 

.) Spindles (In 000) 34,722 5,020 2.003 

b) Rotors 382,n9 43,044 9,232 

c) Looms -'122,504 38.10.. 11,391 

Production of Ipun 2,807,850 354,401 94,890 

yarn (In '000 kg.) 

Baaed on the repor1a of the abcMIltudle8. the 9th Plan targ" ',' 3. Production of Fabrics 1.494,232 692,409 
werell'rlwd at u undar:-

Mil HCtor (In '000 

39,873 

Target for the terminal year of the 9th Plan Period. 

1. 

2. 

3. 

Oomutlc Consumption 

Export 

Pipeline Stock 

730 m.kga. 

265 m.kgl. 

5 m.kgs 

1000 m.kgl. 

(d) S .... ral.tlpe haye been takan by the Govern-

menVTea Board for Incre .. lng production of tea. The stipe 

Include flnanclaluslatance by Tea Board to the tea Industry 
through Ita yarlous developm.ntalschem .. for encouraging 
extenalon planting. ra planting, rajw.nation pruning. InlllBng, 

creation of irrigation facUlties and drainage etc. 

Devalopment of Textile Induny 

2789. CH. TEJVEER SINGH: WUI the Mlnl.tar of 
TEXTILES ba p .... ad to .tat.: 

(.) the rank of Uttar Pradaah and Maharuhtra In 
the textile Industry In tha country; 

(b) th.' number of handloom. powerloom, Iyn-

th.tlc yarn, readymade g.rment .nd hosl.ry unltl In 

Iq. Mtr)· 

4. No. of powerfooms 1.619.689 692.603 65.388 

5. No.of handlooms 3,486,308 39,900 189,570 

(b) The Mlnlltry doH not maintain the detaill of 
number of unite In the ready made garment and hollery 

lectors which are In the decentrallsed lector. There ara 

2851ynthet1c yarn (238. 100% non cotton 'Pun yarn and 
49 fHamarit Yam) producing unite In the country out of which 

18 and 22 eynthetlc yam manufacturing unite ara In the 

Stat .. of Maharuhtra and Uttar Prad .. h raapectlYaly. The 
State.lle (including Maharuhtra and Uttar Prad .. h) datalll 

of distribution of Looms In the handloom and powarIoom 

sectors " given In encloled It&tement. 

(c) The rola of tha Central Govamment for the 

development of textile Industry Ia that of a lacllator. Through 
Ita Implem.ntlng agene ... Ilk. Ollllalopmant CommilalonCJr 

(Hanclloom.), Oavalopm.nt Commlsalonar (Handlcrafta) "rid 
C.ntral Silk Board. GOYernm4nt provldas funda for a IarYI 

numb.r of schem .. for d .... lopm.nt of dlllarant aac:tors of 

tha textile Industry. During 1997-98 and 1 .... axpandIlu,. 
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under plan on luch acheme. wa. RI. 238.69 Cror.. .nd 
AI. 238.33 Crore. respectively. For 1999-2000 the Plan 
Iiudget of the Mlnlltry of Textllel Is As. 266 Crore •. 

Statement 

State-wise Dlstrfwtlon of Looms In the Handloom 
& Powerloom Sector 

51. St.te Powerlooms Hendlooms 
No. as on 30.9.ge As Per CenaUi 

1995-98 CProvlalonal) 

2 3 4 

1. Andhra Pradeah 42924 202100 

2. Arunachal Prad .. h Nil 39592 

3. Assam 2726 1322056 

4. Bihar 2894 46220 

5. Deihl 1102 7027 

6. Go. 122 43 

7. Gu/arat 308165 20550 

8. Haryana 9882 22718 

9. Himachal Prad .. h 1302 47631 

10. Jammu & Kaahmlr 65 18154 

11. Karnataka 64422 70835 

12. Kerala 3418 411508 

13. M.dhya Pradeah 43130 22536 

14. Mahara.htra 692603 39900 

15. Manlpur Nil 281496 

16. Nagaland Nil 87878 

17.0rl .. a 3301 92889 

18. Pondlcherry 830 3106 

19. Punjab 22542 6556 

20. Ra/a.than 32868 34343 

21. Tamil Nadu 317126 413174 

22. Trlpura Ntl 117792 

23. Uttar Prade.h 65366 189570 

24. West Sengal 4361 350654 

25. Slkkim NU 

2 3 4 

26. Meghalaya Nil 

27. Mlzoram Nil 

28. Oadra Nagar Havell 496 

29. Daman & Diu Nil 

30. Lakshadweep Nil 

31. Andaman & Nlcobar NN 

32. Chandlgerh 42 

Total 1619689 3486308 

MFN Statue to Plik .... n 

2790. SHRt NARESH PUGLIA : WIN the Minister of 
COMMERCE AND INDUSTRY be pleaHd to state: 

Ca) whether Pakistan ha. given the .tatUi of Most 
Favoured Nation CMFN) to India; 

Cb) If not, whether the Government propo.e to 
review Its .tand of continuing MFN .tatu. to Pakistan; 

Cc) 11 so, the details thereol; 

(d) II not, the reason. therelor; 

Ce) .whether the Government propoae to Ule the 
.eeurlfy provision. under World Trade Organlaatlon (WTO) 
to .lap trade .anctlona agalnat Paklsan; .nd 

(f) If not, the reason. therefor? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (.) to (I) P.kl.t.n doea not 
extend Most F.voured Nation .tatu. to Indl •. Government 
h.ve taken up this Issue with the Government 01 Pakistan 
on .everal occa.lon •. Separately, through the SAARC 
proce .. , dlscu .. lons have been held with Paklat.n with a 
view to liberalize their Import regime lor Indian products, 
and there has been some progre .. In this regard. However, 
the po.Hlon I. reviewed Irom time to time .nd the 
Government of India re.erve. the right to take nee .... ry 
action to HfegU.rd Its trade Intere.ta including • pos.1bIe 
recourse to the Dllpute Settlement Proc ... under WTO. 

.t.te: 

Recommendation of Natlonel Inatlute of 
Public Finance end Policy 

2791. DR. S. JAGATHRAKSHAKAN : 

SHRI KRISHNAMARJU : 

Will the Minister 01 FINANCE be plea.ed to 

(a) whether the Natlon.1 In.tltute 01 Public 
Finance and Policy (NIPFP) has come out with mld-term 
revi8w of Indian Economy recently; 
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(b) If 10, the .. Ilent featuru.nd the main taska 
identified In the rwlew; 

(c) whether .ny st.ps are propos.d by the 
Government .. suggeated In the review; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) Y .. Sir. 

(b) to (d) The Mid-Year Review of the Indian Economy 
brought out by the N.tlon.1 Instltut. of Public FIn.nee .nd 
Policy has provided .n ov.rvlew of the Indian economy and 
delineated the taska he.d for the Government. The Important 
fe.turu of the Indian economy which h.v. b •• n highlighted 
Inc Iud. accel.r.tlon In the growth, low Infl.tlon .nd • 
r.asonably confortable foreign exch.ng. r ... rv. position. 
Th. teaks Identlfl.d In the Mld-Y.ar-R.vlew for the 
Government Inc Iud. flacal consolidation which Involves 
legislation of a Flsc.1 Reaponslbility Act, need to scrutlnlz. 
the whole gamut of tax .x.mptlons and; conc.sslons, 
expenditure reprlorltlsatlon and structural reforms which 
Includ •• nactm.nt of r.form l.glslatlons, decontrol of 
hydrocarbon sector by 2002, need to expedite dlslnv .. tment 

. and reducing Government .. aka In public sector banka to 

. 33 par c.nt. The trends In the economy are closely monitored 
and under conatant review and appropriate policy steps 
und.rtakan In the light of .m.rglng tr.nd. u and wh.n 
nsc .... ry. 

a.n on Cotton Import 

2792. SHRI GUTHA SUKENDER REDDY: Will the 
Mlnlst.r of TEXTILES b. pleued to stat.: 

(a) wheth.r any requ.st has baan received by 
the Gov.rnm.nt for Imposing ban on the Import of cotton 
this year and explor. the poaalbUltles of more exports of 
cotton to uslat farm.rs In view of deer .... In the price of 
cotton; and 

(b) If so, the details thereof .nd the action 
proposed to be taken In thla regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) and 
(b) The Gov.rnment of India has not reeeived any requeet 
for Imposing ban on the Import of cotton this year. Th. 
Gov.rnm.nt of India has r.leased export quota of 5 iakha 
bales (.ach of 170 Kg •. ) of raw cotton to various State Co-
operatlv. Cotton Grow.rs Federation and Private trad.rs, 
apart from the Cotton CorporaJion of Indle Ltd. (CCI) and 
the National Agrlcultru. Co-op.rative Marketing Fed.ratlon 
(NAFED). 

£Tt-na/atlon} 

u .. of CCT Coal TranaportMlon Mechlne 

2793. SHRI RAVINDRA KUMAR PANDEY: Will the 
Mlnlst.r of MINES AND MINERALS be pleased to stat.: 

(a) wh.th.r the machinery for the transportation 

of C.C.T. coal In tha Kargall W .. hary under Kargall and 
Bokaro are.. of Central Coalfield, Limited Is not being 
used; 

(b) If '0, the d.talls thereof and the reasons 
therefor; 

(c) whether the government propoae to reuse 
the mllChlnery; and 

(d) II so, by when and If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA) : (a) Crou 
Country Conveyor Transport (CCCT) of KargaH waahery Is 
not In use at pruent. 

(b) CCCT at Kargan washery was transporting 
coking coal from Bokaro O.C. and U.G. min .. for the KargaU 
wa,h.ry but with the conversion of Kargall washery from 
coking coal waahy.ry to a non-coklng coal waahery w.e.f. 
1.6.1999, the need for running of this ,ystem Is now not 
there. 

(c) and (d) Conveyor structure & other parts of CCT 
are In the process of dismantling and shall be u,ed at 
suitable plac .. In the company a, and when required. 

[English} 

RetIrement Age In Public Sector Undertaldnge 

2794. SHRI RAJIV PRATAP RUDY: Will the Mlnlst.r 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleued to state: 

(a) whether the Government are contemplating 
. to reduce the retirement ag. In all the Public S.ctor 

Und.rtaklnga to fifty eight; and 

(b) II not, the r.alOns and juatJflcation thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR. 
VALLABHBHAI KATHIRIA) : (a) and (b) No Sir. Government 
have on policy raised the retlr.m.nt age from 58 to 80. 

(Trana'ation/ 

Schoo .. under Cil 

2795. SHRI NAWAL KISHORE RAI : 

SHRI SHANKERSINH VAGHELA : 

Win the Minister of Stat. for the MINES AND 
MINERALS be pla .. ed to stata: 

(a) the total numb.r of schoola functioning In 
various Industrial units funcJlonlng und.r Coal India limited 
as on March, 1999; 

(b) the number of employ ••• working In theM 
schools, category-wlae; 
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(e) whether the empIoyMe working therein have 
aubmltled any memorandum to the concerned authorJtlea 
about their pay lealea; 

(d) II 80, the detalla of demanda put torth by the 
employeea; and 

(a) tha raaaona tor not accepting theM demanda 
by tha Governmant? 

THE MINISTER OF STATE IN THE MINISTRV OF 

MINES AND MINERALS (PROF. RITA VERMA) : (a) Aa 

reported by Coal India Llmltad, thare ara no schools 

functioning ~er tha control of Cil. 

(b) to (a) Do not arln In view of tha reply given to 
part (a) above. 

OVerAJndar invoicing 

2796. SHRI RAMANAND SINGH : win tha Mlnlatar 

of FINANCE be plaued to atate: 

(a) whathar tha etepe baing takan by tha 

Governmant to check the outflow of capital from tha country 
through ovar-Involclng and under-lnvolclng; 

(b) whather hie department haa studied the 
r8p0rt publlahad attar tha r .... rch conducted In thle ragard 
by American and other toralgn exparts; ~nd 

(c) tha 10 .... baing suffered by tha country on 

account of this outflow of money? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI V. DHANANJAYA KUMAR) : (a) V .. , Sir. 
Governmant has bean taking steps to check the outflow 

of capital from the country through over-Invoicing and 

undar-lnvoiclng through Ita agenclas such u Directorate of 

Entorcemant and Customs. 

(b) The Government Ia aware 01 the etudy made 
by Dr. John S. Zdenowlcz, and two others In Florida 
Intarnatlonal Unlveralty of USA, In which a global price matrix 

hae b .. n ueed to select average prlc .. lor all commodities 

traded batween the US and India and the avarage prlcaa 

for all commodltla. traded betwaen the US and tha World. 

(c) Government hae not made any .. tlmate of 
capital flight through over-Invoicing of Import and under-

invoicing of export. 

Foreign Trllda 

2797. DR. M.P. JAISWAL : Will the Mlnl.ter of 

COMMERCE AND INDUSTRY be pleased to state: 

(a) tha name. 01 the countrle. with which the 

foralgn trade of India has Incraased during the leat financial 

year; 

(b) the per cent of the said Incraase; 

(c) whether the Government have taken any 

atapa to Incraua It mora during tha currant financial year; 
and 

(d) 

thareof? 

II 10, the details thareof alongwlth the raaull 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI MURASOLI MARAN) : (a) and (b) As per the 

Directorate Ganeral of Commarclalintalilgence and Statlatlca 

provisional data namas of tha major trading countries with 

which India', axports and Imports In US S tarms ha. 
Incrautld during lui financial year are a, tollowa:-

Indla'e Exporta, 1 ...... 

Country Export Growth % 

Belgium 6.7 

Denmark 19.1 

France 10.9 

Graece 4.8 

Ireland 1.4 

Luxembourg 

Spain 

Finland 

Bangladeeh 

Saudi Arabia 

United Arab Emlrat .. 

I,raal 

Egypt 

20.3 

15.8 

27.3 

26.0 

12.0 

9.5 

0.4 

8.2 

Nigeria 14A 

Canada 10.1 

USA 7.8 

india'. ~  1 ....... 

Country Import Growth % 

2 

Denmark 11.7 

Iraland 18.9 

lIaly 18.7 

Natherlanda 5.0 

Spain 31.3 

UK 5.0 

Finland 2.0 
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2 

Switzerland 8.7 

Banglad .. h 25.2 

Nepal 49.2 

Sri L.nka 28.1 

Auatralla 0.5 

Hong Kong 40.7 

Indon .. 1a 11.3 

Jap.n 11.2 

Kore. 18.3 

M.layala 33.2 

Singapore 13.9 

Th.lland 18.1 

larael 0.5 

Nigeria 5.8 

South Afrlc. 171.8 

(c) .nd (d) Export promotion II • conIInuouI pn)CeM 
which Include. reduction In tr.n •• ctlon co.t through 
decentralls.tIon, almpllflc.tIon of procedurea and varloua 
other me •• ure. •• enumerated In the ExIm Poley. Stapa 
have .Iso baan taken to promote exporta thlOUgh mullllatlral 
.nd bilateral Inltl.tIvaI, Identlflc.tIon of thru8t MCID,. .nd 
tocua reglona. 

[Englltlh] 

Cotton CulUntlon Plan of CCI 

2798. SHRIMATI BHAVNABEN DEVRAJBHAI 
CHIKHAlIA : WID the Mlnlltar of TEXTilES be plauad to 
ltate: 

(.) ~ 'Whether the Cotton Corporation of India hal 
.tarted .n .mbltlous plan for better cotton cultivation In the 
country; 

(b) If 10, the datalll thereof; 

(c) the vlllag.. cho.en under thll pl.n, St.te-
wile; and 

(d) the criteria for .electlon of vlllag .. under thla 
plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI GINGEE N. RAMACHANDRAN) : (.) .nd 
(b) V .. , Sir., .Inee 1995-1996, Cotton Corporation of India 
(CCI) h.1 .t.rted • developm.nt/extenllon .ctlvltlel 
programme for batter cotton production In the country. Thla 
programme Includ .. :-

Productlonldlltrbrtlon of certified label SHda, 
PHtlclde •. 

Vllage adoption programme, Oluemln.tIon of 
technobgy, Organlalng Field daya.nd Seminara 
etc. 

Integrated peat m.n.g.m.nt,ln CotIon. 

Cotton Crop Surv.lII.nce and Extenllon 
Service. 

Support to R .... rch .nd o.v.lopment Projectl 
of Agriculture Unlvereltl ... nd R •••• rach 
1n .. IUClona. 

Promoting Cotton Cultivation In Non-tradlllonal 
.re.. Hke Orll .. , Sundelb.n Tracka In Welt 
Bengal. Jammu DIvI.lon In J & K, T.njavur Ollft. 
In T.mH N.du. 

Improvement In .. latIng G & P F.ctorlaa and 
conatruc:tlon of Modem .heda .nd godownI etc. 

(c) The number of vIII. "e. cho.en by CCI, 
State-wlle during 1997-88,1998-98.nd 1999-2000.re .. 
under :-

State No. of villages 

1997-88 1998-99 

RalUthln 12 25 

Hatyana 18 32 

Punjab 25 18 

Guja,.t 38 41 

MIIdhp PradeIh 05 

Anethra Prad .. h 24 32 

K.rn.taka 32 89 

Total 

(d) 
und.r:-

[Trana/atlon) 

154 217 

Th. crlt.rla for •• Iectlon of vlD.g.. .re •• 

VAlag.. wllh productivity lower than over. II 
productivity of Stat ... 

VOla".. havln" conc.ntratlon of m.rgln.1 .nd 
trial farm.rs, p.rtlcularly In ralnfed .r .... 

F.rme,. of vlllag .. Int.ndlng to .ccept "Onc. 
Variety On. Village concept.· 

Fraud. In Ineurance C.,..,...nln 

2799. SHRI MANIKRAO HODlYA GAVIT : Will the 
Mlnlater of FINANCE b. p .... ed to ltat.: 
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(a) tha number of fraud. took place In LIC and 

GIC and Ita four ~ldlarle  durtng the Ia.t three yea,.; 

(b) the details of each c .... company-wlsa and 
• ubaldlary-wlae; and 

(c) the detail. of .tep. being taken by the 

Government to check recurrenca of such frauds? 

THE MINISTER OF STATE IN THE MINISTRV OF 

FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (c) 

The lilformation 18 being collected and will be laid on the 
Tabla of tha Houaa. 

Amount Spant on Devalopment 
of Hlindlcratt.lTaxtJlaa 

2800. SHRI DINSHA PATEL: Will  the Mlnlstar of 

FINANCE be plea.ed to .tate: 

(a> the amount .pent on the development of 

handlcrafta and textiles In the country, particularly In Gujarat 

and Mahara.htra during 1998-99. till date, State-wlse; 

(b) the steps taken by the Government for the 

development of handicrafts; 

(c) whethar the Government are providing 

Incantlvaa and facilitle. to the rural artisans In order to 

ancourage handicrafts In the country; 

(d) If so. the details thereof. State-wise; and 

(e) If not. the reasons therefor and the necesaary 
stapa are being taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 

TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) AI 
per available Information, the details of amount spent on 

the development of handicrafts and textiles In the country 

including In the State of Gujarat and Mahara.htra during 

1998-99. till date. State-wi .. are given In enclo .. d 

atatement. 

(b) For the promotion and development of 

handlcrarta In the country tlla Government Implemenll a 
number of achemaa. The acheme. Incldue training; de"gn 

development; market related  programmes; .ettlng up of 

crat development centre and emporia; common facility 

cantre and workahad-cum-holding etc. 

(c) and (d) Ve •• Sir. The government I. providing 

Incentives and facilities to artisans all over the country, 

including artl.ans In rural areal. In order 10 encourage 
the handlcrarta In the country. The.e Incentives Include 

racognltlon by way of conferring National Award to 
outstanding crafts pereon •. The A_rd Ia In the torm of RI. 
25,000 In ca.h. an Angava.tram and a Tamrapatra. The 

craftaparaon. ba.ed In North Ea.tern Region are provided 

100% reimbursement of the expenditure for organizing 

axhbltlona outslda North Eat Raglon. Flnanelal aulatance 

I. alao provided to National Awardee craftaper.on., In 
Indigent clrcum.tane.. In the torm of monthly  panalon • 
RI. 5001-. 

(c) Do .. not arlM. 

Statamant 

(RI. Lakh.) 

SI. State Vear 

No. 1998-99 1999-2000 

(till data) 

1. Andhra Prad .. h 1235.05 768.70 

2. A & N 'slends 2.70 

3. Arun.chal PradHh 28.90 11.15 

4. Aaaam 1492.84 288.38 

5. Bihar 

8. Deihl 

7. Goa 

8. Gujarat 

9. Haryana 

10. Himachal Prada.h 

11 . Jammu & Kashmir 

12. Karn.ta ka 

42.84 

315.15 

3.22 

504.85 

90.18 

154.26 

121.94 

347.74 

13. Kerala 974.27 

14. Madhya Prade.h 229.71 

15. Mahara.htra 873.07 

18. Manlpur 234.85 

17. Meghalaya 10.60 

18. Mlzoram 38.38 

19. Nagaland t67.03 

20. Orl .. a 538.39 

21. Punjab 182.23 

21. Pondlcherry 32.22 

22. Raja.than 285.84 

23. Slkklm 100.00 

25. Tamil Nadu 2&aa.52 

26. Trlpura 87.59 

27. Uttar Pradeah 1114.10 

28. Wast 8el19al 529.33 

Total 12272.68 

17.52 

31.12 

5.99 

171.93 

35.03 

58.09 

60.30 

119: 15 

12.96 

80.48 

289.33 

148.31 

14.58 

160.91 

535.29 

13.37 

70.48 

120.25 

2.81 

1054.93 

In.27 

487.41 

132.98 

4837.38 
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Export of Alro Product8 

2801. SHRI RATiLAL KALiDAS VARMA : Will the 
Mlnlstar ot COMMERCE AND INDUSTRY be ple.s.d to 
stat.: 

(.) wh.th.r the Gov.rnm.nt propo •• to boo.t the 
exports of Agro products; 

(b) If 50, the d.talls th.reof; 

(c) the d.tall. of the agricultural commodities 
whose exports are likely to b. augm.nted; 

(d) whether the Interests of country's consumera 
are to b. kept in view so that there is no scarcity of Itema 
which .r. proposed to b •• xported; and 

(e) If 50, the d.talls th.reof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (.) to (e) Policy of exports of 
agrlcultur. products form. .n Int.gral part of Export-Import 
Policy of the country. Th. policy regarding exports of 
agricultural products is gov.rned principally by the cone.rna 
of India'. food •• curlty, maximising f.rm Incom .. arid 
earning foreign exchange. Review of export performance of 
agricultural products is an ongoing proc ... and accotdlngly 
policy Int.rv.ntions are mad., as and wh.n consld.red 
nec.ssary with a view tp making alrlcu.ur. exports 
Incr.aslngly viable. Th. m.jor .gro commodlUM .cported 
are pulse., ric., wh.at, c,,-.als, tobacco, epic .. , cuhew, 
••••• me and nlger •• ed., groundnut, spirits and bwerag .. , 
guargum maal, 011 meal, sh.llac, .ug.r, mut and m.at 
preparations, poultry and dairy products, florlcultur. producta, 
fruit .nd v.g.tables ••• dS-, fr •• h fruit. and vegetablea,t 
proceseed fruits and Juic.. and v.g.table. etc. 

Direct Tall Evaalon 

2802. SHRI AJIT SHIV VITHALRAO KAMBLE : Will 
the Minister of FINANCE be pleas.d to .tate: 

(a) wh.th.r the Dlr.ct Tax Evasion by the 
companl .... d.t.ct.d by the Dlr.ctorat. of R.v.nu. 
Int.lllgence during the last three years has wltne.sed 
.Ignlflcantly; 

(b) If so, the detail. of such fraud detected, 
estimat.s of tax .vasion .ach y.ar and the nam.s of 
companies Involved In major evasion; 

(c) the d.talls of tax evasion reported Initially In 
such cas.s during the last three y.ara and the tax finally 
settled and recovered in r .. pect of major casel of tax 
evlsion during the last thr •• yeera, St.te-wls. In general 
.nd Maharalhtra In particular; and 

(d) the details of re •• on. for tax eV.llon .nd 
.ctual collection? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR) : (a) to (d) 
Search .ctlonl are conducted on the ba.l. of cr.dlble 
Information about tax_alon .nd .tter making nac .... ry 
pr.-••• rch .nqulries. During the laat three y •• rs, s.arch .. 
w.r. conducted In the c •••• of companl.. .Iso .nd the 
approprl.t. ·proceedlngs und.r the Incom. Tax Act., i 961 
h.ve bun Initiated for taxing undisclosed Incom. In such 
c ..... 

The quantum of evasion and the tax.s finally r.allsad 
th.reof d.pend upon regular .ssessm.nts to be mad •• 
period of ten years under Chapter XIV B of the Act. 

NRIIn PSUa 

2803. SHRI PRAKASH YASHWANT AMBEDKAR : 
Will the Mlnlst.r of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES b. plessed to .t.te: 

(.) wheth.r th.r. Is .ny policy to appoint Non-
R.sld.nts Indian as • Director In Public Sector Und.rtaklng. 
by the Central Governm.nt; .nd 

. (b) • so, the d.talls th.reof alongwith the nama 
of PSU In which NRIIs appointed and date of appointment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY ·INDUSTRIES AND PUBLIC ENTERPRISES (DR. 
VALLABHBHAI KATHAIRIA) : (a) No, -SIr .. 

(b) Does not arls •. 

exemption of T.lI on tha Onion 

2804. SHRI UTIAMRAO DHIKALE : WUI the Mlnist.r 
. of FINANCE be pleased to state: 

(a) wh.th.r the Governm.nt have r.celved 
several representations for the .x.mptions of tax on onion 
export; and 

(b) 
th.reon? 

If so, the decision t.ken by the Gov.rnm.nt 

THE MINISTER OF STATE IN THE MINISTRY 
OF FINANCE (SHRI V. DHANANJAYA KUMAR) : (.) No, 
Sir. 

(b) Do.s not arise. 

[Translation] 

Ellport O,lan .. d Unite 

2805. SHRI ABDUL RASHID SHAHEEN : Will the 
Mlnl.t.r of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the number of propo:.als rec.lved and cleared 
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tor .eltlng up ot export oriented units during 1998-99; 
and 

(b) the number of unite out ot theae provided 
Infra.tructure and other facilitle. to .tart production? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (I) 359 Propoaala w.r. 
rec.'ved lor SlItting up Export Oriented Unit. during 
1998-99 out 01 which 347 were cleared. 

(b) Concerned State Government. are re.pon-
sible tor cr.atlon 01 nee .... ry Inlrastructure .nd providing 
any other facilities. 

AkilHara Un" of CCI 

2806. DR. CHARAN DAS MAHANT : Will the 
Mlnl.ter of HEAVY INDUSTRIES AND PUBLIC ENTER-
PRISES b .. pl •• 1Ied to .t.t .. : 

(a) the date from which the Akaltlrl Unit of 
Cement Corpor.tlon of India Is lying clo .. d .nd the r.aeons 
therelor; 

(b) the present position of Its prollt and loss; 

(c) whether the Gov.rnm.nt propoee to sell or 
give the above unit on lease; 

(d) II not, whether the above unit can not be made 
viable by solving the difficulties In lis operation; 

,(e) whether the employees of the above unit are 
not getting their sal.ry Intlme; .nd 

(f) II so, the steps being taken by the Government 
In thla regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTER RISES (DR. 
VALLABHBHAI KATHIRIA) : (a) Production at Akaltara Unit 
01 Cement Corporation 01 India (CCT) remains suspended 
wllh ellect lrom 09.12.96 due to unvlabllity 01 operations. 
However, the Unit has not been closed so far. 

(b) The Unit Incurred net losses of Rs. 21.55 
crores (prov.) during 1998-99. The cumulative 10 .... of 
the Unit upto 31st March, 1999 are Rs. 177.60 crores. 

(c) and (d) Yes, Sir. Global tenders have already been 
Invited for the outright sale of the Unit. 

(e) and (f) Due to the acute liquidity crisis lac.d 
by CCL, payment 01 salarylwages by the company to 
Its employees Is sometimes delayed. Government has 
been providing non-plan support to the company for 
meeting part 01 Its cesh losses on account of the salary 
.nd wages 01 employ •• s of eCL, Including statutory dues, 
etc. 

Methodology for Spending the Fund. 

2807. SHRI SADASHIVRAO DADOBA MANDLIK : 
WIH the Minister of FINANCE be pleased to state: 

(a) wheth.r the several MlnlatrlellDepar1menta do 
not adopt the IIxed methodology lor .p.ndlng the lunda 
.nd g.n.rally .pend the lunda In the laat montha 01 the 
IInanclal year; 

(b) II 50, the reason. therefor; and 

(e) the steps taken by the Government to enaure 
strict compllanc. of the procedure/rule. In this regard and 
to .vold unnec .... ry exp.ndltur.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (e) 
Rule 69 of General Financial Rule. contalna provlalon. lor 
.voldanc. of rush 01 .xpendltura particularly In the closing 
months of the financial year. In.tructlon. have been laaued 
from time to time In thla reg.rd. 

It I •• een from the Audit Report. that the Rule' 
Inatructlon •• re by and large lollowed by mo.t of the 
Mlnl.trles/Departments. Sp.cltlc Instanc.s 01 IInanclal 
Irregularities brought out In the Audit Reports are looked 
Into by the concerned MlnlatrlealOepartmenta and alao by 
the Public Accounts Commltt.e. 

{English} 

Fund. for Gram Panchaya" 

2808. SHRI VARKALA RADHAKRISHNAN : Will the 
Mlnlater of FINANCE be pleased to state: 

(a) whether there is any propo.al to .tart routing 
Central Fund. directly to Gram Penchayata by palling the 
District Panchayta and Stat. Governm.nta und.r Centrally 
Sponsored Schemes (CSS); 

(b) 1110, the detana thereof; 

(c) wheth.r the Governments had dlacu ... d It 
with State Governments or It had come befor. the Inter-
State Councilor NDC; and 

(d) II not, the realOn. therefor? 

THE MINISTER OF STATE IN THE MINISTRY 
OF FINANCE (SHRI BALASAHEB VIKHE PATlL) : (a) 
There I. no .uch propo.al on .ny C.ntr.1Iy Spon.or.d 
Schem •. 

(b) Does not arlae. 

(c) No, Sir. 

(d) Doea not .rls •. 
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Indo-Myanmar Border Trade 

2809. SHRI HOLKHOMANG HAOKIP : Will the 
Mlnlst.r of COMMERCE AND INDUSTRY be plea.ed to 
state: 

(a) the preaent statua of the Indo-Myanmsr trade; 
and 

(b) the manner In which It has beneficial for both 
the countries? 

THE MINISTER OF COMMERCE AND INDSUTRY 
(SHRI MURASOLI MARAN): (a) and (b) The Indo-Myanmar 
bord.r trade agr •• ment which was signed In January 1994 
becam.op.rational with eff.ct from April, 1995. The bord.r 
trade between the two countries from April 1995 to March 
1999 has b •• n of the order of Rs. 173.24 cror.s. 

The Governm.nt of India have taken several stepe to 
facilitate border trade via Moreh in Manlpur including banking, 
cuatoms, Immigration and other trading arrangements. 

A Trad. Centre has been constructed at Moreh to 
provide stall for show room cum sales counter to the local 
trad.rs, open an export import information c.II, provide 
telecommunication facilities like telaphone, STDIISD, telex, 
fax, comput.r c.ntr. confer.nce hall for organising 
a_renesa programm.s like export import training/seminars 
and rooms for other Government/semi-Government offices 
r.lating to .xport Import. ' 

Empowered Committee on Critical Infrastructure 
Balanced Scheme (CIB) has sanctioned an amount of Rs. 
70 lakhl for thedaveiopment of external roads In Moreh. 

Myanmar Government have been requested to 
expedite the operationaUSation of the second border poir.t -
at Champal In India and Rlh In Myanmar. On tht Indian 
side, a township Is being developed Zokhawthar n.ar 
Champa I In Mizoram. . 

Revieion of Pay Scale of NTC Workers 

2810. SHRI SHRIPRAKASH JAISWAL : Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Government have not Impl.men-
ted the recommendation of Fifth Pay Commission on the 
non-supervisory grade workers of N.T.C. and B.I.C. Mills at 
Kanpur; 

(b) II 10, the reasons for such discrimination vls-
a-vls supervisory personnel at Kanpur; and 

(c) the d.alts of steps which the Government 
have taken to Implement the report for workers of Non-
supervisory Grade at Kanpur? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) to 

(c) The recommendation. of the 5th Pay Commission are 
applicable only In respect of those empioyees who are 
gov.rn.d by CDA pay patt.rn .Imllar to C.ntral Gov.rnm.nt 
employe.s. In NTC (U.P.) Limited. Kanpur, 775 such 
employees were benefited. In case of BIC, the 5th Pay 
Commission recomm.ndation. ar. not applicable .Inee no 
employees In on CDA pay scale •. 

{Trans/ation} 

Foreign Exchange Re •• rYe. 

2B11. SHRI HARIBHAI SHANKAR MAHALE : 

SHRI PRIVA RANJAN DASMUNSI : 

Will the Minister of FINANCE be pleased to 
state: 

(a) the foreign exchange reserv.s In the country 
as on date and .har. of NRI. bank d.poslts In It; 

(b) the extent to which the .. flgur .. compar. with 
the last three years; 

(c) whether It Is sufficient; and 

(d) " not, the details of the steps being taken 
by the Government to Incr ... e It? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHIi PATIL) : (a) India'. 
foreign exchange r.serve., Including gold and SORs, 
amounted to USS 34288 million a. on Oec.mber 3, 1999. 
As p.r the lat •• t Information avallabl. on NRI d.poslts, the 
outstanding balances, Including accrued interest, under 
various NRI deposit schemes with repatriation benefits, ai 
the end of September 1999 amounted to US $ 15193 million. 
This is about 44.3 p.r cent of the current ievel of foreign 
exchange reserves. 

(b) Th. position r.gardlng India's for.lgn 
exchange reserves, and outstanding balances under 
repatriable NRI d.poslt .chem •• , as at the end of March 
1997, March 199B and March 1999 Is given below:- . 

End of : 

March 1997 

Foreign 
Exchange 
R888rwa 
(USS mlIIon) 

26423 

March 1998 29367 

March 1999 32490 

Outstanding 
Balances under 
Repatrlable 
NRi depoals 
schemes (USS 
mliions) 

14785 

14105 

14543 

Ratb of Col. 
(3) Over Col. 
(2) c-I.) 

56.0 

48.0 

44.8 

(c) and (d) The ctlrrent level of foreign exchange 
r.s.rves Is considered adequate to meet any unfor •••• n 
contingency arising from NRI deposits front. 
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Purch ••• of Cotton by CCI 

2812. SHAI NIHAL CHAND CHOUHAN: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the government are formulating any 
ICheme to export narma and cotton; 

(b) If so, the details thereof; 

(c) whether the government propose to Incraase 
the price of cotton; 

(d) If so, the details thereof; 

(e) whether the Cotton Corporation of India 
propose to .tart the purchase of cotton; and 

(f) If so, the details thereof? 

THE MINISTEA OF STATE IN THE MINISTA¥ OF 
TEXTILES (SHAI GINGEE N. RAMACHANDRAN) : (a) and 
(b) The Government of India has already releued an export 
quota of 5 lakhs bales (of 170 kg. each) of raw cotton 
during the current cotton season 1999-2000 (Oct. Sept.). 

(c) and (d) Minimum Support Price (MSP) for cotton. 
Is fixed by the Government before the commencement of 
the cotton seuon. The Government does not Intervene In 
the market unless the price of kapas falls below the MSP, 
when MSP operation Is undertaken by the Government In 
all Cotton Growing States except Maharashtra where the 
Monopoly Procurement Scheme of the State Government 
" In operation. 

(e) and (f) The Cotton Corporation of India Ltd. (CCI) 
a Public Sector Undertaking purchas88 cotton In all the 
cotton growing States except Maharl8htra where the 
Monopoly Procurement Scheme of cotton of the State 
Government Is in operation 

Term of FIPB 

2813. SHRI NARAYAN DATT TIWARI: Will the 
Minister of COMMEACE AND INDU::TRY be pleased to 
.tate: 

(a) whether the term of foore,]n Investment 
Promotion Board has expired and no appl. ,tmenls have 
been made so far to fill the vacancies; 

(b) 

(c) 
be filled? 

If so, the reasons therefor; and 

the time by which the vacancies ara IIkaly to 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (DR. RAMAN) : (a) to (c) 
The Foreign Investment Promotion Board (FIPB) has the 
following composition: 

(I) Industry Secretary, (Secretary, Deptt. of Indus-
trial Policy and Promotion) 

(II) Finance Secretary. 

(III) Commerce Secretary, 

(Iv) Secretary (Economic Aelatlons) Ministry of 
External Affairs. 

The Board may co-opt other Secretarle. to the 
Government of India and top offlclels 01 financial Institutions, 
banke and prole .. lonal exporta 01 Indu.'ry and commerce, 
as and when necessary. 

In view 01 above, the question of IIlIIng of vacancies In 
the Board does not arise. 

Branche. of IFel 

2814. SHRI VIRENDRA KUMAR : Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Industrial Finance Corporation 
of India Limited (IFCI) Is going to ra-openlopen Ita branches 
at Indore, Shlmla, Shillong, Nagpur, Aanchl, Coimbatore and 
other places to mobilise the lund resources; 

(b) If so, the details thereof; and 

(c) whether the IFCIIs considering to strengthen 
Ita Guwaha" Branch OIIlce to Regional OIIlce to give more 
focus on Industrialisation In North-Eastern Region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI BALASAHEB VIKHE PATlL) : (a) and (b) 
Industrial Finance Corporation 01 India Ltd. (IFCI) has 
reported that it has no offlcelbranch at Indore, Shim la, 
Shillong, Nagpur, Ranchl and Colmbatore and there Is no 
proposal to open offices at these places at prasent. 

(c) IFCI have Inform .. that It has no proposal to 
upgrade Its Guwahatl OIIlce to a Regional OIIlce. 

(Translation] 

Setting up of Minerai Ba.ed Industria. 

2815. SHRI RAJO SINGH: Will the Minister 01 
MINES AND MINERALS be pleased to state: 

(a) whether the Government are aware of the pilot 
project scheme formulated lor setting up minerai based 
Industrial units In rural areas 01 Bihar; and 

(b) if so, the progress made in this regard so far 
and the reaction 01 the Union Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA) : (a) No, 
Sir. 

(b) Does not arise. 

[English] 

DEPB Scheme 

2816. SHAI SURESH RAMRAO JADHAV : Will Jhe 
Minister of COMMERCE AND INDUSTAY be pleased to 
.tate: 

(a) whether the Government propose to do away 
with the Duty Entitlement Pass Bank (DEPB) Schama for 
the export 01 drugs. chemicals and pharmaceuticals; 
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(b) If 10, the reuons therefor; and 

(c) the steps taken by the Government to protect 

the Intereate of domestic pharmaceutical Industry? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI MURASOLI MARAN) : (a) No Propoaal to do away 
with the Duty Entitlement Passbook (DEPB) Scheme for 

export of Drugs, Chemicals and Pharmaceuticals Is currently 

under consideration. 

(b) and (c) Does not arise. 

Export Promotion Scheme 

2817. SHRI T. GOVINDAN : Will the Minister of 

COMMERCE & INDUSTRY be plaased to state: 

(a) whether ~ e Government have simplified the 

export promotion schemes; 

(b) If so, the details thereof; and 

(c) the extent to which exporters have been 
benefited? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) to (c) Government have 

Initiated various measures to increase the competitiveness 

of Indian exports and to reduce the transactional cost and 
time with a view to providing level playing field to Indian 
exporters. These measures Incldue extension of Zero duty 

EPCG scheme to textile sector and certain sub sectors of 
chemicals; exemption of additional customs duty under 

Zero duty EPCG scheme for marine and aoftware sectors; 

Introduction of Annual Advance Licence scheme; 

rationalisation of EOUIEPZ scheme; recognition for expor:t 
of services; decentralisation of decision making and 
automaticity In timebound disposal of various catagorlaa 

of applications and computerisatlon 01 the offices 01 

Directorate General of Foreign Trade. These changes are 

providing effective from the point 01 view of reducing the 

time consuming Interface between the exporters and 
Government. 

Narcotlce Control Bureau 

2818. DR. RAGHUVANSH PRASAD SINGH : Will 

the Minister of FINANCE be pleased to state: 

(a) the achievements of Narcotics Control Bureau 
during the last three yeara; 

(b) the number of persons booked against 
violation 01 Narcotic Drugs and Psychotropic Substances 

Act, 1985 during the above period, state-w .. e ; and 

(c) the action takenlbeing taken to punish them? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI V. DHANANJAYA KUMAR,) : (a) Sir, 
Nercotlcs Control Bureau (NCB) has made substantial 

seizures 01 narcotic drugs, psychotropic substances and 

precursor chemicals and arrested the accused persons. 

During the last three years, seizures, 01 94.324 kgs. 01 
opium, 430.259 kgs. of heroin, 7452.405 kgs. of gan)a, 
1053.390 kgs. of hashieh, 7.243 kgs. of cocaine, 317.196 
kgs. 01 methaqualone and 1981.600 Iltrea of aeatlc anhydride 
were made. During thie period, 321 persons were arrested 
by NCB, which has been also succeaaful In identifying and 

destroying four units engaged In illicit manufacture of 

narcotic drugs. Destruction of illicit cultivation of opium and 
cannabis was carried out In 219 acr .. 01 land In the Stat .. 
01 West Bengal and Tamil Nadu. NCB has Irozen Illegally 

acquired properties to the extent 01 Rupees 335.25 lakhs 
during the same period. As the nodal Central coordinating 

agency. NCB has been holding Coordination Committee 

Meetings to coordinate with enforcement authorities 01 the 

senstltive States to curb drug trafficking In the country. 

During this period, Bilateral Agreements were signed with 

the Governments of Italy and Turkey. Bilateral "greemenlSl 

Memoranda 01 Understanding with 15 countrl.. are at 
various stages 01 flnallsatlon. 36 Controlled Delivery 

Operations were undertaken In collaboration with the Drug 
Liaison OIIlcers of foreign countries. NCB has also been 

organising and conducting training programmes, workshops 

and seminars on drug law enforcement for officers and 

stall 01 various Central and State Law enlorcement 

agencies. 

(b) A statement showing details of personl 

arrested by various Central and State enforcement agencies 

in connection with drug related cases In the last 3 years, 
State-Wise, Is enclosed. 

(c) All the arrelted perlons are liable for 

prosecution under NDPS Act. During the last 3 years, 7494 
persons Involved In drug trafficking have been convicted. 

Statement 

Details of persons arrested in connection with Drug 

related cases in last three years Statewlse 

S. StateslU.T. 

No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

2 

Andhra Prad .. h 

Goa 

GuJarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

KClrnataka 

8. Kerala 

1997 

3 

80 

13 

231 

199 

71 

72 

412 

Years 

1998  1999 
(Upto Nov.) 

4 5 

309 138 

35 10 

308 114 

270 121 

123 66 

~ 63 

282 121 
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2 3 

9. Madhya Pradesh 889 

10. Maharashtra 848 

11. Manlpur 178 

12. Meghalaya 

13. Mlzoram 17 

14. Nagaland 221 

15. Orl .. a 

18. Punjab 298 

17. Rajasthan 825 

18. Tamil Nadu 2711 

19. Trlpura 

20. Uttar Pradesh 8320 

21. We.t Bengal 87 

22. Deihl .. 

23. Pondlcheny 

24. A & N I.'and. 

25. Chandlgam 

28. LakahadwHp 

27. 0 & N Havell 

28. A •• am 

29. Daman & Diu 

30. Slkklm 

31. Bihar 

32. Arunachal 
Pradesh 

852 

30 

222 

5 

4 

409 

879 

89 

18 

88 

41 

312 

344 

2928 

4 

5861 

178 

522 

31 

187 

110 

18 

Rntructurlng of PSU. 

2819. SHRI G.S. BASAVARAJ : 

SHRI ANNASAHEB M.K. PATIL : 

5 

105 

574 

B4 

29 

45 

2 

275 

411 

2554 

3 

3890 

16 

413 

4 

13 

92 

21 

2 

Will the Minl.ter of FINANCE be pleased to 
state: 

(a) whether a survey undertaken by the 
Federation 01 Indian Chambers 01 Commerce and Industry 
has rllllealad that a large number 01 respondents (executives 
01 Public Sector Undertakings) gave priority to restructuring 
over prlvatleatlon and a. many as 85 per cent 01 the 
relpondants lell that restructuring can be done without 
prlvatlsatlon; 

(b) II so, the details regarding their opinions 
expre .. ad In this regard; and 

(c) the details regarding some 01 the Important 
are .. 01 restructuring that hava baan Idantillad In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATlL) : (a) Vee, Sir. 

(b) and (c) Buslnea., organitatlonal financial and labour 
restructuring ara soma of tha are .. of rntructurlng IdenthId 
by the .urvey. The reapondenta to the .urvay ware of the 
opinion that reatructurlng on thase linea will anhance the 
value 01 enterprise and enable the governmant to gat bettar 
valus of shares. 

Taxtlle. Proca •• Hou .. In N.gpur 

2820. SHRI VILAS MUTTEMWAR : WID tha Mlnllter 
01 FINANCE be pleased to state: 

(a) whather Textile Process House I. b.'ng 
commissioned In the Nagpur city during tha month 01 
December, 1999; 

(b) " so, the total outlay 01 thll project; 

(c) the total assistance provided by the Union 
Government; 

(d) 
House; 

the main purpose 01 thll Textile. Proces. 

(e) the main lacllllie. that would be provided by 
It; 

(I) to what extent the .. lacllltlaa are propoaad 
to be provided to the private partias; 

Ig) whather 1044 former workars 01 tha cioeld 
down Nagpur Zilla Vlnakar Co-operatlv. Spinning Mill have 
been Inslatlng on their rehabilitation at the Proce .. Hou .. ; 

(h) " '0, the detalll.thereol; and 

(I) the name of head 01 this Proc ... House? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) to 
(I) Government 01 India, Miniatry of Textllea does not have 
any provllion lor Ilnanclal ... lItancefor .. ttlng up any Tu1IIe 
Process House In India, including Nagpur. 

New Export ... rkata 

2821. DR. V. SAROJA : Will the Mlnlst.r 01 
COMMERCE AND INDUSTRY be pIea.1d to .tata: 

(a) wh.ther the PHD Chambers of Comm.rce 
and Industry h .. reque.ted lor a Medium Term Plan to 
conaolldate our share of exporta In axi.tlng marketa and 
explore new markets; and 
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(b) If so, the reaction of the Government thereto? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) The PHD Chamber of 
Commerce and Industry carried out a study on ·Indlan 
Exports-Issues and Strategy·. 

(b) The Ministry has prepared a Medium term 
strategy covering sectoral and directional aspects for 
achieving 1% share in world exports. The sectoral strategy 
discusses sector specific Issues and suggests various 
measures to Improve trade In these sectors. The directional 
strategy suggests a special focus on the emerging markets 
In Africa, Latin America, and CIS countries apart from 
deepening our exports In the existing markets. 

Office of IORC, Canada 

2822. SHRI MOINUL HASSAN: 

SHRI KRISHNAMRAJU : 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether the International Development 
Research Centre (IDRC),Canada office In India was 
established In 1983, under a Memorandum of Understanding 
with the Ministry of Finance; 

(b) if so, the details of said Memorandum of 
understanding; and 

(c) 
office? 

the outcome of the establishment of the 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (c) 
The IDRC has established its Regional Office In New Delhi 
under a Letter of Exchange dated 2nd June 1983 between 
IDRC and the Department of Economic Affairs for the 
purpose of coordinating its activities within India and the 
South Asia Region and Its head office In Canada. 

IDRC Regional Office in New Deihl to date, has funded 
about 240 research projects of various Indian Institutional 
organisations with financial support of over 60 million 
Canadian dollars. 

Exploration of Coal In Mahara.htra 

2823. SHRI RAMSHETH THAKUR: Will the Minister 
of MINES AND MINERALS be pleased to state: 

(a) whether any survey has been conducted by 
the Government to explore the possibilities of coal In the 
hilly areas of Sahayadrl In Maharashtra; 

(b) If so, the details thereof; and 

(c) If not, the time by which the survey Is likely to 
be conducted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA) : (a) to (c) 
As per the Information received from Geological Survey of 
India (GSI), GSI has not carried out any survey to explore 
the pOSSibilities of occurrence of coal In the Sahayadrl hilly 
area of Maharashtra. This area Is occupied by huge 
thickness of Decan basalts and as such drilling has not 
been underataken by GSI. Directorate of Geology & Mining, 
Maharashtra have carried out drilling In the Ratnagirl and 
surrounding areas where 29 bore holes were drilled and 
maximum thickness of 0.85 metres of lignite deposits was 
Intersected. Based on the data available, GSI Is not 
contemplating any further exploration in the Ratnagirl area 
of Maharashtra. 

Revie.d Policy of World Bank 

2824. SHRI RAMCHANDRA VEERAPPA : Will the 
Minister of FINANCE be pleased to state: 

(a) whether the World Bank has revised Its policy 
regarding assistancelloans to be given to India; 

(b) If so, the details thereof; and 

(c) the reaction of the Indian Government 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) No, Sir. 

(b) and (c) Do not arise. 

Olecovery of Diamond Reeervee In Orle .. 

2825. SHRI S.D.N.R. WADIYAR : Will the Minister 
of MINES AND MINERALS be pleased to state: 

(a) whether the Government have discovered new 
diamond reserves In some areas of various States; 

(b) If so, the details thereof, State-wise; and 

(c) the approximate diamond reserves discovered 
In these areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA) : (a) to (c) 
New occurrences of kimberlite pipes with Incidence of 
diamond have been reported In the district of Raipur, 
Madhya Pradesh and Anantpur district of Andhra Pradesh. 
However, the preliminary work carried out so far Is not 
sufficient to estimate reserves of diamond. 

Merger of IFCI with lOBI 

2826. SHRI RAMDAS ATHAWALE : Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government are considering to 
merge the Industrial Finance" Corporation of India Limited 
(IFCI) a premier financial institution with the Industrial 
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Development Bank of India (lOBI), a leading financial 
Institution, or with the State Bank of India, In view of Its 
aharp faU In profit and unprecedented Incr .. ae In Non-
Performing Aaaeta (NPAs); and 

(b) If ao, the detalll thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATlL) : (a) No 
propeaal to merge Industrial Financial Corporation of India 
Ltd., (IFCI) with any financial inatitutlona or bank Is under 
conalderatlon of the Government. 

(b) Doea not arise. 

FDI In Hero Honda 

2827. SHRI ASHOK N. MOHOL : Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Honda company Is withdrawing their 
foreign Investment In Hero Honda Motors Ltd. In the 
country; 

(b) If so, the details thereof and the reasons 
therefor; 

(c) whether Hero Honda Motors Ltd. Is not 
confirming their employees working on ad hocltemporary 
basis as a result thereof; 

(d) If so, the details thereof alongwith the number 
of employees working as ad hocltemporary basis/daily 
workars; and 

(a) the staps proposed to be taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (DR. RAMAN) : (a) and (b) 
Sir, MIs. Honda Motor Co. Ltd., Japan has been granted 
approval to set up a wholly owned subsidiary to manufacture 
scooters, motorcycles and their components, spare parts 
and after sale services with 100% foreign equity amounting 
to US$ 43.00 million. The approval was grantad by the 
Government only after the application company furnished 
tha 'no objection' to their proposal from their existing joint 
venture partners In India including MIs. Hero Honda. 

(c) to (e) The ManagementlAdmlnlstratlon of a private 
sector company Is out of the jurisdiction of Government of 
India and lithe concern between promoters and employees. 
However, In case of any grievance the aggrieved party is 
free to seek redreasal of grievance from the Labour 
Commissioner and other agenclas empowered In tha maner. 

Credit Flow for Rural Area. 

2828. SHRI A. BRAHMANAIAH : Will the Minister 
of FINANCE be pleased to state: 

(a) whether nationalised banks are violating 
guidelines lor lending In rural areas; 

(b) If 50, the detalll thereof; and 

(c) the steps the Government propese to take to 
ensure adequate credit flow to rural areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATlL) : (a) and (b) 
The outstanding credit of all scheduled commercial banks 
In their rural branches has Increased from Rs. 28183 erore 
In March 1995 to Rs. 41,193 erore In March 1999 as given 
below :-

Year ending Outstanding rural credit 
(Ra. In crore) 

March 1995 28183 

March 1996 29122 

March 1997 32372 

March 1998 36697 

March 1999 41193 

(c) The credit flow to rural are .. Is being ensured 
through Government Sponsored Rursl Development 
Schemes Including IRDP, TRYSEM, DWCRA etc. These 
schemes have been restructured Into a single scheme 
namely Swarnajayantl Grsm Swarojgar Yojana (SGSY). The 
scheme guidelines provide lor monitoring at bank level as 
well as Block/DistrictlState and Central level through various 
committees set up under the scheme. 

Commercial banks are ailo required to achieve the 
stipulated targets and sub-targets for lending to priority 
sector Including agrlcuiture. Banks have ailo been advlled 
to extend cash credit facility lor meeting composite credit 
requirements of farmers having a good track record and 
to Introduce the Kisan Credit Card Scheme for agricultural 
borrowers. 

Rural Infrastructural Development Fund (RIDF) haa 
been established wllh National Bank for Agrlcullure and 
Rural Development lor a88lstlng State Governments and 
State-owned Corporations In quick completion of on-golng 
projects relallng to rural Infrastructure. The corpus of the 
Fund is contributed by domeatlc banks having shortfall In 
total priority aector lending/agriculture lending. It Is expected 
that with the full utilization of loans aanctioned under the 
RIDF scheme to State Governments so far, credit absorption 
capacity in rural areas would Improve leading to enhance 
flow of credit to agriculture sector including artisans and 
village industries In rural areas. 

Accounta of Re.ldent Indian. In Foreign Countrle. 

2829. SHRI AJOY CHAKRABORTY : Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Foreign Exchange Directorate has 
received a numb.r of complaints against r.aldent Indians 
holding accounts In Iorelgn countrle. without permlaalon of 
the Government; 
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(b) If so, the details thereof, State-wlse; 

(c) whether any Investigations has been made 
In this regard; and 

(d) 
wIN? 

If so, the outcome 01 the Inveatlgatlons, State-

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR) : (a) and (b) 
Sir, The Enforcement Directorate, under the Foreign 
Exchange Regulation Act, 1973, has received 10 complaints 
pertaining to Deihl Zone and 23 complaints pertaining to 
Mumbal Zone. 

(c) Yes, Sir. 

(d) On the basis Investigations, adjudication 
proceedings have been initiated In respect of 1 case of Delhi 
Zone and 14 cases 01 Mumbal Zone. 

VRS In PSUa 

2830. PROF. UMMAREDDY VENKATESWARLU 
Will the Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 

(a) the nubmer 01 Public Sector Undertakings 
have evolved Voluntary Retirement Schemes (VRS) for their 
employees; and 

(b) the number 01 employees have accepted such 
VRS oller during 1998-99 and the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR. 
VALLABHBHAI KATHIRIA) : (a) and (b) Government have 
evolved a model Voluntary Retirement Scheme (VRS) lor 
general implementation by Public Sector Undertakings. Till 
31.3.1998, upto which period inlormation is available 227113 
employees had availed of VRS. During 1997-98 26853 
employees In PSUs have opted lor VRS. Complied 
information is not yet available of such retirements during 
1998-99. 

Labour St8ndard 

2831. SHRI R.L. BHATIA: Will the Minister 01 
COMMERCE & INDUSTRY be pleased to state: 

(a) whether India got a major jolt as the US lorced 
the World Trade Organization (WTO) to set up a working 
group to discuss proposals lor creating a group on labour 
standard within the WTO or a body operated jointly by a 
number of inlormative organizations; 

(b) If so, whether India will resist the inclusion of 
labour standard; and 

(c) If so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) In the very last phase of 

the preparatory in process the General Council of WTO at 
Geneva for the Seattle Ministerial Conference, both the 
United Statu (US) and the European Union (EU) had made 
proposals on Labour Standards. While the US proposed 
the establlshmant of a working group to diacuss the Labour 
Issue within the World Trade Organisation (WTO), the 
proposal of EU _s to establish a joint wro-Internatlonal 
Labour Organisation (ILO) working forum without specifying 
as to where It would be located. At Seattle. India and a 
host of other dev.loplng countries vehemently opposed the 
linkage of Trac.e with Labour Standards. No consensus-
based conclusion could be reached and the work of 
Ministerial Conference was suspended. 

(b) and (c) It Is India's firm belief that Labour Standards 
is a non-trade Issue and therelore should not be brought 
Into the ambit of the wrO. It Is proposed to oppose any 
proposal to link Trade with Labpur Standards within WTO. 

Incentive to Handloom Sector 

2832. SHRI Y. S. VIVEKANANDA REDDY : Will the 
Minister of TEXTILES be pleased to state: 

(a) whether there Is any proposal to make the 
textile industry competitive before phasing out of the Multi-
Fibre Agreement In 2005; 

(b) if so, the details thereof; and 

(c) the kind of assistance and incentives provided 
by the Government to the handloom/handicraft sector In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) and 
(b) Yes, Sir, the Government has already inltlatlild schemlils 
like Technological Upgradation Fund Scheme (TUFs) to 
facilitate the Industry to modernise and upgrade Itself so as 
to ba more competitive Export Entitlement (Quota) Policy 
Notifications also have Manufacturer's Exporters Entitlement 
and New Investors' Entitlement Systems to encourage new 
investment In textile sector. 

(c) The HandloomIHandlcraft sectors are mainly 
not affected by MFA The Government has Initiated a number 
of schemes In Handloom sector which Include Project 
Package, Workshed-cum-Houslng, Thrift Fund, Health 
Package, Group Insurance, Development 01 Exportable 
products and their Marketing, organisation of National 
Handloom Expos, Participation In Fairs. Melas and Haats 
etc. 

As far as Handicraft sector Is concerned, Incentive In 
the form of TAIDA is provided to master craft persons for 
their participation In various National Level MelaslExpos. 
Master craft persons unable to work due to old age and 
Infirmity are provided pensIOn. As a token of recognition of 
their craftsklll, outstanding craltsmen and weavers are 
conferred National Awards. The award Includes cash prize 
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of RI, 25,0001-, a Tamarapatra and an Angavastram. 
Moreover, the craftperscns from North-East Region are 
provided 100% reimbursement and free transportation for 
mounting exhbltions outslde North-East Region. 

Tax on Natural Rubber 

2833. SHRI RAMESH CHENNITHALA : 

SHRI P.C. THOMAS: 

Will the Minister of COMMERCE AND 
INDUSTRY be pleased to state: 

(a) whether the Union Government have directed 
the Government of Kerala to withdraw Sale Tax on Natural 
Rubber produced by the State Trading Corporation; 

(b) n so, the steps taken by the State Government 
In this regard; 

(c) the total amount paid by STC to the 
Government of Kerala towards Sale Tax; 

(d) whether the Union Government have Imposed 
any conditions on the Government 01 Kerala lor procuring 
Natural Rubber Irom larmers; and 

(e) 
thereto? 

II so, the reaction 01 the Government 01 Kerala 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) ; (a) No, Sir. However, the 
Government 01 India has requested the Government 
01 Kerala for exemption 01 purchase tax on the salel 
purchase of Natural Rubber procured by State Trading 
Corporation (STC). 

(b) The State Government has on 30th November 
1999 issued a Notnication exempting from tax the rubber 
procured during the period from 1.9.97 to 31.10.99 by the 
STC under the programme of procurement 01 rubber 
authorl:zed by Government 01 India. 

(c) STC, has, so far paid an amount 01 Rs. 5.63 
crore as on 31.10.1999 to Government 01 Kerala on account 
01 purchase tax. 

(d) No, Sir. 

(e) Does not arise. 

Export Seneln. 

2834 SHRI AJAY SINGH CHAUTALA : Will the 
Minister 01 COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the JOint Director General 01 Foreign 
Trade made payment to the tuna 01 several crores towards 
deemed export benelits and cash compensatory support 
to the exporters during 1996 on the basis 01 the claims 
submitted by them which were time barred; 

(b) /I so, the details thereof; and 

(c) the action taken by the Government agalnat 
the officials concerned for extending undue benflt to the 
exporters? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) and (b) It fa a fact that the 
office 01 Jt. DGFT, CLA, New Deihl made payment to the 
tune Rs. 2.04 crores toward. deemed export benefits to 12 
firms on the basis 01 claims submitted by these firms. The 
names of the firms are as follows:-

1 . 

2. 

3. 

4. 

5. 
6. 

7. 

B. 

9. 

10. 

11. 

MIs. Mlcropro India Ltd., New Deihl 

MIs. Advance Steel Tubes Ltd., Sahlbabad 

MIs. Maharastra Seamless Ltd., New Deihl 

MIs. SAE India Ltd., New Delhi 

MIs. Indian Aluminium Cables Ltd., New Deihl 

MIs. Samtel Colour Ltd., New Deihl 

MIs. Inalsa Ltd., New Deihl 

MIs. Indure Ltd., New Deihl 

MIs. Wiegand India Pvt. Ltd., New Deihl 

MIs. Global Engineering, New Deihl 

MIs. Siemens Ltd., New Deihl 

12. MIs. BHEL, New Delhi 

(c) The Audit has objected to the payment to 
the above firms on the ground that the clalma were time 
barred. These observations now form part of the CAG Report 
No.2 of 1999. Each of the above ca ... will be examined 
and necessary action as per law will be Inltleted against all 
concerned, Including the officers, atter due Inve.tlgations. 
Action taken report will be submitted to Parliament atter 
the same is duly vetted by the audit. 

Ae.l.tance from OECF 

2835. SHRI SULTAN SALAHUDDIN OWAISI : Will 
the Minister 01 FINANCE be pleased to atate: 

(a) the deails alan going projecta with the 
assistance 01 the Overseas Economic Co-operatlon Fund; 
and 

(b) the details of proposals made to foreign 
counrles, Interest shown by the lorelgn countries lor 
conservation and modernisation 01 these altes and the 
present position 01 these proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATlL): (a) The 
details alan going OECF (now JBIC) a .. isted projects are 
given in enclosed statement. 

(b) Atter the nucleer tests conducted by India in 
May, 1998, Govt. 01 Japan have stopped all Yen credit for 
new projects. 



139 Written Amlwe,. December 17, 1999 To QUNtloml 140 

Shltement 

List of Ongoing JBIC (earlier OECF) assisted projects 

Date of Loans 

SI. lOP No. and Name of the Project CentrelState Signing/Closing Amount 

No. (JY million) 

1 2 3 4 5 

1. IOP-40 Teesta Canal HEP West8engal 18.12.96/31.3.2000 8025 

2. lOP-53 Ghatghar Pumped Storage Project Maharashtra 15.12.88/20.1.2003 11414 

3. IDP-66 Power System Improvement and Centre 23.1.91/5.2.0002 24379 

Small Hydro Project 

4. IOP-72 Teesta Canal HEP II West8engal 23.1.91/31.3.2000 6222 

5. IOP-73 Indira Gandhi Afforestation Rajasthan 23.1.91/5.2.2000 7869 

6. IOP-79 Urban City Water Supply Project Centre 9.1.92/31.3.2002 6788 

7. IOP-80 Afforestation Project In Aravallli Hills Rajasthan 9.1.92/31.3.2000 8095 

8. IOP-81 NH-2 Improvement Project Centre 9.1.92/30.9.2000 4855 

9. IOP-62 A/anta Ellora Conservation & Tourism Oev. Project CentrelMaharashtra 9.1.92130.3.2002 3745 

10. lOP-54 Yamuna Action Plan Project Centre 21.12.92/19.4.2000 17773 

11. IOP-85 Sriaallam Power Transmission System Andhra Pradesh 21.12.92/19.4.2000 3806 

12. IOP-88 Anpara '8' Thermal Power Project Stage V Uttar Pradesh 24.1.94/11.3.2001 17638 

13. IOP-90 Farldabad Thermal Power Station Project Centre 24.1.94/11.3.2001 23536 

14. IOP-91 8r1dge Accros River Yamuna Naar Nalnl Centre 24.1.94/11.3.2001 10037 

15. IOP-92 Four lanlng 01 NH-S Centre 24.1.94/11.3.2001 11360 

16. IOP-94 Srlsallam Lett 8ank Power Project II Andhra Pradesh 28.2.95/12.4.2001 22567 

17. IOP-9S Srlsallam Power Transmission System Projeclll Andhra Pradesh 26.2.9S/12.4.2001 9546 

18. IOP-96 Assam Gas Turbine Power Station Centre 28.2.95/12.4.2000 15821 
Transmission Project II 

19. IOP-97 Bakreshwar Thermal Power unit 3 West 8engal 28.2.95/12.4.2001 8659 
Extension Project 

20. IOP-98 Purulla Pumped Storage Project West 8engal 28.2.98/12.4.2003 20520 

21. IOP-99 Kothagudam 'A' TPS Rehabilitation o~e  Andhra Prade.h 28.2.9S/12.4.2002 S092 

22. IOP-100 NH-S Improvement Project II Centre 28.2.95/12.4.2002 5838 

23. IOP-101 NH-24 Improvement Project Centre 28.2.95/12.4.2002 4827 

24. IOP-102 Madras Sewerage Renovation & Functional Tamllllladu 28.2.9S/12.4.2001 17098 
Imp. Project 

25. IOP-103 Lake Bhopal Conservation & Madhya Prad .. h 28.2.96/12.4.2002 7055 
Management Project 
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2 3 4 5 

26. IDP-104 Rajasthan Forestry Development Project Rajasthan 28.2.95/12.4.2002 4219 

27. IOP-l06 Induetrlal Pollution Control Project Weat Bengal 28.2.95/12.4.2001 1525 

28. IDP-l06 ICICI-Industlral Pollution Control Programme Centre 28.2.95/12.4.2000 3000 

29. IOP-107 NHPC-Ohaullganga HEP Centre 25.1.96/23.5.2000 5885 

30. IOP-108 Anpara Power Transmission Project Uttar Pradesh 25.1.96/26.3.2000 12020 

31. IOP-109 Bangalore Water Supply Karnataka 25.1.96/26.3.2004 26452 

32. IOP-110 Urban Water Supply and Sanitation Improvement Centre 25.1.96/26.6.2004 8670 
Programme 

33. IOP-111 Attapaddy Wasteland Development Kerala 25.1.96/26.3.2005 5112 

34. IOP-112 Gujarat Forestry Project Gujarat 25.1.96/26.3.2004 15760 

35. IOP-113 Kurnool Cuddapah Canal Modernization Project Andhra Pradeah 25.1.96/26.3.2003 16049 

36. IOP-115 Plpavav Shlp-breaklng Development Proejct Gujarat 25.1.96/26.3.2003 7046 

37. IOP-116 Northern India Transmission System Project Centre 25.2.97fJ.6.2006 8497 

38. IOP-117 West Bengal Transmlaslon System Project West Bengal 25.2.97/29.5.2004 11087 

39. IOP-118 Umlam Hydro Power Station Renovation Project Meghalya 25.2.97/10.6.2004 1700 

40. IOP-119 Tulrlal Hydro Electric Power Station Project Centre 25.2.97/18.6.2009 11695 

41. IOP-120 Simhadri Thermal Power Station Project Centre 25.2.97/24.6.2007 19817 

42. IDP-121 Deihl Maaa Rapid Tranaport System Project Centre 25.2.97/21.10.2007 14760 

43. IDP-122 CalcuttaTransport Insfrastructure Development West Bengal 25.2.97/29.5.2004 10679 

Project 

44. IDP-123 Kerala Water Supply Project Kerala 25.2.9713.6.2006 11997 

45. IDP-124 Eastern Karnataka Afforestation Project Karnataka 25.2.97/29.5.2005 15988 

48. IOP-125 Tamil Nadu Afforeatation Project Tamil Nadu 25.2.97/29.5.2005 13324 

47. IDP-126 Rajghat Canal Irrigation Project Madhya Pradeah 25.2.97/29.5.2008 13222 

48. IOP-127 Slmhadrl & Vizag Tranamiaaion System Project Andhra Pradesh 12.12.97/19.2.2003 10829 

49. IOP-128 Srisallam Left Bank Power Station III Project Andhra Pradesh 12.12.97/16.2.2003 14499 

50. IOP-129 Ohaullganga Hydro Electric II Project MoP 12.12.97/9.2.2003 18318 

51. IOP-130 Bakreshwar Thermal Power Station Project II West Bengal 12.12.97/9.2.2003 34151 

52. IOP-131 Tutlcorln Port Dredging Project MoST 12.12.97/19.8.2003 7003 

53. IOP-132 Punjab Afforestation Project Punjab 12.12.97/18.2.2003 8193 

54. IDP-133 Madhya Pradesh Serlculture Project Madhya Pradesh 12.12.97/5.2.2005 2212 

55. IOP-134 Manlpur Serlculture t'ruj....:t Manlpur 12.12.97/28.7.2005 3982 

56. IDP-135 Rangall Irrigation Project Orl88a 12.12.97/5.2.2003 7760 

57. lOP 137-Bakreawar Thermal Power Stn. Unlt3 Extn. Project (II) We.t Bengal 24.3.99/28.4.2004 11537 
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Production of Pepper 

2836. DR. RAMKRISHNA KUSMARIA : Will the 

Minister of COMMERCE & INDUSTRY be pleased to state: 

(a) the total  production of pepper In the country 

during 1997-98 and 1998-99, State-wise; 

(b) the percentage of the Production exported; 

and 

(c) the amount of foreign exchange earned 

therefrom during the above period? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) State-wise  production of 
pepper In the country during 1997-98 and 1998-99 are given 

below:-

(Production In '000 tonn .. ) 

State 1997-98 1998-99" 

Karnataka 0.92 1.04 

Kerala 55.52 64.34 

Tamil Nadu 0.80 0.52 

Pondlcherry 0.01 0.01 

Andamans 0.08 0.08 

Total 57.33 65.99 

"Provlllonlll 

Sourc. : Dlrectora'. 01 Economlca & Statistics. Ministry 01 Agrlculure. 

• New DellI. 

(b) The percentage of production exported Is 
62.6°,4 In 1997-98 and 52.8% In 1998-99. 

(c) The amount of foreign exchange earned from 

the export of Indian pepper during 1997-98 and 1998-99 
are given below:-

Year Amount of foreign exchange earned 

1997-98 

1998-99 

(Source : Spa. Board. Coc:IWt) 

[Translation] 

(In Rs. Lakhs) 

49835.70 

63811.28 

Ffllud In PNS 

2837. SHRI RADHA MOHAN SINGH : Will the 
Minister of FINANCE b& pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-Item appearing In the Hindi dally 
'Navbharet Times' dated November 24, 1999 captioned "PNB 
Ke Prabhandh Nldeshak  Sahlt Kal Per Kroron Rupaye Ke 

Gaban Ka Mukadma a~  

(b) H so, the facts of the matter reported therein; 
and 

(c) 

officers? 

the action being taken against the guilty 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) Y •• , Sir. 

(b) and (c) Th. Reserv. Bank of India (RBI) has 

reported that short term deposit facilities aggregating Rs. 

13 crores against their rights  Issues were extended to two 

companies by PNB Capital Services Ltd. (PNB Caps.) and 

the amount was later wrmen off. The Board of PNB Caps. 
while considering the proposal had allegedly failed t6 take 

Into account the unsatisfactory performance of the 

companies and the decisions for sanction and write off were 

allegedly taken without proper appraisal and there was 
lack of  diligence. Central Bur.au of Investigation has 
registered a Regular Case on 28.10.1999 against Chairman 
and Managing Director (CMD), Punjab National Bank (PNB). 
the Ex-Managlng Director (Ex-MD) of PNB Caps. and others 

In the matter. 

{English] 

Accident. In Co.1 Min •• 

2838. SHRI BHARTRUHARI MAHTAB : 

SHRI RAM TAHAL CHAUDHARY: 

Will the Minister of MINES AND MINERALS 
be plea.ed to .tate: 

(a) the name. of coal mine. wh.re accidents 

have takan place during the lut two years, till date; 

(b) the number of accidents took place In each 

coal mine alognwlth the number of persons killed In the 
accidents In each mine during the above period year-wlse; 

(c) cause of each accident; and 

(d) the number of persons found guilty In this 

regard and the punishment meted out to them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA) : (a) to (d) 
Mlne-wlse details of the total accidents during the laat two 
years, till date, alongwlth number of fatalltlea, cause of the 
accident and action taken against the persona found guilty 

In respect of Coal India Limited and Singareni Colllarl.!! 
Company Limited are given I'; enclosed atatements I and II 
r •• pectlvely. 
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Stlltement-I 

Coal India Limited 

Company Colliery Year Killed Cauae Responsible Punishment 

2 3 4 5 6 7 

BCCl Akashkinaree 1997 Fall of Person 6 Warned 5, 
Exonerated 1 

BCCl Angarpathra 1997 Truck 4 Suspended 1, 
Warned 3 

BCCl Angarpathra 1997 Haulage Deceased 

BCCl Basantlmata 1998 Roo! Fall Deceased 

BCCl Bastacollah 1998 2 Roo! Fall Deceased 

BCCl Bastacollah 1998 Roo! Fall Deceased 

BCCl Bera 1999 Roof Fall Deceased 

BCCl Bhalgora 1997 'E lectric IIy Suspended. 

BCCl Bhatdih 1999 Haulage Deceased 

BCCl Bhowrah North 1998 Explosives Suspended 1 

BCCl Bhowrah South 1998 Dumper 2 Inquiry In 
Progress 

BCCl Bhowrah 1997 Dumper 3 Warned 2, 
South OCP Suspended 1 

BCCl Bhowrah 1997 Haulage Warned 
South (UG) 

BCCl Bhowrah 1997 Roof Fall 2 Suspended 2 
(Nortn) 

BCCl Block IV OCP 1998 Dumper Suspended 1 

BCCl Block -IV U/G 1998 Haulage 2 Exonerated 2 

BCCl Burragarh 1999 Roo! Fall Suspended 1 

BCCl Busserlya 1997 Winding Suspended 

BCCl Dl\hlbarl 1997 Haulage 2 Warned " 
Suspended 1 

BCCl Damoda 1998 Haulage Increment 
Slopped 1 

BCCl Dhansar 1997 Dumper 2 Suspended 2 

BCCl Dobarl 1997 Misc. Deceased 

BCCl East 1998 Haulage 3 Suspended 3 

BUlSeriya 

BCCl East 1998 Non-Transport Deceased 
Busserlya MlC 

eCCL Gsnhoodih 1999 Explosives 'ISO Inquiry In 
Proireaa 
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2 3 4 5 6 7 

BCCL Ghanoodlh 1997 2 Roof Fall 2 Exonerated 2 

BCCL Ghanoodlh 1997 Non-Transport Suspended 
M/C 

BCCL Godhur 1999 Side Fall Deceased 

BCCL Godhur 1999 Fall of Person ISO Inquiry In 
Progress 

BCCL Gondudih 1998 Dumper Suspended 1 

BCCL Gondudlh 1999 Roof Fall Admn. Inquiry 
In Progress 

BCCL Gondudlh 1999 Inundation ISO Inquiry In 
Progre .. 

BCCL Gopallchuck 1998 Side Fall Suspended 1 

BCCL Jealgora 1997 Roof Fall None 

BCCL Jealgora HI99 Haulage Deceased 

BCCL Jealgora 1999 Roof Fall Deceased 

BCCL Joyrampur 1997 Roof Fall 2 Exonerated 2 

BCCL Kachchl 1998 Side Fall Suspended 1 
Ballharl 

BCCL Kachchl 1998 Side Fall 2 Suspended 2 
Ballharl 516PIT 

BCCL Keshalpur 1997 Roof Fall 2 Suspended 2 

BCCL Kharkharee 1998 Winding Deceased 

BCCL Khas Kusunda 1997 Side Fall 3 Cautioned 1, 
Promotion 
wltheld 2 

BCCL Kustore 1999 Explosives Suspended 1 

BCCL Kustore 1999 Haulage Suspended 1 

BCCL Kustore 1999 Conveyor Deceas.d 

BCCL Lodna 1998 Side Fall Warned 1 
BCCL Lodna 1999 Roof Fall ISO Inquiry In 

Progress 

BCCL Lohapattl 1997 Haulage 2 Warned 2 

BCCL Lohapattl 1998 Roof Fall Deceased 

BCCL Loyabad 1999 Winding 4 Suspended 2, 
Warned 2 

BCCL Maheshpur 1999 Roof Fall 5 Suspended 2, 
Admn. Inquiry 
in Progress 3 
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2 3 4 5 6 7 

BCCL Moonldlh 1998 Roof Fall Deceaaed 

BCCL Moonldlh 1998 Fan of Personl 2 Suspended 2 
Object 

BCCL Moonldlh 1999 Side Fall Suspended 1 

BCCL Muraldlh OCP 1997 Dumper Demoted 1 

BCCL Murulldlh 20121 1997 Fall of Person Deceased 
Pit 

BCCL Nadkhurk" 1999 Fall of objecta Admn. Inquiry 
In Progress 

BCCL Nlchltpur 1997 Roof Fall 3 Exonerated 2, 
In Progress 1 

BCCL Nudhkhurkee 1999 Fall of Person Deceased 
OCP 

BCCL Patherdlh 1997 Roof Fall Deceased 

BCCL Pathardlh 1999 3 Side Fall ISO Inquiry In 
Progress 

BCCL Phularlland 1997 Fall of Person Deceased 

BCCL Phularlland 1999 Fall of Person ISO Inquiry In 
Progress 

BCCL Pootkl 1998 Slda Fall Deceased 

BCCL Rajapur OCP 1997 Dumpar Warned 1 

BCCL Rajapur OCP 1999 Dumper Deceased 

BCCL Ramkanall 1997 Roof Fall Deceased 

BCCL Sandra 1997 Electricity Deceased 
Bansjora 

BCCL Sendra 1998 Winding Deceased 

Bansjora 

BCCL Sendra 1999 Misc. Deceased 

Bansjora 

BCCL South 1998 Winding Cautioned 

Govlndpur 

BCCL Sudamdlh 1998 Haulage 2 Exonerated 2 

Incline 

BCCL . Sudamdlh Inc. 1998 Roof Fall 2 Suspanded 2 

BCCL Sudamdlh 1998 Fall of Deceased 

Shaft Mine PersoniObject 

BCCL Tetulmarl 1997 Non-Transport Suspended 1 
MlC 
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2 3 4 5 6 7 

BCCl Tetulmarl 1997 Haulage 2 Warned 1, 
Exonerated 1 

CCl Amlo 1999 Fall of Person ISO Inquiry In 
Progress 

CCl Ara 1997 3 Roof Fall 7 Suspended 5, 
Memo lasued 1, 
Admn. Inquiry 
In Process1 

CCl Ara 1998 Roof Fall 4 Suspended 3, 
Warned 1 

CCl Argada 1999 Dust Gas Etc. ISO Inquiry In 
Progress 

CCl< Ashoka OCP 1997 EIac1rlclty 6 Warned 2, 
Suspended 4 

CCl Hutar 1997 Haulage 6 Censured 1 
Cautioned 2, 
Warned 1, 
Suspended 1, 
Increment 
Stopped 1 

CCl Jarangdih 1997 Roof Fall 2 . Censured 1 
Suspended 1 

CCl Kabrlbad 1997 Duat. Ga., Etc. Deceased 

CCl Kabrlbad 1999 Misc. ISO Inquiry In 
Progress 

CCl Karo OCP 1997 Fall 01 Person Censured 

CCl Karo OCP 1998 Fall of Non-Mining 
PersoniObjec1 Accident as 

Per DGMs List 
01 16fl199 

CCl Kathara 1999 Fall 01 Person ISO Inquiry In 
Progress 

CCl KLH 1997 Misc. 3 Cautioned 1, 
Warned 2 

CCl Kedla OCP 1997 Dumper Increment 
Stopped 1 

CCl Kuju 1998 5 Rool Fall 7 Suspended 7, 
Further Amn. 
Inquiry In 
Progress 

CCl Pundi 1997 Non-Transport 4 Suspended 1 
M/C Warned 3 
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2 3 " 5 6 7 

CCL Ralrappa OC 1999 Truck Removed from 

Service 

CCL Ray Bachra 1998 Roof Fall " Censured 1 
Warned 2 

Suspended 1 

CCL RohlnlOC 1999 we Other than ISO Inquiry In 

Tranaport Proce .. 

CCL Saunda 0 OCP 1997 Truck 3 Censured 2, 
Suapended 1 

CCL Sayal-D 1999 Exploalvea 2 Admn. Inquiry 

In Progress 2 

CCL Sirka 1998 Truck Removed From 

Service 

CCL Siro OC 1997 5 Roof Fall 5 Suspended 5 

CCL Tapln North 1998 Dumper " Warned 3 

Increment 

Stopped 1 

CCL Topa OCP 1999 we Other than 8 Cautioned 3, 

Tranaport Suspended 2, 
Admn. Inquiry 

In Proce .. 3 

CCL Urlmarl 1997 Dust, Gas, Etc. 2 Warned 1, 
Censured 1 

CCL Urlmary 1997 Exploalv .. 5 Suspended 2, 

Warned 2, 

Censured 1 

CCL UrlmarlOC 1999 Dumper 3 Cautioned 2, 

Admn. Inquiry 

In Proce •• 1 

ECL Amrltnagar 1998 Conveyor Suapended 1 

CL Badlna 1998 Roof Fall " Suapendad 3 

Cautioned 

ECL Badlna 1998 Roof Fall Cautioned 

ECL Bshu1a ~l a Haulage Suspended 1 

ECL Bahula 1999 Roof Fall 6 Warning 2, 
Admn. Inquiry 

In Proc ... " 

ECL Bahula 1999 Roof Fall 9 Admn. Inquiry 
In Proc ... 9 

ECl Bankola 1999 Haulage ISO Inquiry In 

Proce .. 

ECL Chapapur II 1997 Roof Fall " 
Suspended 2, 

Exonerated 2, 

ECL Chapul Kha. 1997 Exploalvea Suapended 
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2 3 4 5 6 7 

ECL Chlnakurl1 1998 2 Roof Fall 4 Suspended 1 
Admn. Inquiry 
In Process 3 

ECL Chlnakurl 2 Pit 1998 Side Fall 6 Cautioned 1, 
Warned 1, 
Suspended 2 
Admn. Inquiry 
in Proce .. 2 

ECl Chlnakurl No. 1 1997 Haulage Deceased 

ECL Chlnkurl No. 3 1997 Haulage Deceased 
PIT 

ECL Chora 10 PIT 1999 Conveyor Deceased 

ECl Chore OCP 1997 Dumper Deceased 

ECL Damra 1998 Electricity 2 Cautioned 1 
Suspended 1 

ECl Dhemomaln 1997 Explosives 6 Warning 3, 
Suspended 3 

ECl Ghuslck 1997 Non-Transport 2 Warned 2 
M/C 

ECL Gopinathpur 1999 Elec1rlclty ISO Inquiry In 
Proce .. 

ECl Harlpur 1998 Roof Fall Warned 1 

ECL Jambad 1998 Side Fall 4 Warned 2, 
Admn. Inquiry 
In Proce .. 2 

ECl Jaykay Nagar 1997 Winding 3 Warned 2, 
Suspended 1 

ECl Jaykay Nagar 1997 Fall of Object 2 Cautioned 2 

ECL JhanJra 1 & 2 1999 Misc. Deceaaed 

ECL Kapasara 1997 Haulage 5 SuSpended 5 

ECL Khairabad 1997 2 Roof Fall 4 Warned 1, 
Exonerated 1 
Cautioned 2 

Eel Khandara 1998 E leetrle Ity 2 Suspended 2 

ECL Khottadlh 1997 3 Roof Fall None 

ECl Kumardlh B 1999 Roof Fall ISO Inquiry In 
Process 

ECl Kumardihl B 1998 Roof Fall Suspended 1 

ECL Kumardubl 1997 Fall of Person Deceased 
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2 3 4 5 6 7 

ECl Kunultorla 1999 we Other than ISO Inquiry In 
Transport Procell 

ECl lakhlmata 1999 Roof Fall ISO Inquiry 
In Procesl 

Eel lower Kenda 1999 Truek Responsible is 
Cont. Worker. 
Contractor has 
been advised to 
take action. 

ECl Madhabpur 1999 Haulage ISO Inquiry In 
Proce .. 

ECl Madhalpur 1998 2 Roof Fall 3 Cautioned 2, 
Suspended 1 

ECl Madhujor. 1997 Haulag. 2 Susp.nded 2 

ECl Mand.rbonl 1997 Haulage 3 Cautioned 3 

Eel Manderbonl 1998 Misc. 4 Cautioned 3 
Suspended 1 

ECl Mlthapur 1998 Roof Fall 5 Warned 3, 
Suspended 2 

ECl Naba Kajora 1998 Roof Fall 7 Suspended 2, 
Cautioned 3, 
Admn. Inquiry 
In procell 2 

ECl Naba Kajora 1998 Haulage 2 Admn. Inquiry 
In Procels 2 

Eel Narsamunda 1998 Haulage Deceased 

ECl Nlngha 1997 Fall of Person Oecealed 

ECl Nlngha 1998 Roof Fall 2 SUlpended 2 

Eel Nlngha 1999 Winding Suspended 1 

Eel North S.arsol. 1997 Roof Fall 3 Cautioned 2, 
SUlpended 1 

ECl Nutundanga 11197 Side Fall Adm. Inquiry 
In Proc .... 

ECl Pandav.lwar 1999 Roof Fall ISO Inquiry In 
Procesl 

Eel Paraseol. (W) 1999 5 Misc. ISO Inquiry In 
Proce .. 

ECl Paras.a 1998 Winding 3 Suspended 3 

ECl Patmohona 1997 Haulag. 3 Exonerated 3 

ECl Poldlh 1998 Non-Transport 4 Cautioned 2, 
M/C Warned 2 

Eel Satgram INC. 1997 Roof Fall 3 Counleled 1, 
SUlpended 2 
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2 3 4 5 6 7 

ECl Sodepur 9 and 10 1999 Haulage Deceased 

ECl Sonepur 1999 Dumper Deceased 
Bazarl 

ECl Sonepur 1999 Mlc other than ISO Inquiry In 
Bazari Transport Proce .. 

ECl Sonepur 1999 Mle Other than ISO Inquiry In 
Bazarl Transport Proce .. 

ECl Srlpur 1997 Roof Fall 3 Suspended 3 

MCl Belpahar OC 1997 Electric ity Deceased 

MCl Bharatpur 1998 Non-Transport 2 Suspended " 
OCP M/C Admn. Inquiry In 

Proceh 1 

MCl Bharatpur 1999 Truck 2 Admn. Inquiry 
OCP under Procaaa 2 

MCl Bharatpur 1999 Electricity ISO Inquiry In 
OCP Proc ... 

MCl Deulbera 1997 Roof Fall Deceased 

MCl Deulbera 1997 Roof Fall Deceased 

MCl Jagannath 1997 Dumper Demotion 
OCP 

MCl Jagannath 1997 Truck Deceased 
OCP 

MCl Jagannath 1997 Truck Contractor's 
OCP Driver 

Terminated 

MCl Jagannath 1999 Conveyor 3 Cautioned " 
OCP Increment 

Stopped 1 
Demoted 1 

MCl lakhanpur 1999 Dumper ISO Inquiry In 
OCP in Process 

MCl Lingaraj OC 1997 Truck Deceased 

MCl Lingaraj OCP 1998 2 Non-Transport 8 Admn. Inquiry 
M/C In Proc ... 6 

MCl Nandlra 1999 Electricity 5 Admn. Inquiry 
In Proce .. 5 
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2 3 4 5 6 7 

MCl Orient No. 2 199B 3 Roof Fall 4 Suspended 2 
Admn. Inquiry 
In Proce .. 2 

MCl Orient No.2 199B HaUlage Deceased 

MCl Samleswarl 199B Truck Terminated 
OCP (Contractor's 

Driver) 

MCl Talchir 1999 Fall of Objects ISO Inquiry In 
Proce .. 

NCl Amlohrl 1998 Non-Transpon Deceased 
MlC 

NCl Dudhlchua 199B Dumper Dece.sed 

NCl Dudhlchua 1999 Electricity Dece.sed 

NCl Jayant 1998 Dumper Suapended 

NCl Jayant 1998 Non-Transpon 2 Suspended 1 
M/C W.rned 1 

NCl Jayant 1999 Truck Suspended 

NCl Jhlngurd. 1999 Dump.r Dece •• ed 

NCl Jhlngurdah 1997 Conveyor Deceased 

OCP 

NCl Khadia OCP 1997 2 Dumper 4 Censured 4 

NCl Nigahl 1998 Non-Transpon Cautioned 
MlC 

NEC Baragolal 1998 Roof F.II Suspended 

NEC lado 1997 Roof Fall None 

NEC Tlkak OC 1999 Truck Admn. Inquiry 
In Proce .. 

NEC Tlrap OC 1998 Sid. Fall Dece .. ed 

SECl Amlal 1999 TrlJck Decea.ed 

SECl Balrampur 1999 Truck Deceased 

SECl Bh.dra U/G 1997 2 Ga., Dual, Etc. 5 Demoted 2, 
Cautioned 3 

SECl Chlrlmlrl OC 1998 Mlac. Dece .. ed 
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2 3 4 5 6 7 

SECL Churcha West 1999 Roof Fa" 4 Admn. Inquiry 
In Proceaa4 

SECL Churcha WNt 1999 Roof Fall Decened 

SECL Dhanpurl OCM 1999 Dumper ISO Inquiry In 
Proceu 4 

SECL Dhanpuri U/G 1999 Electricity ISO Inquiry In 
-Progr ... 

SECL Dlpka 1997 Truck Deceased 
Augmentation 

SECL Dlpka OC 1999 Truck Deceased 

SECL Duman Hili 1999 Truck Admn. Inquiry 
In Proc ... 

SECL Duman Hili 1998 Truck Dlamlued 
Colly (Contractors 

Workera) 

SECL Gevra 1999 Truck 3 Cautioned 3 

SECL Gevra OC 1997 Conveyor 3 Cautioned 2 
Warned 1 

SECL Gevra OC 1997 Dumper Demoted 

SECL Gevra OC 1998 Dumper Deceased 

SECL Gevra Project 1998 Wagons Deceased 

SECL Hared Inc. 1998 2 Side Fall 7 Exonerated 2, 
Admn. Inquiry 
In Proceu 5 

SECL Jainagar 3 & 4 1999 Roof Fall 6 Suspended 2, 
Admn. Inquiry 
In Proceu 4 

SECL Jayanagar New 1997 Roof Fall Suspended 

SECL Jhlllmill 1999 3 ExploSives 8 Suspended 4 
Admn. Inquiry 
In Proc ... 4 

SECL Kaplldhara 1998 Truck 2 Cautioned 2 

SECL Kotma OC 1997 Dumper 2 Cauntloned 2 

SECL Kotma Old 1997 Roof Fall Decened 
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2 3 4 5 B 7 

SECl Kotma West 1997 Fall of Object Suspended 

SECl Kotma (W) 1999 Roof Fa" Deceased 

SECl Kumda 7 and 8 1998 2 Roof Fall 9 Cautioned 4, 
Warned 1, 
Increment 
Stopped 4 

SECl Kusmunda OC 1998 Dumper 2 Warned 1, 
Increment 
Stopped 1 

SECl laxman OC 1997 Truck Dismissed 

SECl luman OC 199fi Dumper ISO Inquiry In 
Progrell 

SECl Manlkpur OC 1997 Truck Contracto,.'s 
Driver 
Suspended 

SECl Meera INC 1997 Roof Fa" Suspended 

SECl North 1999 Roof Fall Deceased 
Chlrlmlrl 

SECl Nowrozabad 1999 2 Foor Fall ISO Inquiry In 

West Procell 

SECl Pandavpara 1997 Side Fall 4 Cautioned 2, 
Suspension 2 

SECl Pinoura 1999 Roof Fall ISO Inquiry In 
Procell 

SECl RaJendra UG 1998 Mlac. Deceased 

SECl RaJnagar Old 1997 Haulage Deceased 

Inc 

SECl Ralnagar R.O. 1999 Explosives 3 Suspended 1, 
Admn. Inquiry 
In Process 2 

SECl Surakchar 5 1997 Roof Fall 3 Increment 

& Blnc. Stopped 2, 
Censured 1, 

SECl Surakachar 1998 Haulage 3 Cautioned 2 
Suspended,1 

SECl Surakachar 1997 Fall of Peraon 3 Exonerated 3 

Main 

SECl w .. tJKD 1997 Roof Fall 2 Suspended 2 

WCl Ambara 1999 Roof Fall 3 Wllrned 1, 
Suspended 1, 
Increment 
Slopplld l 
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2 3 4 5 6 7 

WCL Ballarpur 3 and 1998 Explosives 5 Warned 4, 
4 pits Increment 

Stopped 1 

WCL Ballarpur 3 & 4 1997 Fall of Persons 4 Warned 4 
Ph 

WCL Ballarpur CHP 1999 Conveyor ISO Inquiry In 
Proce .. 

WCL Bhatadi OC 1997 Misc. 3 Warned 2, 
Suspended 

WCL Chinda UlG 1997 Roof Fan 5 Warned 2, 
Suspended 3 

WCL Damua 1997 Fall of Person 2 Warned 1, 
Suspended 1 

WCL Durgarpur OC 1997 Conveyor 5 Warned 2. 
Suspended 3 

WCL Durgapur OC 1998 Dumper Dismissed, 

WCL Durgapur 1997 Haulage 4 Warned 2, 
Rayatwari Suspended 2 

WCI Ganpati 1997 Side Fall Suspended 

WCL Ghorawarl 1999 Truck .Dlsmlssed, 
Contractor's 
Worker 

WCL Ghugus OCP 1999 Misc. Deceased 

WCL Gondegaon 1998 Non-Transport Deceased 
M/C 

WCL HLC 1998 Misc. 4 Warned 4 

WCL HLC-1 1999 Winding Admn. Inquiry 
in Progress 

WCL HLC-1I1 1999 MlC Other than ISO Inqurlty In 
Transport Process 

WCL Kamptee 1998 Roof Fall 4 Prosecuted by 
DGMS4 

WCL Kample. UG 1998 Side Fan 4 Warned 2, 
Increment 
Slopped 2 

WCL Mahadeopurl 1997 Haulage Suspended 
WCL Mahakall 1998 Misc. Warned 1 
WCL Mathanl 1999 Roof Fall 6 Censured 2 

Cautioned 1, 
Increment 
Stopped 1, 
Promotion 
withheld 2 
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WCL Nakoda 1998 Side Fall 4 Warned 4 

WCL Nandan I 1997 Roof Fall 5 Warned 3 
Suspended 2 

WCL Nandan II 1998 Side Fall 6 Suspended 2 
Increment 
Stopped 2, 
Cenaur.d 2 

WCL Nandgaon 1999 Haulage Deceased 

WCL Padmapur 1999 Electricity ISO Inquiry in 
Proce .. 

WCL Patansaongl 1998 Roof Fall 6 Warned 3, 
Increment 
Stopped 3 

WCL PaunlOC 1999 Electrictiy 3 Admn. Inquiry 
In Progre .. 3 

WCL Rajur Pita 1998 Side Fall Warned 1 

WLC Rawanwara 1998 Roof Fall 5 Warned 5 

Khas 

WLC Shobhapur 1997 Non-Transport 2 Warned 2 
M/C 

WCL Tawa 1997 Roof Fall 3 Warned 3 

WCL Walnl U/G 1998 2 Roof fall 2 Increment 
Stopped 2 

SUitement-1i 

Singarenl Collieries Company Limited 

Name of the No. of No. of Cauae of No. of Punishment 

Mine Accidents persons accident persons meted out 

killed found 
guilty 

2 3 4 5 6 

Y .. r-1M7 

Polampalll 2 2 Roof fall In 2 Sirdar Ineremen1 

depillarlng area stopped. 

SMG-1 Inc. 4 4 Turn over by aet 3 Trammer suspended for 10 

of tubs side fall days OM. MS & 

due to bump set HOM reverted. 

riding 

GDK·11A Inc. 2 2 Sidefalling 6 Ventilation Officer warned MS 

depillaring are and SFs, Increment stopped. 

Shot-firing. 
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2 3 4 5 6 

KK - 5 Inc. 3 3 Side fall. Rope 6 MS, OM suspended for 10 
haulage days and also 3 pel80ns were 

termlnted for one month. 

GDK-10 A Inc. Fall of person 3 All the 3 persons were 
suspended. 

SRP-I Inc. Fall of person Nil 

SRP-3 & 3A Electrical Suspended for 12 days. 
Inc. 

GOK-9 Inc. 2 2 Roof fall and Air 2 Under Manager warned 
biaat In dep. Area and MS suspended for 10 days. 

Madapalll OCP 2 2 Fall of object, 4 Contractor workers 
Other HEMM. terminated and also 

one was warned. 

SMG-3 Inc. 2 2 Roof fall In 6 MS., HOM reverted to lower 
depillaring area grade. Shot-firer suspended 

for 10 days UM Manager 
recommended for revertlon. 

Santhlkhanl Roof fall In MS suspended for 10 days. 
development area 

GDK-2A Inc. Roof fall at 3 All 3 were suspended 
development face for 40 days. 

OC III, RGM 3 3 Run overy by 3 Contractor workers 
tipper. Fire In Dumper terminated. Enquiry is In 
Cabin progress with DDMS. Police 

aleo Investigating. 

RK - 6 Inc. Hmlng of Trammer suspended 
Haulage Rope for 30 days 

GDK-8 Inc. 2 2 Fall of object OM suspended for 10 days. 
Side fall from 
unauthorised 
area. 

JK·5 Inc. Roof fall In 3 UM warned, OM 
development area suspended, 2 

Increments cut for MS. 

K K-2 Inc. Hmlng of tUb. 2 Both suspended for 10 
days. 

GDK·5A Inc Roof fall In 2 Suspended for 30 days. 
depillaring araa 

RK 4 Inc. Electrical Sell Nil 

GDK·6A Inc. Sidafallin Increment stopped. 
dapillaring araa 
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2 3 4 5 6 

GDK-Ilnc. Setriding Se" Nil 

MVK-Ilnc. Fall of person Self Nil 

Y.ar-1888 

Santhlkhanl 2 2 Shot-firing and 2 Engineer Warned Fmer 
set-riding suspended for 10 days. 

VK-7 Inc. Fall of object 2 Enquiry Ie under progress 

SMG-3 Inc. 2 3 Set-riding and Self Crane Operator 
roof Fall in dep. Increment stopped. 
area 

RG.OC. II Toppling of Crane Nil 
from Upper bench 
to lower bench 

GDK- Inc. Set-riding Se" Nil 

KK-5A, Inc. Sid. fall Self Nil 

Mad.OCP HH by truck 2 Both were termlnatad. 

RK-8 Inc. Hitting of tubs 2 Both were terminated. 

IK-1 Inc. 2 Roof fall In 2 OM & MS suspended 
development area 

GDK-5 Inc. Side robbing 2 Both were suspended. 

No. 21 Inc. Yid. 2 2 Root fall and 4 OM and MS suspended 
Shot-firing for 10 days SF reverted to 

lower grade. 

RG.OC.I HH by tipper Driver terminated. 

GDK-10 Inc. 3 Entering Into Se" Nil 
Fenced-off area, 
where Black 
damp accumplatlon 
exiats. 

GDK-11A Inc. Hila by direct 2 One reverted and the 
Hauler Rope other luspended. 

RK New Tech. Fall of persons Sell Nil 

MK-4 Inc. Presalng between 2 One reverted and the 
moving tub and pillar other suspended 

Goletl-2 Inc. 
Roof fall in development 2 OM and MS suspended for 17 
ar.a days. 
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2 3 4 5 6 

MVK-6 Inc. Root fall in development 2 OM and MS suspended for 29 
area days. 

SRP-2A Inc. 2 Roof fall In development 5 Case flied by OMS In the 
area Court. 

SMG-1 Inc. Side Fall 3 All the three were 
suspended for 10 day •. 

RK-3 Inc. Hmlng of rubs 3 Nil 

GDK-6 Inc. Caught between Self Nil 
Haulage rope 
calls 

OC. III, RGM Failing from Self Nil 
Dumper 

RK-5 Inc. Fall of paraon on Self Nil 
hard ObJect 

RK-1 Inc. Roaflall in 2 OM & MS suspended 
deplllaring area for 10 days each. 

Goletl-I Inc. Roof fall In development MS suspended for 10 days. 
area 

Year-1111 

PK.OC.II Runover by EP Operator dismissed. 
Dumper while 
steeping 

RG.OC.II Burrled under Supervisor dismissed 
Dozing heaps 
while steeping 

SRP-, Inc. Roof fall In 4 OM warned, MS 
development face reverted to lower grade, 

Incrementa reduced to 2 
Timber men. 

GDK-8 Inc. Roof fall In None Nil 
deplllaring area. 

JK-5 Inc. 2 2 Side fall and set riding 3 MSS suspended for 10 days 
OM warned. 

GDK-2A Inc. 3 4 Tub-<jerallment 3 Trammer suspended for 20 
and lall of Object Roof for 20 day •. MS & OM 
fall In depillaring area Increment etopped. 

KK-5A Inc. Roof fall 2 Both were warned. 
GK-OC. 2 3 Sunk Into Fiery Enquiry Is in progreaa. 

area and toppling 
of tlpp 

SRP-2 Inc. Roof fall In development 2 eM & MS suspended "'r 2r:1 
face. days. 
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2 3 4 5 8 

GDK-8 Inc. 

VK-7 Inc. 

Side fall while robbing 

Entering into 
unauthorised area 
and overcome by 
black damp. 

Self Nil 

MS warned 

SMG-1 Inc. 2 2 Roof fall and side 
fall while dres.'ng 

Enquiry Is In progress. 

RG.OC.l 

GDK-10 Inc. 

Toppling 01 tipper 

Side fall. 

S.1f Nil 

Enquiry Is In progr .... 

French AsslNncs to Kamat.ka 

2839. SHRI A. VENKATESH NAIK : Will the Minister 
of FINANCE be pleesed to stat.: 

(a) whether the Government of Karnataka has 
submmed any proposal se.klng Fr.nch Assistanc. for the 
establishment of C.ntre for Power Laser Industrial Applica-
tions In GTTC, Mysore; 

(b) If 50, the details of the proposal; 

(c) whether the Union Government have forwar-
ded the proposal to the French Government for assistance; 
and 

(d) If so, the time by which the asslstanc. Is 
likely to be obtlaned? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) V.s, Sir. 

(b) Th. proposal.nvlsag.s s.ttlng up of a Centre 
for propagating knowledg. and to provld. training In Lasar 
ba.ed production technoiogle. and proce .... at GTTC at 
• cost of Rs. 10 crores (approx). 

(c) and (d) Ves, Sir. Th. proposal was forwarded to 
the French Government in April 1998. The assistance will 
be avallabl. as and when the contract signed for the project 
by GTTC with the French Supplier Is forwarded by GOV!. 
of Karnataka to Gov!. of India and is acc.pted by both the 
Gov!. of India and GOV!. of France and formalltlaa regarding 
the Indo-French Protocol (1998 ) are completed. 

[Translation] 

Textl ... Export Quot. and 
Powerloom Sector 

2840. SHRI RAMSHAKAL : Will the Mlnillter 01 
TEXTILES be pleased to state: 

(a) wh.ther the Gov.rnment propose to Incr.as. 
textile export quota of pow.rOOm sactor; 

(b) If so, the details ther.of and the raa.ons 
th.refor; and 

(c) the lik.1y to Impact on pow.rOOm sactor and 
the economy of the coutnry as a result of Increa •• in .xport 
quota? 

THE MINISTER OF STATE IN THE MINISTRV OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN); (a) As 
per Varn, Fabrics and Made-ups Export Entltl.ment (Quota) 
Policy 2000-2004, notified vide No. 1/129/99 Exporta-I dated 
12th Novemb.r, 99, the GOV!. has alr.ady Incr.as.d th. 
PowerOOm Export Entitlement from the prellent 10% 01 
th. annual 1ev.1 to 15% of the annual lev.' of quantltl •• 
for exports of Fabrics and Made-ups (mill-made and 
powrloom.), in respact 01 countrl.s wh.r •• uch exporta 
are cov.red by r.stralnts under the provlslona of Agr •• m.nt 
of Textiles and Clothing. 

(b) and (c) Th. pow.rloom Indu.try I. the main 
produc.r of textile fabric on machines and the w.av.rs can 
participate In the direct exports If the quota Is available to 
them. Du. to the Increase of powerloom quota, more 
pow.rloom w.avers will be able to participate In export 
directly and there will be a direct link between the buyer 
and •• II.r. Incr.as. In quota will give lurth.r boo.t to this 
s.ctor which provides employment to a large number of 
p.opl •. 

Package for Foreign Investore 

2841. SHRI G.J. Javlya Will the Mlnl.ter 01 
FINANCE be pleased to .tate; 

(a) whether the Gov.rnm.nt. had offered lOme 
attractlv. package for for.lgn Inve.tor. including NRI. In 
ths racent past; 
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(b) 11 so, the details thereof and the reasons 
therefor; 

(c) the objectives likely to be achieved from these 
offers; 

(d) whether the Government have drawn up any 
programme to utilise part of such invastmant in Gujarat 
for devalopment of Infrastructure of tha Stata; and 

(a) 
therefor? 

11 so, the datalls thereof and If not, reasons 

THE MiNiSTER OF STATE IN THE MINISTRY OF 
FiNANCE (SHRI BALASAHEB ViKHE PATIL): (a) to (c) In 
line with the economic reform policy Inter-alia aimed at 
dereguiatlon and decontrolling industry, four mora industries 
have been dellcensed, namely: (I) Coal & lignite (iI) 
Petroieum (other than crude) and Its distillation products 
(III) Sugar Industry and (Iv) five bulk drugs. Now only six 
Industries are under compulsory licensing on the basis 
of environmental, strategic and sfety considerations. Foreign 
Equity up to 100-;. in Powar Sector lor electric lIeneratlon, 
transmission and distribution as also roadl & hlghwaV-, 
porta & harbours, and vahicular tunnels and brldgea hu 
baan made eligible for automatic approval provided fo ... lgn 
equity does not exceed Rs. 1500 cro .... Requi ... ment of 
prior approval by RBI for bringing In FDIINRI/OCB 
Investment and isaues of shares to fo ... lgn inYeatora alter 
FIPBlGovernment approval has been done away with. 

Minimum capitalisation norms in respect of certain 
NBFC activities have been further amended & provld .. with 
a minimum capitalisation norms of US S 0.5 million for hte 
activities which are not fund basad 

To craate a mora favourable investment environment 
for NRI, (I) automatic approval upto 100% In the high priority 
industries, (II) Investment upto 100% in the Housing and 
Real Estate Sector and (iii) increase in indlvldualaecondary 
market inveatment limit In a company from 1 % to 5% and 
aggregate investment In a company by all NRla from 5-;. to 
10% has been permlttad. 

(d) and (e) Foreign Direct Inveatment (FDI) takas place 
generally through private entreprenauralcompanies, State 
Govt. of Gujarat has not sent any specific proposal regarding 
this. However, 825 proposals (including soma public sector 
undertakings) in Gujarat amounting to As. 10,891.14 crore 
through this route has been approved since August, 1991 
till September, 1999. 

PowerloomIHandloom Sector. 

2842. SHRI C. KUPPUSAMI : 

SHRI M.V.V.S. MURTHI : 

Will the Minister of TEXTILES be pleased to 
Itate: 

(a) whether the number of people employed In 
power loom and handloom eector, .eperately, in the country, 
State-wise; 

(b) the quantum of cloth produced in each of 
these sectora during each of the laat three yeara; and 

(c) the value and quantum of cloth exported 
during the laat three yeara, aactor-wlse, alogwlth the capital 
invested therein during theae yeara, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) The 
State-wise details of number of people employed in 
powerloom and handloom aectora are given in encloaed 
stat ament-I. 

(b) The quantum of cloth produced In powerloom 
and handloom sectors during the iast three yeara are as 
follows:-

(Qty. in Million Sq. Mtr.) 

1996-97 1997-98 1998-99 

Fowerloom 19352 20951 20690 

Handloom 7456 7603 6792 

(c) The value and quantum of cloth exported in 
the Iut three yeara sector-wise are given in enclosed State-
ment-II. It II vary difficult to compile or even to estimate the 
capital Inveatment in handloom and powerloom sectors 
becauaa of the decentrallsed nature of these sectors. 

Statement-I 

State-wise deta/Is of people employed /n powerOOm 
and handloom sectors 

S. No. Name of StatalUnlon Powerloom Hand loom 
Territory 

2 3 4 

1. Andhra Pradesh 107310 490616 

2. Assam 6815 2322268 

3. Bihar 7235 l6n07 

4. Goa 305 25 

5. Gujarat n0412 57936 

6. Haryana 24705 22810 

7. Himachal Pradeah 3255 65099 
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2 3 4 2 3 4 
8. Jammu & Kashmir 162 51847 21. Nagaland Nil 126228 
9. Karnataka 161055 177562 22. Trlpura Nil 291761 
10. Kerala 8545 63153 23. Meghalaya Nil 
11. Madhya Pradesh 107825 56106 24. Arunachal Pradesh Nil 53473 
12. Maharashtra 1731507 80901 25. Manlpur Nil 462087 
13. Orissa 8252 246782 26. Mizoram Nil 
14. Punjab 56355 13160 27. Chandigarh 105 
15. Rajuthan 82170 71915 28. Oadra Nagar Havell 1240 
16. Tamil Nadu 792820 607675 29. Pondlcherry 2075 7369 
17. Uttar Pradesh 163415 420684 30. Daman & Diu Nil 

18. We.t B.ngal 10902 686254 31. Lakahadweep Nil 

19. Slkklm Nil 32. Andaman & Nlcobar Nil 

20. Deihl 2755 6708 Total 4049222 8550128 

Stlltement - 1/ 

The value and Quantum of cloth exported In the /ast three yeal5 sactor-wise Is as given below;-

Value In million in USS & 
In bracket In R •. crore 
Qty. In million sq. mlr. 

Sr.No. Item 1998-97 1997-98 1998-99 

QIy. Value Qty. Value QIy. Value 

1. Cotton fabric. 

a. Powrloom 1270.94 563.60 1315.80 589.25 1461.20 545.45 
(2002.10) (2190.82) (2294.16) 

b. Handloom 47.69 65.50 43.01 59.14 39.90 53.14 
(232.88) (219.87) (223.49) 

2. Man-mad. 
Fabric.· 60172.12 478.23 89971.51 511.48 71844.48 479.19 
PUKnltlMM ** (1691.51 ) (1899.13) (2013.82) 

3. Woollen 
fabric. 

a. PUKnItlMM* 13.28 44.88 9.41 39.05 4.11 19.38 
(158.69) (145.19) (81.51) 

b Handloom 0.07 0.24 0.08 0.52 0.53 1.96 
(0.87) (1.94) (8.25) 

HoCe: • Sector wIN ..,.,... d8IdI 01 acporIa are Il0l ....... 

- QuantIY In Ion ... 

Pl • Pow8/1OOm MMc MII_ Knl.KnIw_ 
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(TransllItionj 

Regional Rural Bank. 

2843. SHRI CHANORESH PATEL: Will the Minister 

01 FINANCE be pleased to state: 

are 196 Regional Rural Banks (RRBs) operating In the 

coutnry with a net-work of 14,486 branches. State-wise, 
number and location 01 RRBs Is given In enlcosed statement. 

Jamnagar Rajkot Gramln Bank with a net-work 01 53 

branches Is operating In the districts 01 Jamnagar and Rajkot 
In the State 01 Gujarat. 

(a) the number and location 01 Regional Rural 

Banks In the country, State-wise, particularly in Jamnagar 

district 01 Gujarat; 

(b) The Regioanl Rural Banks were established 

sclne 1975 under the provisions of Regional Rural Banks 

Act, 1976 with a view to developing the rural economy by 

providing for the purpose of development of agriculture, 

trade, commerce, Industry and other productive activities In 

the rural areas, credit and other facilities, particularly to the 

small and marginal farmers, agricultural laboure,., artisans 
and smallentreprenue",. RRBs were created mainly to serve 

the unbankedlunder-banked areas. 

(b) the criteria laid down lor seiling up 01 such 

banks; 

(c) whether the Government propose to open 

more such banks In the near luture; and 

(d) II so, the State-wise details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI BALASAHEB VIKHE PATlL) : (a) There 

(c) and (d) No such proposal is under consideration. 

51. Name of the States 

No. 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Jammu & Kashmir 

7. Karl!ataka 

8. Kerala 

9. Madhya Pradesh 

10. Maharashtra 

11. Manlpur 

Statement 

State-wise list of Regional Rural an~s (RRBa) and their locations 

No. 01 

RRBs 

3 

16 

5 

22 

9 

4 

3 

13 

2 

24 

10 

Locations 

4 

Khamme, Cuddapah, Srlkakulam, Anantapur, Chilloor, Adllabad, 

Mehboobnagar, Medeck, Nellore, Konda Ramnagar, Tenall DlsII. 
Gun!ur, Karlmnagar, Hyderabad, Nlzamabad, Dudlvada, Rajah-
mundry. 

DisH. Kamrup, Golaghat, Cachar, Oistt. Karbl-Anglong, North 

Lakhlmpur 

DiSH. Bhojpur, East Champaran, Gaya, Purnea, Muzallarpur, 

Monghyr, Santhal Parganas, Madhubani, Oisll. Nalanda, Chaibasa, 

Oarbhanga, Oisll. Samastlpur, Olsll. Palamau, Ranchi, Gopalganj, 

Chapra, Slwan, Girldlh, Hazarlbagh, Patna, Bhagalpur, Begusarai. 

Bhuj, Jamnagar, Mehsana, Panchmahal, Surendranagar, Valsad, 

Bharuch, Himmalnagar, Junagadh. 

Bhlwanl, Gurgaon, Hissar, Ambala 

Jammu, Srlnagar, Baramulla 

Bellary, Oharwar, Mysore, Gulbarga, Chltradurga, Tumkur, Kolar, 

Bljapur, Clckmagalur, Shlmoga, Mangalore,Kumta, Mandya. 

Mullappuram, Kannur 

Hoshangabad, Bilaspur, Rewa, Tikamgarh, Satna, Surguja, 

Jagadalpur, Rajnandgaon, Jhubua, Ralgarh, Shlvpurl, Oamoh, Dawas, 

Khargaon, Mandla, Chhlndwara, Bhopal ~a a  Shahdol, Mandsaur, 

Morena, Narslnghpur, UjJan, Datla, Vldlaha. 

Nanded, Aurangabad, Chandrapur. Akola, Ratnaglrl, Solapur, 
Bhandara, Yavatmal, Buldhana, Thane. 

Imphal 
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2 

12. Meghalaya 
13. Nagaland 
14. Oris .. 

15. Punjab 
16. Rajasthan 

17. Arunachal Pradesh 
18. Tamil Nadu 

19. Trlpura 

20. Uttar Pradesh 

21. West Bengal 

22. Mlzoram 

23. Himachal Pradesh 

[English] 

3 

1 
9 

5 
14 

1 

3 

1 
40 

9 

1 

2 

Circulation of Bhutan'. CulTtmcy 

Agrahayana 26, 1921 (Saka) 

Shlliong 
Kohlma 

4 

To Questions 186 

Purl, Bolanglr, Cutlack, Jeypore, Kalahandl, Mayurbhanj, Bal88ore, 
GanJam. Dhenkanal. 
Hoshlarpur, Kapurthala, Gurdaspur, Sangrur, Bathlnda 
Jaipur, Pall, Sikar, Churu, Bharatpur, Sawai Madhopur, Kota, Udaipur, 
Jodhpur, Bundl, Bhllwara, Durgapur, Sriganganagar, Bikaner. 
East Siang 

Vlrudhunagar, Dharmapurl, Cuddaiore. 
Agartala 

Moradabad, Gorakhpur, Azamgarh, Barabankl, Raebarllly, Fatehgarh, 
Sitapur, Ballla, Sultanpur, Lucknow, Kanpur, Bahralch, Etawah, 
Budaun, Malnpurl, Varanasl, Bastl, Allahabad, Pratapgarh, Falzabad, 
Fatehpur, Barellly, Gonda, Allgarh, Banda, Etah, Jaunpur, Jalaun, 
Jhansl. Bljnaor, Shahjahanpur, Nalnital, Mlrzapur, Lakhlmpur Kherl, 
Agra, Muzaffarnagar, Pithoragarh, Dehradun, Paurl Garhwal, 
Ghazlabad. 

Maida, Bankura, Birbhum, Cooch Behar, Nadia, Calculla, Burwad, 
Howrah, Murshldabad. 

Aizawal 
Mandl, Chamba. 

2844. SHRIMATI MINATI SEN : Will the Minister of 
FINANCE be pleased to state: 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR) : (a) and (b) 
Suggestions from various quarters, Including State Govern-
ments to treat areas other than the districts, Including 'taluksl 
tehsils' as a basis for determining backwardness have been 
considered from time to time. 

(a) whether the Government are aware that 
Bhutan's currency is In wide circulation In Jalpalgurl district 
of West Bengal; and 

(b) the circulation of Bhutan's If so, the staps taken 
to prevent currency in Indian territory? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b) 
The Information Is being collected and will be laid on the 
Table of the House. 

{Translation} 

Tax Holiday 

2845. SHRI MANSINH PATEL: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the proposal of the Government of 
GuJarat regarding adopllng taluk Instead of district as an 
overall criteria for giving tax exemption period for industrially 
backward regions has been reconsidered; 

(b) If so, the details thereof; and 

(c) the reasons for delay In this regard? 

(c) The recommendallons of the Study Group 
constituted In the Ministry of Finance for Incenllves for 
promoting Industrialization and dispersal of Industries, inter-
alia, suggested guidelines for identifying backward areas. 
The Study Group noted the need for identlfiction by applying 
a standard, reliable and uniform criteria. It also noted the 
lack of adequate and reliable data at the sub-<listrict I.e., 
Taluk level. 

it has not been found practical or feasible to reconsider 
a change In basic policy formulation In a short period of 
time for want of reliable and adequate data at Talluk level. 

Export ofT.a 

2846. DR. ASHOK PATEL: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government are aware that the 
Indian tea growers are quite concerned about export of tea 
this year as the foreign buyers especially tho .. of Germany 
and United States have raised certain apprehensions about 
the quality of tea; 
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(b) If so, whe1her a delega1ion of 1ea growers of 
Germany had visited the tea gardens of Assam In this 
regard; and 

(c) If so, the conclusion drawn by the German 
delegation of tea growers about the quality of tea after visiting 
tea gardens of Assam? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) No, Sir. The Government 
have not received any represantatlon from the taa growars 
expressing concern about exports of tea to Garmany 
and tha United States of America. There Is no serious 
conCern on quality of Indian taa Including teas produced In 
Assam and exported to USA and Germany since Indian 
teas for exports conform to International Standards on 
quality. 

(b) No tea Importer from Germany hu visited the 
tea gardens of Assam recenlty under the auspices of the 
Tea Board. 

(c) Does not arise. 

NRI Inv.etment 

2847. SHRI J.S. BRAR : Will the Minister of 
FINANCE be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-Item captioned ·NRI Inflows till August 
drop 69% despite conc.sslons·, appearing In the 'Economic 
Tim .. ' dated November 22, 1999; 

(b) If so, whether there has been continuous 
decline In the Inv .. tment made In India by the citizen of the 
Indian origin living abroad for the last three years; 

(e) If so,the amount of Investment made by them 
during 1996-97, 1997-98 and 1998-99; and 

(d) the eatimated amount of Inveatment In the first 
six months during 1999-20oo? 

THE MINISTER OF STATE; IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (d) 
y .. , Sir. While there had been a decline In NRI direct 
Invaatm.nta during the y ..... 1996, 1997 and 1998, on the 
basis of the Information available till the end of September 
this ye.r, the Investments during 1999 will be higher than 
1998. 

The year-wise Inflow details in Investment schemes 
by NRls from 1996-97 are as follows :-

1996-97 1997-98 1998-99 1999-2000· 
·provlsional 

RI. Cror.s RI. Crores Rs. Cror .. RI. Crores 

1871.10 878.35 272.70 166.32 
(Sept.) 

[English} 

I.T. A •••••••• In Kamatllka 

2848. SHRI R.L. JALAPPA : 

SHRI RAMCHANDER BAINDA : 

Will the Minister of FINANCE be pleased to 
stat.: 

(a) the number of Income Tax Payers In the 
country during the year 1998-99; 

(b) the number of new aaseasees who have come 
within the Income Tax fold because of satisfying one of the 
six criteria stipulated by the Government In Karnataka and 
other States of the country; 

(e) whether Permanent Account Numbers have 
bean Issued to all the new aasessees in Karnataka; and 

(d) If not, the reasons for delay In issuing the 
same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR) : (a) The number 
of Income Tax payers In the country during 1998-99 was I 

1,82,26,238. 

(b) The number of new assessees In the Karna-
taka Charge (Including Goa) and the country as a result at 
the one by six scheme during the F'inancial Year 1998-99 Is 
51,004 and 4,67,075 respectively. In addition, the number 
of returns received In Form 2C In the Financial Year 
1999-2000 (up to 30.11.99) In the Karnataka Charge 
(Including Goa) .nd the country Is 79,120 and 2,52,817 
respectively. 

(c) In Karnataka Charge (Including Goa), out of 
total numb.r of 7,97,396 applications for allotment of PAN 
received till 9.12.99, P.rman.nt Account Number (PAN) 
has b •• n allotted to 6,22,008 assess.es, Including new 
ass.ss •• s. 

(d) There Is no delay in allottment of Parmanent 
Account Numbers In Karnataka charge wherever applications 
are complate In all respects. Incomplate Information given 
In the application forms necessitates Issu. of deficiency 
letters to the applicant for correction of defects, so noticed, 
In the application. 

Demand and Production of C.ment 

2849. SHRI P.S. GADHAVI : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to stat.: 

(a) the total production capacity of Cement In 
the country, State-Wise; 

(b) the demand and production of Cement during 
each of the last thr •• years; and 

(c) the additional capacity required to meat the 
country's demand? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (OR. RAMAM) : (a) A 
statement Indicating Statewiae production capacity In respect 
of units having a capacity of more than 2,97,000 tonnes 
per annum Is enclosed. Besides this, mini cement plants 
have an estimated capacity of 9 million tonnes per annum. 

(b) The demand and production of cement In 
r .. pect of large cement plants during the last three years 
Is given below: 

(In Million tonnes) 

Year Cement Demand Cement Production 

1996-97 

1997-98 

1998-99 

68.16 

73.89 

79.77 

69.98 

76.74 

81.67 

The data regarding production of mini cement plants 
18 not maintained centrally. 

(c) Cement Industry has adequate capacity to 
meet the projected demand for the next five years and Is 
capable of Increasing the capacity to the extent required. 

Region/State 

Northern Region 

Punjab 

Deihl 

Haryana 

Statement 

Capacity 
(Million tonnes) 

2 

Himachal Pradesh 

1.04 

0.50 

0.17 

3.47 

0.20 J&K 

Rajasthan 

Uttar Pradesh 

Total North 

Eamrn Region 

Bihar 

Orissa 

West Bengal 

Assam 

Meghalaya 

Total East 

15.07 

4.CS 

24.50 

4.62 

2.66 

1.13 

0.20 

0.20 

8.81 

South Region 

Tamil Nadu 

Andhra Pradesh 

Karnataka 

Kerala 

Total South 

Weetern Region 

Maharashtra 

Gujarat 

Madhya Pradesh 

Total West 

Grand Total 

2 

7.59 

16.70 

6.92 

0.42 

31.63 

6.41 

12.59 

26.03 

45.03 

109.97 

Tax Incentlv •• to Textllee Sector 

2850. OR. (SHRIMATI) C. SUGUNA KUMARI : Will 
the Minister of FINANCE be pleased to state: 

the steps taken to provide tax Incentive for capital 
goods as well as raw materials In textile Industry for 
development of Infrastructure to facllHate more exports of 
textiles. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR) : There Is no 
tax Incentive designed speCifically for the textile sector for 
development of Infarstructure to facilitate more exports. 
However both under the Customs and Central Excise Act 
and Income Tax Act, certain Incentives are available for 
investment in development of Infrastructure. These facilities 
can be availed also by the textiles sector. 

For individual exporters also there are several tax 
incentives under the various Exports Promotion Schemes 
both for Import of machinery and raw materials to facilitate 
exports. These can also be availed by exporters In textile 
sector. 

Centre I Inveatment In Kerale 

2851. SHRI K. MURALEEDHARAN : Will the Minister 
of FINANCE be pleased to state: 

(s) whether the Union Government are neglecting 
Kerala State, particularly in the Industrial Sector with the 
result that the Central investment In the State has reduced 
from 3.5% to 1% during the lasttwenly five yeara; and 

(b) If so, the steps proposed to be takan by the 
Union Government to improve Central investment in the 
State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) According 
to the Annual Report on the Working of Industrial and 
Commercial Undertakings of the Central Government, 
Bureau of Public Enterprises, 1972-73 the share of the State 
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of Kerala In the Investment In the Central Government 
Industrial and Mining Projects as on 31.3.1973 was 2.69%. 
According to the Public Enterprises Survey, Department of 
Public Enterprises, 1997-98, the share of the State of Kerala 
In gross block of Central Public Enterprises as on 31.3.1998 
was 1.50%. 

(b) The Central Investment in Public Sector 
Enterprises is planned keeping national priorities In view. 
However, due consideration is given to backwardness of 
various regions subject to over-riding consideration of techno-
economic feaSibility. According to Information published In 
the Public Enterprise Surveys, the percentage share of the 
State of Kerala In gross block has been contlnuoualy rising 
during the recent years from 1.28% as on 31.03.1995, to 
1.32% as on 31.03.1996 to 1.40% on 31.03.1997 and to 
1.50% as on 31.03.1998. 

{Translation} 

state: 

Technology Upgradatlon Fund 

2852. SHRI SUSHIL KUMAR INDORA : 

SHRI NAWAL KISHORE RAI : 

Will the Minister of TEXTILES be pleased to 

(a) whether any demand has been made to give 
relaxation In the present conditions and procedure for the 
loan given from the Technology Upgradation Fund, 
constituted In the Public Sector; 

(b) 
wise; 

II so, the details thereof, at present state-

(c) whether the Government have taken certain 
new decisions in this regard; and 

(d) II SO, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) to 
(d) The Technology Upgradatlon Fund Scheme (TUFS) lor 
the textile and jute Industry was launched only on April 1, 
1999 lor a period of 5 years. Loans under the scheme are 
extended by the nodal agencies/co-opted institutions to the 
Identified segments of the Industry for the projects In 
conlormlty with the scheme from their own sources. Ministry 
of Textiles has been receiving a number of representations 
from the Industry associations/Individual units. For this 
purpol'e, an Inter-Ministerial Steering Commmee (IMSC) has 
been constituted under thll chairmanship of the Secretary 
(Textiles). On the basis of the points raised by the textile 
Industry aaaoclatlonsllndividual units, the IMSC had taken a 
number of decisions, which are summarised as follows: 

(I) The loans which were sanctioned prior to 
1-4-1999; but not disbursed can be considered 
under TUFS at fresh cases, If otherwise they 
meet the parameters of TUFS. ' 

(i1) In case a part disbursed loans, II the borrower 
wishes to be considered for TUFS benefits, a 

fresh project conforming to TUFS norms can 
be submitted to the lending agency al1er 
terminating the existing loan cases. 

(iii) The energy saving devices, effluent treatment 
plants and water treatment plants can be 
Installed without any ceiling on Investment. 

(iv) The preliminary and pre-operative expenses 
and Incremental margin money on working 
capital have been Included as eligible 
Investment' under the scheme. Expenses on 
training and payment of feea to foreign 
technicians would also be eligible under the 
scheme. 

(v) Yarn processing has been made an additional 
eligible downstream value addition activity for 
investment in new or expanded spinning. 

(vi) A unit replacing the bale pressing machine or 
installing bale pressing machine lor the first 
time will be required to install only slngle-
stage automatic bale pressing machine. 
Prescription of ·Ballng Press· standard should 
be in conformity with the recently amended 
BIS specification. 

[English] 

Allegation agalnat Cuatoma Chief 

2853. SHRI RAMSAGAR RAWAT : Will the Minister 
of FINANCE be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-Item captioned ·Customs Chief goes on 
hyped-up charges· appearing in the ·Indian Express· dated 
April 28, 1999; 

(b) II so, the facts of the matter reported therein; 
and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR) : (a) Yes, Sir. 

(b) The news item, while starting that the Finance 
Ministry had ostensibly transferred Sh. Krishan Kant because 
of the un-earthing of a Rs. 100 crore drawback scam by 
DRI, speculates that his transfer could have been on 
account of the ruling he had given In a matter relating to 
alleged mlsdeciaratlon of Imports by Sony India, which Is 
not correct. 

(c) Does not arisll as no transfer has been made 
on account of ruling given In the case of Sony India. 

state: 

Writing off Loans 

2854. SHRI PRABHUNATH SINGH: 

SHRI P.C, THOMAS : 

Will the Minister of FINANCE be pleased to 
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(a) the amount which has been written 011 by the 
nationalised banks during 1998 and 1999 so far, bank-

wise; and 

(b) the names of the firms whose rl e~  amount 

was more than rupees ten lakh and against whom Non-

Payment Asset of banks was due up to one crore during 

the above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI BALASAHEB VIKHE PATlL) : (a) A 

statement Indicating the amount written off by nationalised 

banks during 1997-98 and 1998-99 (Latest available) as 

reported by Reserve Bank of India (RBI) Is enclosed. 

(b) The data reporting system of the RBI does 

not generate Information in the manner asked for. However, 

RBI publishes a list of borrowal accounts against which 

banks and financial institutions have filed suits for recovery 

of funds of Rs. 1 Crore and above as on 31st March of the 

year. A copy of such list Indicating the position of such 

borrowal accounts as on 31.3.99 has been placed in the 

Parliament Library for ready reference. 

51. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

Statement 

Bank debt written off by the Nationalised banks 

during the last two years 

(Amount In crore of rupees) 

Name of the bank 1997-98 1998-99 

2 3 4 

Allahabad Bank 46.61 88.42 

Andhra Bank 72.58 @ 

Bank of Baroda 157.30 294.76 

Bank of India 309.29 @ 

Bank of Maharashtra 121.28 @ 

Canara Bank 47.18 467.10 

Central Bank of India 154.62 253.62 

Corporation Bank 13.69 40.56 

Dena Bank 67.87 0 

Indian Bank 1.37 10.38 

Indian Overseas Bank 201.76 @ 

Oriental Bank of Commerce 0.13 68.95 

Punjab National Bank 372.70 218.66 

Punjab & Sind Bank 16.98 10.29 

Syndicate Bank 109.18 75.73 

2 3 4 

16. Union Bank of India 16.55 0 

17. UCO Bank 176.34 0 

18. United Bank of India 29.90 7.96 

19. Vijaya Bank 6.72 4.91 

• Inrorrn.lton ...a.d !rom "-bIInIca. 

Autonomy to Bank. 

2855. SHRI INDRAJIT GUPTA: 

SHRi S.D.N.R. WADIYAR : 

Will the Minister of FINANCE be pleased to 

state: 

(a) whether the Government have granted 

autonomy to some public sector banks; 

(b) If so, the names of such banks and nature of 

autonomy granted to them; 

(c) whether the Government have identified some 

more banks to give autonomy; and 

(d) II so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (d) 

Yes Sir. In November, 1997 Government had granted condi-

tional autonomy to public sector banks which fulfilled the 

following criteria; 

(I) Net profits for the last three years; 

(ii) Capltai adequacy ralio of more than 8 per 

cent; 

(ill) Net Non Performing Assets (NPA) level below 

9 per cent of the net advances; and 

(Iv) Minimum owned funds of Rs 100 crores. 

The Boards of the Public Sector Banks which fulfil the 

lalel down criteria have been delegated powers and autonomy 

in the matter of craatlon, abolition, upgradatlonlmodilication 

of posta lor their administrative offices upto the lavel of 

Deputy Ganeral Manager, racrultment of apaclallsed officers 

and also to undertake campus recruitment for partly meeting 

their requirement of probationary officers; e!lOlbliity and 

entitlement, for reimbursement of entertainment expenditure 

and lee for club membership. 

The name. 01 the banks, which became eligible for 
autonomy during 1997, 1998 and 1999 are given in enclosed 

statement. 
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Statement 2 3 4 

Public Sector Banks 
List of banks eligible for Autonomy 

21. 

22. Punjab 
National 
Bank 

51. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

ABon 
31.3.97 

2 

State Bank 
of India 

State Bank 
of Blkaner 
& Jaipur 

State Bank 
of Patlala 

8. State Bank 
of Travancore 

9. 

As on 
31.3.98 

3 

State Bank 
of India 

State Bank 
of Blkaner 
& Jalpur 

State Bank 
of Patlala 

10. Andhra Bank 

11. Bank of 
Baroda 

12. Bank of 
India 

13. 

14. 

15. 

16. Corporation 
Bank 

17. 

18. 

19. Indian 
Overseas 
Bank 

20. Oriental Bank 
of Commerce 

Bank of 
Baroda 

Bank of 
India 

Bank of 
Maharashtra 

Canara Bank 

Corporation 
Bank 

Dena Bank 

Indian 
OVerseas 
Bank 

Oriental Bank 
of Commerce 

As on 
31.3.99 

4 

State Bank 
of India 

State Bank of 
Hyderabad 

State Bank 
of Patlala 

State Bank of 
Saurashtra 

Andhra Bank 

Bank of 
Baroda 

Bank of 
India 

Bank of 
Maharashtra 

Canara Bank 

Corporation 
Bank 

Dena Bank 

Indian 
OVerseas 
Bank 

Oriental Bar,k 
of Commerce 

23. 

24. 

Syndicate 
Bank 

Syndicate 
'Sank 

25. Union Bank 
of India 

Union Bank 
of India 

Union Bank 
of India 

26. 

27. VIJaya Bank 

Total Ten Fourteen Seventeen 

Prime IIIlnlate"a Rozgar Yoj8na 

2856. SHRI ASHOK PRADHAN : Will the Minister 
of FINANCE be pleasect to state: 

(a) the number of SCs/STs amongst the total 
entrepreneurs of the country, State-wise, particularly in Uttar 
Pradesh who have been provided loans under the Prime 
Minister's Rozgar Yolana during each of the last three years, 
till date; 

(b) the extent to which It Is lower than the target 
fixed under PMRY; and 

(c) If so, the reasons therefor? 

THE MINSITER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b) 
The scheme of Prime Minister's Rozgar Yolana (PMRY) 
provides for reservation of 22.5% for SC/STs. The details 
of loans of SC/STs during the years 1996-97, 1997-98 and 
1998-99 Is given in enclosed statement. 

(c) The reasons for shortfall in achievement of 
targets under SCISTs by banks, as revealed by the Field 
Study conducted by RBI during 1997 are as under:-

(I) 

(iI) 

Government agencies were not sponsoring 
adequate number of applications to borrowers 
belonging to SC/STs. 

Many of the projects/activities sponsored to 
banks were not found viable. 

However, RBI at the Instance of Government have 
advised the bankslagencles to make special efforts to 
receive/sponsor viable proposals from applicants belonging 
to these categorle. in larg.- numbers to ensure achievement 
of the sub-targeta set for them. 
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Statement 

The target and the number of sanctions to SClSTs benefic/aries out of total loan sanctions, State-wIse 
performance of Banks under PMRY during the last three yeam (year ending 31st March) 

Name of the Statal 1996-97 1997-98 1998-99 
Union Territory 

Target for Loans to Target for Loans to Target for Loans to 
SC/STs@ SC/STsO SC/STsO SC/STs out SC/sTsO Sc/STa out 
22.5% of out of 22.5% ot ot Total 22.5% ot ot total 
the total total the total the Total 
target target target 

2 3 4 5 6 7 

Andhra Pradesh 7178 4971 7695 4335 7695 3819 

Arunachal Pradesh 101 81 68 62 101 54 

Assam 3375 1310 3015 1479 3375 2152 

Bihar 4984 2291 4838 2589 4.813 2060 

Gujarat 1913 1133 2835 2634 3285 2530 

Goa 124 9 135 20 135 15 

Haryana 1620 630 1418 587 1868 900 

Himachal Pradesh 473 257 518 325 540 296 

Jammu & Kashmir 788 86 788 238 1125 174 

Karnataka 3983 1983 4950 2247 4928 2331 

Kerala 3375 1381 3600 1270 4500 1447 

Manlpur 675 296 293 44 304 160 

Maharaahtra 8078 4604 9585 4991 9563 5792 

Madhya Pradeah 6086 5292 7088 5065 6930 4943 

Meghalaya 186 109 124 115 124 158 

Mlzoram 84 34 90 34 79 28 

Nagaland 101 97 101 118 58 57 

Orissa 1856 839 2081 1241 2273 1052 

Punjab 1935 1417 2025 1526 2025 1504 

Rajasthan 2340 1500 3218 1932 3668 1845 

Slkklm 45 25 23 19 34 52 

Tamil Nadu 4905 2114 6233 2268 4163 2170 

Trlpura 439 380 293 63 293 140 

Uttar Pradesh 8058 3827 10170 8106 11610 6236 

West Bengal 5153 898 5175 599 5175 526 
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2 3 

NCTof Deihl 1024 152 

Andman & Nlcobar 23 2 

Chandlgarh 34 8 

Dadra & Nagar Haveli 34 7 

Daman & Diu 23 

Lakshdweep 12 36 

Pondlcherry 113 35 

All India 69118 35804 

c •••• Again.t Offlcl.l. ot HCL 

2857. SHRIMATI SHYAMA SINGH: 

SHRI NARESH PUGLIA: 

4 

1058 

23 

45 

11 

11 

11 

101 

77669 

Will the Minister of MINES AND MINERALS 
be pleased to state: 

(a) whether the CBI has registered cases against 
some high ranking officials of Hindustan Copper Limited for 
allegedly causing loss of crores of rupees to the Public 
Sector Undertaking; 

(b) II so, the details thereof and the manner In 
which those officials have manipulated crores of rupees; 

(c) whether the Government propose to take any 
further action against such officials; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA) : (a) to (d) 
Central Bureau of investigation (CBI) has registered four 
cases against the officials of Hindustan Copper Ltd. (HCLj: 
In one of these four cases, there is alleged loss of more 
than one crore rupees to the Company. In this case, CBI, 
Jablapur Branch has registered a Regular Case No. RC-
13(A)/99-JBR for gross misconduct on the part of one DGM 
and two AGMs for conspiring with each other and a private 
firm to cheat HCL to the tune of Rs. 1,97,40,3821- by way 
of not maintaining performance report and not making 
recovery from the private firm against the nine supply orders 

. of rubber liners. The case is still under Investigation by the 
CBI. The disciplinary action against the suspected employees 
will depend on the recommendations of CBI. 

Loan Through RIOF 

2858. SHRI P.O. ELANGOVAN : Will the Minister of 
FINANCE be pleased to state: 

(a) whether there was a steady decline In the loan 
disbursements from the Rural Infrastructure Development 
Fund(RIDF) in NABARD even though the corpus fund 
increased every year since the year 1995-96: 

(b) if so, the reasons therefor; 

5 6 7 

143 1058 94 

12 23 19 

10 23 8 

22 11 9 

3 11 3 

47 11 33 

41 124 49 

40185 79723 40658 

(c) whether the Government have taken any steps 
for agricultural developments in the rural areas from the 
corpus fund In RIDF set up In NABARD; 

(d) II so, the details thereof; 

(e) whether In the agricultural lending from the 
RIDF corpus through NABARD or any scheduled Comm-
ercial Bank, the under developed most backward districts In 
the country should be given top priority; and 

(f) If so, the most backward districts selected 
under this plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) ; (a) and (b) 
National Bank for Agriculture .nd Rural Development 
(NABARD) disburses the fund under Rural Infrastructure 
Development Fund (RIDF) on reimbursement basis to the 
State Governments. Therefore, the disbursal of funds under 
RIDF depends on execution of projects by the State 
Governments. The position of sanctions and dlsburs.ments 
under RIDF I to V Is given below: 

(Rs. In crore) 

Ride Corpus Sanctions Cumulative 
Disbursements 
Upto (31/11/99) 

2,000 1,829.69 1572.37 

II 2,500 2,602.46 1676.28 

III 2,500 2,677.56 986.04 

IV 3,000 3,134.61 365.42 

V 3,500 1,865.01 36.37 

(c) and (d) One of the main objectives of taking projects 
under R IDF Is to facilitate enhanced credit flow to agriculture 
for Its alround d8llelopment. During the current year the scope 
for financing under RIDF has been widened to cover the 
proejcts to be takan up by the Gram Panchayats, Self Help 
Groups and other eligible_organizations. The corpus of RIDF-
V has also been raised to As. 3,500 crore and repayment 
period has been extended from 5 to 7 years as wen. 
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(e) and (1) The selection of projects under RIDF Is the 
prerogative 01 the State Government. Further, the 
dIabu,.ement of agrlcutural loans banks and disbursement 
of r.flnance by NABARD In a particular dlsirlcVarea Is 
dependant on .eve,.1 facto,. like lavel ollnlra.tructure, .age 
of agrlcultrual development, credit absorption capacity 01 
the area, etc. Depending upon these lactors and past 

performances, a district credit plan Is prepared every year 
In each district 01 the country and banks make concerted 
efforts to achieve the targets. 

(Translation] 

Export of Toye 

2859. SHRI MOHAN RAWALE : Will the Minister 01 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the value 01 toys exported during 1998-99; 

(b) whether any scheme has been lormulated to 
boost export 01 toys In view 01 their Immense potential lor 
export In the Country; 

(c) If so, the details thereof; and 

(d) the action taken to remove the hurdles coming 

In the _y 01 expansion of toy-Industry? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) The value of toys exported 
during 1998-99 was Rs. 75 crores. (Source : Electronics 
and Computer Software Export Promotion Council). 

(b) and (c) All the Export Promotion Schemes like 

100% Export Oriented Units, Export Processing Zones, 
Export Promotion Capital Goods Scheme, Advance Licence 
and Duty Entitlement  Passbook Scheme available under 
the Export and Import Policy arr. equally applicable lor the 
toy sector also. Financial assistance under Market 
Development Assistance Scheme is also provided to the 

toy exporte,.. 

(d) In order to expand the toy IIIctor, Small 
Industries Development Organisation (SIDO) has brought 
this sector under a Scheme called UPTECH which Is aimed 
at Technology Upgradatlon. To promote this sector in well-
coordinated manner and to provide common facilitiel for 
cost effective growth, the Greater NOIDA In Uttar Pradesh 
has earmarket an area of 120 acres of land for setting up 
the Toy City. Regular discussions are also held with 
Electronlcl & Computer Software Export Promotion Council 
and Toy Association to consider the problems and to resolve 

them. 

[English] 

Textllee Induetry 

2860. SHRI C. P. RAe;: ~nl  : 

DR. V. SAROJA : 

Will the Minister of TEXTILES be pleased to 

state: 

(a) whether the Government have conducted any 

Itudy regarding ~ pa  of Implementation 01 World Trade 
Organisation (WTO) on the Textile Sector; and 

(b) If 10, the details thereof and the steps taken 
by the government to save the dam .. tlc textllea Industry In 
view of W.T.O. condltlonl? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) The 
Government is constantly reviewing the situation arising 

out of the Implementation of the Agreement on Textllea & 
Clothing which sets out the Implementation 01 WTO 
conditions on the textiles sector. 

(b) (I) The Government II trying for falter Inte-
gration under Agreement 01 Textllel & 
Clothing at all appropriate Fora. 

(II) Meetings have been held recently with US 

and EU where our case lor greater market 
accelS hal been emphallsed. 

(III) The Ouota Restriction. Imposed by Turkey 
were challenged In Dispute Settlement Body 
of WTO and case has been decided In the 
favour of India. 

(iv) Government have been taking laveralstaps 
from time to time to Increa.. export •. 
Some of the Important Inltlatlvel taken 
specifically In respect of the t.xtlle lector 
are as under:-

(1) The Technology Upgradatlon Fund 
Scheme, which has been made opera-
tional from 1-4-1999 to facilitate the 
modernisation and upgradatlon of this 
sector 10 that It can become more 
competitive In International trade. 

(2) The New Exporters' Entitlement 
(Ouota) Policy for the period 2000-
2004 announced recently to provide 
stability and continuity and encourage 
competltiven.11 In textile exportl. 

(3) Non-Ouota Entitlement (NOE) System 
lor encouraging non-quota exports to 
quota and non-quota countries has 
been retained to boost exports In app-
arel sector-value added segment of 
Indian textiles. 

(4) Reduction In the threshold limit 01 the 
Zero Duty Export Promotion Capital 
Goods (EPCG) Scheme In respect of 
certain prescribed textile machinery to , 
Ra. one crores. 

(5) Llberallsation of exports of cotton yarn 
by Export Oriented Unit (EOU)lExpor! 

Promotion Zone (EPZ)lEPCG units. 

(6) Zero Duty Import of certain categorlel 
of trimming. & embellishments. 
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JCI to Pun:ha.. Jute 

2861. SHRIMATI GEETA MUKHERJEE : Will the 
Minister of TEXTILES be pleaaed to atate: 

(a) whether Government are aware that the Jute 
Corporation of India has stopped purchasing the jute from 
the growers In West Bengal; 

(b) II so, the details thereof; 

(c) whether jute growers are compelled to sell jute 
much below the prescribed price; 

(d) II ao, the details thereof; and 

(e) the details of remedial ateps taken by the 
Governments to stop the distress and save the jute growers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) and 
(b) From the beginning of the jute season I.e. from July, 
1999 JCI Is operating In the State of West Bengal under 
Maximum Support Price (MSP) operation. 

(c) and (d) At present the price of raw jute Is ruling 
higher than MSP at all prices and JCI Is very much In the 
market to purchase whatever quantity Is offered lor sale at 
minimum support price. 

(e) All JCI centres are In readiness to operate 
at minimum support price. 

Impo.ltlon of Dutle. on New.prlnt 

2862. SHRI P.C. THOMAS: Will the Minister of 
FINANCE be pleaaed to atate: 

(s) whether Customs and Excise duties are levied 
on Newsprint; 

(b) II so, the details thereof; 

(c) whether the Governm.nt have recommended 
Imposition of n l~ plng Duty on Newsprint; 

(d) II so, the d.talls th.reof; 

(.) wh.ther the domeatic newsprint production Is 
facing hardships as a r.sult thereof; and 

(f) II SO, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR) : (a) and (b) 
Newsprint presently attraeta customs duty of 5.5°/ •. There 
Is no excise duty on newsprint. 

(c) No recommendation lor Imposition 01 anti. 
dumping duty on Import of newaprlnt has been received 
from the D.algnated Authority In the rec.nt past. 

(d) to (I) Do not arise In view 01 (c) above. 

Production of Jute 

2863. DR. LAXMINARAYAN PANDEYA : Will the 
Mlnlst.r of TEXTILES be pleased to stat.: 

(a) the production of jute during 1997·98 and 
1998·99 Stat.-wlse; 

(b) the quantity and value of jute product. 
exported during the above period alongwlth Iorelgn exch· 
ange earned therefrom; and 

(c) the st.ps taken to Incr .... the production 
and export of jute In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) A 
Statement Is enclosed. 

"" (b) During 1997·98 a total Qty. of 2,97,000 MT 
and In 1998·99 a total Qty of 1,94,900 MT of Jut. produeta 
w.re axported amounting to total value of Rs. 842 and Rs. 
628.9 crore. respectively. 

(c) Following steps have been taken by the Govt. 
to Incre .. e the production and export of jute In the country. 
Continuation of cost plua basis purchs.a 01 jut. bags lor 
packing foodgralns being procured on Govt. accClllnt, Grant 
of export market assistance on selected thrust export Items 
of jute products, Participation in various Trade Fairs and 
Exhibition by JMDC at home and abroad lor popularizing 
jute products among buyers, Enactment of Jute Packaging 
Materials (Compulsory Use In Packing Commodities) 
Act, 1987 providing foodgralna, sugar and Urea to be packed 
In jute bags, Introduction of technology upgradatlon scheme 
w.e.f. 1.4.1999. For Improvement of productvity, quality 
and achievement of cost competltlvene.s of jute products; 
Ministry Is formulating a multi pronged titled National Tech· 
nology Mission on Jute. 

Statement 

States Production of raw jute (In '000 bales) 

1997·98 1998·99 

Andhra Pradesh 585 464 

Assam 829 807 

Bihar 1110 1031 

Meghalaya 52 54 

Orlss. 410· 337 

Tripura 55 66 

West Bengal 7621 7436 

Others 82 80 

10844 10275 

Export of Granlt. 

2864. SHRI SHRIPAD YASSO NAIK : Will the 
Minister of COMMERCE AND INDUSTRY be pleued to 
state: 
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(a) whether India has prominent place in the ex-
port of Granite; 

(b) If 80, whether India Is facing stili competition 
In !hie field In the International Market; and 

(c) II so, the steps being taken by the Govern-
ment to boost the export of Granite? 

THE MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) and (b) Yes, Sir. 

(c) Sir, Department of Commerce have identi-
fied and declared 'Granite' as a 'thrust area' and as such 
Initiated necessary steps for hassle-Iree export 01 granite. 
However, being a 'minor mineral' , granite is failing under 
the purview 01 State Governments who practise dille rent 
policies as regards leasing royalty, dead rent etc. Depart-
ment of Commerce had organised a States Mines Minis-
ters Conference in November, 1997 to resolve the various 
issues connected with granite. The Conference had also 
adopted various resolutions intended to (a) Grant of BO 
HHC benfits to suppliers of rough blocks to granite Export 
Oriented Units (EOUs) (b) Lower the monetary limit for 
duty free Import of capital equipment for granite under 
Export Promotion Capital Goods (EPCG) Scheme (c) Ex-
tend custom bonding to captive quarries of granite EOUs 
for faCilitating backward Integration 01 Industry etc. Depart-
ment 01 Mines have notified rules for systematic  develop-
ment, scientific mining end conservation 01 granite through-
out India. 

Exportllmport 

2865. SHRI KIRIT SOMAIYA : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) 

port; 

whether the import made In excess than ex-

(b) If so, whether there Is a huge deficit In the 
Balance 01 Payment Account; 

(c) If so, the details thereol; and 

(d) the steps taken by the Government to over-
come dellcit In trading account? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) Yes Sir. 

(b) and (c) During lhe year 1998-99, the trade balance 
Is estimated at US $-13246 million and current account 
balance at US $-4038 million as per the data provided by 

Ministry of Finance. 

(d) Export promotion measures are continu.ously 
being taken by the Government which Includes reduction In 
transaction cost through decentralisation, simplification of 
procedures and various other measures ss enumerated In 
tha Exlm Policy. Steps have also been taken to promote 
exports through multilateral <1r,o d ~ral Initiatives, identi-
fication of thrust sectors and focus regIOns. 

State Financial Corporation, 

2866. SHRI KRISHNAMRAJU : 

SHRI BHARTRUHARI MAHTAB ; 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether the State Financial Corporations In 
the country have Significantly contributed In the growth of 
small and medium Industries; 

(b) II so, the details therec:, 

(c) whether the small and medium Industries 
which are financed by the State Financial Corporations are 
not able to repay the loans; 

(d) II so, whether the profitability 01 State Financial 
Corporations has been stained as a result thereol; and 

(e) if so, the action taken by the Government to 
restructure the weak State Financial Corporations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATlL) : (a) and (b) 
Industrial Development Bank 01 India (lOBI) has reported 
that State Financial Corporations (SFCs) have been playing 
an Important role In the development ot small and medium 
enterprises In their respactive States. As per Information 
provided by lOBI, cumulative sanc1lons and disbursements 
made by SFCs upto end-March 199B were Rs. 29139 crores 
and Rs. 23259 crores respectively. 

(c) and (d) lOBI has reported that some 01 the small 
and medium Industries which have been Iinanced by the 
SFCs have not been able to repay loans resulting In poor 
recoveries and high noni>erformlng essets, thereby allac1lng 
the profitability 01 SFCs. 

(e) In order to strengthen the overall functioning 
01 SFCs, a comprehensive amendment Is proposed to be 
carried out in State Financial Corporations Act. 1951, 
with a view to enlarge share hoiders base 01 SFCs, provide 
them with greater lunctional autonomy and operational 
lIexlblllty and consequent ability to respond to the needs 
of the changing financial system. The proposed amend-
ments are in advance stage of finalisatlon. 

Unclaimed Money in Lie 

2867. SHRI C.N. SINGH: WUI the Minister at FINANCE 
be pleased to sta18: 

(a) the amount lying unclaimed with L1C due to 
L1C policy lapses, as on date; and 

(b) the manner In which the money Is being 
utilised by L1C? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATlL) : (a) and (b) 
The policy may lapae either with or without acquiring paid 
up value. A policy hoider Is entitled to get the paid up valua 
01 the policy if the policy lapses alter three years. In caae 
of policies lapsing alter acquiring a paid up value, the amount 
Is paid on death or on maturity as per the policy terms and 
conditions. In cases where the paid up value remain 
unsettled, the amount is credited te the 'Life Fund Account' 
of Life Insurance Corporation 01 India (L1C) alter keeping 
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the amount In the LlC's books lor 5 yaers. During these 
5 years LlC makes vigorous attempts to trace the policy 
holders through advertisements In local newspapers and 
Individual letters. The Written Back unclaimed amount to 
the Life Fund becomes part of the Life Fund of the Corpo-
ration. However, the unclaimed amount under a paid up 
policy due to the policy holders wHI not get time-ba"ed simply 
because It Is not claimed by them in time. Moreover a lapsed 
life Insurance policy can be revived within 5 years from 
the due date of first unpaid premium. 

At the end of each year the Life Fund Is actuarlally 
evaluated with reference to the total liability of the 
Corporation and surplus arising thereby Is distributed In 
the ratio of 95% to the policy holders by way of bonus and 
the remaining 5% to the Government as Its share. Thus 
the funds are utilised lor the benefit of policy holders. 

LlC has Inlormed that the Written Back amount on 
account of claims Including paid up claims lor the year 1998-
99 was Rs. 15.47 crore. 

Charge. a"alnet Offlclala of NLC 

2868. SHRI NARESH PUGLIA : Will the Minister of 
MINES AND MINERALS be pleased to state: 

(a) . whether some senior officers of the Neyvell 
Lignite Corporation (NLC) have been sacked; 

(b) if so, the details thereof; 

(c) the charges levelled against these officers; 
and 

(d) the action taken or proposed to be taken aga-
inst these officers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) to (d) 
The Inlormation Is being collected and will be laid on the 
Table of the House. 

Price. of Rubber 

2869. SHRI K. KARUNAKARAN : Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the natural Rubber production Is in 
surplus in the Country; 

(b) If so, the whether the price of natural Rubber 
has come down; 

(c) If so, the details thereof; 

(d) the steps taken to maintain temptative price 
for the farmers; and 

(e) the steps taken to boost the export of the 
natural rubber'? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) Yes, Sir. 

(b) and (c) The price of Natual Rubber (RSS IV Grade) 

which was around Rs. 30 per kg. In July 1994, touched 
more than Rs. 60 per kg. In June 1995. However, since 
November 1996, the prices started declining .nd at present 
are ruling between Rs. 28-30 per kg. 

(d) To enable the rubber growers to get a remu-
nerative price lor their produce, Government has authorised 
procurement of 30,000 MTs of rubber on Government 
Account. The Import of Natural Rubber under Advance 
Licences has also been banned since February 1999. 

(e) The export of Natural Rubber Is free under 
the current EX 1M Policy (1997-2002). . 

Cement Plante In Madhya Prad •• h 

2870. SHRI RAMANAND SINGH : Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the quantity of Cement In tonnes produced 
by A.C.C. Kalmor, district Katnl; J.P. Cement, Rewa and 
Prism Cement, Manakharl, district Rewa during each of the 
last three years; 

(b) the profit earned by each of the above factory 
during the said period; 

(c) the number of workera engaged therein; 

(d) the number of workers retrenched during the 
current year; and 

(e) the reasons lor their retrenchment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (DR. RAMAN) : (a) The 
quantity of cement In tonnes produced by ACC, Kalmor, 
J.P. Cement, Rewa and Prism Cement, Manakharl during 
the last three years Is as under:-

ACC, Kalmor 

J P Rewa 

Prism 

1996-97 

1220990 

2153883 

Nil 

1997-98 

1209376 

1916490 

673533 

1998-99 

1134671 

1879980 

1405249 

(b) to (e) This Inlormation Is not centrally maintained. 

Y2K Compllllnce 

2871. SHRI G. PUnA SWAMY GOWDA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether all the nationalised banks have taken 
action to draw up contingency plan .nd other programm .. 
to meet Y2K challenge, particularly b.nks operating In 
Karnataka; 

(b) If .0, the nationalised bank. which h.ve 
already attained Y2K readlne81 In terms of the guldelln •• 
Issued by the Reserve Bank of India; and 

(c) the steps taken to ensure th.t all n.lIon.lls .... 
banks are prepared for achieving Y2K compliance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
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FINANCE (SHRI BALASAHEB VIKHE PATll) : (a) Yes, Sir. 

(b) Reserve Bank of Indlda has reported that all 
nationallaed banks, Including those banks In Karnataka, have 
attained Y2K readiness In accordance with Ihe remediation 
and lesllng framework suggested by the Reserve Bank of 
India. 

(c) Reserve Bank of India monitors Y2K compli-
ance by banks on a continuous basis. 

atate: 

Loana to Companlea by PHB 

2872. SHRI SHEESH RAM SINGH RAVI : 

DR. BALIRAM : 

Will the Minister of FINANCE be pleased to 

(a) whether the Chairman of the Punjab National 
Bank has sanctioned short lerm loans to some companies; 

(b) H so, the names of the companies alongwith 
the details of amount sanctioned 10 each of Ihem: 

(c) whether the sanctions violative of the laid 
down rules and regulations and the loans are likely to turn 
In Into NPA; and 

(d) 
regard? 

the action taken by the Government In this 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATll): (a) to (d) 
Reserve Bank of India (RBI) has reported thaI no Irregularity 
In sanctioning of short term loan by Chairman & Managing 
Director (CMD), Punjab National Bank (PNB) was observed 
during the course of scrutiny of discretionary lending of the 
Chief Executive Officer and Sanior Executives of PNB al 
half yearly Intervals for Ihe half years ended 31s1 March, 
1998, 30th September, 1998 and 31st March, 1999. 

Induatrlal Policy 

2B73. SHRIMATI BHAVNABEN DEVRAJBHAI 
CHIKHALIA : Will the Minister of COMMERCE AND 
INDUSTRY be pleased to state: 

(a) the Important changes made In the Industrial 
policy during 199B-99 and 1999-2000; 

(b) the main objects of these changes; and 

(c) Ihe extent to which these  changes are helpful 
in improving Industrial production in Ihe country, particularly 

in Gujarat? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (DR. RAMAN) : (a) to (c) In 
line with the policy of the Government to continue with 
reforma In Industrial sector to create an Invastor friendly 
environment and to facilitate greater Investment In the 
industrial sector, Government have taken a number of steps, 
which Includes, Inter-alia, the followlngs:-

(I) As a resuit of the review of Ihe list of items 
requiring compulsory licensing four mnre sectors have been 

de-licensed. These are: coal and lignite, petroleum and Its 
distillation products; sugar and five notHled bulk drugs. 

(II) Coal and lignite and petroleum and Its dlatllla-
tlon products have also been deleted from the list of Indus-
tries reserved for the public sector. 

(III) More thrust has been given 10 attract foreign 
direct investment (FDI) to supplement domestic Inveatment 
by expanding the list of priority Industries eligible for auto-
matic approval. 

(Iv) Allowed multi-lateral financial Institutions to 
contribute upto 40% equity In private sector banks. 

(v) More powers have been delegated to Devel-
opment Commissioners of Export Processing Zones (EPZ); 
and 

(vi) Procedures have been slmplHled and the time 
limit for consideration of FDI proposals reduced from six 
weeks to thirty days. 

Initiatives of the Government and the other positive 
deveiopments on the economic front have led to an Induatrlal 
growth rate of 6.90/0 during April-October, 1999. 

[Translation} 

Export of FrultalDry Fruita 

2B74. SHRIMATI SHEelA GAUTAM : Will the 
Minister of COMMERCE AND INDUSTRY be pla.sed to 
state: 

(a) the foreign currency earned by the country 
through export of fresh fruit/dry fruits during each of tha 
last three years; 

(b) the steps taken by the Government to promote 
the export of fruits; and 

(c) the details of subsidy made available to 
growers/exporters of fresh fruita and dry fruits during the 
above period? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOll MARAN) : (a) The foreign exchange 
earned through the export of fresh fruits/dry fruits during 
the last three years have been as follows:-

Year Values (Rs. Crore8) 

1996-97 241 .17 

1997-98 26B.9B 

199B-99' 260.04 

'ProvlIIonaI Source : DOCI & ~ 

(b) The Government has encouraging export of 
horticulture products Including fresh fruits/dry fruits through 
various support/assistance schemes. The assistance 
provided In this regard Include the following. 

(I) Providing assistance for raising amaH and large 
nurseries for production o( good quality plant-
Ing material, up gradation of technical know-
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(ii) 

(III) 

(Iv) 

(v) 

(vi) 

(vII) 

how of farmers through demonstrations, train-
Ings and publicity, rejINenatlon of old orchards, 
area expansion, supply of mlnlklts, Improving 
productivity and training of farmers under the 
Centrally Sponsored Scheme on Integrated 
Development of Tropical, Temperate and Arid 
Zone fruits; . 

Provision of soft loans for setting up of grand-
lng/processing centres, auction plat-forms; 
ripening/curing chambers and quality testing 
equipment; 

Providing financial assistance to exporters! 
growers/Cooperative Societies for develop-
ment of Infrastructural facilities such as pur-
chase of specialised transport units, estab-
lishment 01 pre cooling/cold storage facilities, 
Integrated post-harvest handling systems 
(pack houses); 

Grant of financial assistance for improved 
packaging, and strengthening of quality con-
trol including Installation of latest ISO 90001 
HACCP equipments at export units. 

Grant of air freight subsidy for export of selec-
ted fresh vegetables and fresh fruita. 

Establishment of vapour heat treatment facili-
ties for Improving the acceptability of the prod-
uct especially mangoes In overseas markets. 
Research efforts are on for the use of mod-
ern technologies such as ControlledlModified 
Atmosphere technologies In transportation 'or 
Increasing the shelf-life of perishable products 
such as mangoes and Iychees; 

Arranging promotional campaigns such as 
buyer-seller meets and participation in Impor-
tant International fairs and exhibition; 

(viii) Setting up of integrated cargo handling and 
cold storage facilities at various International 
Airports for handling export of perishable 
Items such as fresh fruits and vegetables; 

(be) Providing technical advisory services and oth-
er support services to trade and Industry In-
cluding training of farmers for export produc-
tion, quality control packaging, transport, etc. 

(c) The total amount of subsidy provided to 
growers/exporters of fresh fruits/dry fruits under the various 
financial assistance schemes of APEDA during the above 
period Is as follows :-

Year 

1996-97 

1997-98 

1998-99 

Source: (APEDA) 

Amount 
(As. in lakhs) 

762.13 

698.90 

1196.62 

Report of the Commltt .. on UTI 

2875. SHRI SHIVAJI VITHALRAO KAMBLE : 

SHRI NAMDEO HARBAJI DIWATHE : 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government have received the 
report of the Experts Committee on restructuring of UTI 
schemes and organisation on commercial basis; 

(b) II so, the detaNs of recommendations made by 
the Committee, accepted by the Government and Imple-
mented alongwlth Implications thereof; 

(c) the performance profile of UTI during the 
current year as compared to the performance during the 
earlier two years; and 

(d) the details of action plan for 1999-2000 and 
the next three years and growth projections set for UTI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b) 
Yes Sir. The High Level Experts Committee on US-64 
appointed by UTI under the Chairmanship of Shrl Deepak ~ 
Parekh to undertake a comprehensive review of the 
functioning of US-84, submitted Its report on February 25, 
1999. The recommendations of the Committee which have 
been Implemented by UTI, Include creation Special Unit 
Scheme 99 (SUS 99) and transfer of PSU stocks to SUS 
99 subscribed by Government, launching of a new UTI 
scheme for Investing In the equity of growth stocks, shift 
to NAV based pricing, greater responsibility and authority 
to trustees, appOintments of separate and independent 
fund managers for various schemes etc. These steps will 
further profeuionalise the functioning of UTI. 

(c) The performance profile of UTI during the last 
two years and the current year to date Is as follows: 

(Rs. crores) 

Indicators 1997-98 1998-99 1999-2000' 

Sales 13179 18978 5188 

Unit Capital 50493 55707 57500 

Investible 60979 63548 65826 
Funds 

-Aa of end NoI/..m.r, 1999, UTI'allnanC1III yeer IIlrom July 1 - June 30 01 
the IoIowIng year. 

(d) The key corporate objectives of UTI for the 
year 1999-2000 Include mobilising higher sales under 
Income and equity schemes, repositioning US-54 and stem-
ming repurchases, raising Investible funds at the rate of 20"1. 
every year etc. 

(Trans/ation] 

Import of Conaumer hema 

2876. DR. M.P. JAISWAL : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 
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(a) whether the Government have taken any decl-
alon to allow the Important of selected consumer goods; 

(b) If 80, the re880n therefor; 

(c) whether the Government have laid down any 
terms conditions for such Imports; and 

(d) If so, the likely effect thereof on the domestic 
production and small scsle Industries? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI MURASOLI MARAN) : (a) to (d) In 1997, India had 
notified 2714 tariff lines to the WTO, Imports of which were 
subject to quantitative restrictions for the balance of pay-
ment reasons. A plan for phased removal of these restric-
tions was negotiated with our different trading partners 
and aiso notified to the WTO. As part of Implementation of 
this phase-<lut plan, quantitative restrictions have already 
been removed on a large number of tariff IInes\ some of 
which also Include consumer goods. All imports are, how-
ever, subject to the applicable rates of customs duties. Thus, 
while the quantitative restrictions are being removed, 
protection through the tariff mechanism is available to the 
domestic produce ... and the small scale industries. 

{English] 

Guldallna. for Waga Negotiation In PSU, 

2877. SHt .. ~  CHOWDHURY: Will  the Mln-
ilter of HEAVY INDUSTRIES AND PUBLIC ENTERPRIS-
ES be pleased to state: 

(a) whether the Department of Public Enterprises 
has Issued guidelines for the wage negotiation In Public 

Sector Undertakings; 

(b) if so, the main points of the guidelines; 

(c) whether the attention of the Government has 

drawn to the objections raised by the trade unions; 

(d) whether the Heads of Navaratna Public Sector 
Companies have requested the Government to review the 
guidelines; and 

(a) 
thereon? 

If so, the steps taken by the Government 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIEt AND PUBLIC ENTERPRISES (DR. 
VALLABHBHAI KATHIRIA) : (a) and (b) Yes, Sir. The 
guidelines for the sixth round of wage negot.latlons In PSUs 
w.e.f 1.1.91 were issued on 14.199. The main features are: 

The management of Public Sector Enterprises would 
be free to negotiate the wage structure for the workers, 

subject to following stlpulatlons:-

(I) 

(II) 

No budgetary support for the wage Increase 
shall be provided by the Government. 

For PSEs which are monopolies or near mono-
polies or operate under an administered price 

(III) 

structure, ~ must be ensured that any incre-
ase In wages does not result In any Incraasa 
In administered prlcn of their goods and 
services. 

There shall be no Increase In labour cost per 
physical unit of output. 

As regards sick units registered with BIFR, revision of 
wages & pay would be allowed on approval of revival plan 
by BIFR, with provision for additional expenditure on account 
of wage revision. 

(c) to (e) Information Is being collected and will be laid 
on the Table of the House. 

Export Performance 

2878. SHRI NAMDEO HARBAJI DIWATHE ; Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government have reviewed export 
performance for 1998-99 and current year, sector-wise; 

(b) If so, the details thereof alongwith the review 
of export processing zones and export promotion schemes; 

(c) the details of review of the performance of 
various export promotion councils for the last three years; 
and 

(d) the details of fre,h startegles and fresh Initia-
tive taken/proposed to boOlt up exports during 1 999-2000? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) to (c) Ravlew of export 
performance including performance review of different 
promotional schemes, Export Processing Zones, Export 
Promotion Councils etc. is a continuous process. Thil Inclu-
des comprehensive commodity analysis and direction of 
trade giving special attention to areas offering potential 
growth. 

At the time of conslderstion of budget estimates of 
the Export Promotion councils, tha export performance of 
the grantee Institutions are reviewed In detail. Annual Ad-
ministrative Reports and accounts of these Institutions are 
also placed on the Table of both the HOL'ses of Parliament. 

(d) Export promotion measures are cQntlnuously 
being taken by the Government which Incldues reduction 
In transaction cost through decentralisation, simplification 
of procedures and various other measures as enumerated 
In the Exlm Policy. Steps have also been taken to promote 
exports through multilateral and bilateral initiativ88" 
identification of thrust sectors and focus regions. 

{Translation] 

Paymanllo A.,lway, by CCl 

2879. SHRI RAVINDRA KUMAR PANDEY; Will the 
Minister of MINES AND MINERALS be pleased to state; 

(a) The annual addltlonaVdemurrage payment 
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made by the Central Coalfl.lds Limited to the railways due 
to delayed loading ot coal and other reason. during the rast 
three years, a. on date; and 

THE MINISTER OF STATE IN THE MINISTRY OF Fl. 
NANCE (SHRI V. OHANANJAYA KUMAR) • (a) Soma cas •• 
01 refund 01 excell Incom. Tax paid. ar. pending for the 
As .... ment Years 1998-99 and 1999-2000 In raspect 01 
the .alarled taxpay.ra 01 Deihl. However, almost all the 
relunds due for th. A.as ... ment Year 1997-98 have been 
issued. 

(b) the positive step. taken by the Government 
to maintain au.terlty In the Company? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA) : (a) Details 
01 year-wlse demurrage payment made by Central Coalfields 
limited during the last three years are as follows:-

(b) The number 01 refund cases pending assess. 
ment year wise In Clrele 9(4) l8.s below:-

AII ... ment Year No. of refunds pendIng 

Yea, 
1996-97 

1997-98 

1998-99 

1999-2000 
(upto Oct. 1999) 

(Rs. In lakh) 

Payment of Demurrage 
251.54 

369.14 

444.84 

361.81 

(b) While formulating the revenue budget of the 
coal company, the Iollowlng austerity measures have been 
adopted: 

(I) R.ductlon In other mlsce/lan.oU8 up.n .. s 
like telephone, hIrIng 01 vehicle etc. by 20% 
over last year. 

(II) Reduction In under loading/over Io.dlng .nd 
d.murrag •. 

(iii) Quality Improvement by atlaa.t 10% over rut 
year. 

(iv) No Increa.e In transportation coet. 

(v) Restriction on overtime cost. 

(vi) Deployment 01 employ.es on Sundays fQr 
malnt.nance work Is being restricted to the 
minimum by staggering the maintenance work. 

(vII) Restricting deployment 01 workers on Sundays 
lor production to high productivity open cast 
mines. 

[English] 

I.T. R.fund C •••• 

2880. SHRI ANANDRAO VITHOBA ADSUL : Will the 
Minister 01 FINANCE be pleased to state: 

(a) whether a large number of I.T. refund cases 
are pending lor the assessment year 1997-98, 1998-99 
and 1999-2000 with salary circles In Deihl; 

(b) If so, the details of such cases pending In 
each assessment year, particularly In circle 9(1v); 

(c) whether the Government have Issued any 
Instructions or propose to Issue such Instructions to clear 
the cases according to their receipt and registration numbers; 
and 

(d) 
ears? 

If so, the reasons lor dalay In clearing the arr-

1997-98 

1998-99 

1999-2000 

Nil 

496 

859 

(c) In addition to direction of the Government to 
clear al/ pending refund. within a given time frame, the 
Chief Commissioner of Incoem Tax, Deihl has tIIken the 
tollowing steps to streamline the proce .. lng of the return. 
and also to m/n/m/.e the refund related grievance, of 
taxpayers. 

(I) The asaesa/ng Officers have been dIrected to 
process the returns In a chronological order. 

(II) They have also been directed to segregate 
the returns claimIng refunds and process th. 
,ame on priority as against non-refund casu 
80 that no return received upto 31st March, 
1999 claiming refund remains pending for 
Issues of relund by the end 01 this financial 
year. 

(III) In order to clear the processing of all the retu-
rns received at least upto 31 st March,1 999, 
the officers who have already cleared thalr 
pendency have been given the concurrent 
charge to assist other officers to clear the 
backlog 01 pendency with them. 

(d) The delay In processing 01 pending relund 
claims is mainly due to Increase In number of salary returns 
during lut two financial years (from 2,11,376 in 1997-98 to 
4,44,648 In 1999·2000 (upto November, 1999)). While all 
possible efforts are made for early and prompt dispo.al of 
refund claims, the a ...... lng officers who proce .. the refund 
claims manually, need some time to proce •• and refund 
claims depending upon various factors namely; workload, 
available manpower, time taken for verification 01 payment 
challans etc. Because 01 these reasons there Is some time 
lag between the data of filing of return and the date of 
Issuance of relund. In some casas relunds are delayed 
becau.e there is a deficiency In the return because of which 
refund cannot be issued unless tha deficiency is rectified by 
the asse"88. 

MODVAT 

2881. SHRI CHANDRAKANT KHAIRE : Will the 
Minister of FINANCE be pleased to state: 

(a) whether Cantral Board of Excise and Cus-
tom's has conducted research on Its existing MODVAT law 
and found out major lacunae in It; 
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(b) H so, whether the Government are loosing 
an. eetlmated amount 01 Rs. 15000 cror.s annually due to 
this lacuna.; and . 

(c) 

hoi.? 
II so, the steps b.'ng taken to plug the Ioop-

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR) : (a) No, Sir. 
HOWever, tlUi Central Board6f Excise and Customs has 
entruated ariorganisation 10 conduct R&D studies 01 
Input/output ratios and oth.r rel.vant aspects with a view to 

finding ~  1114 means of checking miau.e of MODVAT. 

". (br ~es no  arls •. 

Ic) Does not arls •. 

{Translation] 

. l n~ .. In the .... Exlm Policy 

2882. SHRI RAJO SINGH : Will the Mlnl.ter 01 

COMMERCE AND INDUSTRY be pleased to stat.: 

(a) whether the Governm.nt 01 Bihar have made 

any requ.st toth. Union Government to make am.ndm.nts 

in the recently announced Exim Policy; 

(b) H so, the details theraol;.and· 

(c) Th. reaction 01 the Union Gov.rnm.nt th.r.-
on? 

THE MINSITER OF COMMERCE AND INDUSTRY 

(SHRI MURASOLI MARAN) : (a) to (c) No formal raqu •• t 
appears to have be.n received fK.ntly for m.klng· amend-
metns to the Exlm Policy lrom Government of Bihar. How-

wer, the review of 8Xport promotion ma •• ures Is an on 
going ex.rcls. and an sugg.stlOns received are consld.red 

b.for. making a~  amendments. 

(English] 

Export ofT.a 

2883. SHRI SURESH RAMRAO JADHAV : win the 
Mlnl.terof COMMERCE AND INDUe-rRY be pleas.d to 

.tata: 

(a) whether the Government are aware that there 

Ii a shal'p decline In tea export during the current year .as 
compared to the corresponding period last year; 

(b) II 10, the total tea exported during the la.t 

thr •• y.ars as compared to the current year Irom January 

to Septemb.r, 1999; 

(c) the st.ps takan by the Govt. to push up expo-
rts a. other global producer. would rush too fa.t to mHt 
the surging d.mands lor both Quality as w.1I as valu. 

added t.a; 

(d) the steps taken by the Government to adopt 
Innoyatlve method. of tuff"' the growing aaplrattonand 
ehangino ·'r.qultements ~  not only owra" •. bUylNilbut 
af80 h'lndlen conatlt?*a; .nd· ,. ' 

(e) the _.taken by the. T .. BoanUor.Ultal-
nable and remuA8Flltlve prlCea to the tea producera? . 

THE MINISTER OF COMMERCE AND INOusTRY 
(SHRI MURASOLI MARAN) : (a) and (b) Yee, Sir. Export 

01 t.a lrom India durl!lg January to September, 1999 has 
d.cllned by 29.39 inn.kg •. a. compared to the exports 
·IIurilg theeormpondlng period or Iti. pnwlou. ,...r. Export 
ottea for the' period Jarlu.ryto S.ptefl'lb.rdlll1ng th810t 
. thle. yaarshaa been aafollows;-

Period Quantity Vi1u. 
(In mn; kg.) (In Rs. Clo,..,) 

Jan-Sept. 1997 ,.0.,6 1179.87 

Jan-Sept. 1998 152.36 1728.57 

Jan-Sept. 1999 ~  1231.03 

. (c) r.a Boatd II In conatant touch with the tta 
Industry'to Increa •• prodUCtion 01 t.a of ~ all  

during the cu"elnt yaar. Tea Boai'd II Interact(ng' wllh the 
Auul'an InIpOrte" toaxpedltlou.1y "tit •• frOm india und.r 
D.bt Repaym.nt Rout. Protocol a. agr.ed to batw •• " both 
the countries In Pel;emb.r 1 gf/8. 

In addition to th.above GOYernment and the Te. 
Board hav.b •• n analysing country-Wis. export. 01 t •• 
giving spec'.' .n.ntlon to .,..a. offering pot.ntl.,. Tea Board 
also .cts to remove botrl8nadts in .xport. to Individual 
markets whenev.r th .... ,. noticed. C.rtain oth.r .t'P' 
tl.k.n 10 Incr ..... xports of ~a Include :-. .  .  . 

. (I) p.rtlclpatlon In malOr tr.d.·.' ..... '.lIhlbnlons 

abro.d; 

(ii) fi.ld sampling at .peciallty .to,.. and In 
principal. m.rkets; 

(iii) media camp.ign to incr •••• consum.r awar.-
ne.s 01 the .peciellty· 01 Indian t.a. and to 
popularl" the Te. ·Board marketing symbol 
which Itanda for.pure Indi.n ,.a; 

(Iv) .xchang. 01 t.a d.'egatlon. betw· •• n India 

and t .. lmp:xtJng countries. 

(d) The t.a InduatlY with the help 01 the Govern-

mentIT.a Board has adopted innovative m.thods to lullill 
ttI8 growlng asplratloni and Changing raqulrem.nta 01 the 
ove,. ... tJuy.,. i. wall as the indian con.um,,., tha out-
com. 01 wl'tlch Includa navoured taa, quick' brewing blaCk 
t.a, organiC tea, ready to drink tea, promotion of South 
Inidan tea a. Idaal bu •. for iced t ••• te:. 

(.) Prlc •• 01 taa are not controlled by the Gov-
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ernmenVTea Bl'.ml. Prices are determined by the market 
depending on demand and supply factors. However, Tea 
Board has been taking various stepa to boost export and 
consumption of tea with a view to Increase the demand 
which will provide sustainable and remunerative prices to 
the tea producers. Some of these steps Include financial 
assistance to the tea Industry through development 
Schemea, compulsory aale of 75% of tea produced through 
auctions etc. 

Coal Oepoetta 

2884. DR. RAGHUVANSH PRASAD SINGH : Will 
the Minister of MINES AND MINERALS be pleaaed to atate: 

(a) ~ deposits of coking and non-eoking coal in 

the country; 

(b) :: Ie time upto which this reserve is sufficient; 
and 

(c) the details of contingency plan formulated by 
the Governm;. .,. which is likely to be Implement when the 
reserves would be finished? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA) : (a) The 
deposita of coklng coal and non-eoking coal In the country; 
in .eam 0.5m and above In thickness as on 1.1.99 upto 
12.00 m. depth as per Geological Survey of India are given 
below:-

Reserves In billion tones 

Coking Coal Non-Coking Coal Total 

31.24 1n.51 208.75 

(b) and (c) Though exploration of coal Is an on-going 
exercise for finding the new deposits, the coal reserves 
known till date are likely to last for more than 1 QD years 
even at an enhanced rate of production. As euch the 
question of preparing any contingency plan does not arise 
presently. However potential alternative sources of energy 
are hydel, nuclear power plants. Non-eonventlonal energy 
also need to be tapped. 

Export of Leathe, Garment. 

2885. SHRI G.S. BASAVARAJ : 

SHRI ANNASAHEB M.K. PATIL : 

Will the Minister of COMMERCE AND INDU-
STRY be pleased to state: 

(a) whether the export of leather garments have 
declined during the last two years; 

(b) If so, the reasone therefor; 

(c) whether  the Government  propose to IIPpoint 
any expert committee to stUdy and giving recommendations 
regarding export growth of leather garments; and 

(d) If so. the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) The exports of leather 
garments during the last two years are as under: 

Year 

1996-97 

1997-98 

1998-99 

(in Rs. Crores) 

1506.5 

1580.3 

1572.8 

(in millions US$) 

424.37 

425.21 

368.60 

·In rupees terms, the exports of leather garments Incre-
ased by 4.40% from Rs. 1506.5 crores during 1996-97 to 
Rs. 1572.8 crores during 1998-99. 

(b) Competitive prices offered by other countries, 
recession In the major markets and higher Import costs of 
raw material/components as compared to competitor 
countries are the major factors for decline In exports In 
this commodity. 

(c) and (d) No, Sir. However, Council for Leather 
Exports has formed a "Panel on Leather Garments" to study 
the reasons for decline in the growth of export of Leather 
Garments. 

IORC, Canada 

2886. SHRI MOINUL HASSAN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the International Development 
Research Centre, Canada provides  funds for the DeYelop-
mental projects with the Interaction of the nodal Ministries 
In India; 

(b) If so, the details thereof; 

(c) the names of competent approving authority 
and .. gencies through which the projects are submitted; 

(d) the amount of funds approved by IORC and 
the sanctioned amount issued by IORC; and 

(e) the present status of all the projects funded 
by IORC In India during 1992 to 1999, project-Wise and 
year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : <a) to (c) 
The IDRC of Canada provides grant assistance to various 
institutions and organisations in India for implementation of 
research projects/studies. The recipient organl18Uons 
seeking IORC grants have to· be either registered with the 
Foreign Contribution (Regulation) Act, 1976 administered 
by Ministry of Home Affairs or obtain prior permlaslon under 
the said Act from Ministry of Home Affairs before receiving 
the grants. Organisations normally submit their proposals 
to IORC. IORC seeks no objection from Department of 
Economic Affairs before approving the proposals. 

(d) and (e) To date IORC has provided assistance tc 
about 240 reserach projects of various institutions l ~ 

financial support of over 60 million Canadian dollars. ,. 
statement showing the project-Wise and year-wise status 0' 
projects funded by IORC in India during 1992 to Nov6mber 
1999 is enclosed. 
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Preclou. Ston •• Found in Orl ••• 

2887. SHRI S.D.N.R. WADIYAR : Will the Minister 

of MINES AND MINERALS be pleased to state: 

(a) whether the precious and semi-precious 

.ton .. have been discovered in Orissa, particularly in Kala-
handl district; 

(b) if 80, the kind of atone. have been found there; 
and 

(c) the steps taken to fully exploit these stones? 

THE MINISTER OF STATE IN THE MINISTRY OF 

MINES AND MINERALS (PROF. RITA VERMA) : (a) and 

(b) Precious and Semi-precious stones are sporadically dis-

tributed in Kalahandi, Sambaipur, Boiangir and Koraput dis-

tricts of Orissa. Occurrences of Garnet, Aquamarine, 

Saphire, Ruby, lolite and Crysoberryl have been reported 

from Kolahandi district. 

(c) Any Indian National or a Company as defined 

in sub-section (1) of Section 3 of the Companies Act, 1956 

Is free to exploit the mineral reserves after getting mining 
lease In ac:&ordance with the provisions of Mines and Min-

erals (Regulation and Development) Act, 1957 and Rules 
framed thereunder. 

Lo •• to Urban Co-oper.tlve Bank. 

2888. SHRi A. BRAHMANAIAH : Will the Minister 

of FINANCE be pleased to state: 

(a) whether any early warning system have been 

instituted by the Reserve Bank of india to detect losses in 

an Urban Co-operative Bank; 

(b) 

system; 

If so, the details of such an early warning 

(c) whether the public has been encouraged to 

watch the activities of the management of such banks; and 

(d) if so, the other sources of information does 

the RBI propose to access to properly monitor Urban 

Cooperative Banks in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b) 

Reserve Bank of india (RBI) has  reported that no separate 

early warning syst",m has been Instituted by it to detect 
losses in urban co-c..peratlve banks. However, as per the 
present system, urban cooperative banks are required to 
submit to RBI certain statutory returns on their financial 

position which include a monthly Statement in Form IX 

showing the assets and liabilities of these urban co-

operatives as on the last Friday c' every month. ThIS state· 
ment shows the movements 11'1 assets and liabilities and the 

position of profiVloss of the banks as on the date of the 

return. In addition, all the urban banks ~re r~ lred to 
classHy their loan accounts into four categories VIZ. standard, 

sub-standard, doubtful and loss assets based on the 

principle of income recognition. An annual statement of 

such clsssification of loans are to be furnished to the RBI 

by these banks certified by the statutory auditor. 

(c) and (d) Urban co-operative banks are set up as 

co-operative societies as per the provisions 01 the Co-oper-

ative societies Acts of the concerned States. Boards of 

management 01 such banks are elected by the sharehold-

ers and the rights 01 members are defined In the Co-oper-
ative Societies Act. RBI does not make any effort to 

encourage the public to watch the management of urban 
co-operative banks since the managerial aspects of such 
banks come under the purvelw of the Registrars of 

Co-operative Societies. As per the present system 01 
supervision, urban banks which have been classified as 

·weak" are covered by statutory Inspection (In terms of 

Section 35 01 the banking regulation Act, 1949) every year 
while the other banks are inspected once in two years. 

On-site inspection is a major source of information on the 

working 01 urban banks. In addition, RBI has also proposed 

to introduce a system of off-site surveillance for major 
under banks. 

Entrance of UTI In Inaurance Sector 

2889. PROF UMMAREDDY VENKATESWARLU 
Will the Minister of FINANCE be pleased to state: 

(a) whether UTI has proposed to float an 

insurance company in collaboration with UTI BanK; 

(b) n so, the details of commercial Imperatives 
for UTI to enter the insurance sector; 

(c) whether aal8lsment have been made of the 
profitability of the Insurance sector by UTI; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) No, Sir. 
UTI, at present, has no proposal to float an Insurance 
company in collaboration with UTI Bank. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Kargil Impact 

2890. SHRI VILAS MUTTEMWAR : Will the Minister 

01 FINANCE be pleased to state: 

(a) whether the Kargil operation have started 
Impact on Government finances and will also affect in future 

years; 

(b) ff so, the details thereof; 

(c) the total expenditure incurred due to the 

Kargil conflict; and 

(d) the staps being taken by the Government to 
meet the expenditure that has occurred In the  Kargil? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b) 
Government finances are affected by a large number of 
fiscal parameters which among other things include, growth 
in aggregateelCpenditure, total revenue receipts,capital 
receipts etc. and not on anyone lactor in particular. 

(c) This will be reflected In the overallincreaae In 
Defence audget. 

(d) The trends in the Central Government financ-
es are closely monitored and under constant review. Addi-
tional expenditure requirements are met by savIngs ,01 the 
departments through economies In expenditure and bettet 
expenditure management and by enhanced receipts. 

M. S. Verma Committee on Weak Bank. 

2891. SHRI AJOY CHAKRABORTY: WHI tn. Minis· 
ter of FINANCE be pleased to state: 

(a) whether the United Forum 01 Bank Unions 
(UFBU) thi Umbrella Union of the nine bank unions had 
met the RBI Governor to discuss its rlls.rvatlons on the 
Implementation 01 some of the recommendations of the M.S. 
Verma Committee on we/Sk banks; and 

(b) if so, the details and the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) Yes, Sir, 

(b) The details of the discussions are given in 
enclosed statement 

Statement 

Welcoming the representatives of the bank Unions., 
Governor Shrl Jalan said that tie was happy to meet with 
the national leaders 01 the bank unions and listen to their 
views on the recommendaoons of the Verma Committee, 
He said that the report had been published by the Reserve 
Bank with a view to having widest public debate. the report 
had also been submitted to the Government as on some 01 
the crucial recommendations, the decisions Would have to 
be taken by the Government He also said that the Reserve 
Bank was studying the report and It had not yet takan a 
final view. The time was, therefore, opportune to hear the 
views 01 the union leaders, 

The Governor further stated that the strengthening 
of the banking sector was an important priority for the 
country. A strong banking sector was an important for the 
employees as for the Government as the owner and the 
Reserve Bank as the regulator. It was, therefore, in the 
common interest to devise poliCies that project the 
employees and at the same time make weak banks viable. 

The representatives 01 the bank employees, union 
agreed that It was necessary to further strengthen the 
bankln9 system, They Wllre, howllvllr, totally opposed to the 
approach adopted by the Verma Committee. They 
contended  that the Committee had paid no attention to the 
core issue of recovering bad loans and reducing non-
performing assets. That waa the basic reason why the so-
called weak banks had become weak, they argued, In this 
connection, they also pointed out that they were not in 

lavour 01 the asset reconstruction lund as also rllduction In 
staff stt'8ngth proposed 'by the Verma Committee. Acoorcllng 
to them it was Issentialtotoeus a e lor on~ tecoll'efU'tr 
bad loans. In. this context they emphasiseq, that urgent 
steps need ,to be taken to s,rengthen the legaf structUi'e for 
speedy recovery of bad loans. ' -",'1; ".,','; 

Instead of focussing on these issues, the Verma 
Committee had put tl18 errflf'eburden ot reconstructing weak 
banks on bank employees who were in no way responsible 

lor the weakness in banks. The bank unions also said that 
they were irrevocably committed to maintaining the public 
sector char.cter 04 banks In and weranot in favour 01 
prlvatislng them, as seemed to -be the direction In ~  

Verma Committee was wanting to taka the banking ~ r  

The unions. on their part, assured their full commitrTlent 
towards better customer service, efficiency and accountability 
to improve the operations of the banking system. 

In his concluding remarks, the G()vernor thanked the 
unions for their views and assured them that their views 
would be taken Into aecount' while finalising ~ e Reserve 
Batlk's views on the recommendations 01 the Verma 
Committee. He also urged the',Unions to take an Integrated 
view of aI/ the recdmmendatlons made by the Committe. in 
various aepecta of'strengthening the weak banks. A balanced 
package with co-operation 01 all concerned had 10 be worked 
out In the long term n ere~ ol these banks, 

Export of Honey 

2892. DR. ~  J<USMARIA ; W.iII the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government are exporting Honey' 
to some countries; and 

(b) If so, the detaRs thereof alonwlth the quantity 
and value thereol during each of the last three years, 
countrywise? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) No. Sir. Exports 01 honey 
areundertnen by exporters who are registered with the 
Agrfcunural and Processed Food Products. ElCpOrt Devel· 
opment Authority (APEDA). 

(b) The total quantity and valull of honey 
exported during the last three ye.rsare as under :-

V"ar 

1996·97 

1997-98 

1998-99* 

-Provlalonlil ' 

SoUfCe : OOCI&siAPEOA 

Quantity (MTs) 

580.8 

751.9 

1413.0 

ValUe (Rs. Lakhs) 

329.9 

3e8.5 

747.5 

Honey has been exported mainly to Germany. the 
Netherlands, Malaysia. Bangiades, Slngapo .... UAE, UK and 
USA. Thecountry-wiH J:!etliilsOf exports .re available In 
the Foreign Trade Statistics of India Monthly/Annual bull.· 
tins published by thll DGCI & S.Calcutta, copIu of which 
are placed In the Parliament Library. 
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. N.ic::kel Plant In ,Qria ••. 

2813. SHRI'SHARTRUHAfIIl<M1IHTAB: WIII1he 
Mlrlleter Of MINES 'AND ·ftilINERAlS be pIauecI to atat.: . 

(a) whether a Nickel Plant Is being established in 
Orissa, panl lar~a nda  ·In .lajpur .dlstrlct; 

. ': ,(b) , II 80, th,delalls thereof Indicating the other 
pJacu,.of. ~ ~ e ~ereal plan a are likely to be 
e.tabllShed; . . 

(c) whether viability report haa been examined 
by the high power committee; 

(d)' . . .11 10, the detaill thereof; and 

(e). tI;Ie share of the State Government of Orissa 
In this plant? .' ,  . 

THE MINISTER OF STATf IN THE .MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA) : (a.) to (e) 
No, Sir, At present there is no proposal to aet up a Nickel 

extraction for plant at Suklnda In Jejpur dletrict of Orisaa. 
However, the Council for Scientific and Industrial Ruearch 

(CSIR) has developed a proc888 to e r~ el matalffOm 

Chromlte overburden accumulated as.weale after ext[!lclion 

of Chrome ore. A Pilot Plant with ~ papa l  to tr!llll up 
to 10 tonnu of chrome overburden perQ')' ~  S!:,klnda 
valley Is being set up at the Regional ~esear  Lilboratoiy 
of CSIR at Bhubaneshwar at a capital cost of Rs. 10 'crorei 
following algnlng of Memorandum of lIndeill/iridrng (MOO) 
between Hindustan Zinc Limited and CSIR. The' techno-

economic viability of Nickel extraction from the Chrome 
overbufden waste' In Suklnda' valley can be ass~sl ed after 
opera(lOri of thei Pilot Plant for two years' wken' sUfficient 
data has be.n generated.' .. ·· , '.' 

Indu .... lal Production 

'2894. . SHRI V.S. VIVEKANANDA REDDY : 

SHRI VILAS MUTTEMWAR : 

Period 1·998-99·, ; 

Mining ManUfacturing Electricity Overall 

April (-)2.9 '4.9 11.0 4.8 

May ( ... )3.0 3.4 9.9 3.7 

June ~ 4.6 9.8 4.8 

July 2.9 3.1 8.5 3.4 

August 0 .. 8 4.5 6.8 4.4 

September (-)4.9 3.9 0.5 2.8 

October (-)0.9 0.1 .(-)0.1 0.0 

(e) The Government have not made an estimate 

of industrial growth dwing 2000-2001. 

SHRI RAJIV PRATAP RUDY: 

SHRI AJAY SINGH CHAUTALA : 

SHRI A. BRAHMANAIAH : 

Will the Minister of COMMERCE AND INDUS-
TRY be plea.ed to state: 

(a) the total Induatrial production during the last 
th,.. yeall and 1999, .. on date, sec:ttH-WIIe; 

(b) 
period; 

the target 'et and achieved during the .aid 

(c) whether"lndustrl.' oUtput' has been Increased 
since May 1999 aa compared to the previous year; . 

(d) If ao, the details thereof, Sector-wiae; and 

(e) the expected Industiral production during 2000-
2001? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (DR. RAMAN) : (e) Th. 

sector-wile onMthrite. of Industrial prUductlon' during the 
~s  ~re~  e~~  and during April-October, 1999-2000 are 
Indicated In the table below : 

(percentage growth rate) 
'·f 

VHr ; ..... , ,Mining Manufacturing Eleotdclty O¥eraU 

~  (FY) , .. ~ 

1991"98 (FY)" '5.9 

1998-99 (FY) -1,8 
.' . 

8.7 

8.7 

4.4 

4.0 

6.6 

6.4 

5.6 

6.8 

4.0 

1999-2000 0.2 7.5 s.1 6.9 
pr ~  . 

(b) Year-wise targets of industrial growth rat •• r. 
not set by the Government. 

(c) and (d) The Sector-wile detalil of growth rate are 
given below:- •. 

1999-2000 

Mining ManufacMlng Electricity Over.1I 

(-)2.0 5.7 8.0 5.0 

0.3 9.1 3.3 7.7· 

HP 6.2 4.1 5.3 

0.1 7.1 6.2 8.4 

1.7 6.9 10.9 8.8 

4.7 7.8 18.7 8.4 

(-)1.7 9.7 10.3 8.7 

Loana to Tobacco Grow .... 

2895. SHRI A. VENKAT.ESH NAIK : Will the Minister 

of COMMERCE AND INDUSTRY be pleased to atate: 
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(a) whether the Tobacco Board has given loans 
to tobacco growers of Karnataka towards the supply of coal, 

fertilizers and other inputs; 

(b) .if so, the amount of loans given and the 

number of tobacco growers In the State availed of thie 

a ll~  

(c) whether there Is any demand from the toba-
cco growers to recover these loans in three Instalments; 

and 

(d) 

thereto? 

if so, the reaction of the Union Government 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI MURASOLI MARAN) : (a) No, Sir. 

(b) to (d) Do not arise. 

(Translation) 

Staff In Bank Branchee of Rural Area. 

2896. SHRI RAMSHAKAL : Will the Minister of 

FINANCE be pleased to state: 

(a) whether there is acute shortage of .taff In the 
branches located In the rural areas of nationalised banks; 

(b) If so, the steps taken by the Government to 
post adequate staff In the rural branch .. and other branches 

of these banks; 

(c) whether the Government propose to make It 

mandatory for bank employees to work In rural areas for a 

fixed time period so as to prevent the shortage of staff In 
rural branches; and 

(d) if so, the deatails thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF FIN-
ANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (d) There 
is no report of a general shortage of staff in branches loc-

ated in the rural areas. Government have from time to 

time advised the banks that the branches located in the 

ruraVseml-urban areas should be adequately staffed by 

implementation of rotalional transfers as well as redeploy-

ment of manpower from surplus pockets to deficit pockets. 

Government have also issued guidelines making It compul-

sory for the officers of Nationalised banks to work for mini-

mum three years in ruraVsemi-urban area before they are 
considered for promotion to Senior Management Grade 
Scale-IV. 

state: 

Debt Trap 

2897. SHRI J.S. BRAR : 

SHRI SHANKERSINH VAGHELA : 

Will the Minister of FINANCE be pleased to 

(a) whether the attention of the Government have 
been drawn to the news Item captioned ·UP Blame. for 
Debt Trap· appearing In "The Hinduatan Times· dated 

August 17, 1999; 

(b) the raactlon of the Government thereto; 

(c) whether the Government propose to consider 

to Improve the existing Centre-State economic relations to 

help the State Government; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b) 

According to the news ~e s referred to In part (a) of the 

question, UP Government has referred to Central policies 

in the memorandum submitted by them to the Eleventh 

Finance Commission. 

The Finance Commission is appointed by the Presi-

dent of India under Article 280 of the Constitution to make 

recommendations for distribution of resources between the 

Centre and the States within Its term of reference. Central 
as well a. State Governments are free to submit their views 
before the Finance Commission. Government of India does 
not consider It appropriate to comment on the submls-
.Ion made by any State Government before the ·Finance 

Commission. 

(c) and (d) Government . of India Is committed to 

maintain healthy economic relations with the States. Centre 

State economic relations are reviewed periodically by the 

Finance Commission constituted under Article 280 of the 

Constitution and bodies like National Development Council, 

Inter-State Council etc. where both Centre and  States are 

represented. 

[English} 

Lignite Reaerve. In Gujarat 

2898. SHRI P.S. GADHAVI : Will the Minister of 

MINES AND MINERALS be pleased to state: 

(a) whether huge lignite reserves have been 

identified by the Geological experts in Gujarat, particularly 

in Kutch area; 

(b) if so, the quality and quantity of reserves 
identified, Indicating the location thereof; and 

(c) the time by which mining activities are likely 

to be taken up there? 

THE MINISTER OF STATE IN THE MINISTRY OF 

MINES AND MINERALS (PROF. RITA VERMA) : (a) and 

(b) The quantity and quality of estimated lignite reserves In 

Gujarat are given below:-
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Location Quality 

M(%) A(%) VM(e/o) 

(Kutch Region) 

Panandhro 30-40 6-10 27-33 

Akrlmota 30-35 18-24 30-35 

Umaraar 28 13 37 

Matanomadh 30-35 15-20 20-25 

Lakhpat 18 29 33 

Kalyarl 19 29 33 

Bhavnagar Region 13.56 23.98 37.41 

Surat Region 13.00 17.38 34.26 

Bharuch Region 6-25 5-37 28-46 

M=MoI8ture. A=Aah. VMaVOlatIe Maller. FCzFbced Carbon, CV z CaJorIlc VIIlue. 

(c) Mining activities are likely to be taken up as 
soon as the deposits are found to be economically viable 
lor exploitation, Its end use firmed up, bankable project 
reports are prepared and necessary Investments tied up. 

Centr.1 Exci.e Office Running 
in Rental Building 

2899. SHRI ASHOK N. MOHOL : Will the Minister 
01 FINANCE be pleased to state: 

(a) the number 01 offices 01 Divisional Officers 01 
Central Excise are running In the rental buildings at pre-
sent, location-wise; 

(b) the amount of rem being paid by the Govern-
ment for these offices; 

(c) whether the rent of Divisional Oltices of 
Central Excise in various states, particularly at Poona in 
Maharasthra have not been paid to the concerned owner 
for the laat one year; 

(d) H so, the reasons therefor; and 

(e) the steps being taken by the Government to 
clear the outstanding rent amount? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR) : (a) to (e) 
Information Is being collected from various field formations 
under C.B.EC. and will be laid on the Table of the House. 

Export of Textile. 

2900. DR. SUSHIL KUMAR INDORA : 

SHRI NAWAL KISHORE RAI : 

Quantity 

FC(%) 
(In million tonnes) 

CV 
(KJ.Cal./Kg.) 

22-25 3300-3500 98 

20-22 3000-3200 82 

22 4084 11 

20-25 2000-2500 34 

20 3274 14 

19 4312 45 

26.90 3882 326 

28.99 4488 219 

10-37 2988-5500 644 

Will the Minister of TEXTILES be pleased to 
state: 

(a) whether the export of textiles during the lirst 
haH of 1999-2000 have increase by 7 per cent in comparlsion 
with the same period during the last year; 

(b) whether the exports to the countries for which 
certain quota has been prescribed has fallen down by 13 
per cent during the above period as compared to the last 
year; 

(c) H so, the details thereof and the names of 
those countries; 

(d) whether the value of exports to quota pre-
scribed countries is higher than those countries where 
quota has not been prescribed; 

(e) if so, the value of exports made to quota 
prescribed/not prescribtld countries, separately during the 
first haH of the current financial year; and 

(I) the steps taken by the Government to boost 
the export to the countries for which no quola has been 
prescribed? 

THE MINISTER OF STATE IN THE MINISTRY uF, 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) :(a) to 
(e) The export of textiles during the first han of 1999-2000 
(April-September) heve Increased by 2.5 per cent (In dollar 
terms) In comparislon with the same period during the laBt 
year (in dollar terms). There is slight decrease in the exports 
to the quota countries namely USA and countries of 
European Union. The value 01 exports 01 textiles to quota 
countries and non-quota countries is as folloWS :-
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(ligures in US MHiions $) 

1998-99 1999-2000 

(Apt-Sept.) (Apr.-Sept.) 

Quota Countries 

Non-Quota Countries 

2378.4 

1755.7 

2248.2 

2010.3 

Sourea: Apparel Export Promotion Councl and The Collon Taxlila Export 
Promotion Councl 

(f) The Government has Non Quota Entltlement 

System at present Export Entitlement (Quota) Policy lor 

promoting non-quota exports Ionon-quota countiiea and 

all textile exports to quota countries. Some of the other 

Initiatives to promote exports In general one as follows :-

(i) The Technological Upgradation Fund'"Scheme, 

which has been made operational from 

1.4.1999 to facilitate the modernisation and 

upgradation oUlljs sector so that II Cll" bec-
ome more competitive in international trade. 

(ii) Reduction in the threshold 8m1t of the Zero 
Duty Export Promotion Capital Goods 

(EPCG) Scheme in respect 01 certain pre-
scribed textile machinery 10 As. one crore. 

(Iii) L1beralisation of exports 01 cotton yarn by 
Export Oriented Unit (EOU)IExport Promotion 

Zone (EPZ)lEPCG units. 

(iv) Zero Duty import of certain categories of trim-

mings & embellishments. 

V.DJ.s •. 

2901. SHRI RAMESH CHENNITHALA : Will the . 

Minl&ter of FINANCE be pleased to slate: 

(a) whether the Voluntary Disclosure of Income 
Scoheme (VDIS) impiemented two years ago .was a success; 

'(b) if so, the extent of success; 

. '. ~  ~ ... .',' ~ :, ~  

, ~  the re.sons lor discontinuing this scheme; . 

(d) whether the Government propose to Introduce 
any sUc!h scheme 'again; and ' . 

(e) If so, the de«a"s thereof? 

THE MINISTER OF STATE IN THE,IMINfS-'I"RV'-O'F 

~  (sHRI V. DHANANJAYA KUMAR) : (a) and (b) 

Income 01 over Rs. 33,289 cr6rewas declared undet 'the 

voluntll1:Y Disclosure Of n o e~ e e (VDls), ~ 

and 'interest amounting to over'Rs. 9,745 ro re ~ re 
collec;te<j on these disclosures. 

(p) The. Voluntary ~ lo re 01 n o ~e ~rne  

1997 was a part ofthe FlnancO -Act, 1997. Under Slic(1On 

64 Of ,,"e Finance Act the schelt:'e was 10 be in oper,*m 
lor limited durallon arid 10 end on or belore 31.12.97. 

(d) and (e) NOlluch propoSal is under consideration 
at present. 

Textile Workere Rehablllbltion Fund Scheme 

2902. sHRIT. ~  : Will the n sle~ ~  TEX-
TlLESba pleased tl1 $tate: ., 

. (a) the detallsef allocation maQe under the Tel\llle 
Workera Rehabilltatlon'Fund Scheme;' .. ., 

'. (b)tttl nlUl\bar:of taxtIIe wor.kars:beneflted,  year-

win andr.glon-wile; 

(c)' 'the de ~ l  of applicatlO.ns forcorripensation 
pending with the "TeXtile' ComrnisslOne-r, region-wise; and' . 

(d) el ~~ l  .. n e ~ n SO tar? 

THE MINISTE-R OF STATE IN THE MINISTRY OF 

TEXTilES '(SHRI ~ N. AAMACHANORAN): (a) On 
the basil of demand, the provlsiorts srilrnade "r·t\'1f Sudg: 
et QI,Min_istry of Taxtiles .for .the Textile ~ rs  Rehabillta-

tiqn Fund. ~ e (TWRFs) on a.yearto ye,ar basis, r l~ 

enlly, for ttie current year, there is a pro~ls p~ ofRs.. ~ 
crore (S.E.) under the TWRF Scheme. 

(b) The year-wise' and regl l~ l ... \letli.ls 01 
number of textile workers benefited under the scheme have 
been a8 :lollowa ;-. . ' 

,'i' , 

Year NumQer l ~or ers benefited region/state-wise 

Gujarat . Maharashtra Madhya Pradesh Tamil .Nlldu ., .,;.Delhi' Tot,l 

2 3 4 ,'. '-, 5 ", !6 7 

1988-89 1213 1213 

1989-90 5278 741 6019 

1990-91 5697 94:l f045· 4499 12183 

1991·92 394.0 422 331 4693 

1992-93 7023 
•  J ~  • i ~ "33i' 331 104 7795 

1993·94 4686 540 5226 
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2 3 

1994-95 2531 11 

1995-96 1203 2 

1996-97 2316 3 

1997-98 2560 

1998-99 2282 732 

1999-2000 2573 

Total 41302 2983 

(c) The region-wise number of applications for 

compensation/relief under TWRF Scheme pending with the 

Office of the Textile Commissioner are as follows: 

Region No. of applications pending 
as on 30.11.99 

GuJarat 

Maharashtra 

Madhya Pradesh 

Ta",iI Nadu 

Total 

697 

187 

65 

950 

(d) The Office of Textile Commissioner has been 

constantly liaising with the State Government, Official 

Liquidator, etc. for getting the pending applications and 
the requisite information as required under the scheme, to 

facilitate the disbursement of funds to the eligible workers. 

c ••• on DIe •• 1 

2903. SHRI INDRAJIT GUPTA: Will the Minister of 

FINANCE be pleased to state: 

(a) the amount collected so far on account of 

cess on diesel and petrol during the current year till date 

and the expected coliectlon for the whole year 1999-2000; 

(b) whether this amount is being utilised towards 

meeting fiscal deficit targets Instead of using It for Its Intended 
purpose of road development; and 

(c) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI BALASAHEB VIKHE PArlL) : (a) The 

amount of additional excise/customs duty on motor spirit 

and high speed dlesol collected so far which is sought to be 

converted Into cess is Rs. 2510 crore upto September, 1999. 

The estimated coliection during the year 1999-2000 Is 

Rs. 3377 crore. 

(b) and (c) These receipts are credited into the Con-

solidated Fund of India and spent therefrom as per approv-

al of Parliament. 

Share Tran.fer Agent 

2904. SHRI ASHOK PRADHAN : Will the Minister 

of FINANCE be pleased to state: 

(a) the total number of certHicates of Registration 

as Category-Ii (Share Transfer Agent) given by SEBI (Deihl) 

during the last three years, till date; 

4 5 6 7 

2 

3297 

74 

2287 

276 

2542 

1205 

2321 

4847 

6587 

2648 

3371 4454 5169 57279 

(b) the total number of cases rejected by the 

Board with the reasons of rejection thereOf; and 

(c) the steps taken or proposed to be taken to 
Improve the functioning and efficiency 01 SEBI (Deihl Bra-

nCh)? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) The total 

number of certificates of registration as Category II (Share 

Transfer Agent) granted by SEBI (Deihl) In the last three 

. years is as follows: 

New Renewals 

Regiatration 

1996-97 12 0 

1997-98 8  7 

1998-99 3 

1999-2000 0  3 

(Till date) 

(b) The number of cases rejected by SEBI Delhi 

is as follows: 

1996-97 

1997-98 

1998-99 

1999-2000 (Till Date) -

20 

8 

Nil 

Nil 

The rejections were made for non-compliance with 

Regulations 4, 6 and 7 of the SEBI (Registrars to an Issue 
and Share Transfer Agents) Rules and Regulations, 1993 

by the applicants, that is, not furnishing of required infor-

mation, not having adequate Infrastructure and not fulfilling 

capital adequacy requirements. 

(c) SEBI, including its D.lhl Branch Constantly 
reviews its functioning with a view to Improving Its efficiency 

and effectiveness. 

Multilet.ral and Bilelera' Loan. 

2905. SHRI SULTAN SALAHUDDIN OWAISI: Will the 

Minister of FINANCE be pleased to state: 

(a) whether the Government have received multi· 

lateral and bilateral loans for development activities In the 

country; 
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(b) If 10, the details thereof during each of the 

laat three yeara, State-wise "and Project-wise; 

(c) whether there has been regional Imbalance 
In the Inflow of auch loans aapeclally In reference with Andhra 

Pradesh and Karnataka; and 

(d) If so, the reasons and Justification therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b) 

Statement is enclosed. 

(c) and (d) Projects are considered for external asa-

Istanee after the State Government fOlWards adequately 

prepared proposals to GoV!. 01 India Incorporating neces-
•• ry clearances. Difference In the Number 01 on-going 
projects In different States Is thus, due to differences In the 

number of projects posed by the State Government and 

the acceptance of these projects by the lunding agencies. 

Government of India, however, encourages the donors to 

assist In all States. 

Statement 

State-wise and Project-wise details of Mum-Lateral and Bilateral Loans 

SI. 

No. 

2 

ANDHRA PRADESH 

2 

3 

4 

5 

II 

7 

AP Hazard Mltigation & Emergency Cyclone 

AP Hazard MItIgation & Emergency 

Import 01 Irrigation Equipment tor Rural DeY 

UKllnda ArdIrs Pradesh Rural livelihood 

AP For .. try 

Import of MurIa18 01 Potaah & ServioM tor 
EPTRI 

Source 

3 

IDA 

IBRD 

Japan 

UK 

IDA 

Japan 

Japan 

Currency 

4 

US$ 

US$ 

ap ~ 

LoanI Dilbursament 

Grant During 

Amount 1996-97 

5 6 

100 

50 

195.6 

UK Pound 40.176 

US $ 

Jap. 'Nn. 

Jap.Yen. 

n.4 14.085 

1.1 

2.4 

8 

Import 01 Aqulring Equlpmants for Monltorlng 

EPTRI Phase II Sweadan SW. Kr. 16 

9 Andhra Pradesh Pow., Sector IBRD 

10 Srisailam LAn Bank Power SIn.Ph.1 Japan 

11 Srisallam Power Transmission Sy. Japan 

12 SrIsaIIam LAn Bank Sin. Pjt. II Japan 

13 SlriHIIMI Power limn. Sye. Pjlll Japan 

14 ~ A Thermal Pow., Sin. Rehllbllltation Japan 

15 SimhadrI and Vlzag Trnm. Systern 

16 Srisailam LA" Bank Pow., Sin. 

17 AP Engary Efficiency 

18 RoyalsMmaThermai Power 

19 AP Slatil Highway 

20 Hyderllbad Watar Supply and Sanitation 

21 AP InigatiorHIl 

22 AP Irrigation 

Japan 

UK 

ADB 

IBRD 

IDA 

IDA 

IBRD 

US$ 

Jap.'Nn 

Jap. 'Nn 

Jap. Ven 

ap ~ 

Japy. 'Nn 

Jap. 'Nn 

Jap 'Nn. 

UK Pound 

US$ 

US $ 

US $ 

US$ 

US $ 

210 

26101 

3806 

22567 

5092 

10629 

14499 

42.7 

190 

350 

73.542 

150 

175 

2733.5 

344.6 

3933.7 

8.9 

1546 

1.5 

26.432 

16.466 

Disbursement 

During 

1997-98 

7 

8.595 

15.909 

o 

36n.5 

160.7 

4814.7 

328.5 

1323 

o 

688.9 

3 

0.136 

12.347 

9.95 

58.831 

Disbursament 

During 

1998'99 

8 

19.719 

o 

195.6 

13.148 

o 

o 

10.169 

431.4 

1345.7 

2633.9 

2012.2 

415.1 

o 

1352.3 

0.665 

10.33 

6.753 

8.719 

o 
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2 3 4 5 6 7 8 

23 Kurnool Cuddappah Canal Japan Jap.'!WI 16049 0 0 103.9 

24 AP Relerrlll H .... th SYltern IDA USS 133 6.123 16.628 30.704 

25 AP Economic Restructuring IDA USS 241.9 29.1oe 

26 AP Economic Restructuring IBRD US S 301.3 32.384 

27 AP ll"lbaI Development IFAD US $ 21.933 2486 4.279 1.85 

28 AP ll"lbaI D8II8iopment IFAD USS 7 0.182 1.602 

29 AP Perticipalory ll"ibal Development IFAD USS 26.71 1.799 1.874 2.637 

30 Environment Training Project, Hyderabad Sweden Sw. Kr. 15 0.339 0 

31 AP School Building UK UKPcund 27.9 0 0 

32 UKlincia AP Dill. Prlmay Education UK UK Pound 42.5 0 2.783 4.0e2 

33 Hycl8rabad Habitat Phase III UK UK Pround 14.94 0.182 0 

34 VIjay_1Ida Habitat Improvement Project UK UK Pound 16.25 1.619 0.23 0.062 

35 AP School H .... th UK UK Pound 8.69 0 0.266 

36 Chinagadilli Area Improvement UK UK Pound 1.5 0 0 

37 AP Urban Services ImprCMllTl8llt lor Poor UK UK Pound 66.086 0 

ASSAM 

Aslam Rurallnlrastructure IDA USS 126 1.628 8.1136 

BIHAR 

Blher Plataau Development IDA USS 117 5.647 13.597 23.894 

2 Cooperative Rural Storage Centres in Blher EC Euro 21.2 0.039 0.019 0 

3 Eastern Gandak Canal Hydro Japan Jap. Yen 1630 9.1 

4 DPEP-III IDA US S 152 4.5 7.891 

OUJARAT 

Gujerat Aural Roads IDA US $ 99.423 0.439 

2 1l'IIIning Women In Agricultur.Gl4&rat Ph II Netherlands Dutch Gidr. 6.811 0 0.474 

3 NABARD V Adlvasl Programme GUlarat Germany Deul. Mark 26 1.227 1.721 0 

4 Environmental Management capacity Building IDA ~ : 50 0 3 0.858 

5 Gujarat Forestry Japan Jap. '!WI 15760 1285.2 3330.9 32155 

6 Ship Breaking DaY. at PlpaVaV Japan Jap. Yen 7046 282.2 inl 2425.3 

7 Water Relouroas DaYeiopmant Mgnt 
Netherlands Dutch GIdr 1.45 0 

8 Grant India 1996-06 Goglia Regional Water Spiv Netherlands Dutch GIdr 19.369 0 0 

9 ORET project lor Gujerat HaIIIIh care 
Netherlands Dutch GIdr 39.826 14.936 0 

10 ORET Project lor Gujerat Health eare 
Nelherlandl Dutch GIdr 59.739 0 35.354 

1 I NelherlWldl Grant 
Neill (IDA) US S 25.8 1.627 3.58 
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2 3 4 5 6 7 8 

12 Gujarat Public Sector Resource Management ADS USS 250 100 0 0 

HAAYANA 

MMYat At .. Development IFAD USS 15.08 0 0.417 1.404 

2 Rehabilitation 01 common lands in Atavalll HIUs EC Euro 23.2 3.372 1.889 1.788 

3 Haryana Power Restructuring ISRD USS 2 0 0 

4 Haryana Community Forestry EC Euro 23.3 0 

5 Water Rasourcee Consolidation IDA USS 258 30.863 28.441 19.12 

HIMACHAL PRADESH 

Pilot Project Trout farming in H.P. Norway Nor. Kr. 10 0 0.105 0.046 

2. HP Forestry Project UK UK Pound 3.03 0.387 0.497 0.888 

3. Import 01 Cable Pracussion "TYpe DriHing Japan Jap. 'iVn 457.8 451.5 

4. Shimia Swerage Project OPEC USS 10 0.101 

5 Environment Programma Norway Nor Kr. 12 
""l 

5.179 2.485 1.049 

KARNATAKA 

Indo-Danish Fisheries Project Denmark Danish Kr. 8.52 0 0 

2 Karnataka Watershed DavaIopmant Denmark Danish Kr 46.7 0 0.373 

3 Eastern Karnataka AfIore.tation Japan Jap.'iVn 15968 899.2 2273 

4 Western Ghats Forestry UK UK Pound 18.074 2.136 3.587 2.g35 

5 Ralchur Thermal Power Station Extn. Japan Jap. Yan 23142 676.1 221.9 

6 Kalinadi Hydro Electric Pjt SIagIt-Ii Kuwait K. Dinar 7 1.463 0.755 0.201 

7 Mysore Paper Mills Modernisation & Renovation Japan Jap.yen 2381 420.4 1183.5 515.9 

8 Karnataka Sac. Level Hospital OevaIoprnent Garmany Deut. Mark 23 0 0.n6 0.441 

9 Upper Krishna Phase. II IDA USS 167.498 18.686 

10 Uppar Krislvla Phase. III IBRD USS 45 3.358 3.46 

11 Karnataka Rural Water Supply & Sanitation IDA USS 92 8.997 8.134 29.1111 

12 Watershed Development. Karnataka Denmark Danish Kr. 48.8 0.329 11.7112 

13 Indo-Swiss Parlicipali .... Watershed OaveIoprnant Switzerland Indian Rs. 86.248 38.531 110.9 13.7 

14 UKlindia Karnataka Watershed Dllllelopment UK UK Pound 4.488 0 0 0 

15 Karnataka Watershed D-'<Iprnant Germany Dau1. Mark 20 0 0 0.172 

16. Women & You1h ll'g. Extn. Ph. It Denmark Danish Kr. 48.5 2.1169 0.848 1.349 

17 Inlllga*l Rural Water & Sanitation Karnataka Denmark Danish Kr 50 0 0 0.286 

18 Rural Wat. & Sanitation Phase-II Karnataka Denmark Danish Kr 85.5 5.121 0 3.nl 

19 National Programme lor Control 01 Blindness-ii Denmark Danish Kr. 55 0 

20 Ralchur District Hospital OPEC US$ 9 '0.191 0.672 1.754 
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2 3  4 5 8 7 8 

21 BangaIora Water Supply Japan Jap. 'Nn 2&452 0 239.5 8611.4 

22 ~ a Urban Infrastructure OW. ADS US$ 85 3.729 2.747 5.264 

KEAALA 

1<81"'" F1aharlaa Prawn CuIIur. 041\1. Kuwlllt K. On. 7 0.418 0.003 0 

2 1<81"'" Rain'-d farming DweIopment OPEC USS 10 0.481 0.379 0.757 

3 North l<8rala Dairy Phase. II Swizerland Ind. As. 167.4 60 0 

4 Coconut Progamme EC Euro 45 0 0 

5 Agk:u/tura Malbis In Kerala-Supply oI .... Ullzer EC Euro 18.85 0 0 0 

6 Kerala Horticulture Development EC Euro 28.7 1.e4 0 0 

7 l<8rala Forestry IDA US$ 39 3.1114 

8 AtbIpady Wullllllnd O4I\IeIoprnant Japan Jap. 'IW1 5112 0 21.9 8.8 

9 l<8I"aIa W.r Suppty Japan Jap.yan 11997 0 0 

10 Kerala Minor Irrigation EC Euro 11.8 1.42 0.144 0.864 

11 Aural Drinking Water Suppty Denmark Danish Kr. 132.5 0 0 

12 UK Incia Cochln Urban Poverty Reduction UK UK Pound 11.489 0.161 0.169 0.431 

MADHYA PRADESH 

MP Women in Agriculture Denmark Danish Kr. 12.61 0.985 0 1937 

2 Madhya Pradesh Forestry IDA USS 58 7.089 10.487 14.445 

3 Lake Bhopal Conservation & Mgt. Japan Jap. 'Nn 7055 219.1 3408 5408 

4 Health C.e Ph. II Denmark Danish Kr. 82.11 0 0121 

5 Culture Grant (Bharat Bhavan, Bhopal) Japan Jap.'Nn 46 46 

6 Madhya Pradesh Sericultur. Japen Jap. 'Nn 2212 0 SO.II 

7 RaQlat Canal Irrigation Japan Jap. Yen 13222 0 

8 live Stock Devalopment, easter Denmark Danish Kr. 28.3 1.971 0 0 

9 Watershed Oev in Western MP Denmark Danish Kr. 29.2 0 0.e49 0.745 

10 Rewa Hospital 
OPEC USS 10 0 0.4011 2.287 

II Indore Habitat 
UK UK Pd. 14.4 0 0.326 0 

12 Rural WalM Suppty 
Germany Daul. Mrk. 46 0.233 0.1811 

MAHARASHTRA 

Salina L..andS Reclamation 
EC Euro 15.5 0 

2 Maharuhlra Forutry 
IDA USS 107.82 13.701 8.S07 19.458 

Maha"ashtra Power 
IBRD US$ 337.33 61.327 62.513 42.644 

3 

Second Maharashtra Power IBRD US$ 112.263 32.8118 0 0 

4 

Ghatghal' Pumped Storage 
Japan Jap.'Nn 11414 124 2011.7 858.1 

6 
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2 3 4 5 8 7 8 

8 Maharashlra Urban Combined Cycle Power Germany Deul Mrk 310 10.81 0.378 

7 Maharashlra State Elec. Board Uran Germany Deut. Mark 29.74 12.355 10.592 1.407 

8 IrQlslrlal Project IDA USS 5 
.. 

0 0 0.405 

9 Murnbal Port 'Trust ADB USS 97.8 0.8 

10 Mllharashlra Inigation IDA USS 187.752 11.151 

11 Third Bombay Water Supply IDA USS 127.075 19.874 

12 Maharashlra Rural Water Supply IDA USS 99.84 26.69 13.024 19.908 

13 Grant br Infrastructure Financing IBRD-Japan US S 1.5 0.26 

14 Bombay S-age Disposal IDA USS 22.884 17.824 0.07 

15 Bombay S_age Disp08a1 IBRD USS 167 4.911 26.803 15.397 

16 Maharashlra Rural DrInking W'*' Supply UK UK Pound 16.46 2.271 1.31 0.793 

17 Westershed Maharashlra II (NABARD) Germany DeutMrk. 25 0 0 

18 Minor Irrigation Germany Daut Mrk 35 28.52 6.48 

19 Minor Irrigation Germany DautMrk 45 0 

20. Water Conlrol System br Development 01 Coop. EC Euro 15 1.633 4.045 1.635 

21. Maharashlra HlIIith System 08\1. IDA USS 134 3.09 

22. Maharashlra Rural Credit IFAD US$ 29.442 2.295 3.144 2.215 

23. Basic Health Maharashlra Germany Deut. Mark 20 0 0.741 0.89 

24. Advasl O8IIeIopment Programme Germany DautMark 28 0 

25. Bombay Resettlement & Rehabitllation -29399-IN Japan Jap.'Ian 67 21.7 6.5 4.2 

26. Bombay Resettlement & Rehabilltation-39300-IN Japan Jap . .,." 16.8 

27. Maharashlra Emergency Earthquake Reoon. IDA US$ 216.814 68.645 44.686 23.408 

28. Maharashlra Earthquake Rehabilitation UK UK Pound 10 0 0.059 

29. Bombay Urban Transport - II Japan Jap. Yen 288 104.8 87.8 73 

MANIPUR 

1. Manipur Sericulture Japan Jap.'Ian 3962 208.4 

MEOHALAYA 

1. Umiam Hydro Power Sin Renovation Japan Jap. 'Ian 1700 0 0 0.1 

ORISSA 

Indo Danish Comp. Watershed 08\1. Denmark Danish Kr. 46.3 0.985 2.554 1.49 

2. Inlegated Uvestock OIlY. Denmark Danish kr. 19.9 0.981 1.017 1.5 

3 TEWA Ph. II. Orissa Denmark D.rn.h Kr. 23.69 2.657 3.183 3.096 

4 Orissa Social Fore.lry Ph.1I Sweden SwKr. 282.5 5.359 0 

5 UK India Western Oriesa Rural LlYeIihood UK UK Pound 23 
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II. Ort ... Power Sector R •• tructuring IBRD USS 350 12.11 4.279 7.411 

7. UK Inda Orl.sa Power Sector Refofms UK UK Pound 42 7 12 

8. Orissa Watar Resourcae Consolidation US$ 290.9 20.019 40.767 30.076 

9 Upper KoIab Irrigation Japan Jap. 'WIn 3769 144.5 3n.1 413 

10 Upper Ina_ali Irrigation Japan Jap 'WIn 3744 529.9 5654 547 

11 RengAIi Irrigation Japan Jap 'WIn 7760 141.5 664.2 

12 Uft Irrigation, Orissa Germany Deut Mrk 55 4.955 1.45 1.986 

13 Exploration and Mgnt of Ground Waler ltanoh. II Australia US$ 8.097 0.518 1.0711 0.204 

14. Ortssaltlbal DIII/elopmenl IFDA US$ 12.2 1,336 3 1.406 

15 Minor irrigation in Orilla EC Euro 10.7 0.099 0.386 

16 Ori ... Health Systems Dev. iDA US $ 76.4 3.6 

17 Rill/bed National T.B. Control Prg. Oris •• Ph.! Denmark Danish Kr. 54.8 2.124 0 0 

18 Orissa Family Welfare UK UKPd 18 1.71 0.141 

19. Oriua Health and Farm. Welfare, Ph.1II UK UKPd 1.741 0.048 

20. Multipurpose Cyclone Shelter, Orissa Germany oeul. Mrk 5 0.853 2.109 1.371 

21. UKllndia Cuttack Urban Services Improvement UK UKPd 11.49 0.849 0 

22 Orissa Environmental Programme NOIWay Nor.Kr. 40 0 7.8 3.6gg 

PUNJAB 

Punjab Afbreslation Japan Jap.'WIn 8193 63.3 567.5 

2 Punjab Irrigation IDA USS 145.285 29175 16.402 21.561 

3. Punjab Watar R.source, MG Jap C1r WB US $ 2.225 0.29 0.189 0.067 

RAJASTHAN 

1. A.D.P. Rajasthan Agriculture 0111/. IDA USS 108 14.556 11.155 13.136 

2. PAWDI Project Rajasthan SWitzerland Indian Re n.84 11.5 0 8.55 

3 indira GancI'Ii Afbre,lation Japan Jap. 'WIn 7869 520.4 584.5 532.5 

4 Afbreslation Project AravalU Hili. Japan Jap. 'WIn 8095 1267.3 1213.8 1142 

5. Rajasthan Fore.try DaYaIopmanl Japan Jap. 'WIn 4219 602.9 8668 878.3 

5 Rajasthan Power Sector Rastr. (IBRD) WB US$ 2 0 0.2" 0 

7 Rajasthan AI1I. Drainage Canada Can.S 14.988 1.345 2.5 2 

• Dungarpur Integrated Watertand DaY SWaden Sw. Kr. 80 16.842 5.517 10.5112 8. 

9. Rajasthan Minor Irrigation Germany Deut.Mrk 2.7 0142 0176 0.482 

10. Rajasthan Minor irrigatlon-I Germany DeutMrk 12.3 1.118 0.308 

11 EEC Sktlmukh & Nollar Irrigation EC Euro 45 11.61 1.349 0 
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2 

12 Non-Formal Education (Shikshakarml) 

13 Shikshak81 mi Project Ph. II 

14 Rajasthan District Primary Education 

15 Lok Jumbish Programme - Basic Education 

16 Lol( Jumbish Progamme - Phase II 

17 Rajasthan Rural Wal8r Supply Ph.1 

18 Rajasthan Rural Water Supply Ph.1 

19 Residential School. Project, Raj. 

TAMILNADU 

2. 

3. 

4. 

5 

6. 

7 

8 

9 

Tamil Nadu Agricultural Development 

Tamil Nadu Agricultural Dewlopment 

Tamil Nadu Women in Agriculture TANWA Ph.1I 

Comprehensive Wal8rshed Dev, Ramana\hapUram 

Comprehensive Watershed [)ev, Tirunelvell, Ph.1I 

Sheep Development 

Tamilnadu Afforestation 

Tamllnadu Social Forestry Ph.1 

NlC Study Expert 

10 Basin Bridge Gas Turbine II 

11 Expansion of LlgnII8 Mine & Powr Sin. 

12 North Madras Thrml Power 

.13 Second North Madras Thrml Power 

14 Chennai Port Trust 

15 TN Small Scale Ind Dev. 

16 

17 

18 

19 

20 

21 

22 

23. 

24. 

25. 

26. 

27. 

28. 

29 

30 

31. 

32. 

TN Wal8r Resources Conaolidation 

Madras WBDr Supply and Sanitation 

Second Maaas Wal8r Supply 

Tank Irrigation System (Ph.lI) TN 

Second TN Nutrition Project 

Tamil Nadu Women's Development 

National Leprosy Eradication Ph. II 

Rural WBDr & Sanitation, Ph.lI, TN 

Health Care Project Ph. II, TN 

Headh Care Project Ph. III, TN 

Pudukottai Uvestock Dev. 

PUdukottai Ul!estock Dev. PjI. Ph.1I 

In\egralad Rural Sanitation & WaIM Supply 

Improvement of Equipment 

Imports of Raw Material. 

I.C.D.S. Ph.1I 

I.C.D.S. Ph.1I1 

December 17. 1999 

3 4 

Sweden Sw Kr. 

Swaden Sw. Kr. 

USS 

Sweden Sw. Kr. 

SWeden SW. Kr. 

Germany Oeul Mrk 

Germany Deut Mrk 

Germany Oeut Mrk 

IDA US$ 

IBRD USS 

Denmark Dan. Kr. 

Denmark Dan.Kr. 

Denmark Dan.Kr. 

EC 

Japan 

Euro 

Jep. Yen 
Sweden SW.Kr. 

Germany Daut. Mrk 

5 

52 

60 

81.9 

21 

100 

40 

95 

18 

92.8 

20 

sa.051 

26.42 

88.47 

6 

13324 

278.3 

1.5 

Japan Jep. Yen. 11450 

Germany Deut Mrk 375.2 

ADB US $ 110.391 

ADB US S 170 

ADB US S 15.2 

Japan 

IDA 

IBRD 

IBRD 

EC 

IDA 

IFAD 

Denmark 

Denmark 

Denmark 

Denmark 

Denmark 

Denmark 

Denmark 

Japan 

Japan 

Sweden 

Sweden 

Jap. Yen. 

US $ 

US S 
US $ 

Euro 

US $ 

US S 
Dan. Kr. 

Dan. Kr. 

Dan. Kr. 

Dan. Kr. 

Dan.Kr. 

Dan Kr. 

Dan Kr. 

Jap Yen 

Jep. Yen 

Sw. Kr. 

Sw. Kr. 

3198 

282.9 

48.259 

86.5 

24.5 

72.844 

13.15 

70 

60 

66.4 

102.5 

22 

51.48 

35 

667 

115.4 

55 

60 

6 

o 
33.654 

19.109 

1.788 

3.382 

15.84 

o 
3.822 

o 
2.956 

0.479 

o 
5.693 

0.654 

639.5 

0.535 

9.124 

48.6 

2.064 

12.545 

0.939 

1.964 

13.355 

4.723 

0.65 

1.46 

0.51 

1.947 

o 
o 
o 

2.888 

12.856 

To Questions 264 

7 

9.309 

o 
30.636 

10.383 

10.369 

o 

11.094 

o 
6.281 

2.027 

9.136 

o 
1072 

o 
o 

5n.4 
18.804 

-7.188 

7.331 

1.939 

9.713 

1.723 

4.552 

2.043 

o 
o 
o 
o 
o 
o 

1.239 

652.2 

o 
16.515 

8 

16 

31.442 

7.682 

8.en 

o 

5.7e7 

9.25 

7.314 

3.223 

4.707 

1643 

o 
104.972 

-1.956 

7.047 

o 

19.263 

13.265 

0.222 

1.616 

1,515 

3.03 

7.899 

o 

9.9 

114.9 

18.869 
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33. T.....,., Urban D8YeIopment 

34. ChInnIII s-rage Reno & Funct. Improv8lTKlllt 

UTTAR PRADESH 

1. 

2. 

3. 

4 

5 

6 

7 

8 

9 

UPSodc Land 

UP Sodc Land Reclamation 

South Bhaglrathl (Supply 01 Fert.) Ph.II 

UP D1Yerlified Agriculture Support 

UP Diversified Agriculture Support 

Ular ReclarnaHon In UP-Grant India 1997-2003 

Coon ~ r  Integrated Watershed MIIflagement 

R8IIine StabilizaHon in UP 

UP Forestry 

Agrahayana 26, 1921 (Saka) 

3 

IDA 

Japan 

IDA 

IDA 

EC 

IDA 

IDA 

4 

uss 

Jap YIIn 

US s 

US$ 

Euro 

US s 

US s 
Netherlands Dtch. GIG-

EC 

EC 

IDA 

Euro 

Euro 

us $ 

5 

255.667 

17098 

~  

54.7 

6.4 

60 

79.9 

4 

22.5 

7.9 

52.94 

8 

38.535 

10.503 

o 

2.3611 

To Questions 

7 

25.467 

214.8 

8.076 

o 

8 

80.4 

o 

12.227 

10 Gomlt River Pollution control, Ph.l. Env Grant 93 UK UK Pound 2.133 0.166 

5605.11 

o 

4722.2 

700.11 

0.135 

o 
2,403 

1.352 

35.832 

0.853 

o 

o 
0.067 

5087.2 

6.455 

o 
o 

6.154 

o 

7.425 

0.12 

2233.11 
11 Anpara Power Tranamission-I Japan 

12 Anpara '8' 

13 Anpara 'B' Stage V 

14 Anpara Power Ttansmisslon-II 

15 UP Power Sector 

16 Supply of Fertilizer (Bhlmtal Int.) 

17 UP Rural Water Supply & Env. San. 

Japan 

Japan 

Japan 

WB 

EC 

IBRD 

Jap.YIIn 19318 

Jap.'IWn 

Jap.YIIn 

Jap.Yen 

US S 

Euro 

US S 

13224 

17638 

12020 

2 

U 

59.6 

2881.5 

3418.5 

o 

o 
0.703 

1208.9 

1437.2 

0.083 

18 Grant India 1995-04, Bundalkhand Intag. Watar Netherlands Dtch. Gkt 13.388 o 

32.636 

7.5 

1.436 

o 
6.258 

o 

20.127 

20.55 

o 

19 UP Primary Education 

20 UP Basic Education-II 

21 Basti Dlstl. Hospital 

22 UP Urban D8IIalopmant 

WEST BENGAL 

2 

3 

4 

5 

6 

7 

8 

West Bengal Forestry 

Induatrial Po"ution Controi 

TMsla Canal HEP-IDP-4O 

Taesla Canal HEP-IDP-72 

Barkre.hwar Thermal Pow ... Unlt-3 Extension 

Puru"a Pumped Storage 

West Bengal ~ s ss on System 

Bakreshwar Them.ar Power 

9 Kolaghat Thermai Power Sin. Fly-Ash 

10 SterUlzation and Milk Packaging NDDB 

11 Bakrashwar Thermal Power Station Project-II 

12 Bakreshwar Thermal Power SIaIiC)1' UnH-3 

13 Bakreshwar Thermal Power SI8!ion Unll-3 Extn. 

14. Caicutta Ttansport InlrastrU(.\Ure 

IDA 

IDA 

OPEC 

IDA 

IDA 

Japan 

Japan 

Japan 

Japan 

Japan 

Japan 

Japan 

Japan 

France 

uss 

USS 

USS 

USS 

US S 

Jap. YIIn 

Jap. Yen 

Jap. 'IWn 

Jap. YIIn 

Jap. Yen 

Jap. YIIn 

Jap. Yen 

Jap. Yen 

Fr. Franc 

594 

6.5 

127.152 

34 

1525 

8025 

6222 

66511 

20520 

11087 

27069 

171 

147.7 

Jap. Yen 34151 

Jap. YIIn 11537 

o 

18.381 

8.097 

o 

210.4 

1620.1 

31.1 

373.7 

o 
4220.8 

o 

o 

Jap. Yen 6659 31.1 

3.474 

113 

467.1 

1012.2 

23255 

485.5 

63.3 

12646.3 

~ 

4.4 

1.03 

116 

441.5 

524.2 

5283 

384.1 

76.8 

9907.9 

11127.1 

o 

Jap. 'IWn 10679 0 345 81.S 

UKPound 37.706 0 0.118 1.5 

266 

15 UK Incia West Bengal Primary Edn. 

16 Cultural Grant lor Indian Museum, Calcutta 

Japan 

Japan 

Japan 

Japan 

UK 

Japan 
Jap.Yen ___ 50 ___________________ 0 __________ 50 __ _ 
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17 Rural W .... Supply Germany 08111. Mrk 50 

60 

2.784 

18 Procurment of MecicaI & other Equipment Germany Oeul. Mrk 

18 Calcutta SluTIlrnprovrnent 

20 West Bengal MunIcIpal Dev TF-254n 

21 West Bengal MunIcipal Dev. TF-25573 

PONDICHEARY 

1WIk Rehllbllltation Project 

DELHI 

DelhI Mus Rapid "It_port SYII8m 

51. Par1lcipaling 
No. SIal .. 

2 

GW,RAJ,OR 

Nameo'ihe 
project 

3 

Inlegraled WBl.er Shad DII¥. 
Plains (A.F.) -2131-IN 

UK 

IBRO 

IBRO 

Source 

4 

~ 

2. HP, JK, PUN, HAR InlegrBl.ed Wl/l.er Shad Oav. (HIlls) ~ 

(A.F.) • 210CHN 

3. AP, BR, OR, UP, WB ShrirT1I & FIIIh CuIIure l~ 

4. AP, HAR, TN AgricuIIure & Human Resources ~ 

5. AP, JK. KTK, TN, WB National SericuIIura 

6. AP, TN 

7. AP, WB, TN, KER 

SericuIIure Promollon in 
AP& TN 

National SarIcuIIure 

IDA 

Switzerland 

SwItzerland 

8. HP, KTK Indoa Norwegian Environment Norway 
Programma 

9. HAA, OA, PUN, TN Second National ~a  ~ 

10. BR, MAH, UP, RJ 518188 Road IBRO 

11. AP, GUJ. HAR, Road Infraslructura Oav. Tech. IBRD 
RAJ, TN Aun. Pr.· 4114-IN 

12. AP, KTK, TN Road Improvemenl AOB 

13. AP, UP, OR,WB, Second Road Projacl-104HNO AOB 
RAJ, KTK, KER 

14. AP 

15. BA. UP 

Second PorI 

Tourism Infraslructure 
O8¥eIopmanl 

16. UP, RAJ, OR, TN, WB Dam Sataty Projecl (A.F.) 

17. AP. GUJ, HAR, MAH. Hyfiooklgy In India 
KEA. OR. TN 

AOB 

Japan 

~ 

IDA 

18. AP, ASM, HAR. HP, Tech Education-II (RF.)-2223-IN ~ 

MAH. WB. TN, PUN 
PO 

19. BI,GUJ, KTK, KER, MP, Tach Educalion (A.F.)-21M-IN 
RJ, UP OA. GOA,WB 

IDA 

20. MAH. TN 5th Bombay & Mali'as Poputallon IDA 

21. AP, OA. MP Integrated ChHd 0aveI0prnan1 
Services 

IDA 

UK Pound 16.944 1.291 

US$ 0.927 

US$ 0.469 

Euro 6.65 o 

Jap. 'RIn 14760 o 

Currency Loan! Oisburtlflmllnl 

Gran! During 
Amount 1996-97 

5 

US$ 

USS 

USS 

USS 

USS 

6 

55 

75 

38.487 

59.5 

134.39 

Ind. As. 41.055 

SWIIIII Fr. 40 

Nor. Kroner 24 

US$ 

USS 

USS 

USS 

USS 

USS 

Jap. Yen 

US$ 

US$ 

USS 

USS 

USS 

USS 

153 

103.375 

51.5 

172.862 

250 

122.69 

9244 

92.973 

142 

255.734 

210.735 

51.1.,4 

74.348 

7 

14.53 

8.208 

4.049 

3.281 

6.262 

o 

4.422 

28.168 

15.281 

3 

19.231 

40.828 

18.139 

1815.5 

10.859 

1.809 

35.356 

39.476 

9.1'77 

11.333 

To Que.tlon. 268 

7 

5.187 

0.248 

o 

o 

8 

2.Q66 

0.325 

o 

o 

o 

248 

Oisburtlflmllnl Disbursemenl 

During During 
1997-98  1998-99 

8 

7.645 

7.121 

o 

6.988 

4.069 

o 

2.394 

o 

41.805 

4.726 

8.403 

18.052 

40.705 

6.864 

277.4 

16.144 

6.113 

30.046 

25.742 

19.918 

9 

8.34 

11.931 

8.022 

7.808 

3.114 

38.238 

0.039 

8.281 

2.555 

10.865 

1085.8 

18.226 

16.388 

26.1107 

~ 

1.18 
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22. AIIM. KTK. RAJ FamllyWelfwe ~ 

23. MM. OW. liAR. lind DisIt. Primary Ecb:alion ~ 

liP. KTK. leER. MAH. 
UP. 

24. ASM. GW. liAR. HP. T.B. Conlror ~ 

KTK. KER. MAH. MP. 
OR.UP.TN 

25. BR. OW. IiAR.KTK. RlKai Women'. DaveIopmen1 ~ 

MP.UP 

28. ASM. MNPR. MEGH NorIh E88I8I'n RegIonal IFAD 
Communlly Reeources 

27. Ajenla Elkn Coneervalion Japan 
& Tourism OIIV. 

21. MP,MAH. RAJ Social MarIwIIng by PSS & PSI Germany 

21. GW. KTK. KER. MP, Eco OIIV. Project Global Envi. Fac. we 
RAJ. we. DEL 

30. DiSlrlcl PowrIy AlkMalion Japan 

31. OR.WB Feaslbllhy Sludy lor solid WMle France 
Irealmanl 

Improvement In the Export Share 

2906. SHRI P.O. ELANGOVAN : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether tha Govarnmant hava takan any new 
decisions to Improve the export share of plantation. agricul-
tural and allied products. leathar and manufactured laathar 
products. Oras and Minerals. Gems and Jewellery which 
are steadily on decline; 

(b) If so. the details thereof; 

(c) whethar the Governmll;;\ have any pilot sche-

mes to provide thrust to the export of agri-Horticulture and 
plantation products which ara predominantly come from 

rural areas; 

(d) If so. tha details thereof; 

(a) whether the export of Mango pulp and Mango 
products will be givan priority in coming years; ilnd 

(f) If so. the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) and (b) The Govarnment 
and the Commodity BoardslElCport Promotion Councils are 
taking various measures In consultation with the concerned 
Industries to promote export of these commodities Finan-
cial assistance Is being provided to Improve the quality of 
products. processing and packaging to IUIt the requirements 
of overseas buyers; main importing countries es well as 
the countries having potential mar"-ts are identified and 
targeted in order to .on out country specific problems and 
boost demand; special attention Is paid for partlc.,.tlon in 
International fairs/axhllltlon8l .. mlnara; er~eller meets 
are being organised; problems concerning individual export-

ers are being sorted out. 

As regards natural rubbar which Is a plantation crop. 
traditionally India has been a net importing country. The 

5 6 7 I " uss 11.6 6.648 13.1142 U.714 

uss 425.2 8.491 16.114 114.006 

USS 142.4 0 4.1167 0 

USS 19.5 0 

uss 27.123 0 

Jap. Yen. 3745 644.1 441.7 503.4 

DauI Mark IS 0 1.044 2.882 

uss 20 0.454 1.111 

Jap. Yen 88.3 43.3 4.4 

Fren. France 3.3 0 0 

quantity of natural rubber exported during the last few years 
has been insignificant on account of lower international prices 
compared to prevailing domestic prices. 

(c) to (f) The Government has been taking various 
steps to boost the production and export of agriculture and 
hortriculture products Including fruits such as mango and 
Its products. 

Some of the 'TIeasures ta"-n to increase expOrtl 
inter alia Include prOViding assistance for raising small and 
large nurseries for producing good quality planting material, 
UiiQ1adalion of technical know how of fermers, rejuvenation 
of old orchards and area expansion; provision of soft loans 
for setting up of granding/processing centres. auction 
pla ~or s  ripening/curing chambers and quality testing 
equipment; providing financial assistance to exporters! 
growers/cooperative-societies for development of 
infraatructural facilities such aa purchase of speclsllsed 
transport unita. eatablishment of pre-i:ooling/cold storage 
facilities, Integrated post hsrvest handling systems; grant of 
air-freight subsidy on export of selected frash fruita and 
vegetables; establishment of vapour heat treatment facilities 
for Improving the acceptability of mangoes in overseas 
markets; satting up of Integrated cargo handling and cold 
storare facilities at varlol's International airports for handling 
export of perishable items such as fresh fruits, vegetables 
and floriculture productl. 

Weight Sy .. em In ell 

2907. SHRI RAMSHETH THAKUR: Will the Minister 
of MINES AND MINERALS be pleased to It.te: 

(a) whether 10lses of lac. of rupee. Is being 
incurred by the lubsidiary companies of Coal India Limited 
by showing the weight of Coal produced as under weight 
in the present system; 

(b) If so. thl! details thereof and whether this act 
is being done by some self-motivated agencies; 
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(c) If so, the details thereof; 

(d) whether the Government propose to rectify 
this system of under weight and computerlse the weight In 
order to register its records In the Headquarters 01 Coal 
India limited simultaneously; and 

(e) if so, the steps being taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA) : (a) to (e) 
There Is no system of weighment at the time of production. 
However, there Is an established system for weighment of 
coal at the time of despatch to the consumers. 

To make the weighing system efficient, welghbrldges 
are being converted/replaced by electric weighbrldges with 
printout system. Coal companies have planned to Install 
more welghbrldges with electronic system to cover all 
despatches of coal. 

Indian Tyrea In Paklatlln 

2908. SHRI RAMCHANDRA VEERAPPA : Will the 
Minister 01 COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether there is a great demand of Indian 
tyres In Pakistan; 

(b) if so, whether any delegation has visited 
Pakistan In this regard to explore avenues of joint venture 
In several fields of trade; and 

(c) if SO, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) There is a significant de-
mand for Indian Tyres and Tubes in Pakistan. 

(b) No Indian delegation has visited Pakistan 
specifically to explore avenues of joint ventures in the field 
of Tyres and Tubes. 

(c) Does not arise. 

(Translation] 

Mineral Raaervea 

2909. SHRI RAMDAS ATHAWALE : Will the Minister 
01 MINES AND MINERALS be pleased to state: 

(a) whether abundant minerai r .. erve. are avail-
able In the country, particularly In the tribal and achedulad 
castes dominated areas; 

(b) If so, the State-wise details of these reserves, 
particularly with regard to the aforesaid areas and the names 
of various mineral available therein; 

(c) the steps taken or porposed to be takan to 
explore the minerai reserves lying hidden In the above areas; 

(d) whether the Government propose to formulate 
any definite policy and the programme for exploration of 
minerals, particularly In Maharashtra; and 

(e) If so, the details thereof and If not, the reasons 
therelor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA) : (a) and 
(b) Mineral depoSits generally occur In remote and back-
ward areas which are generally Inhabited by the socially 
and economically vulnerable sections of society including 
the tribals. A statement on mineral reserves of Important 
minerals in the country as on 1.1 .96 and the States where 
these have been identified Is given In enclosed statement. 

(c) to (e) The National Mineral Policy was announced 
in 1993 for development of minerals· for the whole country 
Including Maharashtra. One of the basic objectives of the 
National Minerai Policy, 1993 is to expedite exploration and 
identification of mineral weatlh. Under this Policy, guidelines 
have been laid down for inviting private investment (including 
foreign direct investment) and also undertaking prospecting 
over large areas. So far 65 applications for prospecting 
licences over large areas covering more than 90,142 square 
kilometers have been approved. Further 57 proposals 
Involving foreign direct investment amounting to Rs. 3367 
crores have been approved by the Foreign Investment 
Promotion Board in the mining sector. 

Statement 

Minerals 

1 . Hematite 

2. Magnetite 

3. Manganese Ore 

(in Million Tonnes) 

Reserves 

2 

10052 

3408 

176,477 

States 

3 

Andhra Pradesh, Bihar, Goa, Kamataka, Madhya 
Pradesh, Maharashtra, Orissa and RajUthan 

Andhra Pradesh, Bihar, Goa, Kamataka, Kerala, 
Rajasthan and Tamil Nadu, 

Andhra Pradesh, Bihar, Goa, Gujaret, Kamatllka, 
Madhya Pradesh, MahArashtra, Orissa, Ra/asthan 
and West Bengal. 
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2 3 

4. Chromlte 88,351 Andhra Pradesh, Bihar, Karnataka, Maharashtra, 
Manlpur, Orlasa and Tamil Nadu. 

5. Lead-Zinc Ore 189.55 Andhra Pradeeh, Gujarat, Madhya Pradesh, 
Meghalaya, Orissa, Rajasthan Sikkim, Tamil Nadu, 
Uttar Pradesh and West Bengal. 

6. Copper Ore 431.046 Andhra Pradesh, Bihar, Gujarat, Karnataka, Madhya 
Pradesh, Maharashtra, Meghalaya, Orlsaa, Rajas-
than, Slkklm, Uttar Pradesh and Weet Bengal. 

7. Gold Ore 17.696 Andhra Pradesh, Bihar, Karnataka and Madhya 
Pradesh. 

8. Diamond 1,065,056 Andhra Pradesh and Madhya Pradesh 
Carats 

9. Tin Ora 28.907 Madhya Pradesh and Orlasa. 

10. Tungsten Ore 25.868 Andhra Pradeeh, Haryana, Maharasthra, Rajaethan 
and West Bengal. 

11. Rock Phoaphate 146.95 Gujarat, Madhya Pradesh, Rajasthan, and Uttar 
Pradesh. 

12. Apatite 13.236 Andhra Pradesh, Bihar, Rajasthan, Tamil Nadu and 
West Bengal 

13. Asbestos 2.295 Andhra Pradesh, Bihar, Karnataka, Madhya Pradesh, 
Raja.than, and Uttar Prad •• h. 

14. Bauxite 2.525 Andhra Prad •• h, Bihar, Goa, Gujarat, Jammu and 
Kashmir, Karnataka, Kerala, Madhya Pradesh, 
Maharashtra, Meghalaya, Orissa, Rajasthan, Tamil 
Nadu and Uttar Pradesh. 

15. Dolomite 4,967.47 Andhra Pradesh, Arunachal Pradesh, Bihar, Gujarat, 
Haryana, Karnataka, Madhya Pradesh, Maharaehtra, 
Orissa, Rajasthan, Slkklm, Tamil Nadu, Uttar Pradeeh 
and West Bengal. 

16. Graphite 3.109 Andhra Pradesh, Bihar, Gujarat, Kerala, Madhya 
Pradesh, Maharasthra, Orissa, Rajasthan and Tamil 
Nadu. 

17. Gypsm 239.312 Andhra Pradesh, Gu)arat, Himachal Pradesh, Jammu 
& Kashmir, Karnataka, Madhya Pradesh, Rajuthan, 
Tamil Nadu and Uttar Pradesh. 

18. Limestone 76,446 Andhra Pradesh, Arunachal Pradesh, Assam, Bihar, 
Daman & Diu, Gujarat, Haryana, Himachal Pradeeh, 
Jammu & Kashmir, Karnataka, Kerala, Madhya 
Pradesh, Maharasthra, Manipur, Meghalaya, 
Nagaland, Orissa, Pondicherry, Rajasthan, Sikklm, 
West Bengal, Tamil Nadu and Uttar Pradesh. 

19. Magnesite 233.329 Himachal Pradesh, Jammu & Kashmir, Karnataka, 
Kerala, Rajasthan. Tamil Nadu and Uttar Pradeeh. 

20. Coal 196,029.66 Andhra Pradesh, Assam, Bihar, Madhya Pradesh, 
Maharashlra, Orissa, Uttar Pradesh and West Bengal. 

21. Lignite 26,150 Gujarat, Jammu and Kashmir, Karala, Rajasthan and 
Tamil Nadu. 
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[English] 

Import and Export of Cotton 

2910. SHRI AJAY SINGH CHAUTALA Will the 

Minister 01 TEXTILES be pleased to state: 

(a) the quantum 01 Import and export 01 cotton In 

the country during the last three years and In 1999, upto 

November; and 

(b) the Incentives are likely to be given to the 
farmers In the country, particularly In Haryana lor increa-

sing the export 01 fine cotton during the years 1999 and 

20001 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) The 

quantum of cotton Import and export during the last three 

years are as under:-

(In lakhs bales 01170 Kgs. each) 

Cotton Year Import Export 

(Oct.-Sept.) 

1996-97 0.30 16.82 

1997-98 4.13 3.50 

1998-99 7.87 0.9872 

1999-2000 Nil Nil 
(as on 26.11 1999) 

(b) Government of India allocate quota for export 

of cotton every year. Haryana State Co-operatlve Supply 

Marketing Federation Ltd. has been aliotted an export quota 

of 10,000 bales (each of 170 kgs.)  of raw cotton during the 

current cotton season 1999-2000 (Oct-Sept.) The Haryana 

Co-operative Supply Marketing Federation Ltd. was also 
allotted 10,000 bales (each of 170 Kgs) lor the cotton season 

1998-99, however, the actual export was Nil. 

Ae.lmnce to Gular.t 

2911. SHRI G.J. JAVIYA : Will the Minister 01 FINA-
NCE be pleased to state: 

(a) the details of linancial assistance given by 
public sector financial Institutions like LlC, IFCI, lOBI, 

NABARD to Gujarat during each of the last two years; 

(b) whether the assistance is very low In compa-
rison to the other States; and 

(c) 
pos~ on  

II so, the steps being taken to improve the 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) As per 
Information provided by Industrial Development Bank of 
India (lOBI), the details of financial assistance given by 
public financial institutions In Guiarat during the last two 
years is as under: 

(Rs. crore) 

Institutions Disbursements 

1997-98 1998-99 

lOBI 3188.0 2345.4 

IFCI 1344.7 698.8 

SIDBI 548.2 323.3 

IIBI 131.3 256.6 

LlC 394.6 169.8 

UTI 44.8 142.0 

GIC 196.3 122.4 

NABARD 56.9 45.2 

Total 5902.8 4103.5 

Per cent share 01 Gularat 16.9 12.0 

to All India 

(b) and (c) lOBI has reported that asslstanc", disbursed 

by public financial Institutions to State of Gularat Is quite 

high as compared to other States, and ranks second in 

terms of financial assistance sanctioned to different States. 

Joint Bipartite Committee In Coal Industry 

2912. SHRI BIKASH CHOWDHURY : Will the Mini-
ster 01 MINES AND MINERALS be pleased to state: 

(a) whether the Government are aware of the 
decision 01 the Board of Directors 01 Coal India ~ed to 
wind up the Joint Bipartite Committee In Coal Industry; 

(b) II so, the details thereof and the reasons there-

for; 

(c) whether the unions In coal Industry have obje-

cted to the decision of the Coal India Management; and 

(d) II so, the steps being takan by the Govern-

ment to resolve the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES  AND MINERALS (PROF. RITA VERMA) : (a) and 
(b) The Board 01 Directors 01 Coal India limited has passed 
a resolution on 16.7.1999 that a recommendation be made 
to the Department 01 Coal to wind up the Joint Bipartite 

Committee lor Coal Industry (JBCCI) and that wage nego-

tiations may be held at the subsidiary company level In accor-

dance with the capacity of the subsidiary to pay. 

(c) Yes, Sir. 

(d) JBCCI is still In position and negotiations are 

In progress. No proposal has been received from CIL lor 
winding up 01 JBCCI 80 lar. 

Export to SAARC Countrl •• 

2913. SHRI NAMDEO HARBAJI DIWATHE : Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 

state: 
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(a) whether the Government have taken any fresh 
Initiatives to promote development and accelerate exporta 
with SAARC member countries; 

(b) If so, the details thereof? 

(c) the details of review of trade with SAARC 
countries for the last three years and the details of the 
action plan with projections for 1999-2000; and 

(d) the number ot trade delegations visited among 
those countries during the last three years and the outcome 
thereof? 

THE MINISITER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) and (b) To promote regional 
growth In SAARC member countries and to increase export 
within the region, common initiatives are taken by the 
member countries. The initiatives are reviewed from time to 
time. Such measures are removal of non-tariff barriers for 
Intra-regional trade, co-operation in matters relating to 
customs procedures and regulations, promotion snd pro-
tection of investments In the region, avoidance of double 
taxation, regional approach for standardisation and quality 
control, visa facilitation to promote trade related Intra-regional 
movement, and trade fairs under SAARC umbrella. Further, 
there are bilateral Institutional arrangements for discussions 
on trade related matters with countries In the SAARC region 
namely Nepal, Sir Lanka, Bangladesh and Maldives. With 
effect from 1.8.1998, restrictions on import of around 2000 
Items have been lifted in the case of their Import from the 
SAARC member countries. 

(c) and (d) The details of deiegations exchanged with 
some of the SAARC member countries during the last three 
years for review of matters relating to trade are given below 
year-wise:-

1996-97 
(i) 

(ii) 

(Iii) 

111117-88 

111118-119 

(i) 

Commerce Secretary level talks were held on 
July 4, 1996 in Kathmandu for review of mat-
ters relating to India-Nepal Trade, Transit faci-
lities tor land-locked Nepal and Co-operation 
to control unauthorised trade. 

Meeting of the Third Session of india-Sri 
Lanka Joint Commission was held in Colombo 
on January 20-22, 1997 for discussions, inter-
alia, on Issues relating to bllaterai trade and 
commerce. 
Fifth meeting of india-Bangladesh Joint Eco-
nomic Commission was held in New Deihi on 
March 10.11.1997, for review, inter-alia, of bila-
teral co-operation In trade and commerce. 

Commerce Secretary level talks were held 
In New Delhi on March 30-31, 1998,. for rev-
Iew of matters relating to bilateral trade, tran-
sit facilities for Nepai and cooperation to con-
trol unauthorised trade. 

Second SAARC Trade Fair was held at Sri 

Lanka on September 8-15, 1998. Commerce 
Minister visited Colombo on September 9, 
1998 to inaugurate the India Day at this Trade 
Fair. 

(II) Committee Secretary level talks were held at 
Kathmandu on September 17-20, 1998 for 
review of matters relating to bilateral trade, 
transit facilities for Nepal and co-operatlon 
to control unauthorised trade. 

(iii) Commerce Secretary level talks were held in 
New Delhi on November, 10, 1998 for review 
of bilateral trade between India and Pakistan. 

(Iv) Commerce Secretary level talks were held at 
New Delhi on November, 17-18, 1998 for 
review of matters relating to bilateral trade 
between indian and Nepal transit facilities for 
Nepal through the Indian territory and co-
operation to controi unauthorised trade. 

(v) Bilaterai trade review talks were held at 
Commerce Secretary level on Decemeber 
7-9, 1998 at Dhaka, Bangiadesh. 

(vi) Fourth Session of India-Sri Lanka Sub-Comm-
ission on Trade Finance and Investment was 
hald at New Deihi on December 14-15, 1998. 

(vii) Commerce Minister visited Kathmandu on 
January, 5, 1999 for signing the Indo-Nepal 
Treaty of Transit. 

(viii) Commerce Minister visited Dhaka, on March 
8-10, 1998 to inaugurate the Indian Trade 
Exhibition. 

In addition to the trade delegations mentioned above, 
three rounds of negotiations have also been conducted by 
the officials concerned of the SAARC member countries 
under the SAARC Preferential Trading Arrangement (SAPTA) 
to bring down the tariffs on Intra-regional trade. 

Becuase of these measures, the export of India with 
SAARC countries has gone up. The figures are given below:-

(Rupees In Crores) 

Year Export from india to Percentage 
the SAARC Region of increase 

1996-97 5841.22 2.32 

1997-98 6987.10 19.62 

1998-99 7186.64 2.86 

PrOjections for 1999-2000:-

Export performance depends on many factors like ex-
port surplus in the country of export and ifl!port require-
mentl in other countries in the region. However, baaed on 
average growth during the previous years, a growth rate of 
around 8°'" may be projected for 1999-2000 and exports to 
the region during this period may be worth around and 
Rs. 7,800 Crores. 
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Production of Opium 

2914. SHRI RAMSAGAR RAWAT : Will the Minister 
01 FINANCE be pleaaed to Itate: 

(a) whether the production of opium in the country 
hal declined; 

(b) if so, the comparative figure of the opium 
production during each 01 the last three yeara; 

(c) whether the Government have identified the 

reasons lor the shortfall in the opium production; 

(d) II so, the details thereol; and 

(e) the steps being taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA kUMAR): (a) and (b) 
Sir, during the crop year 1997-98; tha production 01 opium 
had fallen aa compared to the crop year 1996-97. The 
comparative figures lor laat three years are as Iollows:-

r~p Year Production of opium at 70· 
consistency (In tonne.) 

1996-97 1271 

1997-98 

1998-99 

335 

1248 (provlalonal) 

(c) to (e) The reasons for the shortfall In the producllon 
of opium during the crop year ~ wara inclament 
weather, un&easonal rains and haH atorma, which are beyond 
human control. 

Haroin Manufacturing Laboratory in the Capital 

2915. SHRI C.N. SINGH: 

SHRI SHEESH RAM SINGH RAVI : 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether attention of the Government haa been 
drawn to the news Item captioned "Revealed : Heroin 
now cottage industry in city" appearing in the Exprell 
Newline' dated December, 2 1999. 

(b) if so, the facts of the matter reported therein; 

(c) the action taken by the Government against 
hte owner of the heroin manufacturing laboratory; 

(d) whether the Government  propose to asse88 
tha income and the tax paid by the owner of the laboratory; 
and 

(e) If so, the deails thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI V. DHANANJAYA KUMAR) : (a) Yas, Sir. 

(b) and (c) Officers 01 Narcotics Control Bureau, Che-
nnai seized 18.830 kg. of heroin from a hotel in Bangalore 
on 28.11.99. Syed Abu Ala of Deihl who had reportedly 
carried heroin Irom Delhi to Bangalore was arrested. In 
the follow-up Inveatigations, aearch of his buainesa and 
reaidential premiaea on 29.11.99 led to the recovery of 
32.500 kg. of heroin and 70 Iltres of Acetic Anhydride 
alonwith some other chemicals and equipmenta. Three 
othera including the son and wife of Syed Abu Ala have 
also been arreated. 

(d) Yes, Sir. 

(e) Financial investigation has been taken up to 
a88e88 the income and property of the accused persons 
and to aaeertain the tax paid by them. 

Inepaction of Banke by RBI 

2916. SHRI PRABHUNATH SINGH: NIII the Minister 
of FINANCE be pleased to state: 

(a) the number of cases in which comments 01 
the banks on the inapection reports were obtained by RBI 
during each 01 the lut three yeara upon the follow-up action 
on the findings oIlnapectlon of banks by auditors; and 

(b) the action taken by RBI thereon, bank-wlse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATlL) : (a) and (b) 
RBI conducll inspection of banks under Section 35 of the 
Banking Regulation Act 1949. Findings 01 the Inspection 
are dlacuaaad with the Chief Executives 01 the banks. RBI 
inspection report Is aiso piaced before the Board of Directors 

and the action taken report is sent by the bank to RBI. RBI 
follows up with the bank lor correctiVe action till the 
deficiencies has been rectified to the satisfaction of RBI. 
This Is a continuous process and as such It Is not possible 
to list the details of cases as asked for. 

VAT In Statee 

2917. SHRI CHANDRAKANT KHAIRE : Will the 
Minister of FINANCE be pleased to Itate: 

(a) whether the Government propose to set up 
an autonomoua apex body to resolve various contentioul 
Issues for Implementing Value Added Tax (VAT) in States; 

(b) If so, the manner in which the individual State 
would resolve the problem 01 ensuring uniformity In classifi-
cation 01 all goodl lor the purposel of export and inter-

State trade; and 

(c) the Iteps/action being proposed to implement 
VAT in the States? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRi V. DHANANJAYA KUMARI : <al No. Sir. 
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(b) Does not arise. 

(c) In the Conference of Chief Ministers and Fina-

nce Ministers convened by Union Finance Minister on 

16.11.1999, It was decided that VAT will be implemented by 
all the States and Union Territories with effect from 1.4.2001. 

The interim period shall be used for preparatory steps, train-
Ing Including computerisation and publicity. A committee 

of Finance Ministers of the States has been set up in this 
regard. 

(Translation] 

Exploration of Mineral Ra.erve. 

2918. SHRI RAJO SINGH: Will the Minister of 

MINES AND MINERALS be pleased to state: 

(a) whether the Government have made any eff-

orts to explore the possibility of mineral Wealth in Bihar 
during the last four years; 

(b) If so, the out come there of; 

(c) whether the Government are satisfied with the 

outcome; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

MINES AND MINERALS' (PROF. RITA VERMA): (a) to (d) 

Geological Survey of India (GSI) and Minerai Exploration 

Corporation Limited (MECL) are carrying out exploration 
for minerals In the State. The Investigation has resulted In 

establishing the resources of coal (474 mt. ) and copper 
ores (6.04 mI.). The results achieved are satisfactory. 

[English] 

Development of New SlIkwork-Bed 

2919. SHRI SURESH RAMRAO JADHAV : Will the 

Minister of TEXTILES be pleased to state: 

(a) whether Silkworm Seed Technology Labo-

ratory of the Central Silk Board has developed a new 
sllkwork-bed disinfectant to prevent spread of disease In 

silkworm crops; 

(b) If so, the details thereof; and 

(c) the details of steps taken by the Government 

for manufacture and marketing of this disinfectant? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) and 

(b) Yes, Sir, the Silkworm Seed Technology Laboratory 

(SSTL) under Central Silk Board. has. evolved a ld~ 
spectrum new bed disinfectant VIZ., Resham Jyothl 
which is effective against grasserie, bacterial & InfectiOUs 

flacherle and muscardine diseases of silkworm. 

(c) The Central Silk Board has initiated action to 

commercialize the said bed-disinfectant through National 

Research Development Corporation (NRDC) established 

by Government of India and engaged In commercial exp-

loitation of Indigenous technology. NRDC have entered into 

an agreement with MIs. Durga Biotech, Bangalore on behaW 
of Central Silk Board for taking up production of this bed 
disinfectant. The licence Is being granted by Central Silk 
Board to this IIrm on payment of lumpsum premium of 
Rs. 6.00 lakhs on non-exclusive basis for a period of 10 

years. The production Is expected to commence In January, 

2000. 

Threat from Regional Trade Pact. 

2920. SHRI G.S. BASAVARAJ : Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state: 

(a) whether attention of the Government has been 

drawn the newsitem captioned "1hreat from regional trade 
pacts· appearing In the Times of India dated the November 
14, 1999; 

(b) If so, whether many Indian exporters comp-
lained that protectionism Is a rising threat in western markets; 

(c) If so, the details thereof; and 

(d) the reaction of the Government thereto? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI MURASOLI MARAN) : (a) Yes, Sir. 

(b) to (d) All WTO members are allowed to provide 
protection to their domestic industry within the framework 
of the commitments undertaken by them under various 
Agreements of the WTO. The Dispute Settlement Mecha-

nism of WTO provides for remedial measures If any action 
or policy of a member Is conSidered to be violative of the 

obligations of the member concerned or is likely to adversely 

affect the local Industry. On receipt of complaints from 

Indian exporters regarding protectionism In the Western 

markets, Government have taken up the matter with the 

concerned countries on a bilateral basis. Till date, India 

has appointed the Dispute Settiement Body (DSB) in 9 

cases so far. All theae cases relate to denial of market ac-
cess for Indian products. The countriestreglons Involved 
are European Union (3 cases), USA (3 cases), Poland 
(lcase), Turkey (1 case) and South Africa (1 case). In 4 
cases, the  DSB has ruled In India's favour, one has bllen 

dropped, one amicably settled while 3 cases Ire continu-

Ing. 

Financing Through RIOF 

2921. DR. RAGHUVANSH PRASAD SINGH : Will 

the Minister of FINANCE be pleased to state: 

(a) whether Indigenous breeds of cattle are not 

entitled to financing (cow and bullocks) by NABARD whereas 

cross breed cattle can only be financed; 
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(b) If so, the reasons therefore; and 

(c) the steps taken by NABARD to provide credit 
for indigenous breeds of cattle also? 

THE MINISTER OF STATE IN THE MINISTRY OF FIN-
ANCE (SHRI BALASAHEB VIKHE PATIl) : (a) to (c) Nati-
onal Bank for Agriculture and Rural Development (NABARD) 
extends refinance assistance to Co-operatives, Regional 
Rural Banks (RRBs) and Commercial Banks for providing 
credit facilities to farmers for agriculture and allied activities 
in the country. Animal Husbandry Is an activity under thrust 
area for availing of refinance from NABARD. The type of 
cattles eligible for NABARD refinance Is given below: 

The animal to be financial should be descrlpt I.e. 
coming from an Identifiable breed, which among buffaloes 
Includes Murrah, Surtl, Mehsana, Dharwarl, Nagpurl, 
Bhadawarl or any other descript local breed or upgraded 
variety obtained by crossing a descript Icoal breed with 
superior bull. Among cows, it can be Sahiwal, Red Sindhi, 
Tharparkar, Rathi, Gir, Ongole, Deoni or a cross-breed from 
an improved or exotic bull. 

Closure of Bank Branches 

2922. SHRI A. BRAHMANAIAH : Will the Minister 
of FINANCE be pleased to state: 

(a) whether a number of branches of nationalized 
banks have been ciosed In Andhra Pradesh during the last 
three years; and 

(b) if so, the details thereof and the reasons 
therefore? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI BALA SAHEB VIKHE PATIL) : (a) and (b) 
As per the Information available with Andhra Bank, the 
Convenor Bank for State Level Bankers' Committee for 
Andhra Pradesh, two bank branches located in urban areas 
were closed as they were found to be non-viable. 

Net Aaset Value of UTI 

2923. PROF. UMMAREDDY VENKATESWARLU 
Will the Minister of FINANCE be pleased to state: 

(a) whether the UTI had changed Its net asset 
value (NAV); 

(b) ~ so, the details thereof; 

(c) the manner in which this change is likely to 
help the small investors in UTI; 

(d) whether benefits from UTI are not being 
passed on to small investors; and 

(e) if so, the steps proposed to by the Govern-
ment to ensure that UTI should adopt an "Investor Friendly 
Price Mechanism"? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI BALASAHEB VIKHE PATIl) : (a) Ves, Sir. 

(b) and (c) With a view to enable the existing as wells 
new Investors to realise the actual market worth of their 
investments, UTI has switched over from historical NAV to 
prospective NAV for Its 20 equity schemes which are 
available for sale and/or repurchase on a continuous basis, 
effective from 29th November, 1999. Under the new method, 
sale and repurchase of the untis is effected on the basis 
of the NAV of the date on which the application is accepted. 
This step is in line with international practice and has thus 
been taken to benefit all investors i.e. existing, exiting and 
prospective. 

(d) and (e) No, Sir. All benefits, net of costs of ope-
ration under each UTI scheme are passed on to the Investors 
of the respective schemes. 

Comprehenalve Pllln for Development of Serlculture 

2924. DR. RAMKRISHNA KUSMARIA : 

SHRI RAMSHETH THAKUR: 

Will the Minister 01 TEXTILES be pleased to 
state: 

(a) whether the Government have made any spe-
cific scheme/comprehensive pian for the development of 
sericulture, mulberry and upllftment 01 tasar silk work in the 
tribai sub-plan areas in the country, particularly In Madhya 
Pradesh and Maharashtra; 

(b) if so, the details thereof; 

(c) the details of funds provided during 1996-97, 
1997-98 and 1998-99 till date, Statewise; and 

(d) the details of achievements made so far, 
State-wise? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) and 
(b) Ninth Plan envisages an increase in the production of 
mulberry raw silk by 6000 tonnes and 540 tonnes of non-
mulberry silk through research and deveiopment, transfer 
of technology, seed support and assistance to States. 
Apart from the North East Action Plan and the Poorvan-
chal Sericulture Project which are continuing from the 
Vilith Pian, the Govt. of India has sanctioned implementa-
tion of 36 Catalytic Development Schemes during IXth 
plan through Central Silk Board. Besides, the States of Mad-
hya Pradesh and Manlpur have undertaken Implementa-
tion 01 the Project with financial aSSistance from OVerseas 
Economic Cooperation Fund (OECF), Japan in respect of 
tasar and mulberry sericulture respectively. In addition, un-
der the Fibres and Handicrafts Programme with UNDP as-
sistance deveiopment programmes are being Implemented 
In the non-muiberry sector. The Government of India have 
sanctioned 36 Catalytic Development Schemes involving a 
outlay of Rs. 89.27 crores during the Ninth Five Year Plan, 
In collaboration with ihe States. In case of Madhya Pradesh 
and Maharasthra, the Central Silk Board has offered all the 
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36 Catalytic Development Schemel and requelted them 

to projectise and send the proposals.The Government 01 

Madhya Pradesh posed 21 schemel with a total outlay 01 
RI. 429.54 lakhs which have been approved for Implemen-
tation and the Central Silk Board has released a sum of Rs. 
90 lakhl till September, 1999. 

In Maharashtra the Central Silk Board hal approved 
Implementation of the 10 Catalytic Development Schemes 
poled by Maharashtra Government at a total oullay of Rs. 
124.79 lakhs and the Central Silk Board has released 
RI. 41.46 lakhl till September, 1999. Besides, an Integrated 
Tropical Tasar Development Project covering 6 major tasar 

silk producing States of Maharashtra, Andhra Pradesh, Bihar, 
West Bengal. Uttar Pradesh and Orissa, is under pre-
paration. 

(c) The State-wise details of funds released by 

Central Silk Board during 1996-97, 1997-98 and 1998-99 
and 1999-2000 (till September, 1999) are given In enclosed 
statement-I. 

(d) As a result of the implementallon of the deve-
lopmental programmes, the overall production raw silk has 
Increased Irom 14126 MT in 1996-97 to 15444 MT by the 
end 01 1998-99. The State-wise deatiis 01 achievement are 
given In enclosed statement-II. 

SI. Name of State 

No. 

2 

A, 'n'8IIltloMi 6t11t. 

1. Karnataka 

2. Tamil Nadu 

3. Jammu & 
Kuhmir 

4. AnctIra 
Pradesh 

6. Weat-Bengal 

Sub-Total-A 

B, Non 'n'8IIItlon" Stilt. 

Statement·1 

(Rs. Lakhs) 

Funds released by esa during 
1996-97 1997-98  1998-99 1999-2000 

Upto Sept. 

3 4 5  6 

19.63 13.88 119.95 67.16 

13.12 1.19 137.92 21.00 

0.72 11.56 67.36 6.96 

5.41 0.14 91.22 44.82 

2.44 0.37 64.74 1.14 

41.32 27.14 481.19 141.10 

6. Maharashtra 5.47 9.19 32.08 0.19 

7. Madhya 

Prash 

8. Orissa 

9. Blh81 

10. Uttar Pradesh 

3.09 1.90 

4.04 2.16 

2.58 0.39 

64.45 4.63 

77.03 10.95 

75.54 3.95 

7.49 1.62 

24.68 1.22 

2 

11. Karala 

12. GUjarat 

13. Punjab 

14. Haryana 

15. Hlmaohal 

Pradesh 

16. Rajasthan 

17. Sikkim 

3 

0.16 

0.13 

o 

0.57 

o 

0.09 

o 

Sub Total-8 80.58 

C, North E_t.n Stilt. 

18. Assam 92.48 

19. Arunachal 

Pradesh 

20. Manipur 

21. MeghaJaya 

22. Mizoram 

23. NagaJand 

24. Tripura 

Sub Total-C 

24.98 

17.63 

90.00 

12.20 

6.95 

47.61 

293.55 

4 5 6 

0.18 8.18 0.33 

2.67 0.12 

0.58 

0.75 

1.05 

0.14 3.24 

2.72 

18.59 236.01 18.38 

6.31 62.41 3.67 

2.91 

0.31 0.17 

3.62 0.27 

54.42 5.01 

0.40 13.16 

4.88 2.41 

7.02 141.57 11.56 

Grand Total 

A+B+C 

415.45 52.75 858.77 171.04 

Apart Irom the above Catalytic Developmental Prog-
rammes, esa has been implementing certain Joinl Prolects 
(which are continued Irom VIII Plan). The details 01 amount 
released/spend by CSB upto Sept., 99 under these projects 
are as lollows :-

Rs. Lakhs 

51. ~  Joint Projects Total release& till 
1999-2000 

(Upto Sept.) 

1. 

2. 

3. 

Project for development 

01 sericulture in Eastern U.P. 

(Poorvenchal Project) 

Action Plan for secriculture 
development in N.E. States. 

Development 01 nature grown 
tasar cocoons in Madhya Pradesh 

Total for Joint Project 

o 

.0 

0.00 

0.00 
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Damage of Pota In Aluminium Plent 

~  SHRI BHARTRUHARI MAHTAB : Will the 
Mlnleter of MINES AND MINERALS be pleased to rOller to 
the reply given to Unstarred Question No. 5346 dated July 
23, 199B and Unstarred Question No. 191 dated December 
3, 199B regarding the damage or pots in NALCO at Angul, 
Orissa and state : 

(a) the action taken so lar, alter the submission 
of report by the high level enquiry committee; 

(b) whether any particular person or persons have 
been held responsible lor the damage and loss; 

(c) II so, the details thereol; and 

(d) the remedial steps being taken by the Govern-
ment to avoid such incidents In luture? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA) : (a) The 
recommendations made by the high-level committee have 
been Implemented in Aluminium SmeHer 01 NALCO at 
Angul and as a resuH thereof, the pos~ on has normalised. 
The number of pots in operation belore the crisis was 
430, it had gone down to 238  pots during the crisis, and 
has now increased to 455 (as on 30.11.1999). 

(b) and (c) Three functional Directors of the Company 
were found lacking In managerial ability and leadership 
quality leading to the crisis In the pot lines and consequent 
loss In production. Out 01 them, two functional Directors, 
including the then Chairman-cum-Managing Director, have 
been retired at the age of 58 years. The third functional 
Director, has been Issued a charge sheet. 

(d) In order to avoid recurrence 01 such incidents 
In future, crHlcal operating parameters are closely on~ored 

at the Company level and the posHlon Is reviewed by the 
Government periodically. 

Agreement with Austrslis 

2926. SHRI Y.S. ~ l  REDDY : Will the 
Minister 01 FINANCE be pleased to state: 

(a) whether India and Australia have signed pacts 

to promote the investment; 

(b) II so, whether India have also signed such 
pacts ~  other countries like France and Germany recently; 

and 
(c) II so, the extent to which India's trade wHh 

these countries has lurther improved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIl) : (a) Bilateral 
Investment Promotion and Protection Agreement (BIPA) 
was signed with Alll;tralia on 26.2.99. 

(b) BIPAs, \'.'Ith Germany and France were signed 
on 10.7.95 and 2.9.97 respectively. 

(c) Trade ligures In respect 01 Australia, France 
and Germany are given below :-

Country 1997 -98 1998-99 

Export import Export import 

Australi. 438.:27 1485.56 38979 1493.08 

France 759.66 797.74 842.51 726.311 

German 1925.30 252684 188461 2138.73 

F. Rep. 

1999-2000 
(April-August) 

(US S million) 

Export import 

166.30 465.47 

35323 :235.83 

73502 692.73 

Export Promotion Indumlel Parka 

2927. SHRI A. VENKATESH NAIK : Will the Minister 
01 FINANCE be pleased to state: 

(a) whether the Government 01 Karnataka ha. 
sought Central assistance for the Implementation of Export 
Promotion Industrial Park (EPIP) at Mangaiore; 

(b) II so, the details thereof; 

(c) the reaction 01 the Union Government thereto? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN) : (a) to (c) The Government of 
Karnataka had sought approval of the Central Government 
lor setting up 01 a second Export Promotion Industrial Park 
(EPIP) in the State, at Mangalora. As per the scheme, a 
second EPIP In a State could be considered only alter the 
first one has been established and Is found to be operating 
successfully. Subject to this, the Inter Ministerial Steering 
Committee on EPIP In the Ministry of Commerce hilS 
decided, in prinCiple, to recommended proposel for setting 
up of a second Park at Mangalore but has not made any 
financial o ~ en  

Aaaiatant to Weaving Mills In Cooperative Sector 

292B. SHRI T. GOVINDAN : Will the Minister of TEX-
TilES be pleased to state: 

(a) whether the Union Government have formu-
lated any scheme for providing assistance to the weaving 
mills in Co-operative Sector; and 

(b) II so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) and 
(b) The Union Government have not formulated have any 
spacffic scheme for providing financial assistance to the 
weaving milis in the cooperative sector. However, government 
have launched a Technology Upgradation Fund Scheme 
(TUFS) for the textile and jute Industry, Including weaving 
mills in co-operative sector. Under this scheme, a reim-
bursement of five percent In the interest chargeable will be 
made by the government to the borrowers through financial 
institutions in respect 01 projects approved by such 
institutions. 

Relea.e of Fund for Panchayat Inatltutiona 

2929. SHRI R.L. JAlAPPA : Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government 01 Karnataka has 
requested the Union Government to relEiase Rs. 100 crores 
lor Panchayat InstHutions; and 

(b) n so, the action taken by the Government 
thereon? 

THE MINISTER OF STATE !N THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIl) : (a) and (b) 
The Tenth Finance Commission has reccmmended a total 
grant 01 Rs. 22t.77 crores to the Panchayati Raj Institutions I 

of Karnataka. A sum of Rs. 11 0.B8 crores has already been 
released to the State Government. The State Government 
have requested for the release of the balance of Rs. 11 O.Be 
crores. The same will be released alter they have luHllled 
the requirements 01 the guidelines prescribed In thIS regard. 

Dillinvelltment 01 Public Sector Undertaklnge 

2930. SHRI BASU DEB ACHARIA . Will the Ministel 
of FINANCE be pleased to state 
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(a) whethar tha C & AG has criticised tha Govarn-
mant for dlsinvestmant of PSUs sharas at prices Iowar than 
raal pricas; 

(b) If so, tha datalls In the ragard; 

(c) tha names of PSUs for which C & AG criticised 
tha Govarnmant; and 

(d) tha raasons for which tha Government had 
dealt with MNCs IIka British Gas, Templeton, Enron and 
Fidelity who has purchased 20% of GAIL's equity through 
global GDRs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (c) 
CAG in its Report No. 14 for the year ended 31st March, 
1992 had stated that the method adopted for sale 01 share 
In bundles depressed value raallsatlon of "Very Good/Good" 
PSUs as a result of thalr being clubbed with "Ava raga· 
PSUs. Tha raport Indicated cases 01 alght PSUs Viz 
IRCON, HMT, HCL , RCFL, NFL, HPF, CMC & DCL In which 
the average realisation was less than the reserva price. 

(d) The pricing of GAIL GDRs is based on Book 
Building process. This process essentially means market 
driven price i.e. the price, which the investors are prepared 
to pay for a particular share at a given point 01 time. This 
process Is being followed for deciding the issue price lor 
GDR markets. During tha GAIL GDR Issue 78 Investment 
companies (both Indian and Foralgn) bought GDRs. Absence 
01 thasa investment companies like British Gas, Templeton, 
Enron etc. from the GDR offering transaction would have 
meant a weaker book. Even otherwise denying these 
corporates from participating In the GDR offering could not 
have prevented them from acquiring the same shares In tha 
secondary markat. 

{Trans/ation] 

Handloom Sector In Jammu and Kaahmlr 

2931. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister 01 TEXTILES be pleased to state: 

(a) the achievements made by the handicrafts 
and handloom sectors in Jammu and Kashmir during the 
last three years; 

(b) whether the Government are aware 01 the 
fact that due to prevalent corruption In the Handicrafts Board 
and Handloom Board, thesa sectors did not gat benefits 
and tha achlevaments ware not made; and 

(c) II so, the action takenlbeing taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : (a) For 
the promotion and developmant of handicrafts and hand loom 
during 1996-97, 1997-98 and 1998-99 a sum 01 Rs. 144.43 
lakhs, Rs. 410.22 and Rs. 120.14 lakhs has been released 
to the State 01 Jammu & Kashmir. 

(b) All India Handicrafts Board and All India 
Handloom Board are advisory bodies and no Instance 01 
corruption relating to them has been brought to the attention 
01 tha Government. 

(c) Does not arise. 

(Eng/Ish) 

Entrance of SBI In Inaurance Sector 

2932. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the State Bank of India has expressed 
Its Intention to entar Into tha Insurance business alongwlth 
a lorelgn partner; 

(b) If so, the details thereol; 

(c) whether the State Bank 01 India has also 
expressed to the Government lor lowering the Government's 
stake In SBI to below 51 per cent and Increasing the 
quantum of equity to 30 per cent; and 

(d) If so, the steps taken by tha SBI to raise lunda 
to meat Its growth objectlvas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b) 
Stata Bank of India had expressed Its Intention to enter Into 
insurance business. Towards this end, SBI has Initiated steps 
to firm up a potential partner to enter into life insurance 
and pension related business through its subsidiary with 
due regard to the provisions of the legislation. 

(c) and (d) Government of India does not hold equity 
in SBI. The Reserve bank 01 India (RBI) holds 59.73% 01 the 
equity In SBI. Under the existing statutory provisions, RBI 
share-holding in SBI cannot go below 55%. As such, SBI 
can raisa more capital upto the level where RBI holdings is 
at a minimum statutory level. SBI can also raise tier II capital 
as per the guidelines issued by RBI, by issue of bonds to 
meet increasing needs of capital. However, as Inlormed by 
SBI, there Is no spec"1e proposal presently under consideration 
01 SBllor Immadlataly increasing the capital 01 the bank. 

Top Fifty I.T. Payee 

2933'. SHRIMATI GEETA MUKHERJEE : Will the 
Minister of FINANCE be pleased to state: 

(a) the detal at top ftfty companieslpersons who have 
paid the highest amount 01 the Central Excise and Income Tax 
during the last two years including this year, so far; 

(b) the name of the lifty companies/persons aga-
inst whom the highest amount of Cantral Excisa Tax/Income 
Tax outstanding; and 

(c) tha list of those who ara In rad and who ara 
in black, both public and private sector-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR) : (a) Sir, Datails 
of top 50 companies/persons who have paid the highest 
amount 01 Central excise and Income tax during assessment 
years 1997-98 and 1998·99 are given in enclosad statamant-
I and II respactlvely. 

(b) Names 01 50 companies/persons against 
whom the highest amount of Income tax is outstanding 
ara glvan in anclosad statement-III. Names of 50 major 
companies against whom central excise is outstanding, Is 
given in enclosed statement-IV. 

(c) There is no such classification 01 companies 
by the Income tax and excise authorities. 
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Swtement-I 

Top 50 Comp.nl.slF'ersons who have paid the Highest amount of 
Centrel Excise and Income Tu during 1997-88 

(Rupees In Cror .. ) (Rupees In Crores) 
CENTRAL EXCISE INCOME TAX 

51. Name Amount 51. Name Amount 
No. Paid No. Paid 
1. ITC Ltd. Bangalore 1418.90 1. L1C of India 520.82 
2. 10C Vadodara 749.54 2 State Bank of India Mumbai 1139.89 
3. Marutl Udyog Ltd. Gurgaon 690.10 3. MTNL Ltd. New Deihl 496.77 
4. Reliance Industries Ltd. 659.10 4. ONGC Ltd. 540.77 
5. SAIL B.S. City Jamshedpur 590.70 5. Tata Iron & Steel Ltd. 74.76 
8. Cochln Refineries Ltd. 542.25 6. lOBI Mumbai 396.19 
7. ITC Ltd. Meerut 530.04 7. BHEL New Deihl 364.85 
8. ITC Ltd. Munger 519.17 8. Hindustan Petroleum Corp. Ltd. 716.52 
9. Tisco Ltd. Jamshedpur 490.24 9. Eastern Coal Fields Ltd. 337.58 
10. SAIL BSP Bhlial 471.00 10. Videsh Samachar Nigam IA'i 402.37 
11 . Godfrey Phillips (I) Ltd. 396.00 11 . Indian Oil Corp. Ltd. 367.39 
12. VST Industries Ltd. 386.10 12. Maruti Udyog Ltd. N. Deihl 297.77 
13. Hlndustan Petroleum Corp. Ltd. 383.95 13. South Easter Coal Fields Ltd. 251.02 
14. BPC Ltd. Refinery Dvn 374.42 14. Bharat Petroleum Corp. Ltd. 244.00 
15. 10C Mathrua Refinery 369.88 15. Telco Mumbai 245.11 
16. ITC Ltd. Calcutta 349.08 16 Bajaj Auto Ltd. Mumbai 242.19 
17. Rashtriya Ispat Nigam Ltd. 302.80 17. Gas Authority of India Ltd. 206.72 

18. Reliance Industries Ltd. 298.83 18. Hindustan Lever Ltd. 183.02 

19. IPCL Ltd. Ralgad 298.41 19. Ingersolirand (I) Ltd. Mumbai 16.84 

20. 011 India Ltd. Shiliong 277.97 20. Western Coal Fields Ltd. 178.83 

21. IPCL Vadodara 260.45 21. ITC Ltd. Calcutta 137.00 

22. 10C Ltd., Sabarmati 259.00 22. CITI Bank Mumbal 141.00 

23. BPCL, Sewree Mumbal 236.36 23. Canara Bank Bangalore 178.37 

24. HPCL, Mumbal 223.95 24. TATA Electric Co. Mumbal 131.43 

25. Telco Pimpri 223.21 25 Hlndalco Ind. Ltd. Mumbal 122.98 

26. iOC Haldia, Calcutta 217.70 26. GIC of India Mumbal 118.13 

27. Bharat Petroleum Corp. Ltd. 195.47 27. Mahindra & Mahindra Ltd. 111.07 

28. SAIL RSE Rourkela 191.17 28. Punjab National Bank N. Deihl 118.39 

29. M & M Ltd. Naslk 184.45 29. State Bank 01 Saurashtra 46.22 

30. HPCL (POL) Mangalore 178.15 30. Excel Industries Ltd. Mumbal 10.08 

31. Esser Steel Ltd. Surat 175.67 31. Union Bank 01 India Mumbai 99.36 

32. 10C Ltd. Ambala Cantt 170.45 32. Bank 01 America 127.58 

33. HPCL Mumbal 170.00 33. Tata Power Co. Ltd. Mumbai 74.27 

34. ONGC Slbsagar, Shiliong 167.53 
34. Hongkong & Shanghai Bank. Ltd. 111.17 

35. BaJaJ Auto Ltd. Aurangabad 164.12 35. Corporation Bank Mangalore 82.79 

38. ITC Ltd. Ghaziabad 159.98 36. ANZ Grlndlays Bank N. Deihl 115.11 

37. Indian 011 Corp. Ltd. Madras 159.28 37. IFCI Ltd. New Deihl 104.75 

38. Indian 011 Crop. Ltd. Jalandhsr 158.75 
38. Deutsche Bank AG Mumbai 121.70 

39. Cairn Engery Pvt. Ltd. Vilag 154.32 39. SBOP Patiala 78.63 

40. Durgapur Steel Plant 153.33 40. Indian Petrochemicals Corpn. 97.61 
Ltd. Ahmedabad. 

Durgapur 

41. Hindustan Motor Ltd. Calcutta 145.85 41. NTPC New Delhi 86.83 

42. 10C Ltd. Bljwasan Deihl 145.76 42. Bannet & Coleman & Co.Ltd. 77.08 

43. GTC Industries Ltd. Mumbal 143.94 43. Oriental Bank 01 Commerce 127.12 

44. Graslm Industries Ltri., ~ l 141.58 44. National Alluminlum Co. 65.55 

45. Hindalco Industries Ltd. 133.71 45. 011 India Ltd. Shiliong 117.79 

46. Mahindra & Mahindra Ltd. 126.38 46. New India Assurance Co. Ltd. 151.57 

47. BaJaj Auto Ltd. Pune t24.53 47. Power Finance Corp. N. Deihl 98.80 

48. 10C Baruanl Patna 124.48 48. HDFC Ltd. Mumbal 50.50 

49. Asia Tobacco Co. Chennal 122.33 49. Colgate Palmolive (I) Ltd. Mumbal 61.4t 

50. Luxml Tobacco Bhllal 120.66 50. Bank 01 Baroda Mumbai 95.33 
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StIIt.ment-1i 

Top 50 CompaniesiPersons who have paid the highest amount of 
Central Excise and Income Tax During 1998-99 

(Rupees In Crores) (Rupees In Crores) 
CENTRAL eXCISE INCOME TAX 

SI. Name 
No. 

1. ITC Ltd. Bangalore 
2. Maruti Udyog Ltd. 
3. Reliance Ind. Ltd. 
4. I.O.C. Vadodara 
5. ITC Ltd. Sre (Meerut) 
6. Cochln Refineries Ltd. 
7. SAIL B.S. City (Jamshedpur) 
8. TlSCO Ltd. Jamshedpur 
9. SAil BSP Bhilai 
10. Hlndustan Petroleum Corp.Ltd. 
11. ITC Ltd. Munger 
12. 10C Mathura Refinery 
13. BPC Ltd. Refinery Dvn. Mahul 
14. VST Industries ltd. 
15. ITC Ltd. Calcutta 
16. Godfrey Phillips (I) Ltd. 
17. Bharat Petroleum Crop. Ltd. 
18. 10C Ltd. Sabarmatl 
19. BPCL, East Mumbai 
20. Rashtriya Ispat Nigam Ltd. 
21. IPCl Vadodara 
22. India 011 Corporation Ltd. 
23. IPCl Ltd. Raigad 
24. Telco Pimpri 
25. Reliance Industries Ltd. Mumbal 
26. I.O.C. Haldia Midnapur 
27. HPCL (POL) Mangalore 
28. HDFC (P) Ltd. Musheerabad 
29. 10C Ltd. Bijwasan 
30. Durgapur Steel Plant Durgapur 
31. 10C Ltd. Ambala Cantt. 
32. Mahindra & Mahindra Ltd. 
33. ITC Ltd. Ghaziabad 
34. Baja] Auto Ltd. Aurangabad 
35. Hindalco Industries Ltd. 
36. M & M Ltd. Nasik 
37. 10C Baranny 
38. Esser Steel Ltd. Surat 
39. GTC Industries Ltd. 
40. Indian Oil Corporation 
41 . BPCL Bijewasan Delhi 
42. ONGC Shillong 
43. Bharat Petroleum Corpn. Ltd. 
44. HPCL Mumbai 
45. 10C Corpn. Panipat 
46. SAIL RSE Rourkela 
47. Asia Tobacco Co. Chennal 
48. Hindustan Petroleum Corpn. 
49. Hero Honda Motor Ltd. 
50. ONGC Hazira, Surat 

Amount 
Paid 

1641.30 
1192.50 
1000.60 
749.54 
626.23 
594.10 
590.70 
490.24 
4B4.40 
471.06 
465.67 
423.17 
413.35 
407.62 
400.B9 
353.29 
346.69 
322.67 
2B2.22 
260.74 
260.45 
251.1B 
237.90 
232.09 
223.B4 
219.84 
21B.B2 
200.55 
200.24 
196.36 
194.04 
191.99 
191.70 
1B5.99 
lB3.9B 
175.B6 
16B.35 
165.62 
157.05 
156.24 
154.74 
153.18 
151.07 
150.27 
140.57 
140.14 
136.51 
135.23 
135.00 
132.62 

SI. Name 
No. 

1. Northern Coal Field Ltd. 
2. LlC of India 
3. State Bank of India 
4. ONGC Dehradun Co. 
5. MTNL 
6. NTPC Ltd. 
7. BHEL 
B. MarUli Udyog Ltd. 
9. Gas Authority of India 
10. lOBI 
11 . Punjab National Bank 
12. ITC Ltd. 
13. South Eastern Coal Fields Ltd. 
14. Western Coal Fields Ltd. 
15. Mahandl Coal Fields 
16. Bank of Baroda 
17. Neyvelillgnite Corpn.Ltd. 
1 B. India Assurance Co. Ltd. 
19. ANZ Grlndlays Bank 
20. NALCO Ltd. 
21. CITI Bank 
22. Corporation Bank 
23. Bank of America 
24. Deutsche Bank AG 
25. GIC of India 
26. Oil India Ltd. 
27. Hongkong & Shanghai Banking 
2B. Hindalco India Ltd. 
29. ICICI Ltd. 
30. State Bank of Saurashtra 
31. Union Bank of India 
32. Rashtriya Chemicals & Fertilizers Ltd. 
33. Cochin Refineries Ltd. 
34. Hindustan Zinc Ltd. 
35. Mahlndra & Mahlndra Ltd. 
36. SBI Trlvandrum 
37. Canara Bank Bangalore 
38. MCD & Company 
39. NMDC Ltd. 
40. Container Corpn. of India 
41 . MIs. State Bank of Patiala 
42. State Bank of Hyderabad 
43. Airport Authority of India 
44. Gujarat Mineral Dev. Corp. 
45. Securities Trading Corp. Ltd. 
46. HDFC Ltd. 
47. BEL Bangalore 
4B. Bennet Coloman & Co. Ltd. 
49. Grasim Ind. Ltd. 
50. Oriental Bank of Commerce 

Amount 
Paid 

305.49 
637.79 

1197.79 
60B.48 
517.44 
953.B5 
396.68 
221.89 
340.67 
414.42 
26B.63 
250.11 
2B5.00 
235.63 
220.00 
169.00 
1 B5.41 
161.4B 
200.B4 

B7.41 
189.16 

97.71 
157.82 
126.41 

99.73 
11 B.29 
119.22 
102.50 

75.00 
46.19 

106.01 
75.01 
77.0B 
71.88 

137.32 
5.37 

98.50 
6.48 

41.BO 
63.Bl 
34.62 
61.28 

126.30 
54.55 
54.21 
69.49 
51.77 
51.75 
53.03 
52.03 
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Stlltement-III Stlltement-IV 

Top 50 Companles/Persons against whom the highest Names of 50 Major Companies against whom Central 
amount of Income Tax Is outstanding Excise Is Out.tandlni. 

SI. Name 

SI. Name States No. 

N2, ~  1. ITC Calcutta 
1. Harshad S. Mehta IndI.· 2. ITC Saharanpur 
2. Hltan p. and Dalal Indi. 
3. Sahara India Savlugs & Inv. Co. •• 3. ITC Bangalore 

Corporation Ltd. 4. ITC Munger Patna 

4. 011 and Natural Gas Commmisalon Co. 5. ITC Mumbal 

6. Bhupendra C. Dalal Indi. 6. IOC VMlodara 

6. The Paerless General Finance Co. 7. IOC Chennal 

& Inv. Co. Ltd. B. GTC Vadodara 

7. Ashwln S. Mehta Indi. 9. GTC Mumbal 
B. S. Ramaswamy Indi. 10. Maruti Udyog Ltd. 
9. A. D. Narottam Indi. 11. Mahlndra "Mahlndra 
10. Jyotl H. Mehta Indi. 

12. Godfrey Phllllpa 
11. Grow more Research & Assets Co. 

Management Ltd. 
13. TISCO 

12. Rolax Holding ltd. Co. 14. TELCO 

13. Vidaah Sanchar Nigam Ltd. Co. 15. BHEl 

14. SUdhir S. Mehta Indi. 16. HPCl 

16. Surendra M. Khandar Indi. 17. IPCl 

16. Essar Steel Ltd. Co. 1B. 011 India LId., calcutta 

17. 1.0.B.1. Co. 111. Shahnaj Ayurved 

18. GTC Industries ltd. Co. 20. Sympax 
19. Larson & Toubro Ltd. Co. 21. CEAT 
20. Canara Bank Co. 

22. Coohln Refineries Ltd. 
21. Indian 011 Corporation Ltd. Co. 

23. Jindal Vljayanagar SIMI ltd. 
22. Cascade Holding P. Ltd. Co. 

23. Dhanraj Mills P. Ltd. Co. 24. EIemit Euerenl 

24. Shaw Wallace & Co. Ltd. Co. 25. Rashtrtya Ispat Nigam Ltd. 

25. Harshad S. Mehta (W.T.) Indi. 26. EssarSteel 

26. Kedla Castle Dellon Industries Ltd. Co. 27. Sharat Electronic. 

27. East West Travel" Trade Unks ltd. Co. 2B. Mangalore Rellnerl. " Palro-Charnk:al. 

28. Indian Petrochamlcis Corporation Ltd. Co. 211. National Fertillzere & Chamical. 

29. Tata Sons Ltd. Co. 30. Ispal IndulIri .. lid. 

30. Ganpali CombInes ltd. Co. 31. SAl l, SSP. Shilal 
31. Bajaj Auto ltd. Co. 

32. NOCll 
32. Growmore leasing & Invesl P. Ltd. Co. 

33. Asia Tobacco Co. Ltd. 
33. Tata Chemicals Ltd. Co. 

NTC, Bikavolu 
34. Sahara India Co. 34. 

35. J.P. Gandhi Indi. 35. Sharat Saats 

36. Niranjan J. Shah Indi. 36. Godrej 

37. Sabre Group Co. 37. Reliable Cigarettes 

38. Reliance lnc:kJstries Ltd. Co. 38. Goodyear Induslrles 

39. Grasim Industri8£ Ltd. Co. 311. Reliancelndultri .. 

40. I.F.C.1. Ltd. Co. 40. Hydarablld Deccan Cigarette Factory 

41. Maruli Udyog Ltd. Co. 41. &Nama RIIers 

42. N.E.P.C. Mlcon lid. Co. 
42. Bum Standard 

43. Tata Engg. & Locomotive Co. Ltd. Co. 
Hlndultan Fertilizers Corporallon Ltd 43. 

44. Melropolilion Co-op Bank Ltd. Co. 
Papaieo lneia, Chenoal 44. 

45. Premier Aulo Electric Ltd. Co. 

46. The Premier Automobiles Ltd. Co. 45. Mis. Dharampal satyapal. Deihl-I 

47. Arvind Mills Ltd. 
Co. 46. IOC, Chandigarh 

48. PCI Chemicals & Pharmaceuticals lid. Co. 47. Srlchandra Tobacco Hyderablld 

49. Bombay Burmah Trading Corpn. lid. Co. 48. Auto Pvt. Ltd. Delhi-II 

SO. C. A. B. Capital Market Co. Ltd. Co. 411. Samtel Eleclric Devices, MHrUt·1 

-IIKI-Indlvldual SO. Super-Tex Industrias, Surat-II 

-Co.·c.....,any 
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Revival of Sick Mille 

2934. SHRI KIRIT SOMAIYA: 

SHRI C.N. SINGH: 

SHRI RAVINDRA KUMAR PANDEY: 

DR. CHARAN DAS MAHANT : 

SHRI HOLKHOMANG HAOKIP : 

SHRI SHRIPRAKASH JAISWAl : 

SHRI VIJAY GOEl : 

SHRI PRIYA RANJAN DASMUNSI : 

SHRIRAGHUNATHJHA: 

SHRI AKBOR ALI KHANDOKER : 

Will the Minister of TEXTILES be pieased to 
state: 

(a) the details of public and private sector textile 
mills operating In the country; 

(b) the number of mills out of these are lying 
closed at present State-wlse; 

(c) the number of workers affected due to closure 
of these milia; 

(d) the profit and loss of NTC milia during the 
last threa years, mill-wise; 

(e) whether the Government have formulated any 

scheme to revamp the closed textUe milia; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI GINGEE N. RAMACHANDRAN) : (a) 
There are '92 and '487 mills In public and private sector 
besides 154 mills In the o~pera l e sector. 

(b) and (C) A statement-lindleating State-wise number 
of cotton/manmade fibre mills closed as on 30.9.99 and the 
number of workers affected Is enclosed. 

(d) A statement-Ii giving profll/loS8 of NTC mills 
for the last three years Is ~n losed  

(e) and (I) So far NTC Is concerned, on the basis of a 
unit-wise viability study made by NTC, Government is 

considering a revised turn around plan for the viable 
subsidiaries of NTC alongwlth the viable milia under them 
keeping In vIeW the BIFR norms of net worth turning pos_lve 
within the stipulated period. The Interest of the workers wlli 
be kept in view in the revive plan. 

As far as Elgin Mills Co. Ltd., and Cawnpore Textiles 
Ltd., are concerned the BIFRlAAIFR have passed orders 
for winding up the liquidation proceedings are pending 
before the High Court, Allahabad. 

The Government of India has established the Board 
for Industrial and Financial Reconstruction (BIFR) with a 

view to arranging the timely detection of sick and potentially 
sick companies and for the speedy determination of 

prwentlve, ameliorative and remedial measures whleh need 

to be taken In respect of such companies. 

A TaxtIIe WorkellS RehabNltatIon Fund Scheme (TWRFS) 

to protect the intefllst of the workellS of the closed mlNs has 
also been set up. 

The Expert Committee on Textile Policy constituted In 
1998 has submitted Its report which has addressed the 
problem of sickness in textile sector and has made some 
recommendations. 

S .... ment-I 

State-wlse number of cotton/manmade fibre textile 

mills closed .s on 30.9.99 

State No. of Mills Closed 

Andhra Pradesh 28 

Assam 4 

Bihar 3 

Gujarat 75 

Haryana 10 

Karnataka 17 

Kerala 6 

Madhya Pradesh 10 

Maharashtra 33 

Orissa 5 

PunJab 5 

Rajasthan 10 

TamA Nadu 80 

Uttar Pradesh 26 

West Bengal '5 
Delhi 3 

Pondlcherry 

Total 331 

A total of 326447 worksllS have been affected due to 
closure of these mills. 

S.tement-tl 

Net ProfltlLoss of NTC Mm. (or the last three years 

S.No. Neme of the Mills 

2 

NTC (OPR) LTD. 

PUNJAB 

1. 

2. 

3. 

4. 

Oayalbagh SPG 
& WVG. MNIa 

Kharw Tallie MIll 

Panipat Woollen MIM, 

Suraj Textile MitIs 

(R8. Cn) 

' ... 97 '987-98 ' ... 99 

3 5 

-3.83 -4.28 -5.40 

-'.46  -'.84 -3.S9 

-3.91 -4.67  -7.30 

-'.88 -2.24 -4.66 
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2 

RAJASTHAN 

5. Edward Milia 

8. 

7. 

MalIa Lakahmi Mills 

Shr. 8Ijay Colton MUI. 

8. Udaipur Colton MiHs 

NYC (MADHYA PRADESH) LTD. 

3 4 5 

-2.46  -3.46 ~  

-2.05 -3.07 ~  

-2.69  -2.90  -3.74 

-1.69 -2.12 -3.81 

9. 

10. 

Bengal Nagpur Cotton Mills -12.06 -13.34 -18.34 

Burharlpur Tapti Milia -7.71 -9.90 -11.00 

11. Hlra MiAe -a.04 -10.74 -10.00 

12. Indore MalwaUnitedMiW, -12.33 -13.51 -'5.35 

13. Kalyanma/ MIlls -10.26 -12.57 -13.71 

14. New Bhopal Textile Milia -7.67  -a.65 -10.86 

15. Swadllshi Textile MUla 

NTC (UTTAR PRADESH) LTD. 

18. Alherlon Mills 

17. BiJli Colton Mills 

18. Laxmlrattan Cotton Mills 

19. Lord Krishna Textile Mills 

20. Muir Mill. 

21. New Victoria Mills 

22. Rllllbarali Textile MIlls 

23. Shrl Vlkram Cotton Mills 

24. Swadllshi Cotton MiAs, 

Mall 

25. Swedeshi Cotton Mills, 
Kanpur 

26. SwadNhi Colton Milia, 
Naini 

-6.90 -7.83 -8.84 

-5.72 -a.81 -10.40 

-1.76 -2.50 -2.66 

-8.72 -12.23 -13.71 

-5.57  -6.89 -7.33 

-12.22 -17.64 -16.30 

-12.58 -15.60 -17.54 

-2.48  -2.37  -3.25 

-2.78 -3.01 ~  

-2.76  -3.17 ~  

-14.91 -17.89  -19.72 

-9.92 -11.11 -14.95 

NTC (SOUTH MAHARASHTRA) LTD. 

27. Apollo Textile Mills 

28. Aurangabad Textile MlHe 

29. Baredi Textile Mills 

30. 

31. 

32. 

Bharat Textile Mills 

Challsgaon Textile Mills 

Dhule Textile Mill. 

33. DlgvlJay Textile Mills 

34. Elphlnstone SPG. & 
WVG.MIII. 

35. Finlay Mills 

36. Gold Mohur Mills 

37. Jupiter Textile Mills 

38. Mumbai Textile Mills 

39. Nanded Taxtile Mills 

-5.34 -a.12  -9.79 

-1.21 -1.57  -2.82 

~  ~  -'.33 

-6.86 -8.86 -10.93 

-1.37 -3.23 -5.'9 

-3.97 -6.08 -7.93 

-10.25  -14.13 -18.88 

-6.54  -9.09 -10.08 

-6.16 -10.34 -13.73 

~  -8.59 9.76 

-9.82 -11.80  -13.92 

-a.90 -10.32 -13.07 

~  -5.99 -7.28 

2 

40. New city 01 Bombay 
Mig. MIlls 

41. New Hind Tex. MIlls 

42. Podar P_sor. 

43. Shri MaI:IIu Sudan 
MIlls 

3 4 5 

~ ee -7.97 -11.55 

-10.41 -11.80  -13.26 

-5.06  -7.35 -a.71 

~  -6.78 -7.01 

NTC (MAHARASHTRA NORTH) LTD. 

44. India United Mills -11.93 
No.1 

-18.20  -19.48 

45. India United Mills 

No.2 

46. India United Mills 

&47. No.3 & 4 

48. India United Mills 

No.5 

49. India United Mills 

Dye Works 

50. Jam MIg. Mills 

-9.04 -10.70  -13.45 

-'4.42 -15.29  -21.07 

-a.51 -a.44 -10.94 

-6.03 -7.55 -8.86 

-5.27 -7.02  -9.18 

51, Kohinoor Mills No.1, 2&3 -18.07 -22.91 -13.51 

52,53. 

54. Podar Mills 

55. Model Mills 

56. R.B.B.A. Mills 

57. R.S.R.G. Mills 

58. Savatram Ramprasad 

Mills 

59. Shri Sltaram Mills 

60. Tata Mills 

61 . Vidharbha Mills 

N.T.C. (GUJARAT) LTD, 

62. Ahmedabad Jupiter 

Textile Mills 

-5.58 -8.9' -12.96 

-12.n -15.58 -18.44 

-3.38 -5.'3 -7.29 

~  5.34 -6.30 

-3.30 -3.93 ~  

-5.58 -7.38  -9.53 

-a.46 -12.23 -18.15 

~  -a.72  -a.37 

-7.64 -10.46  -12.58 

63. Ahmedabad New Textile -a.21 

Mills 

-9.88 -12.49 

64. Himadri Textile Mills -a.88 -7.33 -a.33 

65. Jehangir Textile Mills -10.46  -13.14 -14.97 

66. Mahalaxmi Textile Mills -a.69 -7.83 -9.55 

67. New Manekchowk -7.11 -a.69 -10.01 

Textile Mills 

69. Petlad Textile Mills -3.09 ~  -5.10 

69. Rajkot Textile Mills -2.38  -3.05 -3.49 

70.71 RajnagarTextile Mills 1&2 -9.38 -11.89 -15.22 

72. Viramgam Textile Milia -5.47 -8.81 -7.96 



311 Written Answers 
December 17, 1999 

To Question. 312 

2 

NTC (APKK ,. M) LTD. 

ANDHRA PRADESH 

73. Adonl Cotton Mills 

3 

-1.41 

4 5 

-1.50 -1.44 

74. Ananthapur Cotton Mills -2.75 -4.32 -3.n 

75. Azam Jahl Mills 

76. Natra] Spinning Mills 

77 . Nelha Spinning & 
Weaving Mills 

78. Tirupati Cotton Mills 

KARNATAKA 

79. M.S.K. Mills 

80. Minerva Mills 

81. Mysore SPG. & 

Mfg. Mills 

82. Sree Yallamma Cotton 

Mills 

KERALA 

83. Alagappa Textile 

Mills 

84. Cannanore Spg. & 

Wvg. Mills, Can 

85. Kerala Lakshmi Mills 

86. Parvalhi Mills 

87. Vijaya Mohini Mills 

PONDICHERRY 

88. Cannanore Spg. & 
Wvg. Mills, Mahe 

N.T.C. (TN,. P) LTD. 

TAMIL NADU 

89. 8alaramavarma Textile 

Mills 

90. Cambodia Mills 

91 . Colmbatore Murugan 
Mills 

92. Kishanvenl Textile Mills 

93. Om Prakashthi Mills 

-4.08 -5.63 -7.32 

-2.44 -3.25  -3.58 

-1.72 -1.72 -1.n 

-2.84 -3.30 -2.99 

-5.78 -7.12 -9.51 

-8.18 -9.10 -11.61 

-5.93 -5.63 -7.33 

-2.78 -3.70 -4.24 

-2.90 -2.50 -4.43 

-1.13 ~  ..JJ.58 

-2.69 -2.19 -3.09 

-4.35 -7.89 -10.25 

-1.59 1.72 -2.73 

-1.76 -1.83 -1.82 

~  -1.51 -2.58 

~  0.03 -3.60 

~  ~  -3.49 

-1.05 -1.23  -3.00 

~  -1.08 -2.74 

94. Pankaja Mills ~   ~  -2.57 

95. Pioneer Spineers Mills -0.03 0.32 -1.37 

96. Sri Rangavilas S & W. Mills ~  0.10 -2.60 

2 

97. Somasundaram Mills 

98. Kaleeswarar Mills 

'B' Unit 

N.T.C. (WBAB,. 0) LTD. 

ASSAM 

99. Associated Industries 

BIHAR 

3 

-1.50 

~  

-7.39 

4 5 

-1.64  -4.13 

0.18 -1.89 

-8.13  -4.26 

100. Bihar Co-Op. WeaveTS -2.26  -3.23 -3.311 

Spg. Mills 

101. Gaya Cotton & Jute Mills -3.64 ~  -5.40 

ORISSA 

102. Orissa Cotton Mills 

WEST BENGAL 

103. Aratl Cotton Mills 

104. Bangasrl Cotton 
Mills 

105. Bengal Fine S & 
W. Mills No.1 

106. 8engal Fine S & W. 
Mills No. II 

107. 8engal Luxmi 
Cotton Mills 

108. Manindra B.T. Milia 

109. Jyotl Wvg. Factory 

110. Laxmlnarayan 
Cotton Mills 

111 . Rampoorla Cotton 

Mills 

112. Central Cotton Mills 

113. Shree Mahalaxml 
Cotton Mills 

114. Sodepur Cotton 
Mills 

NTC (HOLDING COMPANY) 

PONDICHERRY 

115. Swadeshi Cotton 
Mills 

116. Shrl Bharall Mills 

COIMBATORE 

117. Sri Sarda Mills 

11 B. Coimbatore Spg & 
Wvg. Mills 

-2.n -6.98  -3.87 

-2.56 -4.7' -3.42 

-2.26  -2.76  -3.04 

-4.32  -9.28  -8.60 

-1.79 -2.26 -1.78 

-7.31 -7.94 

-3.05 -6.12 -4.94 

-1.86 -2.80 -3.06 

-3.15 -8.18 -4.82 

-5.20 -8.61 -8.12 

-6.511 -9.97 -10.55 

-4.68 -8.93  -8.16 

-1.68  -3.07 -2.66 

-6.21 -7.33 ~  

--4.88 -8.89 -6.95 

-1.42 --4.21 -6.41 

-6.40 -13.17 -12.4B 

119. Kaleeswarar Mills 'A' Unit -4.97 -6.52 -9.0B 



313 Written A".we,. Agrahayana 26, 1921 (Saka) 314 To Qu.tlona 

ImportlExpon of Cofton 

2935. CH. TEJVEER SINGH : Will the Mlniater 01 
TEXTilES be..pieaaed to .tate: 

(a) the quantity 01 cotton exported during 1998-
99, country-wlse; 

(b) the foreign exchange earned therefrom; and 

(c) the quantity 01 cotton imported during the 
period and the value thereol? 

THE MINISTER OF STATE iN THE MiNiSTRV OF 
TEXTILES (SHRi GINGEE N. RAMACHANDRAN) : (a) and 
(b) The Country-wise details 01 the export of raw cotton 
during the cotton aeason 1998-99 (Oct.-Sept.) are a. under: 

Country 

Japan 

France 

Germany 

U.K. 

Nepal 

Canada 

Vietnam 

Italy 

Pakl.tan 

Bangladesh 

indonesia 

Singapore 

(c) 

Vear 

1998-99 

Quantity 

6210.56 

1711.66 

1033.07 

612.60 

623.45 

129.32 

96.53 

71.58 

25.00 

316.41 

150.71 

60.01 

Quantity 
Imported 

(in lakhs bales 
01 170 Kgs. each) 

7.87 

Value 
(in Metric tonnas) 
(in Rupees Crore) 

28.77 

7.33 

4.54 

2.42 

2.32 

0!133 

0.40 

0.33 

0.10 

205.77 

0.63 

0.43 

Cil Value 
(In Rs. lakhs) 

89545.60 

Debt Service Payments 

2936. SHRI NARAVAN DATT TIWARI : Will the 
Minister of FINANCE be pieased to state: 

(a) whether the debt-service payments have 
been Increasing over the year; 

(b) If .0, the details 01 th .. e dabt-.ervlce pay-
menta and axternal receipts during the last three years; 

(c) whether the money released through disin-
vestment In Public Sector Undert.klngs (PSUa) Is proposed 
to be utilised tor debt-service payments; 

(d) If so, the details and the reasona therelor; 

(e) the percentage of amount releaaed through 
dlainveatment to be diverted tor thla purpo.e; 

(I) the primary obJectlv.. behind dl.lnve.tment 
In PSUs; and 

(g) the details 01 utUlaation 01 funds thus received? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI BALASAHEB VIKHE PATlL) : (a) Ves, Sir. 

(b) Details of repayment of debt, Interest payment 
thereon and external receipts are as tollows:-

(Rs. Crore) 

1996-97 1997 -98 1996-99 RE 

Repayment 01 debt 222525 391979 429497 

Interest Payment 59478 65637 77248 

External receipts 9535 7859 8485 

(C) to (e) and (g) Moneys reallaed through dlslnveat-
ment are credited Into the Conaolidated Fund 01 India Irom 
which disbursements tor various purpo. .. are approved by 
Parliament wery yea" 

(f) The primary objectives behind dlalnvestment 
were elsrllled by the Finance Mlnlater In hla Budget Speech 
1999-2000 vide para 40 and 41 . 

Sefegurad the Interast of Investora 

2937. SHRI SHEESH RAM SINGH RAVI : Will the 
Minister 01 FINANCE be pleased to atate: 

(a) whether the Companies are changing their 
name by adding computer tag to their names and trying 
to attract the investors; 

(b) If so, the atepa contemplated by the Govern-
ment to saleguard the Intereats of the Inve.tor.; 

(c) whether this Is another kind of scam taking 
place In the market; and 

(d) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI BALASAHEB VIKHE PATlL) : (a) to (d) 
According to Inlormation received Irom the Department 01 
Company Affairs. in racent times soma companlas whose 
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principal aclvlty was not computer software and who have 
been Involved In linanclng activities have changed their 
names to indicate as 11 they were In the business 01 
computer software. In order that Investors are not misled 
by the strategy adopted by a law companies. Registrars 01 
Companies have been advised, through a circular issued 
by Department 01 Company Affairs that In the future they 
should allow change 01 name to companies to rellect the 
business of software only If a substantial portion of their 
Income (as reflected from their audited accounts or accounts 
certified by a Chartered Accountant) Is derived from software 
business. If this Is not proved then such change of name 
should not be allowed. 

The Securities and Exchange Board of India (SEBI) 
have informed that they have alerted the Investors by issuing 
a press release advising them to be cautious In trading, 
asked Stock Exchanges to closely monitor the trading 
and other developments In respect 01 shares 01 such 
companies; made it mandatory for such companies to 
separately show the pertormance and results 01 software 
activity In quarterly/annual report; and futher tightened 
entry norms for public/rights issued by such companies 
by way of requirement of 3 years track record of prolltability 
in the sector of Information technology. 

Inveetlnent Through RIDF 

2938. SHRI KRISHNAMRAJU : Will the Minister 01 
FINANCE be pleased to state: 

(a) the details 01 financial assistance extended by 
the National Bank for Agricultural and Rural Development 
(NABARD), particularly In Cuttack, Jalpur, Jagatslnghpur and 
Kendrapara areas of Orissa and Andhra Pradesh, distrlct-
wise 

(b) the areas In which Investment has been made 
by the NABAAD and the quantum thereof; and 

(c) the policies being formulated by the NABAAD 

to boost their Investment In the current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATlL) : (a) and (b) 
National Bank for Agriculture and Rural Development 
(NABAAD) provides refinance facilities to commercial banks, 
co-operative banks and regional rural bankl. It provides 
short-term credit by way of refinance to State Cooperative 
Banks on behalf of Central Cooperative Banks and regional 
rural banks and long-term credit to all banks. The details 
of such refinance provided during the year 1999-2000 (upto 
10th December, 1999 In the various districts of the State of 
Andhra Pradesh and the lour districts of Orissa are given 
In enclosed statement-I. NABAAD also provides loans 
under Rural Infrastructure Development Fund (RIDF) to 
the State Governments. Details of the cumulative loans 
sanctioned and disbursed under AIDF I to V are given In 
enclosed statement-II. In addition, NABAAD has provided 
medium term limits to the extent of As. 271'.21 crore to 
State Cooperative Bank (SCB) and regional rural banks In 
Andhra Pradesh for conversion of short term loans Into 
medium term loans on account of natural calamity during 
1998-99. Similar medium term limits sanctioned to SCB in 
Orissa during 1997-98 was Rs. 28.10 crore and As. 8.58 
crore during 1998-99. In so far as AABs are concerned. 
As. 17 lakhs were sanctioned as medium term conversion 
limit during 1997-98 In Orissa. 

(e) NABAAD has taken major policy Initiatives In 
respect of investment credit (long term credit) for agricul-
ture and rural development which Includes upward revision 
In the quantum 01 re!lnance, Increase In the ceiling of 
Rs. 10 lakhs on automatic refinance to banks for lending to 
a single borrower/unit to As. 15 lakhs, rationalizing 
of Interest rates on re!lnance to commercial banks on 
minor irrigation activities to Increase their lending to the 
sector, enlarging of the scope of AIDF to cover new activi-
ties like lending to Panchayat Aaj Institutions, Sell-Help 
Groups, etc. 

Statement-I 

Name of District 

Adllabad 

Ananthapur 

Details of refinance provided by NABARD during 1999-2000 (upto 1 Dth December, 1999) in 
the various districts of Andhra Pradesh and Orissa 

Short Term 
Aeflnance (SCBs)-
Total Limit 
sanctioned during 
1999-2000 

2 

3034.37 

7498.14 

Short Term 
Aeflnance (RABs)-
Limit Sanctioned 
during 1999-2000 

Andhra Pradeeh 

3 

1230.00 

1992.00 

(As. In lakhs) 

Investment Credit 
Refinance disbursed 
lor all banks during 
1999-2000 (upto 10th 
December, 1999) 

4 

508.54 

1105.79 
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2 3 4 

Chmoor 4311.04 1497.00 1904.00 

Kuddapah 1750.00 3983.00 632.98 

Eluru 11075.00 

Guntur 11951.30 1658.00 839.26 

Hydarabad 1684.23 

Kakinada 14009.57 

Karlmnagar 4499.11 700.00 535.11 

Khammam 266.89 

Krishna 14764 780.00 831.82 

Kurnool 3192.37 611.83 

Mahboobnagar 2338.90 1248.00 815.10 

Madak 3265.44 244.00 562.39 

Nalagonda 5883.45 1850.00 • 1690.35 

NeIIora 1742.62 1780.00 .. 949.98 

Nizamabad 5835.00 810.00 850.56 

Prakaaam 5742.82 461.22 

Srikakulam 1650.43 2900.00 ..... 169.30 

Vlaakhapatnam 505527 243.22 

Vilianagaram 2108.G1 95.63 

Warangal 3741.87 825.00 1579.13 

Rangareddy 255.00 873.60 

East Godavari 933.19 

Weal Godavari 970.00 .... 794.31 

Glrljan Cooperative 280.00 
Corporation 

Orl ••• 

Cuttack 433.53 

Jajpur 133.26 

Jagatalnghpur 6307.300 210.00 237.29 

Kendrapara 170.08 

F9IfeII .-. 10 : 
"KII8mInIIm IIIId NUIgOnda dIsIrIcIa 
- NeIore IIIId part 01 Pr......" dlllrIcIa 
- cuddopa/I. Kurnoo/lIIId part 01 PrIIIcaMm dlllrIcIa 
- E .. _ WeIll GodIMIrI dIIIrIcIa 

••••• SrIIUIku ...... ~ _ V\ztanagaram dllllrIcIa 
OUMI aMCIloned 10 BanId CCB _ CuII..:k CCB In ,eopect 01 ... dlllrIcIa 
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Statement-II 

Sanctions and Disbursement by NABARD under Rural 
Infrastructure Development Fund (RIDF) 

(Upto 10 December 1999) 

(Rs. in lakhs) 

Name of the District Sanction Disbursement 
under RIDF under RIDF 

Ito V Ito V 

2 3 

Andhra Pradeeh 

Adllabad 11367.66 7368.92 

Ananthapur 7767.61 3726.82 

Chllloor 7366.41 2221.67 

Cuddapah 5034.57 2774.42 

Eluru 

Guntur 6257.78 2294.00 

Hyderabad 

Kakinada 

Karimnagar 2573.16 1353.53 

Khammam 6858.82 4204.33 

Krishna 5861.37 1977.04 

Kurnool 5225.71 2326.75 

Mehboobnagar 7633.53 3800.95 

Medak 2898.51 1041.31 

Nalagonda 4106.05 2003.12 

Nellore 2449.47 1281.22 

Nizamabad 4954.17 3665.42 

Prakasam 7662.95 3437.04 

Srlkakulam 6919.16 2894.13 

Vlaakhapatnam 4088.97 1302.25 

Vlzlanagaram 7171.40 4779.33 

Warangal 3097.06 1348.20 

Rangareddy 2502.95 93704 

2 3 

East Godavari 8748.78 4085.93 

West Godavari 5167.95 2556.43 

GCC 

Total 1257014.04 61380.15 

Orl ••• 

Cultack 3345.27 2127.53 

Jalpur 1151.73 547.06 

Jagatsinghpur 2560.99 1468.01 

Kendrapara 2733.52 1059.27 

VRS Scheme In NTC Mill. 

2939. SHRI NARESH PUGLIA: Will the Minister of 
TEXTILES be pleased to state: 

(a) the salient features of the Voluntary Retire-
ment Scheme (VRS) scheme of National Textile Corpora-
tion (NTC); 

(b) the present total numb,r of employees In the 
NTC mills in the country; and 

(c) the number of employee proposed to be 
covered under the VRS? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N.RAMACHANDRAN) : (8) The 
Voluntary Retirement Scheme (VRS) in operation in NTC 
is as per guidelines of the Department of Public Enterprises 
and the salient features are as follows :-

(I) Ex-gratia payment equivalent to one and a half 
month's emoluments (Pay+DAlVDA and IR, wherever 
admisSible) lor each completed year of service 01 the monthly 
emoluements at the time 01 voluntary retirement multiplied 
by the remaining months of service before normal date 01 
retirement, whichever is lower. 

(ii) Gratuity as per Payment of Gratuity Act or 
the Gratuity Scheme applicable to the employees. 

(III) Cash equivalent of accumulated earnAd leavel 
privilege leave as per the rules. 

(Iv) The balance In the Provident Funds Account 
payable as per Employee Provident Fund Act and rules 
made thereunder. 

(b) There are 86,432 employees in the NTC Mills, 
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as on 30.9.99, excluding the employees In the Corporate 
Offices and Retail Marketing Divisions. 

(c) VRS Is being offered to employees of NTC 
every year. A sum of Rs. 50 crores has been released to 

NTC so far this year and 60563 employees have takan 

VRS upto 31.10.99  since the inception of the scheme. The 

total number of employees to be covered under VRS will 

depend upon the package approved by BIFR. 

Textile Vern Export 

2940. SHRI SHIVAJI VITHALRAO KAMBLE ; Will the 
Minister of TEXTILES be pleased to state; 

(a) whether the government have taken any deci-
sion to provide more sops to Export Oriented conon Spinn-
Ing Units to boost textile yarn exports; 

(b) n so, the details thereof; 

(c) the quantum of cotton yarn exports during 

each of last three years and the projection for the current 

year, State-wise; 

(d) the details of export projects for the next three 

years; and 

(e) the details of action plan formulated for 
boosting up, reviving and restructuring of spinning mills in 

general and Maharashtra in particular? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI GINGEE N. RAMACHANDRAN) ; (a) and 

(b) Government of India has decided to extend the flexibility 

to the new 100% Export Oriented Units (EOUs) Export 

Promotion Zone (EPZ) units, to export cotton yarn wtthout 
any count restriction or restriction on sourcing of domastic 

conon condition. In view of the same, 100% EOUs/EPZ units 
that are manufacturing and exporting conon yarn and are 
subject to the count restrictions, are being allowed to export 
conon yarn In count groups 1 s to 40s. They are also now 
allowed to export their cotton waste generated in the process 

of manufacturing yarn. 

(c) Export statistics are not maintained State-

wise. However, total quantum of conon yarn exported during 

the last three years were as follows ;-

Year 

1996 

1997 

1998 

Quantity In Million Kgs. 

403.81 

514.47 

473.09 

For the current year, I.e. 1999 the projected figure of 

exports of cotton yarn Is 535 million kgs. approximately. 

(d) Government of India, Ministry of Textiles ann-

ounces the cotton yarn export policy on a year to year 
basis. 

(e) Government of India, Ministry of Textiles has 

launched a Technology Upgradatlon Fund Scheme (TUFS) 

for Textile and Jute Industries which Is in operation since 

01.04.1999 for a period of 5 yeare, I.a. up to 31.03.2004. 

There Is no cap on funding under the scheme. It Is an open-

ended scheme depending on the capacity of the industry 

to absorb funds In bankable and techno-economically 

feasible proposals. Loans under the scheme are extended 

by tha nodal agencies lOBI, SIDBI & IFCllco-opted 

Institutions to the identified segments of the Industry for 

the projects in conformity with the scheme from their own 

resources. The scheme Is formulated In general to the 

industry and not specifically for any particular State. The 

spinning units can avail of the scheme as per the conditions 

to upgrade their technology, which may also Include 

facilltias, viz., captive power production, effluant treatment 

plant, water treatment plant, Information technology faci-

litating etc. which facilitata Improvement of production 

processes and quality of output. 

Gold Deposit Scheme 

2941. SHRI MADHAVRAO SCINDIA ; Will the 

Minister of FINANCE be pleased to state; 

(a) the amount of gold collected under the Gold 

Daposit Schama so far, in the form of bars, biscuits and 

ornaments; 

(b) the modus operandi and other details of 

operating and propagating the scheme; and 

(c) the extent to which the objective. of the 

schemes ara likely to be achieved during tha currant year? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI BALASAHEB VIKHE PATIL) ; (a) and (b) 

The Gold Deposit Scheme which was notified by the 

Government on 14th September 1999, is to be operated by 

designated banks authorized by the Reserve Bank of India 

and Is open to persons resident in India. The gold can be 

tendered in the form of bars, coins and gold Jewellery. The 

certificates Isaued under the scheme are transferable by 

endorsement and delivery. The Interest on the deposit 

certificates is exempt from income tax, the appreciation in 

gold Is exempt from ap~al gain. tax and deposits are free 

from wealth tax. The amount of gold collected under the 
Gold Deposit Scheme in the form of bare, biscuits and 

ornaments upto 14.12.1999 Is 425 kgl 

(c) This Is a new scheme and {t,e response so 

far has been encouraging. 
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Central Spon80recI Scheme. 

2942. SHRI DINSHA PATEL: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the transfer of huge amount of Cen-
trally sponsored schemes and State plan schemes to Per-
sonal Ledger Accounts by the Gujarat Government has 
come to the notice 01 the Union Government; 

(b) K so, the details thereof during the last three 
years; and 

(c) the action takan by the Union Govern.nentto 
rectify the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (c) In 
so far as State Plan schemes are concerned, diversion, It 
any, 01 lunds to the Personal Ledger Accounts is· to be 
commented upon by the Comptroller and Auditor General 
(C & AG) 01 India in the State Audit Reports presented 
belore the State Legislature under Article 151 (2) 01 the 
Constitution. These are discussed and examined In detail 
by the Public Accounts Committee (PAC) and Commillee 
on Public Undertakings 01 the State. These Committees 
submit their reports to the State Legislature. 

In so far as Centrally Sponsored Schemes ere con-
cerned, such diversion 01 funds are pointed out In the Audit 
Reports 01 C & AG on the accounts 01 the Union 
Government.The Central Audit Reports are considered by 
the PAC 01 Parliament. Some isolated instances of diversion 
of funds 01 Personal Ledger Accounts have been brought 
out by C & AG and these are required to be looked Into by 
the concerned Ministeris, who should thereafter apprise PAC 
of the action taken to remedy the situation. 

long Term Coal linkage for 
Therm.1 Power ProJect. 

2943. SHRI RAM MOHAN GADDE : 

SHRI Y. S. VIVEKANANDA REDDY: 

Will the Minister 01 MINES AND MINERALS 
be pleased to stete: 

(a) whether the Andhra Pradesh Government has 
requested the Union Government for arranging long term 
coal linkage for Kothagudem and Vijayawada Thermal Power 
projects by allocating mining block In Singareni Collieries 
Company Limited or to consider restoration 01 Gopalprasad 
West Mining Biock for A.P. State Electricity Board for taking 
up power projects In the State: 

(b) if so, whether the Government have taken 
any decision In this regard; 

(c) H so, the details thereol; and 

(d) K not, the time by which the request of the 
State Government· Is likely to be considered? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA) : (a) Yes, 
Sir. 

(b) to (d) Both Kothagudem TPS State-VI (2x250 MW) 
and VljayaW8da TPS Stage-IV (1x500 MW) have been gra-
nted long term coal linkage 01 2.04 mtpa each from Maha-
nadl CoaHlelds Limited In November, 1998. 

12.04 hr.. 

PAPERS LAID ON THE TABLE 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI MANOHAR JOSHI) : I beg 
to lay on the Table--

(1) A copy each of the following Reports (Hindi 
and English versions) under article 151 (1) of 
me Constitution-

(I) 

(II) 

Report 01 the Comptroller and Auditor 
General of India-Union Goverment 
(No. 1 of 1999) (Commercial) lor the 
year ended the 31st March, 199B-Re-
view 01 Accounts. 

[Placed in Library. See No. LT 852199) 

Report 01 the Comptroller and Auditor 
General 01 India-Union Government 
(No.2 01 1999) (Commercial) for the 
year ended the 31st March, 1998-
Comments on Accounts. 

[Placed in Library. See No. LT 853199) 

(ill) Report of the Comptroller and Auditor 
General of India-Union Government 
(No. 3 of 1999) (Commercial) for the 
year ended the 31st March, 1998-
Transaction Audit Observations. 

[Placed in Library. 5 .. No. LT 854199) 

THE MINISTER OF MINES AND MINERALS (SHRI 
NAVE EN PATNAIK) : I beg to lay on the Table :-

(1 ) A copy each of the following papers (Hindi 
and English versions) under SUb-section (1) 
of section 619A of the Companies Act, 1956:-
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(a) 

(b) 

(c) 

(d) 
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(I) Review by the Government of 

the working of the National Alu-

minium Company Llmtted, Bhu-

ban_r, for the year 1998-99, 

(II) Annual Report of the National 

Aluminium Company Limited, 

Bhubaneswar, for the year 

1998-99, alongwlth Audtted Acc-

ounts and comments of the 

Comptroller and Auditor General 

thereon. 

[Placed In Library. See No. L T 855199J 

(I) Review by the Government 01 

the working 01 the Sharat 

Aluminium Company Limited, 

New Delhi, for the year 1998-

99. 

(II) Annual Report of the Sharat 

Aluminium Company Limiled, 

New Deihl, for the year 1998-

99, alongwith Audited Accounts 

and comments of the 

Comptroller and Auditor General 

thereon. 

[Placed In Library. See No. LT 856/99) 

(i) Review by the Government of 

the working of the Coal India 

Limited, Burdwan, for the year 

1998-99. 

(II) Annual Report of the Coal India 

Limited, Burdwan, (Volumes I 

and II) for the year 1998-99, 

alongwith Audited Accounts and 

comments of the Comptroller 

and Auditor General thereon 

[Placed In Library. See No. LT 857/99] 

(I) 

(II) 

Review by the Government of 

the working of the Neyvell L1g-

ntte Corporation L1mtted, Chen-

nal, for the year 1998-99. 

Annual Report of the Neyveli 

Lignite Corporation limited, 

Chennal, for the year 1998-99, 

alongwlth Audited Accounts 

and comments 01 the Comptro-

ller and Audttor General there-

on. 

[Placed In Library. See No. LT 858199] 

(2) 

(3) 

(4) 

(5) 

(6) 

(7) 

A t:opy of the Report (Hindi and English ver-

sions) of the Comptroller and Auditor General 

of India-Union Government (Commercial) (No. 

4 of 1999) lor the year ended March 1998-

Sharat Aluminium Company limited, under 

article 151 01 the Constitution. 

[Placed In Library. See No. LT 859199] 

A copy of the Memorandum of Understanding 

(Hindi and English versions) between the 

Hlndustan Zinc Limited and the Department 

of Mines, Ministry of Steel and Mines for the 

year 1999-2000. 

[Placed In Library. See No. LT-860199) 

A copy 01 the Memorandum of Underatandlng 

(Hindi and English versions) between the 

Sharat Aluminium Company Limited and the 

Department of Mines for the year 1999-2000. 

[Placed In Library. See No. LT 861/99] 

A copy of the Memorandum of Underatandlng 

(Hindi snd English versions) between the 

National Aluminium Company Limited and the 

Ministry 01 Steel and Minel, Department of 

Mines for the year 1999-2000. 

(I) 

(II) 

(i) 

(Ii) 

[Placed in Library. See No. Lr l ~l 

A copy of the Annual Report (Hindi and 

English versions) of the Jawaharlal 

Nehru Aluminium Research Develop-

ment and Design Centre, Nagpur, for 

the year I 99B-99, alongwlth Audited 

Accounts. 

A copy 01 the Review (Hindi and Eng-

lish versions) by the Government 01 

the working 01 the Jawaharlal Nehru 

Aluminium Research Development and 

Design Centre, Nagpur, for the year 

1998-99. 

[Placed in Library. See No. LT B63199] 

A copy of the Annuai Report (Hindi and 

English verlions) 01 the Nationai 

Inltltute 01 Rock Mechanics, Kolar Gold 

Fields lor the year 199B-99, alongwlth 

Audited Accounll. 

A copy 01 the Review (Hindi and Eng-

lish versions) by the Government 01 the 
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working of the National Institute of 
Rock Mechanics, Kolar Gold Fields, for 
the year 1998-99. 

[Placed In Library. See No. LT 864/99) 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : I beg to lay on the Table -

(1 ) 

(2) 

(3) 

(4) 

(5) 

(6) 

(I) 

(II) 

A copy of the Annual Report (Hindi and 
English versions) of the National Cen-
tre for Jute Diversification, Calcutta, for 
the year 1997-98, alongwith Audited 
Accounts. 

A copy of the Review (Hindi and 
English versions) by the Government 
01 the working of the National Centre 
for Jute Diversification, Calcutta, for the 
year 1997-98. 

Statement (Hindi and English versions) show-
Ing reasons for delay in laying the papers 
mentioned at (1) above. 

(i) 

(ii) 

[Placed In Library. See No.LT 865199) 

A copy of the Annual Report (Hindi and 
English versions) of the Carpet Export 
Promotion Council, New Deihl, for 
the year 1997-98, alongwith Audited 
Accounts. 

A copy of the Review (Hindi and Eng-
lish versions) by the Government of the 
working of the Carpet Export Promo-' 
tion Council, New Deihl, for the year 
1997-98. 

Statement (Hindi and English versions) 
shOWing reasons for delay in laying the papers 
mentioned at (3) above. 

(i) 

(Ii) 

[Placed in Library. See No. LT 866/99) 

A copy of the Annual Report (Hindi and 
English versions) of the Indian Jute 
Industries' Research Association, Cal-
cutta, for the year 1997-98, alongwith 
Audited Accounts. 

A copy of the Review (Hindi and Eng-
lish versions) by the Government of the 
working of the Indian Jute Industries' 
Research ANociatlon, Calcutta, for the 
year 1997-98. 

Statement (Hindi and English versions) show-

(7) 

(8) 

(9) 

(10) 

Ing reuons for delay In laying the pape" 
mentioned at (5) above. 

[Placed In Library. Saa No. LT 867199) 

A copy .ach of the following papers (Hindi 
and English versions) under sub-section (1) 
o1sectlon 619A olthe Companies Act, 1956:-

(I) 

(II) 

Review by the Government of the 
working of the Birds Jute and Export 
limited, Calcutta, lor the year 1997-
98. 

Annaul Report of the Birds Jute and 
Export Limited, Calcutta, lor the year 
1997-98, alongwlth Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

Statement (Hindi and English versions) show-
Ing reasons lor delay in laying the papers 
mentioned at (7) above. 

(I) 

(II) 

[Placed In Library. See No. LT 868199) 

A copy 01 the Annual Raport (Hindi and 
English versions) of the Jute Manufac-
ture. Development Council, Calcutta, 
for the year 1997-98, alongwlth Audi-
ted Accounts. 

A copy of the Review (Hindi and Eng-
lish versions) by the Government of the 
working of the Jute Manu-factures 
Development Council, Calcutta, for the 
year 1997-98. 

Statement (Hindi and English versions) show-
Ing reasons for delay In laying the papers men-
tioned at (9) above. 

[Placed in Library. See No. LT 889/99) 

THE MINISTER OF HEAVY INDUSTRiES AND 
PUBliC ENTERPRISES (SHRI MANOHAR JOSHI) : On 
bllhalf of Dr. Vallabhbhai Kathiria, I beg to lay on the Table-

(i) A copy each of the following papers (Hindi 
and English versions) under sub-section (1) 
of section 619A of the Companies Act, 1956-

(a) (i) 

(ii) 

Review by the Government of 
the working of the Instrumen-
tation Limited, Kota,for the year 
1998-99. 

Annual Report of the Instrumen-
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(b) 

(c) 

(d) 

(e) 

tatlon Limited, Kata, tor the year 
1998-99, alongwlth Audited 

Accounts and comments of the 

Comptroller and Auditor General 

thereon. 

[Placed in Library. See No. LT 870/99) 

(I) Statement regarding Review by 
the Government of the working 

of the H.M.T. limited, Banga-

lore, for the year 1997-98. 

(Ii) Annual Report of the H.M.T. 

Limited, Bangalore, for the year 

1997-98, alongwlth Audited 

Accounts and comments of the 

Comptroller and Auditor General 

thereon. 

[Placed In Library. See No. LT 871/99) 

(I) Statement regarding Review by 

the Government 01 the working 

of the H.M.T. Limited,  Banga-

lore, for the year 1998-99. 

(II) Annual Report of the H.M.T. 

Limited, Bangalore for the year 

1998-99, alongwlth Aud.ed Acc-

ounts and comments 01 the 

Comptroller and  Auditor Gene-

ral thereon. 

[Placed In Library. See No. LT 872199) 

(I) Statement regarding Review 

by the Government of the wor-

king of the Scooters India Limi-

ted, Lucknow, for the year 1998-

99. 

(II) Annual Report of the Scooter 

India Limited, Lucknow tor the 

year 1998-99, alongwlth Audited 
Accounts and comments of the 

Comptroller and Auditor General 

thereon. 

[Placed In Library. See No. L T 873199) 

(I) 

(Ii) 

PE'vlew by the Government of 

the working of the National 

Bicycle Corporation of India 

LlmU"d, Mumbal lor the year 

1998-99. 

Annual Report of the National 

(f) 

(g) 

(h) 

(i) 
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Bicycle Corporation of India 

Limited, Mumbal,for the year 

1998-99, alongwllh Aud.ad Acc-
Ounts and comments of the 

Comptroller and  Auditor Gene-

ral thereon. 

[placed in Library. See No. LT 874199) 

(i) Statement regarding Revl8W by 
the Government of the working 

of the Heavy Engineering Cor-

poration Limited, Ranchl, for the 

year 1998-99. 

(II) Annual Report of the Heavy 

Engineering Corporation Limit-

ed, Ranchl, for the year 1998-

99, alongwlth Audited Accounta 

and comments of the Comptrol-

ler and Auditor General there-

on. 

[Placed In Library. See No. LT 875199) 

(I) Statement regarding Review by 

the Government of the working 

of the Bharat Heavy Electrlca. 

Limited, N8W Deihl, for the y.ar 
1998-99. 

(II) Annual Report 01 the Bherat 

Heavy Electrlcale LIm.ad, New 
Deihl lor the year 1998-99, 

alongwlth Aud.ad Accounts and 

comments 01 the Comptroller 

and Aud.or General thereon. 

[Placed In Library. See No. LT 876199) 

(I) Statement regarding Review by 
the Government of the working 

of the National Industrial Devel-

opment Corporation Limited, 

New Deihl, for the year 1997-

98. 

(II) AnnUli Report of the National 

Industrial Development Corpo-

ration Limited. New Deihl, lor 

the year 1997 -98, alongwlth 

Audited Accounts and comm-

ents 01 the Comptroller and 

Auditor General thereon. 

[Placed in Library. See No. LT 877/99) 

(i) Statement regarding Review by 
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(2) 

(j) 

the Government of the working 

of the Tannery and Footwear 

Corporation of India L1mlled, for 

the year 1997-98. 

(II) Annual Report of the Tannery 

and Footwear Corporation of 
India Limited, for the year 1997.' 

98, alongwlth Audited Accounts 

and comments of the Comp-
troller and Auditor General ther-

eon. 

[Placed In Library. See No. LT 878199) 

(I) Review by the Government of 

the working of the Cycle Cor-

poration 01 India Limned, Cal-
culla, lor the year 1998-99. 

(ii) Annual Report 01 the Cycle Cor-
poration 01 India Limited, Cal-

cutta, lor the year 1998-99, 

alongwlth Audited Accounts and 

comments 01 the Comptroller 
and Auditor General thereon. 

Three statements (Hindi and English versions) 

ahOlYlng reaions for delay in laying the papers 

mentioned at (a), (h) and (I) of Item No. (1) 

above. 

[Placed In Library. See No. LT 879199) 

(3) A copy 01 the Memorandum 01 Understanding 
(Hindi and English vensions) between the HMT 

Limited and the Ministry of Industry, Depart-

ment of Heavy Industries for the year 1999-

2000. 

[Placed In Library. See No. LT 880/99) 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI V. DHANANJAYA KUMAR) :  I beg to lay 
on the Table :-

(1) A copy each 01 the lollowing Notllications 
(Hindi and English versions) under sub-section 
(2) 01 section 38 01 the Central Excise Act, 

1944:-

(I) The Central Excise (Seventeenth 

Amendment) Rules, 1999 published 

In Notification No. G.S.A. 709(E) In 

Gazette 01 India dated the 22nd Octo-
ber, 1999 together with an explana-

tory memorandum. 

(ii) The Central Excise (Nineteenth Amen-

(2) 

(3) 

(4) 
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dment) Rules, 1999 published In Noti-

fication No. G.S.A. 778 (E) In Gazelle 

ot India dated the 17th November, 
1999 together with an explanatory 

memorandum. 

(Ul) G.S.A. 787 (E) published In Gazelle 
01 India dated the 28th November, 

1999 together with an explanatory 

memorandum seeking to exempt tea 

Irom the whole 01 the duty of excise 
leviable thereon. 

[Placed In Library. See No. LT 881/99) 

A copy each of the following Notifications 

(Hindi and English versions) under section 159 

ot the Customs Act, 1962:-

(I) 

(II) 

The Customs (Settlement 01 Cases) 

Rules, 1999 published In Notilicatlon 

No. G.S.R. 710(E) In Gazette 01 India 

dated the 22nd October, 1999 together 

with an explanatory memorandum. 

The Customs (Appeals) (Amendment) 

Rules, 1999 published in Notification 

No. G.S.R. 777 (E) In Gazette 01 

India dated the 18th November, 1999 

together with an explanatory memoran-

dum. 

[Placed In Library. See No. LT 882199) 

A copy each 01 the following Annual Reports 
and Accounts (Hindi and English versions) 01 

the Regional Rural Bank for the year ended 

on the 31 st March, 1999, together with Audi-

tor's Report thereon:-

(I) Mizoram Rural Bank, Aizwal. 

[Placed In Library. See No. LT 883199) 

(Ii) Bardhaman Gramln Bank Burdman. 

[Placed In Library. See No. LT 884/99) 

(iii) Kamraz Rural Bank Sopore. 

[Placed In Library. See No. LT 885199) 

(I) A copy 01 the Annual Report (Hindi and 

English versional of the National Insti-

tute of Public Finance and Pt-!Icy Ne". 
Deihl, for the year 1998-99, alongw"h 

Audited· Accounts. 

(II) A copy 01 the Revt.N (Hindi and Eng-
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IIsh versions) by the Government 01 the 

working 01 the National Institute 01 

Public Finance and Policy, New Deihl, 

for the year 1998-99. 

[Placed In Library. See No. LT. 886199) 

A copy each 01 the lollowlng papers (Hindi 

and English versions) under SUb-section (1) 

01 .ectlon 619A 01 the Companies Act, 1956:-

(a) 

(b) 

(I) Review by the Government 01 

the working 01 the National 

Insurance Company Limited, 

Calcutta, lor the year 1998-99., 

(II) Annual Report 01 the National 

Insurance Company Limited, 

Calcutta lor the year 1998-99, 

aiongwlth Audited Accounts and 

comments 01 the Comptroller 

and Auditor General thereon. 

[Placed In Library. See No. LT 887199) 

(I) Review by the Government 01 

the working 01 the United Indie 

Insurance Company limited, 

Chennal , lor the year 1998-99. 

(Ii) Annual Report of the United 

India Insurance Company lim-

ited, Chennal, lor the year 

199tl-l:,9, alongwlth Audited Acc-

ounts and comments 01 the 

Comptroller and Auditor Genersl 

thereon. 

[Placed In Llbrsry. See No. LT 888/99) 

(c) (I) Review by the Government 01 

the working 01 the Oriental In-

sursnce Company limited, New 

Delhi, for the year 1998-99. 

(d) 

(II) Annual Report 01 the Oriental 

Insurance Company, New Deihl, 

lor the year 1998-99, alongwlth 

Audited Accounts and comm-

ents 01 the comptroller and 

Auditor General thereon. 

[PlaclI.:J In Library. Sae No. LT 889/99) 

(i) Review by the Government 01 

the working 01 the New India 

Insurance Company Limited. 

Mumbai, lor the year 1998-99. 

(6) (I) 

(II) 

(il) Annual Report 01 the New India 

Insurance Company Limited, 

Mumbal, lor the year 1998-99, 

alongwith Audited Accounts snd 

comments 01 the Comptroller 

and Auditor General thereon. 

[Placed In Library. See No. L T 890199) 

A copy 01 the Annual Report (Hindi and 

English versions) 01 the Indian Invest-

ment Centre, New Deihl, lor the year 

1998-99 alongwlth Audited Accounts. 

A copy 01 the Review (Hindi and 

English versions) by the Government 

01 the working 01 the Indian Investment 

Centre, New Deihl, lor the year 1998-

99. 

[Placed In Library. See No. LT 891199) 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI OMAR ABDULLAH) : 

I beg to lay on the Table :-

(1 ) 

(2) 

(3) 

(4) 

(5) 

(I) A copy 01 the Annual Report (Hindi and 

English versions) of the Rubber Board, 

Konayam, lor the year 1997-98. 

(iI) A copy 01 the Review (Hindi and Eng-

lish versions) by the Government 01 the 

working 01 the Rubber Board, Kon-

ayam, lor the year 1997-98. 

Statement (Hindi and Engllah veralona) show-

ing reason. lor delay in laying the papera 

mentioned at (1) above. 

[Placed In Library. See No. LT 892199) 

(I) A copy 01 the Annual Accounts (Hindi 

and English versions) 01 the Rubber 

Board, Konayam, lor the year 1997-98, 

together with Audit Report thereon. 

Statement (Hindi and English veralona) ahow-

Ing reaaons lor dealy In laying the papera 

mentioned at (3) above. 

(I) 

[Placed In Library. See No. LT 893199) 

A copy 01 the Annual Report (Hindi and 

English versions) 01 the Electronics and 

Computer Software Export Promotion 

Council, New Deihl. lor the year 1998-

99, alongwlth Audited Accounts. 
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(6) 

(7) 

(B) 
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(II) 

(I) 

(II) 

A copy of the Annuel Report (Hindi 
and English versions) by the Govern-
ment of the working 01 the Electronics 
and Computer Software Export Promo-
tion Council, New Delhi, lor the year 
1998-99. 

[Placid In Library. See No. LT 894/99) 

A copy of the Annual Report (Hindi and 
English versions) of the Shellac Export 
Promotion Council, Calcutta, for the 
year 1997 -9B 

A copy of the Annual Accounts (Hindi 
and English versions) of the Shellac 
Export Promotion Council, Calcutta, 
for the year 1997-9B, together with 
AudH Report thereon. 

(Iii) A copy of the Review (Hindi and Eng-
lish versions) by the Government of 
the working 01 the Shellac Export Pro-
motion Council, Calcutta, for the year 
1997-9B. 

Statement (Hindi and English versions) show-
ing reasons lor delay In laying the papers 
mentioned at (6) above. 

(i) 

(II) 

[Placed in Library. See No. LT B95199) 

A copy of the Annual Report (Hindi and 
English versions) 01 the Shellac Export 
Promotion CounCil, Calcutta, for the 
year 199B-99. 

A copy 01 the Annual Accounts (Hindi 
and English versions) 01 the Shellac 
Export Promotion CounCil, Calcutta, lor 
the year 199B-99, together with Audit 
Report thereon. 

(iii) A copy 01 the Review (Hindi and Eng-
lish versions) by the Government of the 
working of the Shellac Export Promo-
tion Council, Calcutta, for the year 
199B-99. 

[Placed In library. See No. LT B96199] 

(I) A copy 01 the Annual Report (Hindi and 
English verSions) 01 the Indian Council 
of ArbHratlon, New Delhi, for the year 
199B-99, aiongwlth AudHed Accounts. 

(ii) A copy of the Review (Hindi and Eng-
lish versions) by the Government of the 

(10) 

(11 ) 

(i) 

(Ii) 

working of the Indian Council of Arbi-
tration, New Delhi, for the year 199B-
99. 

[Placed In library. See No. LT B97/99) 

A copy of the Annual Report (Hindi and 
English verSions) of the India Trade 
Promotion Organisation, New Delhi, for 
the year 1998-99, aiongwith Audited 
Accounts. 

A copy of the Review (Hindi and 
English versions) by the Government 
01 the working of the India Trade 
Promotion Organisation, New Delhi, for 
the year 1998-99. 

[Placed in library. See No. LT B9B199) 

A copy each of the following Notifications 
(Hindi and English versions) under SUb-section 
(3) of section 17 of the Export (Quality Control 
and Inspection) Act, 1963:-

(i) The Export of Raw Meat (ChllledlFro-
zen) (Quality Control and Inspection) 
Amendment Rules, 1999, published in 
Notification No. 5.0. 572 (E) in Gazette 
01 India dated the 9th July, 1999. 

(ii) The Export of Raw Meat (ChilledlFro-
zen) (Quality Control and Inspection) 
Second Amendment Rules, 1999 pub-
lished In Notification No. 5.0. 583 (E) 
in Gazette of India dated the 15th July, 
1999. 

[Placed in Library. See No. LT 899199] 

(12) A copy each of the lollowing Notifications 
(Hindi and English versions) Issued under 
section 9 of the Export (Quality Control and 
Inspection) Act, 1963;-

(i) 

(II) 

5.0. 573 (E) published in Gazette of 
India dated the 19th July, 1999 notify-
ing that all the exporters of raw meat 
(ChllledIFrozen) shall submH a decla-
ration In the form annQ)(ad regarding 
the place where the animal from which 
the meat Is being sourced _ • • laugh-
teredo 

5.0. 584 (E) published In Gazetta of 
India dated the 15th July. 1 S''l rescin-
ding th!, notification No. 5.0 57:. 'E) 
dated the 9th July, 1999. 

[Placed In library. See No. LT 900199} 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI OMAR ABDULLAH) : 
On behall of Dr. Raman, I beg to lay on the Table:-

A copy of the Twenty-Seventh Annual Report (Hindi 
and English versions) of the Controller General of 
Patents, Designs and Trade Marks for the year 199B-
99, under ssetlon 155 of the Patents Act, 1970. 

[Placed in Library. See No. LT 901199) 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN) : I beg 
to lay on the Table:-

(1 ) A copy of each of the following papers (Hindi 
and English verSions) under sub-section (1) 
of ssetion 61914. of the Companies Act. 1956:-

(a) 

(b) 

(c) 

(i) 

(ii) 

Review by the Government 01 
the working of the Central 
Cottage Industries Corporation 
of India limited, New Deihl, for 
the year 1998-99. 

Annual Report of the Central 
Cottage Industries Corporation 
01 India limited, New Deihl, for 
the year 1998-99, alongwlth 
Audited Accounts and comm-
ents of the Comptroller and 
Auditor General thereon. 

[Placed in Library. See No. L T. 902199) 

(I) 

(iI) 

Review by the Government of 
the working of the North East-
ern Handicrafts and Handlooms 
Development Cor-porstlon lim-
Ited, Shiliong, for the year 199B-
99. 

Annual Report of the North Eas-
tern Handicrafts and Handloom 
Development Corporation lim-
Ited, Shillong, for the year 1998-
99, alongwlth Audited Accounts 
and comments 01 the Comptrol-
ler and Auditor General there-
on. 

[Placed In Library. See No. L T 903/99) 

(I) Review by the Government 01 
the working 01 the National 
Handloom Development Corpo-
ration limited, Lucknow, lor the 
year 199B-99. 

(2) 

(3) 

(4) 

(d) 

(II) Annual Report of the National 
Handloom Development Corpo-
ration Limited, Lucknow, for the 
year 1998-99, alongwlth Audit-
ed Accounts and comments of 
the Comptroller and Auditor 
General thereon. 

[Placed in Library. See No. LT 904/99) 

(I) Review by the Government of 
the working of the Handicrafts 
and Handlooma ElCporta Corpo-
ration of India Limited, New 
Delhi, tor the yeer 1998-99. 

(iI) Annual Report 01 the Handl-
cralta and Handlooms Exports 
Corporation of India Limited, 
New Deihl, for tha year 1998-
99, alongwlth Audited Accounts 
and comments of the Comptro-
ller and Auditor General there-
on. 

[Placed In Library. See No. L T 905199) 

A copy of the Memorandum 01 Understanding 
(Hindi and English versions) between the 
National Handloom Development Corporation 
Limited, and the Ministry 01 Textiles for the 
year 1999-2000. 

[Placed in Library. See No. LT 906199) 

(I) A copy 01 the Annual Report (Hindi and 
English versions) 01 the Export Promo-
tion Council for Handicrafts, New 
Deihl, for the year 1998-99, alongwlth 
Audited Accounts. 

(iI) A copy of the Review (Hindi and 
English versions) by the Government 
ot the working of th0 Export Promotion 
Council for Handicrafts, New Dalhl, for 
the year 1998-99. 

[Placed in Library. See No. LT. 907/99) 

(i) A copy ot the Annual Report (Hindi and 
English versions) 01 the Synthetic and 
Rayon Textile. Export Promotion 
Council, Mumbalfor the year 1998-99, 
alongwlth Audited Account.. 

(II) A copy of the Review (Hindi and Eng-
lish versions) by the Government ot the 
working 01 the Synthetic and Rayon 
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(5) (I) 

(II) 

(6) (I) 

(II) 

Textiles Export Promotion Council, 
Mumbal, for the year 1998-99. 

[Placed In Library. See No. LT 908199) 

A copy 01 the Annual Report (Hindi and 
Englleh versions) of the Central Wool 
Development Board, Jodhpur, for the 
year 1998-99, alongwlth Audited Acco-
unts. 

A copy of the Review (Hindi and Eng-
lish versions) by the GoVer,nment of the 
working of the Central Wool Develop-
ment Board, Jodhpur, lor the year 
1998-99. 

[Placed In Library. See No. LT 909199) 

A copy 01 the Annual Report (Hindi and 
English versions) of the Wool Research 
Association, Thane, lor the year 1998-
99, alongwlth Audited Accounts. 

A copy 01 the Review (Hindi and Eng-
lish versions) by the Government of the 
working of the Wool R .. earch AIso-
clation, Thane, lor the year 1998-99. 

[Placed In Library. S .. No. LT 910199) 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): I beg to 
lay on the Table -

(1) A copy each 01 the lollowlng pipers (Hindi 
and English versions) under SUb-section (1) 
01 section 619A of the Companies Act, 1956:-

(a) 

(b) 

(i) Review by the Government of 
the working 01 the Hlndustan 
Zinc Limited, Udaipur for the 
year 1998-99. 

(II) Annual Report 01 the Hlndus-
tan Zinc Limited, Udaipur lor the 
year 1998-99, alongwith Audi-
ted Accounts and comm-ents 
01 the Comptorller and Auditor 
General thereon. 

[Placed in Library Seen No. LT 911/99] 

(I) Review by the Government 01 
the working 01 the Bharat Gold_ 
Mines Limited, Karnataka, lor 
the year 1998-99. 

(II) Annual Report of the Bharat 
Gold Mine limited, Karnataka, 

(2) 

(3) 

(c) 

(I) 

(II) 

for the year 1998-99, aionglwth 
Audited Accounts and com-
ments of the Comptroller and 
Auditor General thereon. 

[Placed In Library. See No. LT 912199] 

(I) Review by the Government 01 
the working of the Singarenl Co-
merles Company Limited, Koth-
agudem, lor the year 1998-99. 

(II) Annual Report of the Singarenl 
Collieries Company Limited, 
Kothagudem, lor the year 1998-
99, aiongwlth Audked Accounts 
and comments 01 the Comptro-
ller and Auditor General there-
on. 

[Placed In Library. See No. LT 913199) 

A copy 01 the Annual Report (Hindi and 
English versions) 01 the Coal Mines 
Provident Fund, Coal Mines Family 
Pension and Coal Mines Deposit 
Linked Insurance Schemes, Dhanbad, 
tor the year 1997-98, aiongwlth Audited 
Accounts. 

A copy 01 the Review (Hindi and Eng-
lish versions) by the Government 01 the 
working of the Coal Mines Provident 
Fund, Coal Mines Family Pension and 
Coal Mines Deposit Linked Insurance 
Schemes, Dhanbad,lor the year 1997-
98 .. 

Statement (Hindi and English versions) show-
Ing reasons for delay In laying the papers 
mentioned at (2) above. 

[Placed In Library. See No. LT 914199) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : I beg to lay 
on the Table-

(1) The State Bank 01 India General (Amendment) 
Regulations, 1999, (Hindi and English ver-
slons) published In Notification No. 45 In Ga-
zette of India dated the 6th November, 1999 
under SUb-section (4) of section 50 01 the 
State Bank 01 India Act, 1955. 

[Placed In Library. See No. LT 915/99) 
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12.04 hrw. 

BUSINESS OF THE HOUSE 

{English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION TECHNOLOGY (SHRI 

PRAMOD MAHAJAN) : With your permission, Sir, I rise to 

announce that Government Business during the remaining 

part of 1he current Session will consist of :-

1. Consideration of any Item of Government 

Buslneas carried over from today's Order 

Paper. 

2. Further conalderation and paaslng of the 

Code of Civil Procedure (Amendment) Bill, 

1999 as passed by Rajya Sabha. 

3. 

4. 

5. 

6. 

7. 

8. 

Consideration and passing .ofthe Central Vig-

Ilance Commission Bill, 1999. 

Consideration and passing of the following ~ s 

as passed by Rajya Sabha :-

(a) The Marriage Laws (Amendment) Bill, 

1999 

(b) The Trade Marks Bill, 1999 

(c) The Geogr'!phicallndications of Goods 

(Registration and Protection) Bill, 1999 

Consideration and passing of the following 

Bills after they have been passed by Rajya 

Sabha:-

(a) The Copyright (Amendment) Bill, 1999 

(b) The Designs Bill, 1999 

(c) 

(d) 

The Constitution (Eighty-sixth 

Amendment) Bill, 1999 

The Constitution (Eighty-seventh 

Amendment) Bill, 1 999 

Consldaration and passing of the Small Indu-

stries Development Bank of India (Amend-

ment) Bill, 1999. 

Introduction, consideration and passing of the 

Electricity Regulatory Commission (Amend-

ment) Bill, 1999. 

Consideration and passing of the Mlzoram 

University Bill, 1999. 

9. Patents Bill, 1999. 

SHRI P.H. PANDIYAN (TIRUNELVELI) : What about 

the Women's Reservation Bill? I would like to know about It 

from the Government. The Government has made a firm 

commitment that they wlllintrodue the Women's Reservation 

Bill. But the Bill has not been given top priority. 

SHRIMATI KRISHNA BOSE (JADAVPUR) : What about 

the Women's Reservation Bill? 

SHRI BASU DEB ACHARIA : What about tha 

Women's Reservation Bill? 

SHRI PH. PANDIYAN : A Bill to give 33 per cent res-

ervation lor women was to be Introduced In thl. 88 •• ion. 

The Parliamentary Aflalrs Mlnlstar Is hara. Tha Prima Min-

Ister had also made a firm commitment a day balore tha 

commencement of the session that this Bill would be Intro-

duced hera. I would like to point out that we have only four 

days left in current session. The woman participation In 

policy maklng .... (lnterruption.} 

MR. SPEAKER: This Is Submission only, Shrl Pandl-

yan. You can submit whatever you want. This Is not a disc-

ussion. 

SHRI P.H. PANDIYAN : I will complete In a minute. It 

Is mandatory In some countries that woman participation 

should be there. Here, Shrl Pramod Mahajan ha. raad 

out that so many Bills would be taken up for consideration 

and passing next weak. But this Bill was not given top 

prlorlty.The AIADMK has made a firm commitment to the 

people of Tamil Nadu and also Its leader Puratchl Talalvl 

was given a firm assurance when she wal In alliance with 

BJP. This Bill should be Introduced. The Chair may direct 

the Government to Introduce the Bill. What Is the un of 

passing othar Bills? We are not bothered about Designs 

Bill, we are not bothered about the Marriage Lews 

(Amendment) Bill, we are not bothered about any other 

BIII ... {lnterruptions} 

MR. SPEAKER: These are Submissions only. Pleale 

take your seats. I am appealing to you to take your seata. 

SHRI P.H. PANDIYAN : 50 per cent of woman 

population are voters. We all get votes of women. All the 

parties secure their votes. 

MR. SPEAKER: Now the Minister wanta to give reply. 

Please taka your seat. 

(Interruptions) 

MR. SPEAKER : When the Minister Is giving reply, 

you are not allowing him to speak. You have raised a matter. ' 

The Minister is giving reply. Please taka your seat. 

SHRI P.H. PANDIYAN: This Bill should have baan 

given top priority. 

MR. SPEAKER: You are not allowing the Minl8ter to 

give reply. What is this? You are creating a new precedent 

in the House. 
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(Interruptions) 

MR. SPEAKER: Nothing Is going on record. 

(InterruptIons) , 

MR. SPEAKER: Please take your seats. I do not 
undestand your logic. When the Minister was giving reply, 
you did not allow him to speak. Is It the proper way? Shri 
Pandiyan, please take your seat. Please understand that 
you are also on the Panel of Chairman. 

SHRI PRAMOD MAHAJAN : Do you want to make a 
speech? You were the Speaker in the State Assembly. Let 
me answer your question. You have to listen also. 

Sir, the Women's Reservation Bill has already been 
circulated to the Members. 

SHRI BASU DEB ACHARIA : We have not received it. 

MA. SPEAKER: Let him complete. 

SHRI P. H. PANDIYAN : Is It the way the Minister should 
mislead the Members of this House? This is absolute 
misleading. 

MR. SPEAKER : When the Minister Is giving reply, 
you are obstructing him. This is not good. The Minister Is 
giving reply. 

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ) : The 
Bill has not been circulated to us ... (lnterruptlons) 

SHRI P. H. PANDIYAN : This Bill should be palled ... 
(Interruptions) 

MA. SPEAKER: Nothing should go 0'1 record except 
the reply of the Minister. 

(Interrutplons) , 

SHRI PRAMOD MAHAJAN : Government has the 
Intention to Introduce the Women's Reservation Bill In this 
very Session and we will Introduce 1t .... (lnterruptlons) 

SHRI P.H. PANDIYAN: It should be given top priority ... 
(Interruptions) 

SHRI SOMNATH CHATTERJEE (BOLPUR): The 
Minister has chosen his words. He is entitled to but he has 
chosen his words. He has said 'intention'. Only four days of 
this Session are lelt ... (Intri/ffuptions) 

SHRI PRAMOD MAHAJAN : I said 'Intention' and we 
will introduce the Bill In this very Sesslon .... (lnterruptions) 

MR. SPEAKER : Shri Hannan Mollah may make his 
submission. 

(Interruptions) 

SHRI SOMNATH CHATTERJEE: If It is dona on the 
last day, then it is not lor passing. Is it lor passing? ... 
(Interruptions) 

'No! Recorded 

SHRI PRAMOD MAHAJAN : I said that we will Intro-
duce the Bill In this very session ... (Interruptions) 

MR. SPEAKER: Shrl Hannan Mollah. 

... (Interruptions) 

MA. SPEAKER: Nothing should go on record except 
the submission of Shrl Hannan Mollah. Now, Shrl Hannan 
Mollah. 

(Interruptions), 

SHRI HANNAN MOLLAH (ULUBEAIA) : Sir, I request 
that the following items may be included In the next week's 
agenda:-

(I) The proposal of Foreign Direct Investment In 
retail trading will adversely affect more than half-a-crore retail 
business people of the country. If multinational companies 
are allowed to open their chains of retail shop, it will destroy 
our retailers and small businessmen. A wide and In-depth 
discussion is needed. 

(iI) Casteism is the worst social sin and we cannot 
enter the next mlUennlum with Increasing caste violence. 
This aoclal crime should be discussed and an all-out fight 
has to be taken up against casteism. 

DR. V. SAROJA (RASIPURAM) : I request that 
toHowtng Items may be Included In the next week's agenda:-

There Ia an urgent need to set up II Monitoring Comm-
Itt .. under the Chairmanship of the concerned Member 01 
Parliament with powers to take suitable action in case of 
delay In the Implementation 01 the projects and plans 
recommended through MPLAD Scheme and make the 
concerned officials accountable and responsible for such 
delays. 

The amount 01 As. 2 crore provided under MPLAD 
Scheme should be Increased to Rs. 5 crore. 

[Translation] 

PROF. RASA SINGH RAWAT (AJMER): Mr. Speak-
er, Sir, through you I would like to draw the attention of the 
House towards incidents of atrocities against women In 
Rajasthan which have Increased rapidly of late. A few days 
ago, Some anti-social elements abducted a Tlbeten girl in 
a government vehicle from Ramnlvas Bagh, Jalpur. Later 
on that girl was molested, raped and then let off .... (lnterr-
uptions) 

{English] 

MR. SPEAKER: Prol. Rawat, what is your submission? 

... (Interruptions) 

MR. SPEAKER: This should not go on record. 

(Jnterruptions) , 

'No! Recorded 
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MR. SPEAKER: Prof. Rawat, this is not 'Zero Hour'. 

Plea.e take your seal. Now, Shrl Vilas Muttemwar to make 
his submission. 

... (Interruptions) 

MR. SPEAKER : This should not form part of the 
record. 

(Interruptions)" 

MR.SPEAKER : This Is not 'Zero Hour'. 

SHRI VILAS MUTIEMWAR (NAGPUR): Sir, I request 

that the following items may be Included In the next week's 

agenda :-

1. The seriou. crl.1s of drinking water In rural 

.re •• In the country and the need to evolve a national 
policy on drinking water; and 

2. The Increasing under of railway accidents in 

the country resulting in heavy toll of human lives and the 

need to set up a Committee of experts to suggest ways 

and means to prevent such accidents In future. 

[Translation] 

SHRI SAL KRISHNA CHAUHAN (GHOSI) : Mr. 
Speaker, Sir, I request that following two Ilems may be 

included In the next week's agenda:-

1. Hon'ble Minister of Parliamentary Affairs Is 
requested to formulate an action plan to provide employ-

ment to increasing number of educated and uneducated 

unemployed persons In the country or provide unemploy-

ment allowance to them. 

2. The benefit of reservation policy Is being 

availed of by well off people among the backward 

classes. The Issue of dividing backward community Into two 

sub-section I.e. backward classes and most backward class-

es should be taken up for discussion, so that really back-

wards among the backward class people should get bene-

fit of reservation policy. 

DR. SUSHIL KUMAR INDORA ~~  Mr. Speaker, 

Sir, I request that the following e~ mOl be included in the 
next week's agenda :-

The Government has implemented several develop-

mental schemes and several  such schemes are being 

taken up but the actually needy persons are not getting 

benefit of these schemes and there Is need to make Impro-

vement in administrative structure and Its system of func-

tioning. 

II Is my submission that the Government should take 
action at the earliest to Improve the administrative structure 

and its system of functioning. 

• No! Recorded 

[English] 

SHRI KIRIT SOMAIYA (MUMBAI NORTH EAST): 

Sir, I raque.t that the following Items may be Included In 

the next week's agenda:-

1 . Immediate steps to appoint a Chairman and 

Managing Director of Mumbai Railway Vikas Nigam and 

start Its functioning to Implement MSTP-2; and 

2. Discussion on Aids detection, prevention, steps 

taken by the States and Union Government, and programme 

to educate the people. 

SHRI BASU DEB ACHARIA (BANKURA) : Sir, I 

raquest that the following Items may be Included In the next 

week's agenda :-

1 . The move of the Government to allow Inve.t-

ment by Foreign Print Media and to lift the ban which WIS 

Imposed In 1955; snd 

2. The allotment of only Rs. 29 crore for flood 

affected 15 districts of West Bengal from the National Cala-

mity Relief Fund which is less than live per cent of the ori-

ginal amount. 

[Translation] 

SHRI LAL BIHARI TIWARI (EAST DELHI) Sir, I 

request that the following Item may be Included In the next 

week's agenda:-

About 1 lakh Industries of Deihl would be closed down 

by December 1999, due to which around 12 lakh families 

and 60 lakh persons will l~e starvation. Delhi Government 

has passed a proposal to close down all the Industrial 

units running In non-i:onforming Areas and shift them from 

there. 

I, therefore request the Central Government to make 

amendments in the Master Plan of Deihl to save these 

industries. 

[English] 

MR.SPEAKER : Now, the House will take up 'Zero 

Hour'. 

(Interruptions) 

THE MINISTER OF PARLIAMENTARY  AFFAIRS AND 

MINISTER OF INFORMATION TECHNOLOGY (SHRI 

PRAMOD MAHAJAN) : Mr. Speaker, Sir I have got It 

reconfirmed with the Lok Sabha Secretariat that the 

Women's Reservation Bill has been circulated somewhere 

in the third week of November and you will find It In your 

agenda any line morning, next week . 



347 December 17, 1999 348 

[Translation] 

SHRI PRABHUNATH SINGH (MAHARAJGANJ, 

BIHAR) : Mr. Speaker, Sir, the women's Reservation Bill 
should not be brought In Lok Sabha without conducting a 

refrendum on it .... (lnterruptions) The whole country should 

be taken into confidence on this Bill .... (Interruptions) 

MR. SPEAKER: I will call all the Members to speak. 

Please take your seat. 

(Interruptions) 

SHRI NARAYAN DATT TIWARI (NAINITAL) : Mr. 

Speaker, Sir, with your permission. I would like to draw 
your attention towards an important Issue which relates to 
our economy and Is in the interest of the country. Only 
thirteen days have been left for entering new century and 

millennium. The whole world Is concerned about the Y2K 

problem of computers. It has been widely discussed In our 

country too and the concerned, Departments have given 

information about this probiem, but what is being done on 

this important issue shows that our administration is not 

vigilant to the desired extent in this regard. I have with me 

a copy of the appeal issued by the hon'ble Prime Minister in 
this regard which was realeased through an advertisement. 
it should have been announced in this House. I am sorry 

to say that such an important appeal was Issued by the 
honble Prime Minister throu9h advertisement Instead of 
Parliament. It has been written in it that-

[English] 

"Fellow Indians, 

it Is time to unite against a common enemy, the Y2K 

bug. It is much more than a computer and microchip 

problem. It can affect our business, our industry and 

the essential services we depend in our daily life. 

Remember, this is one deadline we cannot afford to 
miss," 

[Translation] 

This deadline is 31st December 1999. Administration 

has Issued several statements In this regard but 80 far no 

detailed debate has been held or any comprehensive state-

ment made in this House on such an important issue which 

Is related to economic future of the country. It Is really sad 

and surprising. Sir, you will find that the Government has 

constituted several committees for the purpose. 

[English] 

'High Level Empowered Action Force Impact of year 
2000 Problem'. 

[Translation] 

A committee has been constituted on this subject under 

the chairmanship of Shri Montek Singh Ahluwalia. 

(Interruptions) 

{English] 

SHRI SOMNATH CHATTERJEE (BOLPUR) : They 

have appointed a sub-commlttee. 

SHRI NARAYAN DATI TIWARI : Perhapa they might 

announce this today. 

[Translation] 

This commission has made two important recommen-

dations-the first is that a law should be enacted with regard 

to Y2K. Large number of Computers are there in the country 

and expansion of their use Is being done in various fields. 

Eleven Sectors such as Private sector, personal computers, 

companies and banking which are related to our da ~ o la  

life are likely to be affected by this Y2K problem. Finance 

and banking, non-banking Finance Companies, Mutual Fund, 

Insurance, Electricity, Civil Aviation, Railway Board, Space, 

Defence, Petroleum and Communications sectors are the 

eleven sectors, that are likely to be affected more. Health 

and other sectors will also be affected but we do not have 

any separate information about them. A meeting of Chief 

Ministers should have been convened for this purpose. As 

per my information hon'ble Prime Minister was to write letters 

to Chief Ministers about it. I do not know whether this 

letter has been written or not. Very few Chief Ministers may 

be doing something about It on their own. So far several 

Chief Ministers have not set up even control rooms for it. 

This HWJSe knows very well about the relations between 

centre and State Governments on the issue of electricity. If 

we take power sector of our country, we will find that 31708 

Megawatt power capacity Is being managed on digital 

control. The Public, Industry, trade and routine work of people 

will be affected badly and country will have to face lot of 

problems If this digital control is affected by Y2K problem 

In any State. 

Besides, this is not clear whether any interaction with 

us has taken place on this issue on international level. 

The world community's faith in our country has been erod-

ed. I have seen two reports in this regard. A survey has 

been conducted by 'Credit Swiss' of Swiss Bank which 

has rated us at number 8 for our preparedness or aware-

ness on this matter for which hon'ble Prime Minister has 

made a poignant appeal. The second survey has been con-

ducted by Gartner Group which has expressed apprehen-

sion of 50 per cent failure in India due to Y2K problem. It 

has rated us at par with Argentina, Columbia Egypt and 

Venezuela. Our preparedness Is far below the requirement. 

The Government should assure the House in this regard. 

A working group had recommended to close down banks 

around 1st January 2060 and make special arrangements 

for power stations. 
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I have with me the complete figures and information 
given by the Government in this regard. But I feel that 
these efforts are insufficient and point to inability of the 
Government If required measures are not taken by the 
Government now that only 13 days are left crisis control. I 
would like to say that the Government should constitute a 
cabinet monitoring ce" to deal with the problem. This Is 
very much needed. 

SHRI PRAMOD MAHAJAN : Mr. Speaker, Sir, I am 
grateful to Shrl Narayan Dati Tiwari for raising this important 
Issue here. On behalf of the Government I am ready to 
make a statement after Lunch about the efforts made by 
the Government to tackle the Y2K problem if you permn 
me to do so. Right now I would "ke to say that Government 
of India and people of this country ere fully prepared to 
tackle the Y2K problem. The apprehensions expressed by 
Narayan Dati. Tiwarljl may create panic that Is not the 
correct position. 

MR. SPEAKER: Statement will be made on this issue 
after 1 Y.z hours. 

SHRI PRAMOD MAHAJAN : There is no such situation 
as messages can be conveyed to people through the press 
In lY.z hours. 

[Eng/ish] 

We have complied with everything abotu Y2K. And 
we are confident In dealing with this. 

[[Trans/ation) 

SHRI CHANDRA SHEKHAA (BALLIA, U.P.) Mr. 
Speaker, Sir, I would like to draw your attention towards an 
alarming situation. 

Various sections of our society have expressed their 
concern that 21st century might turn as a century of 
economic crisis for us. I would like to draw your attention 
towards this issue because this issue has been raised time 
and again by Shrl Vasant Sathe who had been a Member 
01 this House for a long time and helrJ several Important 
offices. He has also made several comments on this issue 
during the last live years. He says that in India 30 crore 
people belong to middle class but only one per cent people 
pay taxes. As a result of it less amount is collected in 
exchequer and we have to depend on foreign exchange 
and debt. Our debt burden is increasing day by day. Today 
situation has become so grave that 40 per cent revenue is 
spent on repayment of loan and interest thereon. Thus 
dependence on foreign exchange is against sel! respect, 
self-reliance and !lntrepreneurial skills of the country. Shrl 
Vasant Sathe had written a book titled 'Tax without 
Fear' during the period of Narasimha Rao Government. 
Manmohan Singhjl presented this book to Shrl Narasimha 

Aao. He had given some suggestions in it. He has discussed 
this issue with experts in the field and common man and 
given some suggestions. I do not want to discuss them 
here In detail but would "ke to say that the Income of the 
country will Increase tlve or six times it 10 per cent people 
are brought under tax net. He has given some suggestions 
and he feels that discussion should be held on it. Vasant 
Satheji is an expert In the field of political and economic 
matters relating to India. I know him since the time of 
freedom struggle and worked with him in congress party. 
He is well versed in our cultural traditions. With a heavy 
heart he has taken a decision to go on fast unto death Irom 
4th March 2000 If discussion is not held on this issue. I 
demand that the Government and Members 01 the ruling 
party should hold discussion on this matter to avoid this 
situation. He has discussed this Issue with others and have 
welcomed their suggesllons. Sir, through you I would like 
to request the Government to discuss this Issue. He has 
sent his book to all the Members, to the hon'ble Prime 
Minister and Leader 01 Opposition. I request you to discuss 
this Issue because the country Is being trapped in a debt 
trap. It is not possible for any Government to run a country 
01 100 crores, efficiently exclusively on loreign assistance. 
The issue 01 sell-reliance, hard work and control on 
expenditure are not relevant nowadays and it Is really a 
matter 01 grave concern lor a person who had taken part 
in freedom struggle. It Is really sad that a person who has 
participated in Ireedom struggle and played vital role in 
building the nation has to take recourse to such a hard 
decision to express his views. Mr. Speaker, Sir, I request 
you to ask the hon'bla Minister of Parliamentary Affairs, and 
I, my sen also request him to discuss this issue with the 
hon'ble Prime Minister, Leader 01 Opposrtion, Leaders 01 
Other political parties and Shrl Somnath, so that his views 
could be known. A debate should also be held on these 
points to lind out as to how lar his suggestions can be 
Implemented. Our Minister 01 Finance will also get assistance 
by It in preparation 01 budget which Is a tough job. I leel 
that it is easy to talk about taking stringent measures but In 
place 01 stringent measures I! ordinary steps are taken, the 
progress of the country can be ensured. 

SHAI PRAMOD MAHAJAN : Mr. Speaker, Sir, Shri 
Chandra Shekharji has raised a verr important issue. 
Several Members including myself have received the letter 
01 Shri Vasant Sathe I would certainly draw the attention 
of the hon'ble Prime Minister towards rt. I would also ask 
the hon'ble Minister of Finance to discuss these issues 
personally wrth Shri Vasant Sethe belore preparation of 
budget. So far as the issue 01 holding debate on it is 
concerned, I would like to say that the Government will 
welcome rt II rt Is debated in this House during the next 
session under some rules 
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[English) 

SHRI T. GOVINDAN (KASARGOD) : Sir, at the outset, 
I thank you for the opportunity given to me. I would like to 

draw the attention of the Government about the difficuH 

conditions being faced by the fishermen community of Kerala 

because of reduction of kerosene quota for their boats. 

Thousands of boats of fishermen fo Kerala are engaged in 

fishing and other pruposes. So, I request the Government 

to increase the kerosene quota of fishermen of Kerala.Thank 

you Sir. 

[Translationl 

SHRI PRIVA RANJAN DASMUNSI (RAIGANJ) : Mr. 

Speaker, Sir, very humbly, I would like to draw the attention 

of the Government through you. Hon'ble Prime Minister 

has repeatedly appealed to maintain harmony. A feeling of 

"Sarvdharam Sambhav' should be Inculcated. Feelings of 

Jains and Hindus should be respected and feeling of  no 

community should be hurt. We have some issues in Directive 

Principles of State Policy in our ons ~ on which have 

been the matter of debate from the very beginning and for 

which we have been negotiating for consensus. Some States 

have achieved success on certain issues. 

It has been the tradition of our country to respect all 

the religions and their feelings should not be hurt.  The 

people belonging to minority community of the country 

should regard the feelings of Hindus and Jains and their 

feelings towards the sacred should not be hurt. Through 

you, I ~ to the Government that the month of 'Ramzan 

has started. It will end on the day of 'Id i.e. on 10th January. 

On that day the whole country will celebrate the festival of 

Id. 

Sir, a conference will be held on 1st January at Red 

Fort. I would not like to comment on the conference workers 

because everyone has the right to express one's views 

publically and hold meeting. My only request to the hon'ble 

Minister Is that the issue of ban on cow slaughter will be 

discussed in ~ conference going to be held during the 

period of Ramzan at Red Fort on January 1st. A collective 

effort should be made by the Government as well as by 

the House to make those people understand to have 

patience so that a cordial atmosphere is maintained 

throughout the period of the Ramzan till Id and any 

apprehension should not arise In the minds of people 

belonging to minority community. We do not want to blame 

anyone regarding this issue. Hon'ble Prime Minister has 

called upon to maintain peace and harmony and hon'ble 

Home Minister has given assurance to provide protection 

to all the religions. It would have been better had the 

conference been held after the festival of Id in due 

consuHation with the Government. My submiSSion Is that 

Government should pay full attention towards this issue at 

the time of Ramzan ... (Interruptions) 

DR VIJAV KUMAR MALHOTRA (SOUTH DELHI) : It 

has been mentioned In our constitution. When we got 

independence, Mahatama Gandhi had said that his first 

priority would be to ban cow slaugther In Independent India. 

To say that merely talking about ban on cow slaughter will 

~ a e the atmosphere is not good. Talking like this ~se  

vitiate the atmosphere. Does talk about ban on cow 

slaughter created animosity? Mahatama Gandhi has also 

mentioned it.. .. (lnterruptlons) One should not like this In 
the House ... (/nterruptions) 

[Englishl 

SHRI PRIVA RANJAN DASMUNSI I did not say 

so. 

[Translation] 

I may not be good at Hindi but I have not stated 

anything agianst our Constitution or against anyone's 

rights .... (Interruptions) I have stated so for the people who 

have some apprehensions in their minds .. ,,(Interruptions) I 

have stated that attention should be paid towards the timings 

of the proposed conference". 

MAJ. GEN. (RETD.) B.C. KHANDURI (GARHWAL) 

They are taking it against some particular community, 

however, it is not against anyone. It Is a general programme. 

It will not be good to highlight it with the intention that it 

should have some impact on the minds of the people"" 

(Interruptions) 

[English] 

MR SPEAKER: Nearly 52 han. Members have given 

notice. Since today is the last day of this week, please sit 

down. 

Shri Singh Deo, today you have not given any notice 

before ten 0' Clock on this subject. 

SHRI K.P. SINGH DEO (DHENKANAL) : I have been 

giving the notice for the last five days. I did not gllve notice 

today but yesterday I had given It. 

Sir, for the last 35 years, about three-and-a-hall crore 

of Indian people who live In Orissa and Srikakulam ,a part 

of your State, as well as Midnapore district have been 

subjected to various weather related natural calamities 

like flood. A Shri Basu Deb Acharia has mentioned, 15 

districts of West Bengal have been flooded from  1965 

onwards. These districts have been l>ubjected to drought, 

famine, starvation, floods and cyclone. Therefore, I demand 

that the House should use their combined wisdom because 
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the Government 01 India, the Planning Commission and the 

Finance Commlaalons have lalled to arrest the downward 

slides 01 States like Orissa and portions 01 the agency area 

sol Andhra Pradesh as well as some portions 01 West Bengal 

lrom coming up to the all India national level. The gap filling 

methods which have been pursued by either the Planning 

CommisSion or the Finance Commissions or the modnied 

formulae or the Five Year Plans have not been able to stop 

the downward trend. There Is regional disparity. I am not 

saying this has happened because 01 the super cyclone. 

But that was the culminating point of 35 years of devastation 

or destruction which has eroded the capacity of the States 

to mobilize resources. 

Particularly In Orissa, 58 per cnet of the people are 

below the poverty Iin&-22 per cent of them are tirbals and 

1 g per cent of them are Schedule Castes. This time. after 

the super-cyclone. God alone knows how many people sre 

below the poverty line! Therefore, the status of a special 

category State must be given to these areas. particularly 

Orissa, because It Is not in the Constitution and we do not 

belong to the States under the Seventh Schedule. It is 

not also in the Himalayan hili region. 

Therefore. some special consideration must be given 

in this matter. I appeal to Parliament to use their combined 

wisdom because the Planning Commission, the Government 

of India and the Finance Commissions have failed In this 

respect. 

[Translation] 

SHRI SHANKAR PRASAD JAISWAL (VARANASI) 

Hon'ble Mr. Speaker, Sir. We have also given notice. 

MR. SPEAKER: I will call everyone. 

MAJ. GEN. (RETD.) B.C. KHANDURI : Mr. Speaker. 

Sir, through you, I would like to draw the attention of the 

Defence Ministry towards a very Important issue related 

to defence. Army personnel get the facility on Canteen during 

their service tenure and even after retirement. It is under 
the rules of the army. A large number of In-service and 

retiered army personnels are living In my Parliamentary 

Constituency. One or two soldiers are there In every house. 

At some places the people of entire village are In defence 

service. Unfortunately, the canteen service is not allailable 

to those people. They have to go to far away places from 

their villages to avail of this facility which leads to wastage 

of time and money. The facility is available only at one or 
two places in the entire district. Time and again I halle been 

requesting for the extension of this facility. A mobile canteen 

can be started there If It is not possible to set up a perma-
nent canteen. My submission Is that more and more mobile 

centeens. should be started in my area to lulfil the basic 

requirement of soldiers 01 my Consthuency. 

SHRI RAJ NARAIN PASSI (BANSGAON) : Mr. Speak-

er, Sir, a cooperative sugar mill was set up In my Parlia-

mentary Constituency Banagaon. It was closed down even 

before the completion of one year, Now, the Government 01 

Uttar Pradesh Intends to sell It. Through you, I would like to 

request the central Government to laaue directions to Uttar 
Pradesh GOllernment not to sell the mill. This mill should 

be run only under cooperstive sector. 

SHRI BRAHMA NAND MANDAL (MONGHYR) : Mr. 

Chairman Sir, I would like to raise a very serious and an 
improtant laaue. Besides, I would like the Government to 

make a statement on this Issue. A news lIem has appeared 

In various newspaper on 13th December that thl Suprlma 

Court has rejected the Judgement given ~  thl Kerala 

High Court which relates to the creamy layer among the 

backward classes. Mr. Speaker, Sir, you are awara that a 

Judgement was given by the Supreme Court on 16 January, 

1992 Inwhich it had directed the Central and State 

Governments and also Union Territories to Identlly the 

creamy layer among the backward claases. Howeller, the 

same has not been done, so far, some State Governments 

are stili unable to identity It. 

The Central GOllernment has not doni It till now. There 

are some States like Bihar where Mungherl Lal Commission 

had dividld the backward people into two classes. On thl 

basis 01 that most backward people are getting 15% 

reservation In State Government services In Bihar. The saml 

percentage Is prellailing In Karnataka. However, Central 

GOllernment, some State Governments and Union err~orles 

are stili not able to identify the creamy layer on the basis 

01 80clal and economic lactor •. Thla work has not been 

completed even after the JUdgement given by the Supreme 

Court. The Supreme Court has rejected the verdicl given 

by the Kerala High Court. 

(English] 

MR. SPEAKER: Shrl Mandai, plealle take your S8111 

now. There are other Members al80 who want to raise 

Important matters. Please try to understand. 

SHRI BRAHMA NAND MANDAL : Mr. Speaker. Sir. I 

would like to know from the GOliernment whether II is 

ready to Implement the Judgement of the Supreme Court. 

At present, the population 01 most backward people in the 

country is about 32 to 34 crores. Inlluential among the 

backward people are not availing ot the benefit of 

reservation .... (Interruptions) Whether I am present here or 

not, It does not matter. I will keep on struggling for the 

cause 01 backward people. This q,'estlon pertains to the 

whole country. "is the queslion 01 32% people. An act 

was passed In Kerala In which it has been stated that there 



355 December 17, 1999 356 

Is no creamy layer In Kerala. The Supreme Court had 
ordered the Central Government for implementing It. Will 
the Central Government Implement It or not? The Minister 
of Parliamentary Affairs should make a statement In this 
regard. The most backward people among the backwards 
should be identified In every State on the basla of social 
and economic factors. 

SHRI UTIAMRAO DHIKALE (NASIK) : Mr. Speaker, 
Sir, I would like to draw the attention of the Government 
towards cotton crop .... (lnterruptlons) 

SHRI BRAHMA NAND MANDAL: A statement has 
been given recently and earlier also similar statement was 
there Jats should also be Included in backward classes ..... 
(Interruptions) 

[English] 

MR. SPEAKER: Hon. Members, please do not provoke 
him. Shri Mandai, please take your seat. 

(Interruptions) 

(Translation] 

SHRI BRAHMA NAND MANDAL : I am talking about 
the judgement given by the Kerala High Court ... (lnterrup-
tions) 

[English] 

MR. SPEAKER: Please take your seat, Shrl MandaI. 
I have called Shrl Uttamrao Dhlkale. 

(Translatlon1 

SHRI UTIAMRAO DHIKALE : Hon'ble Speaker, Sir 
two days ago the farmers of Maharashtra organised a 
march and demanded to fix the procurement price of 
cotton. As all of you are aware that monopoly scheme Is 
in force in Maharashtra. According to this scheme the 
farmers of Maharashtra can not sell their cotton out of 
State. All the farmers of the State are worried over It. Thare 
are no customer for their produce. I am ashamed of 
narrating the miserable condition of the farmers. The 
farmers of Klnwat and Khamgaon villages of Maharashtra 
took their cotton to the market and they remained there 
for seven to eight days to sell their produce but they could 
not get any customers for their produce and one farmer 
died and his cotton remained unsold In the market. 
Therefore, I would like to request you to kindly lasue direction 
to the State Government to give remunerative price of cotton 
to the farmers. Second thing which I want to say to the 
government Is that we are Importing cotton, sugar and 
vegetables etc. We are Importing pomegranate from Afgha-
nlstan .... (lnt.rruptlons) 

MR. SPEAKER: Mr. Babban Rajbhar to speak. 

SHRI MOHAN RAWALE (MUMBAI SOUTH CENTRAL): 
Hon'ble Speaker, what priCe Ia being paid by the Mahar-
ashtra Government? The price fixed by the Union Gove-
rnment Is not being paid by the Maharashtra Govern-
ment ..... (lnte"uptlons) The former Shiv-Sena-BJP coalition 
Government In Maharashtra paid. Rs. 2300 for cotton to the 
farmers In the State. The Union Government should give 
directions to the State Government to pay this price to the 
farmers. 

MR. SPEAKER: Mr. Babban Rajbhar to speak. 

SHRI MOHAN RAWALE : The Maharashtra Govern-
ment are commlting atrocities on farmers due to which a 
number of farmers have died In the State. The Congress 
Government In Maharashtra are committing atrocities on 
the farmers. I would raquest the Union Government to issue 
directions to the Government of Maharashtra to give 
remunerative price of cotton to the farmers. The price of 
Soyabean was fixed at Rs. 544 ... (Interruptions) 

(English] 

SHRI UTIAMRAO DHIKALE : Sir, I will complete In 
one mlnute".(lnterruptions) 

MR. SPEAKER : I have allowed you. You are again 
disturbing the House. 

. .. (Interruptions) 

MR. SPEAKER : I do not understand this type of 
behaviour. You are again disturbing the House. 

(Translation] 

It can not be aliowed. When are you thinking? 

SHRI MOHAN RAWALE : The farmers held a "Morcha" 
there .... (/nfe"upfions) The Minister of Textiles Is present 
here ... (lnt.rruptions) 

SHRI SHANKAR PRASAD JAISWAL : Varanasl, the 
cultural capltel of India, is the centre of tourists from all 
over the world. This Is not only the centre of Hindu religion 
but It Is also centre of the followers of the Buddhism and 
Jalnlsm. The world famous Banaras Hindu University has 
five unlversltlu under It. Carpets, Silk and Silk Sarees are 
exported to all over the world form Varanasl. A large number 
of tourists visit Varanasl. Toys and artificial pearls are 
exported to all over the. world from here. I demand from 
the Union Government that thera Is need to construct an 
air strip of International standard there and II ahould be 
contructed thera as early as possible. 
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SHRI HANNAN MOlLAH (ULUBERIA) : Mr. Spelker, 
Sir, as Shrl Tlwarijl has said that after thirteen days we are 
going to usher Into the new Millennium. Today I would like 
to raise a point In the House whether we should enter the 
n_ Millennium with light of darkness. 

last week an Incident came into light in Jatali village 
in Haryana in which a boy belonging to so called lower 
caste had love affair with an upper caste girl and the girl 
was killed by her family members seven months ago and 
after seven months, last week the so called upper caste 
people, the relatives an Influencial minister In the Haryana 
Government till recent past, killed four members of the 
family of the boy for daring to have an affair with the girl of 
the so called upper caste. How can we enter the new 
millennium with such a narrow approach? This is the brutality 
of castlsm. This Is brutal like apartheid In South Africa. This 
Is uncivilisation.lndia cannot ushers Into the n_ millennium 
in a civilised manner unless this brutality and casteism Is 
abolished. This Is a stigma on the lace of civilisation. It is 
Imperative to rise above this brutality 01 mind. In this 
incident relatives 01 an MlA killed four people. 

SHRI DHARM RAJ SINGH PATEL (PHUlPUR): Hon. 
Speaker, Sir, through you I would like to draw the attention 
01 the Government towards the gross injusllce being done 
to the candidates belonging to other backward classes. 

The Union Public Service Commission had invited 
applications lor total 621 vacancies lor the civil services 
examination 1997 and written examination was conducted 
In November-December 1997 and the Union Public Service 
Commission interviewed the candidates during April-May 
t 99B. On the basis of examinations conducted by the Union 
Public Service Commission 621 candidates were declared 
successlul. Out 01 the successlul candidates total 215 
candidates belonging to other backward classes were 
recommended for appointment by the Union PubliC Service 
Commission to the Department 01 Personnel. Out 01 these 
49 had qualified in the general category and 166 had 
qualified under the reserved category. But so lar the Union 
Government (Department 01 Personnel) had not issued 
appointment letters to 47 candidates belonging to other 
backward classes. By Ignoring the recommendations 01 
Union Public Service Commission and thus they have been 
deprived of Irom being aPPOinted in the service whereas 
according to the Gazette notHlcation of the Government 01 
India that candidates belonging to scheduled castel, 
scheduled tribes and other backward classes who had 
qualified examination with general candidates cannot be 
adjusted against the quota reserved for the scheduled 
castes, Scheduled Tribes and other backward classes. Thus 
the decision of Department of Personnel of the Government 
01 India to deprive the 47 candidates of the All India Services 
is an open violation 01 the Constitution 

I demand Irom the Government to furnlah In!ormatlon 
to the House in this regard and issues appointment letters 
to remaining all the 47 successful candidates and action 
should betaken to penalise the guilty officer in this regard ... 
(Interruptions) 

{English] 

SHRI KODIKUNNll SURESH (ADOOR) : Mr. Speaker 
Sir, thousands 01 cashew workers In Kerala are nbt getting 
the benefit 01 Provident Fund Family Pension Scheme 
Introduced by the Central Government In 1993. Unfor-
tunately ,this scheme covers only those employees who 
have retired after 1993, but the employees who have retired 
belore 1993 are devoid 01 the benefits 01 this scheme. So, I 
request the Government 01 India to give pension benefits 
also to the workers who have retired belore 1993 in order 
to avoid the delay or denial 01 benelits to them. 

Sir, by the time 01 retirement, most 01 the workers 
fall prey to many ailments and are unable to live without 
anybody's help. After that day, they are not able to support 
themselves lor their sustenance. Another problem being 
faced by the un!ortunate workers Is that the pension under 
Provident Fund Family Pension Scheme is distributed 
through Canara Bank only. May I request the Government. 
through you, that the pension should be distributed 
through all the nationalised banks? 

[Translation] 

SHRI VIJAY GOEl (CHANDNI CHOWK). I had gillen 
a privilege notice. I want to l4t1ow as to what happened to 
that? .. , (Interruptions) 

MR. SPEAKER: This Is 'Zero hour'. 

..... (Interruptions) 

SHRI MOHAN S. DELKAR (DADRA AND NAGAR 
HAVELI) : Mr. Speaker Sir, I am giving notices lor the last 
lifteen days ... . (Interruptions) 

{English] 

SHRI SUDIP BANDYOPADHYAY (CALCUTIA NORTH 
WEST) : Sir, it Is always glorious lor any newspaper which 
steps Into 75th year 01 its service to the nation. The Hin-
dustan Tlm8s, a leading daily n8wspaper of the country, 
has stepped into 75th year. We ali should congratulate, em 
behaH of the House. the management, the employees. the 
workers and the journalists 01 the newspaper. We 
should believe that The Hlndusti!n TImes will continue 
to proceed lorward with their commitment to objective 
journalim. 
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I belive, Sir, you can move a proposal from the Chair 

and we all can agree to ~  

{Translation] 

MR. VIJAY GOEl : I also agree ~  it. 

{English] 

MR. SPEAKER: You can associate yourseH with him. 

13.00 hR. 

SHRI G.M. BANATWAllA (PONNANI) : Mr. Speaker, 

Sir, there is need for the intervention of the Government in 

a very Important maner. It is most unfortunate that justice 

falls victim to the double standards of Governments. Cas· 

es were filed against eight accused for the massacre of 

17 Muslims in Nigar Cinema in Meerut in U.P., but the U.P. 

Government has, in a very objectionable manner, withdrawn 

all these cases. This is flouting of the rule of law. This is an 

assault and a shameful action; an assault on secular demo· 

cracy. This withdrawal of cases against those accused of 

murder of 17 Muslims by the U.P' Government, I would say 

is, in fact, an encouragement to such communal elements 

which are out to destroy communal atmosphere and amity 
in our country. 

I have, therefore to request the Central Government 

to Intervene in the maner, to see that Justice does not fall 

victim to the double standards and the cases are duly 

restored. Thank you. 

[Translarion] 

SHRI lAL BIHARI TIWARI (EAST DELHI) : Hon'ble 

Speaker, Sir, in 1960 population of Delhi was 20 lakhs. In 

search of employment people from every nook and corner 

of the country came to Delhi. As they WRre not in a position 

to purchase houses in posh colonies they purchased land 

In the villages of Delhi at cheaper rates and as a result 

unauthorised colonies mushroomed in Delhi. As on date 

there are around two thousand unauthorised colonies in 

Delhi in which twenty lakhs people are living In Inhuman 

ond~ ons as these colonies have not been authorised. 

The previous BJP Government of national capital Region 

of Delhi passed 1071 colonies and sent the list of these 

colonies to the Union Government for its approval. United 

Front Government was in power at Centre and Congress 

was supporting it but consent was not accorded to same. I 

would request the Union Government to pass these colonies 

immediately so that civic amenities could be provided in 

these colonies and people of these colonies could lead a 

bener life. I expect that the hon'ble Minister would Intervene 

In this maner and declare as to when these colonies would 

be passed so that living condition of twenty lakhs people 
could be improved. 

DR. RAGHUVANSH PRASAD SINGH (VAISHALI) 
Hon'ble Speaker, Sir, I also support this. 

SHRI VIJAY GOEl : Sir, I have been continuously giv-
ing notices for the last three days. 

MR. SPEAKER: I am calling everybody. 

SHRI MOHAN S. DELKAR : I am grateful to the Chair 
for giving me an opportunity to speak. I would like to express 

my gratitude for the protection given to me by the Chair 
against the allegations levelled upon me and Injustice done 

to me. Alongwith It, I would also like to express my gratitude 
to the hon'ble Prime Minister with whom I mel. 

{English] 

MR. SPEAKER: Shri Delkar, you have given the 
notice on some other matter, but now you are raising another 

matter. This is not proper. Whatever notice you have given, 

you have to speak only on that subject. Otherwise, I will 
disallow it. 

(Translation] 

SHRI MOHAN S. DELKAR : Sir, I will conclude In two 
minutes after expressing my gratitude. The injustice done to 
me is being probed. I am grateful to the Hon. Prime Minister 
who has given an assurance that justice will be done to me. 

MR. SPEAKER: This will not to be ellowed. 

SHRI MOHAN S. DELKAR : Sir, I would like to express 

gratitude to hon'ble Members for supporting me. I would 
like to express gratitude toward the Hon'ble Prime Minister 

and all the Members who have provided me support and 
protection. I would like to demand from the Government 

that this matter should be fully probed by the vigilance 
department ... (Interruptions) 

MR. SPEAKER: Shri Shriprakash Jaiswal. 

SHRI SHRIPRAKASH JAISWAl (KANPUR) : Mr. 
Speaker, Sir, through you, I would like to draw the anention 
of the House towards a problem 01 Kanpur ... (/nterruptionsj 

{English] 

MR. SPEAKER: It will not go on record. 

(InterruptIons)" 

MR. SPEAKER: It is disallowed 

(Translation] 

SHRI SHRIPRAKASH JAISWAl : Mr. Speaker, Sir, ·1n 

the last 40 years, the Ganga river has changed Its course 

and gradually left the ghats of Kanpur. A demand in this 

regard was made in these last 40 years by the people of 

Kanpur city, which has now been met ... (lnterruptions) 

• Not recorded. 
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MR. SPEAKER: Shrl Delkar, Please sll down. 

(Interruptions) 

{Eng".h/ 

MR. SPEAKER: Nothing should go on record. 

(Interruptions)" 

MR. SPEAKER: Shrl Delkar, this Is too much. Please 
take your seat. 

(Translation] 

Please take your seat, what Is this? 

(Interruptions) 

SHRI SHRIPRAKASH JAISWAL : Mr. Speaker, Sir, the 
Ganga river has drifted away from ghats. There was a 20 
years old demand of the people of Kanpur city, which has 
been met now. We are fortunate that Pandh Narayan Dall 
Tiwari Is present here. The Government of Uttar Pradesh 
as well as the Union Government approved the project of 
Ganga Barrage. The Union Government also contributed 
Its share and the work on Ganga-barrage began In Kanpur 
but for the last three years. the construction work of Ganga-
barrage has come to standstill. 

Mr. Speaker, Sir, existence and development 01 Kanpur 
city are closely linked with the Ganga-barrage. Until the 
construction of Ganga-barrage Is completed, the people 01 
Kanpur will neither get clean potable water nor the problem 
of shortage of electricity can be solved. 

Mr. Speaker, Sir, I would like to request you to draw 
the allention of the Central Government towards this Issue 
01 urgent public Importance of Kanpur city. The construction 
work 01 Ganga-barrage which is at a standstill lor last 2 
years, should be Immediately started ... (Interruptions) 

{English] 

MR. SPEAKER: The House stands adjourned to meet 
again at 2.05 PM. 

13.06 hili. 

The Lok Sabha then adjourned for Lunch till five 
Minutes past fourteen of the Clock. 

14.14 hr •. 

The Lok Sabha re-assembled after Lunch at 
fourteen minutes past Fourteen of the Clock. 

(SHAI BENI PAASAO VERMA In the Chair) 

{Eng//ah] 

MR. CHAIRMAN: Now, Shrl Pramod Mahalan to maka 
Statement. 

14.1414 hili. 

STATEMENT BY MINISTER 

Y2K Problem In Computelll and computer Sa .. d 
Systam. and Readlne .. 0' the Country 

{English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION TECHNOLOGY (SHRI 
PAAMOD MAHAJAN) : Sir, the Y2K (Year 2000) problem 
hilS been IlIcelvlng the IIlIentlon 01 the Government during 
the years 1998 and 1 999. This problem Is associated whh 
computer and computer based systems and results from 
an Industry-Wide practice 01 representing the years wllh 
only two digits instead 01 lour (for example, specifying 96 
instead 01 1996). This practice was widespread from 1960 
to 1980, to safe disc and memory splice when these rno-
urees were relatively expansive. 

When used, these two digits representations can cau.e 
the system to Interpret the Year 2000 as 1900 and years 
2001 and 2002 as 1901 and 1902 respectively. The 
miscalculation could create serious problems In those dllte 
sensllive applications such as reservation systems, ticketing, 
banking operation and insurance. The Y2K problem is all 
pervasive lor It affects the hardware, software, communi-
cations subsystems and all digllal systems having embedded 
system. 

The Government has senshlzed all the concerned Min-
Isters/ Departments, agencies and organisations In public 
and private sector about Y2K problem and the need for 
remedial measures necessary lor achieving Y2K readiness. 
The awareness campaign Includes advertisement in news-
papers, magaZines, television, radio and direct mailer. high-
lighting the impact of Y2K. A lacilltation desk and webs lie 
has been created to disseminate the inlormation about Y2K 
problem. 

An Important Incentive granted by the Government 
was provision to provide lor deduction in computing the 
profits and gains 01 business or prolession, 01 any expendi-
ture Incurred, wholly and exclusively to make the existing 
computer systems Y2K complaint tor the year, 1999-2000. 
The Government also permined the various Ministries, De-
partments and agencies to spend up to three per cent 01 
their budget lor Y2K preparedne'is. The Government fur-
ther mandated that ail companies must declare their status 
01 Y2K preparedness in their quarterly and annual reports. 
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The Commmee of Secretaries has also been rlllllew-
Ing the status of Y2K readiness of elllllen critical sectors, 
namely, banking and finance, Insurance, telecommu-nica-
tlons, power, civil aviation, railways, petroleum and natural 
gas, ports, space, atomic energy and delence. The overall 
assessment is that a high degree of Y2K readiness has 
been achieved by these sectors and third party audit has 
also been carried out. The contingency plan is also In place. 
Two of the priority sectors, namely, civil aviation and power 
have been rlllllawed by foreign consultants through Inter-
national Civil Aviation Organisation and World Bank. These 
experts have completed the audit and their draft report 
certified the Y2K readiness of these two sectors at par with 
international standard. 

The Government of India has set up a high level 
action Force on managing the Impact of Y2K problem In 
India with representatives from Government, Industry asso-
ciations, banks and finenclal institutions, railways, defence 
services, utility and other public service organisations as 
members.The Action Force In October, 1999 submmed Its 
Report which was widely disseminated. The Action Force 
has also been closely monitoring the progress of Y2K read-
iness in all the sectors at the national level. 

The State Governments also have an Important role 
to play at this critical stage of Y2K readiness proce .. 
because many of the sectors Involving a direct Interface 
with the public are in the purview 01 State Governments. 
The Prime Minister has addressed letters to Chief Ministers 
of all the States and Union Territories advising them of the 
Importance of Y2K readiness and to Initiate necessary 
remedial action. 

The Ministry of Inlormatlon Technology Is setting up a 
National Control Room at the headquarter of National 
Informatics Centre at New Deihl. They will closely coordinate 
and work with the sectoral control rooms of the various 
Ministries of the Government of India and will operate from 
28th Decamber, 1999 to 3rd January, 2000. All the State 
Governmants hava also been requested to set up Control 
Rooms In State capitals and district headquarters to provide 
information and technical support. 

I want to reassure all the hon. Members of this august 
House that the Government has spared no eftort to ensure 
the Y2K readiness of all the sectors so that the public Is 
not put to Inconvenience on account 01 this manmade 
problem. We are watching the situation closely and ail the 
concerned sactors are continuously monitoring, checking and 
recheckln9 their state of preparedness so that the roil over 
to the New Millennium is smooth. 

14.20 h .... 

SMALL INDUSTRIES DEVELOPMENT BANK 
OF INDIA (AMENDMENT) BILL' 

[Eng/Ish} 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL) : Sir, on behalf 
of Shri Yashwant Sinha, I bag to move tor leave to Introduce 
a Bill to amend the Small Industries Development Bank of 
India Act, 1989. 

MR. CHAIRMAN (SHRI BENI PRASAD VERMA) : The 
queation is: 

'That leave be granted to introduce a Bill to amend 
the Small Industries Development Bank of India Act, 
1989." 

The motion was adopted. 

SHRI BALASAHEB VIKHE PATIL : I Introduce the Bill. 

14.21 h .... 

DISCUSSION UI\IDER RULE 193 

Dleinvestment Policy of Government - contd. 

[Eng/Ish} 

MR. CHAIRMAN : The House will not continue the 
discussion under rule 193. Shrl Sudip Bandyopadhyay. 

SHRI SUDIP BANDYOPADHYAY (CALCUTTA NORTH 
WEST) : Sir, today, while Initiating the discussion under 
rule 193 on 'Dlslnvntment policy of Government', I would 
rather propose to consider the economic and humanitarian 
aspects of the problem. Unempoyment has reached 'ky-
rocketing heights. In addition to that, if disinvestment and 
closure of public sector units taka place, It will be a real 
challenge and a difficulty for those employed In the various 
Central public sector units, the number 01 which has been 
mentioned by hon. Members who spoke before me; and 
the problem of unemployment will not only be acute but 
will also cross all limits of toierance. 

What are the main reasons for sickness? The basic 
reasons for sickness were Investigated by the Committee 
on Public Undertakings last time and I wa. a Mamber of 
that Committee and a few reasons ware d.tected. ThoH 
were low capacity utilization, frequent equipment br.ak-
down, ageing of plants, power shortagea;lndUlltrlal relatione 
problems and lack of competitiveness. Some propoaall :or 
remedial action were also mentioned In the lut Report of 
the Committee on Public l:Indertakings Ilk. induction 01 n ... 1 

• Publiaheclin the Gaz .... 01 Indill. Exlraordlnery. 
ParI II. SacIIon-2 dated 17-12-99. 
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technology, budgetary. support and rationalization of mana-
gement. 

We urge the Government to conalder on the top most 
priority the disinvestment proposals and the proposals decl-
ared for closure and VRS and announce Ita Ide .. and atti-
tude. We feel that the Government Is In total confusion and 
that It has failed to project Its views and Ideas. What are 
their Ideas so far as the disinvestment policy Is concerned? 

I congratulate the new Minister. I think, he has his 
own dynamism, he has his own Imagination and he has his 
farsightedness and managerial efficiency. I believe that with 
all these qualities, he would try to go into the details and 
realize the problems which have been mentioned here In a 
very broad-based under. 

A Disinvestment Commission was formed on 23.08, 
1996. This Commission submitted its 12th report and the 
United Front Government could not do anything about that 
report. Now, the BJP-Ied Government in which we are also 
a partner also did not do anything and this Commission's 
report Is gathering dust only. That Commission, after 
three long years of Its tenure, submitted Its report and 
what is the fate of that report? How far are the recommen-
dations being considered? What are the views expressed 
on it? May I know whether the Government Is going to acc-
ept It or not? Some positive announcement and some 
positive Ideas are to be placed before the House. 

We are also concerned with a few of the Central Pub-
lic Sector Units In the State 01 West Bengal. Hon. Minister, 
Kumarl Mamata Banerjee made an appeal to the hon. Prime 
Minister and the hon. Prime Minister categorically assured 
that some alternative revival packages would be consid-
ered before declaring closure 01 a lew Centrsl Public Sec-
tor Units. Some such Public Sector Undertakings are: Min-
ing and Allied Machinery Corporation (MAMC), National 
Bicycle Corporation of India Limited (NBCIL), Cycle Corpo-
ration of India, Bharat Opthalmic Glass Limited, National 
Instruments Limited, Welghleord India Limited, Tannery and 
Footwear Corporation Limited (TAFCO}-of course, this is 
In Lucknow which Is hon. Prime Minister's constituency-
and Rehabilitation industries Corporation of India. 

The Prime Minister assured that so far as these Cen-
tral Public Sector Units are concernd, belore their declared 
closure, they will be kept under consideration. Hon. Minister 
Shrl Pramod Mahajan also, on behaH 01 the Central Gov-
ernment, In a rally at Ihi iJrigade Parade Ground categori-
cally assured that the Cabinet will hold a meeting to con· 
sider the proposal about which the hon. Prime Minister 
made us aware. We will have to enquire whether it is a lact 
at all. An amount of Rs. 517 crore is required for discharg-
Ing workers' liabilities on account 01 VRS and an amount 01 

Rs. 300 crore Is required for rehabilitation. II an amount of 
Rs. 300 crore Is allotted, then they can reconsider It. The 
Government Is running fast now behind the VRS Scheme. 

Coming to PESB, it was SlIt on 30.08.1974; In PESB 
senior level postlngs are taken away by the retired bureau-
crats. The PESB has now become a heaven for the rellred 
bureaucrats who are heading the Central Public Sector Unlta 
either as the Chairman or as the Managing Directors. We 
would appeal to the hon. Minister that Instead of making 
the Central Public Sector Units as the heaven lor the re-
tired bureaucrats, they should ensure participation 01 the 
workers In management. If we find that representation of 
workers Is there In the management, then we firmly believe 
that there will be a sense of higher production and a good 
environment. The management is to be managed In the 
managerial way and not to be managed by the bureaucracy 
only. We have very weil established Central Public Sector 
Units In our country. 

MR. CHAIRMAN: Please conclude now. 

SHRI SUDIP BANDYOPADHYAY : They are called 
as Navaralhnas. Some 01 the very well run Public Sector 
Undertakings are: BHEL, SAIL, NTPC, NHPC, ITI, IOC, 
VSNL, NFL, RCF, Indian Airlines, GAIL, ele. They have es-
tablished their command and credibility. 

So lar as the Central PSUs are concerned - about 
which Shri Basu Deb Acharla was mentioning the other day-
there are 246 Cantral PSUs. 

MR. CHAIRMAN : Shrl Sudlp Bhandyopadhyay, pleaaa 
conclude now. 

SHRI SUDIP BANDYOPADHYAY : I hava just started. 
Please give me five minute. more. 

Out 01 that, we have 11 excellently run CPS Us. 97 
prolH-making PSUs are there which are known as minirat-
nas. And 108 Central PSUs have been offered strategic 
buyers. What does the strategic sale imply? Is It a fact that 
the strategic sale Implies sale of a substantial block of 
government holding to a single party which will acquire sub· 
stantial equity holding of 60 per cant? If ~ Is a lact then 
gradually this strategic buyer will automatically become the 
key holdar 01 tha company. So, the Government should 
come out categorically what does it want to say. 

Public Sector Modarnisatlon Fund should be Immed;- ; 
ately established. This will provide linancial assistance to 
the PSUs. This will help In restructuring as well as modern· 
isation 01 the PSUs. What role does this lund play, we would 
like to know. Standing Conference 01 Public Enterprises have 
proposed to set up a Restructuring Commission to plan a 
long term stratagy for PSU •. This Commission would evolve 
an overall strategy for PSUs and would not look at sale to 
bridge fiscal deliclt. 
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We are positively opposed to the Idea of disinvestment. 

From the very beginning It appeared that Shri Yashwant 

Sinha, the hon. Finance Minister was not looking after the 

problems seriously as he was over-burdened with his 

ministerial job. We IIrmly believed that, when a separate 

Ministry had been announced, a person like Shrl Arun 

Jaltley  will dellnltely look Into the problems. If necessary, 

he will call tripartite meetings, take the unions into 

conlldence or consult those who are really capable 01 giving 

goods ideas. The Committee on Public Undertakings went 

in great detail about restructuring 01 sick units, modernisation 

of the units or making sick units viable. Such reports need 

to be looked into. The Government should to act in a bias 

way as this will not only result into unemployment but also 

may create other social problems. We leel that these 

disinvestment proposals are to be dealt with very IIrmly. Top 

priority should be given to give reliel to the working class 01 

our country. 

(Translation] 

DR. RAGHUVANSH PRASAD SINGH (VAl SHAll) : Mr. 

Chairman, Sir, the discussion under rule 193 on 

disinvestment policy has been initiated by the Father 01 the 

House, Shrl Indrajit Gupta. In the course of discussion, we 

come to know that a separate department has been set 

up In this regard. Another Department lor Information 

Technology has also been set up. Shri Pramod Mahajan 

has been designated as the Minister of Parliamentary Affairs 

and Minister of Information Technology. Shri Arun Jaitley, 

who was a brilliant student leader of the movement launched 

by Shri Jalprakash Narayan and Is also an eminent lawyer, 

has been deSignated as the Minister of State of the Ministry 

of Inlormation and Broadcasting. But there is a rumour In 

the country that the hon'ble Prime Minister gives 'juicy' 

departments to ttle people close to him. I do not know, 

whether this will make country progress or not. 

14.35 h .... 

(MR. SPEAKER in the Chail) 

The rumour Is very strong, that he has done so to 

collect lunds for election compaign. He is a very good friend 

of mine, and had also participated in the J.P. movement. 

However, we have to be vigilant, when the question Is of 

welfare of  rural areas particularly of poor labour class in the 

country. Why no stUdy is being done to assess the improve-

ment made or setback caused after the implementation of 

w.T.O. and liberalisation policy? The entrepreneurs of small 

scale Industries are faCing a lot of difficulties. A Commis-

sion was set up after framing of disinvestment policy. With 

the inception of public sector undertakings, mixed econo-

my emerged In the country. Since then, a conspiracy Is 

going on somehow to cause harm to the public sector, so 

that privete sector can get complete hold over the econo-

my. Though everybody accepts the fact that the country 

had benefited with the rise of public sector. The rise In pri-

vate sector will Invite the multinationals, and they will be-

come multi-millionaires. There are problems of poverty, 

unequality and unemployment In our country. Public un-

dertakings have achieved expertise In various fields. They 

have contributed a lot In our country's economy. It has pro-

vided employment to many people. However, due to some 

reasons, their condition deteriorated and they became sick. 

This Is a matter of concern. The commission has said In Its 

report that Government should try to sell the shares 01 sick 

Industrial units. Why does the Government want to sell the 

shares of those public undertakings which are In good posi-

tion and are earning profit. The Chairman of Rama-krishna 

Committee too asked as to why the Government Is doing 

so? We want clarification from the Government in this 

regard. The share of GAIL was to be sold at the rate 01 Rs. 

127, but why It was sold at the rate of Rs. 70? Rs. 600 

crores were misappropriated in this process. The kind 01 

sales shares amounts to sale of country Itself ... (Interrup-

tions). We want a reply from the hon'ble Minister in this 

regard. 

MR. SP-EAKER : The hon'ble Minister will give a reply 

on this issue. 

DR. RAGHUVANSH PRASAD SINGH : Many high 

ranking officials of Public Undertakings have discussed the 

Issue and everyone was of the opinion that the Government 

is not working properly in this regard. The country has 

incurred a loss of 85 per cent. The Government have earned 

only 15 per cent profit in this regard. The Government Is 

leading the disinvestment policy towards the path of 

destruction. It will only give rise to unemployment. We 

oppose this policy. A parliamentary_inquiry committee 

should be set up lor this. This has caused a lot of suspicion 

In the entire country. The country is incurring loss due to 

their policy in regard to sale of shares. They are considering 
the country as a big joint shop and everybody Is seiling 

his share ... (lnterruptionsj 

MR. SPEAKER: Raghuvansh )1, please cooperate 

with the Chair. 

DR. RAGHUVANSH PRASAD SINGH : Selling of 

shares In this way has created suspicion in our minds. It 
should be probed by a Parliamentary Committee. The issue 

raised by Shri Acharia should be probed. We support it. 

[English] 

SHRI A.C. JOS (TRICHUR) : Sir, it is unf'.ilr ~  you 
are not giving me an opportunity. I have given ",)1'<;0. 

speak on this discussion under Rule 193 .. ln l rr p n~~  

MR. SPEAKER: I have discussed if with Lead9'$ of 
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all Parties. We have to complete this discussion under Rule 

193 and at 3 p.m., we have to take up the Private Member's 

Business. So, please cooperate with the ~ r  

... (Interruptions) 

MR. SPEAKER: I am appealing to the hon. Members 

to please cooperate with the Chair today. Now, the Minister 

may reply. 

'" (Interruptions) 

MR. SPEAKER : What Is the Importance that this 

should continue lor three days? I am appealing to you all to 

please cooperate with the Chair. More than eight Members 

have spoken on this subject. So, I am appealing to you to 

please cooperate with the Chair today. 

THE MINISTER OF STATE OF  THE MINISTRY OF 

INFORMATION AND BROADCASTING AND MINISTER OF 

STATE OF THE DEPARTMENT OF DISINVESTMENT (SHRI 

ARUN JAITLEY) : Mr. Speaker, Sir, I am extremely grateful 

to you lor this opportunity to respond to some very valuable 

opinions which have been expressed by several hon. Mem-

bers yesterday and today. 

There had been two broad arguments made on the 

disinvestment policy. The lirst argument had been on the 

desirability 01 the disinvestment policy Itself and the second, 

on the manner in which It has been implemented, If at all. I 

must conless that I was a little surprised that this question 

01 desirability 01 having such a policy is raised eight years 

after It has been Implemented by three successive Govern-

ments. The policy Is not a creation since 199B. The thinking 

process on disinvestment in PSUs started In 1991·92. In 

lact, in the Industrial Policy Statement and in the Budget 

speech 01 1991 Itself, Dr. Manmohan Singh categorically 

said : 

"In the case 01 aelected enterprises, a part 01 Govern-

ment's holding In equity share capital 01 these enter-

prises will be disinvestment in order to provide lurther 

market discipline to the performance 01 the public 

sector enterprises." 

The process started In 1991. Yesterday, when Shrl 

Dasmunsl was accusing the Government of liquidating public 

assets, I merely wanted to remind him. through you Sir, 01 

what the Finance Minister had said In his Budget speech 

of 1991 In this regard. He was belonging to Shri Dasmunsl's 

own party. Dr. Manmohan Singh had said in this Budget 

speech 01 1991 like this: 

"For the founding lathers 01 our Republic, a public 

sector that would be vibrant, modern competitive and 

capable 01 generating large surpluses was a vital 

element in the atrategy 01 development. The publIC 

sector has made an Important contribution to the 

diversification 01 our Industrial economy but there have 

been a numbar 01 shortcomings. In particular, the 
public sector has not been able to generate Internal 

surpluses on a large enough scale. At this critical 

juncture, It has therefore become neceaaary to take 

effective measures so as to make the public sector an 

engine of growth rather than (and I emphasise) an 

absorbent 01 national savings without adequate return. 
This has been widely accepted but the thought and 

aclion in this regard are stili far apart. To bridge this 

gap, the portfolio of public sector Investment would 

be reviewed so as to concentrate future operations 

of the public sector In areas that are strategic for our 

nation, require high technology lor our economy and 

are essential for Infrastructure. In order to raise 

resources, encourage wider participation and promote 

greater accountability upto 20 per cent of the 

Government equity In selected public sector 

undertakings would be offered to mutual funds and 

Investments In Institutions In the public sector 

undertakings as also to the workers of these funds". 

In fact, If I may mention, the argument of the then 

Finance Minister was that it is not really bridge the fiscal 

deficit; the public sector Is absorbing a part of the national 

savings and thereby crealing, at limes, a fiscal deficit. That 

was the argument advanced In 1991...(lnterrupt/ons) 

SHRI ANIL BASU (ARAMBAGH) : What happened to 

the Rs. 18,000 crore? 

SHRI ARUN JAITLEY :  I will come to the RI. 18,000 

crore also. I would tell you how much of II has been ploughed 

back Into the public sector. I will give you all the figures. 

In 1996. when the United Front Government took over, 

the Common Minimum Programme was framed. Today, Shrl 

Indrajlt Gupta, one of our senior-most Members, said that 

he Is, in principle, opposed to disinvestment. But the CMP 
did not say that II waa oppoled to disinvestment. In 1996, 

the CMP mentioned -to which the Len Parties were also 

a party -that the question of withdrawing  the public sector 

from the non-i:ore, non-strategic areas would be carefully 

examined subject, however, to assuring the workers and 

the employees of job security or, In the alternative, oppor-

tunities lor retaining and redeployment. 

What happened during the period 1991 to 1996? Shrl 

Dasmunsi asked us: "Why sre you selling the ahare. of 

Hlndustan Petroleum and Bharat PetrOleum?" I lust wish 

to correct him that not one share of the Hindustan Petroleum 

and Bharat Petroleum has been sold since 1996. BUIlt was 

certainly sold when the Congres8 Party was In power. The' 

first share to be .old was in 1991 when the Congress Party 

was In power and that party Implemented this disinvestm9nt. 

They also asked us; "Why do you sell the shares of the 

Navratnas? Since 1991-92, it was the shares of the BHEL, 

Bharat Petroleum, the Hlndustan PetrOleum, the Steel 

Authority of India. GAIL, MTNL, Indian Oil and, ONGC which 
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were sold when Dr. Manmohan Singh was the Finance 

Minister .... (Interruptions) 

Therefore, they merely get up and ask why are the 

shares 01 the Navratnas sold, why are the shares 01 the 

Bharat Petroleum and the Hlndustan Petroleum being sold. 

Since 1998, not one share 01 these companies has been 

sold. But, 11 was certainly sold when the Congress Party 

was In power. 

Sir, I read In the newspapers some days ago that In 

one 01 their party meelings, the then Finance Minister was 

criticised lor some 01 this economic policies. I do not know 

whether this submission was a carry lorward of that inner 

party debate Into this House. I say this because the 

disinvestment took place when the Congress Party Itself 

was in power. The same argument was raised with regard 

to the Navratnas as to why their shares are being sold. But 

even when the. United Front Government was In power, the 

proposal 01 the VSNL and the MTNL to disinvest the shares 

01 Indian 011 was, In principle, accepted  during that period. 

SHRI BASU DEB ACHARIA (BANKURA) : We were 
opposed to that. 

SHAI AAUN JAITLEY : I am sorry. Shri Indraj/t Gupta 

was a senior Minister in that Government. The actual dis-

Investment 01 VSNl and the MTNL took place when the 

United Front Government was In power, In which Govern-

ment you were active, supporting members and participants. 

Shri IndraJIt Gupta said that he is, In principle, opposed Ie. 

disinvestment. It was that Government, that Cabinet which 
decided to disinvest this. 

About the shares 01 Indian 011 Capo ration , you said 
hat" should never be dlslnvested. In principle, the decision 

lias taken to disinvest the Indian Oil Corporation when the 

Jnlted Front Government was In power. 

Mr. Speaker, Sir, a question has been raised. It was 

Igaln raised as to what Is being done with the amount 

vhlch Is realised as a result 01 disinvestment and whether 

I would be utilised lor any social sector. 

SHAI INDRAJIT GUPTA (MIDNAPORE) : The break-
Ip was not given by anybody. 

SHRI ARUN JAITLEY : Well, I shall endeavour to give 
IOU the break-up. The ligures speak lor themselves as to 

lOW much 01 the disinvestment realisations Is being used. 

rhe total amount invested in the Indian public sector by 

"ay 01 Governmental equities Is more than RS.90,000 crore. 

=legardlng all the loans 01 the linanclal Institutions and the 

)ther reserves 01 them taken together, the ligures is as 

1igh as Rs. 2,04,000 crore. This large national resource Is 

,eld up In the public sector. I can see that some 01 them 

~a e done' a commendable job. Since 1991-92, the disin-

vestment process has started. I would Just give the lig-

ures lor that period. 

The budgetary support to the public sector by way 01 

grants has been about Rs. 35,000 crore and the total support 

01 all kinds to revive the public sector has been Rs. 61,968 

crore. The total amount which the Government and various 

other Institutions have ploughed back Into the public sector 

Is more than Rs. 61,000 crore. Therelore, this whole 

argument that disinvestment takes place In order to bridge 

the budget delicit is not correct and I just have to rely on 

Dr. Manmohan Singh's logic that at times the public sector 

Is absorbing the national savings, because  what the 

Government has realised Irom the public sector by sale 01 

shares during this pelrod was only As. 18,288 crore. 

SHRI BASU DEB ACHARIA : Mr. Speaker, Sir, 11 the 

hon. Minister could yield for a minute, I would like to ask a 

clarllication. 

Sir, the hon. Minister has talked about the total amount 

which has been Invested or provided to the public sector. 

What we want to know is, out 01 this amount 01 Rs. 18,288 

crore, how much money you have provided lor strengthening 

of the public sector or for making the public sector units 

viable? 

SHAI ARUN JAITlEY : Sir, I am gratelul lor that 

intervention by Shrl Basu Deb Acharia. 

Sir, every realisation from the public sector, once the 

shares are sold, goes Into the Consolidated Fund 01 India. 

So, an amount 01 Rs. 18,288 crore went Into the Consoli-

dated Fund of India by sale 01 these assets as on 30th 
November, 1999. As against this amount 01 Rs. 18,288 crore 
which went Inlo Ihe Consolidated Fund 01 India, 

more than Rs. 35,000 crore came out 01 that Consolidat-

ed Fund ... (lnterruptions) 

SHRI ANIL BASU : What was the dividend? 

SHAI AAUN JAITLEY : Sir, I am again grateful for 

that query. 

As against this investment 01 As. 90,000 crore to As. 

95,000 crore and the rest of the Government Institutional 

linances which are stuck up there, the total dividend 

received during this eight to nine year period is Rs. 9,971 
crore. Therelore the return that we have got out 01 this 

entire national resoruce 01 almost over Rupees Two lakh 

crore, over a period 01 nine years, is to) low. In nine years, 

on simple interest, the money triples itseH. But Irom this 

investment 01 over Rupees Two lakh crore, that Is, loans 

and equity, the total realisation In terms of dividend Is As. 

9,971 crore. The total amount so lar obtained by sale of 

shares Is about Rs. 18,000 ~ore or so. The total support 

by various governmental agencies to keep the public sector 

going and to strengthen them Is almost As. 61,000 crore. 
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The hon. Member asked a question as to why this 
money Is not spent on the social sector. I would like to 
Inform him that much more than what is realised has been 
spent on the public sector Itself. But, as I said, this entire 
money goes Into the Consolidated fund of India and In 
1991-92, the budgetary provision on the entire social sector 
was Rs. 8,175 crore, When all these realisations come Into 
the Consolidated Fund, last year, the actual was, not the 
estimated figure, Rs. 29,570 crore and thle year, the 
estimation Is Rs. 32,380 crore, which Is 400 per cent of the 
figure of 1991-92. Therefore, to say that this amount Is being 
used only for bridging the budget the budget deficit may 
not be accurate, because much more than the amount 
realised from dividend and sale of shares is ploughed back 
to keep the public sector going and much more than has 
also been spent on the social sector. 

Therefore, as far as the question as to why there 
should be disinvestment is concerned, the philosophy which 
was started In 1991 and which was evolved during the 
tenure of the United Front Government and the present 
Government Is very clear and that is, a vary large part of 
the national resource is held up In the public sector. It is 
erroneous to say that a national asset Is being liquidated. 

In fact, one of the Interruptions was that the new 
department which has been formed Is really an official 
liquidator. I would say that the argument, though attractive 
or prima facie does not hold ground for the reason that H 
public sector In this country or the companies In public 
sector are to revive, they need modernisation, they need 
Investment, and they need money. Today, If the private sector 
Is In a position to bring In all that to revive, no company is 
being liquidated. Some shares held by the Government are 
being sold to a private party. The companies would not close 
down; the corporations would not close down. The object Is 
that ther ownership gets broadbased, more funds are 
brought In, a professional management Is brought In. 
Somebody who Is going to spend Rs. 1,000 crore and 
buys shar .. of a public sector Is not spending Rs. 1,000 
crore to buy shares In order to close down the company. 
His object Is going to be that the company must be revived, 
the company must bo modernised, the company must be 
made professional and it must be made profitable. That was 
the whole philosophy behind disinvestment which was started 
In 1991. Once that takes place, the workers' interests in a 
gone concern and going to be much more protected rather 
than allow a public sector with lack of resources to face 
difficulties on Its own strength. 

During the course of the debate, several questions 
have been raised. Shri Indrajit Gupta had raised a question 
that there appeared to be an apparent contradiction In the 
Finance Minister's speech In the RalYa Sabha. I may point 
at that he was quoting it from his Budget Speech of 1998. 

The printed text of the proceedings In the RalYa Sabha Is : 

"In the case of public sector enterprises Invklng speedy 
conSiderations, the Government will continue to hold 
a majority share holding . 

This Is a quotation from the Budget Speech which 
has been misquoted In the speech Itself. The acutal words 
were: 

"In the CBSe of public sector enterprises Involving 
strategic considerations, the Government will continue 
to retain the majority holding." 

This is precisely what the Minister of Finance had said 
In the Budget speech. 

SHRI INDRAJIT GUPTA : What would happen In 
regard to the others? He said something about 26 per cent. 

SHRI ARUN JAITLEY : With regard to others, the 
speech of the Minister of Finance was very clear. I may 
read it out: 

"In a generality of cases. the Government have decided 
that the Government ahareholdlng In public sector 
enterprises would be brought down to 26 per cent." 

Keeping the constraint of time in view. I will merely 
point out that a question was raised: "Is there any proposal 
to revive the sick public sector? The answer Is : 'Yes'. Forty-
two proposals for revival of the public sector are pending. 
Nineteen have been cleared and 23 proposals are pending 
conSideration. 

A question raised by several Members WBS: "Why 
was the Disinvestment Commission wound up?" I may clarify 
in this regard that the Disinvestment Commission was 
constituted on 23rd August, 1996. It was for a period of 
three years. The term would have normally lapsed In August, 
1996. it was extended to 30th November, 1996. Thereafter, 
the term has lapsed in 1999. The new Commission is now 
to be freshly constituted. The process is already under 
way. I can assure .this House that there would be a 
new commission which would be constituted. 

A very valuable suggestion came from Shri Dasmunsi: 
"Why should a C & AG audit not be undertaken wrth regard 
to the sales which take place of the shares of the pbulic 
sector?" I may Inform him that righl from 1991-92, when 
this exercise was undertaken, a C & AG audit has regularly 
and continuously been undertaken. The C & AG reports In 
this regard are available. Obviously, the C & AG audrt being 
there, the same would continue. 

A question was also raised as to why there was the 
need and desirability of a new Department. It has be.n 
pointed out by several Members. Even in the past and In 
some cases, these disinvestment process were held up 
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becausa several agencies were Involved with in the 
Government. A nodal Ministry has been created now In 
order to handle the process of disinvestment itself. Earlier, 
It was the D.partm.nt of Public Ent.rprlses, the 
administrative Ministry, the Ministry of Financ., who were 
all involved In the particular process. I only say that a new 
D.partm.nt has b •• n cr.ated. 

15.00 h .... 

I am In thi8 Depertment for only for a few days. 

W. are going to endeavour to take the utmost care 
that the disinvestment process which take place Is done in 
the best public interest and efforts will be made to realise 
the maximum amount as a value of each transaction. There 
would be compl.t. transpar.ncy of all process. In fact, in 
the other House, Shri Pranab Mukherjee has made some 
valuable suggestions which we are considering with regard 
to the even codifying the process and the workers' Interests 
in all eventualities would be given utmost consideration. 

Already questions have been raised In regard to the 
sale of the GAIL shares. It has already been dlacusaed 
here and answered; I have nothing more to add h.r •. 

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ) : Why 
was It sold wh.n the rate was so low? That was the question 
yesterday. 

SHRI ARUN JAITLEY : While the question has 
already been answered, let me say so. There was a process 
of selling of shares through a GDR Issue. That process 
started In 1996. It Is a transparent Internationally accepted 
book-bulldlng process by which the disinvestment takes 
place In that GDR Issue. It Is that transparent process of 
book-building which was followed In the present case In 
GAIL also. That the prices would come down or the prices 
would go up, really is a matter which can happen. The 
Government at one time decided not to sell at Rs. 1 10 
b.cause nobody ... 

SHRI PRIVA RANJAN DASMUNSI : A different advice 
was given for ONGC and another advice was given for 
GAIL. 

SHRI ARUN JAITLEY : Nobody is able to time the 
market. For Inatance, when the price was Rs. 120 and Rs. 
110, maybe the Government would have been wise enough 
at that time to sell it. In February that year the domestic 
market was at Rs. 60 and even after the GDR Issue, the 
price of thll share Is much lower than what it has been 
sold. Nobody can time the market, nobody can predict the 
market. The process which has been followed in the GAit 
issue also Is a book-building process which was devised In 
1996 and is continuously fohowed. 

MR. SPEKAER : Yes, only one or two clarifications 
and the hon. Minister may notll down all of them first and 
then reply to them. 

SHRI NARAYAN DAn TIWARI (NAINITAL) : The hon. 
Minister gave a negative nama to the D.partm.nt, Dlsln-
v.stm.nt D.partmenf. He should have called It Investment 
Planning D.partment'. I would urgll the hon. Minist.r not 
to glv. a n.gative nam ..... (lntsrruptlons) 

SHRI ARUN JAITLEY : If the han. M.mb.r thinks that 
dlslnv.stment Is a euphemism which Indicates that there 
is a liquidation, h. should consider that It is an .ffort to 
r.viv. soma of our sick public s.ctor units. 

SHRI BASU DEB ACHARIA : Although the Dls-
Inv.stm.nt Commission recomm.nd.d very categorically 
for setting up of a Disinvestment Fund, uptill now this is 
only on papers. I would lik. to know from the hon. Minister 
how much money has b.en deposited in the Disinvestment 
Fund. H. has not given answer to that question and he 
has given a general r.ply regarding the total amount which 
hsa been provided. Although there Is a reduction from 32 
per cent to 13 per cnet In Budgetary Support, he has not 
given the percentage by which It has been raised because 
of disinvestment all these eight years, and how much has 
been provided out of the amount raised by seiling out the 
shares of public sector undertaklngs ... {lntsrruptlons) 

MR. SPEAKER: Shri Acharia, you have already 
participated In the debate. 

SHRI A.C. JOS (TRICHUR): Sir, the han. Minister 
mentioned about the restructuring of the public sector 
undertakings. He has said that some decisions has b.en 
taken and many are pending. But there Is a difficulty with 
regard to the financial transactions because dlscusalons 
are going on for on. y.ar or two y.ars and by that tim. 
that public sector undertaking dies. In the cas. of FACT, 
Kerala, It is pending for the past two years and no decision 
has been taken. My pointed question Is, will the han. Minister 
take a quick decision on public sector undertakings and 
somehow or the other revamp the public sector undertakings 
which can be revamped? 

SHRI S. JAIPAL REDDY (MIRYALGUDA) : At the 
outset, I am sorry to seek clarification after the conc.rned 
Minister made a statement on the sal. of shares by GAIL. 

Since my good friend, Shrl Arun Jaltley offered to make 
some comments, could I take the liberty of seeking further 
clarifications on the basis of the points he made? He said, 
in the process of his brief comment, that book building of 
shares of GAIL at one stage went up to Rs.11 0 to Rs. 115. 
The than Government did not consider It proper to disinvest 
at that stage apparently because the Government of that 
time was told by the Merchant Bank, that, It was not the 
right price. The minimum price indicated by the Merchant 
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Bank at that tima, I undarstand, was at laast Rs. 120.Tha 

Marchant Bank, in fact, stated at that time, I am told, subject 

to confirmation from the Minister that the intrinsic value of 

the share of GAil was Rs. 150. This was at that time when 

the SENSEX of our Stock Market was ruling at 3,600 points. 

Now, it is hovering around 4,600 points. This was at that 

time when Dowjones was hovering around 5000 points. It 

has now shot through 10,000 points. Thirdly, this was a 

time when the price of gas, Internationally, was far lower 

than they are today. Therefore , the intrinsic price of GAil's 

shara should be much higher than Rs. 150. In the back-

ground you are prepared to make a distress sale. i do not 

know whether it is a distress sale distressing sale. Will you 

kindly shed light on this? 

SHRI PRAVIN RASHTRAPAl (PATAN) : Mr. Speaker, 

Sir, thank you very much for calling me. In fact, my name 

was there in the Party's list of speakers but some of us 

have agreed not to speak, I have got only one clarHicatlon. 

MR. SPEAKER; You be very brief because we have 

to take up the Private Members' Business. 

SHRI PRAVIN RASHTRAPAl ; All right, Sir, IPCl is In 

Gujarat. Ali the three employees orgenizations, INTUC, 

AITUC and BMS, have approached the Gujarat High Court 

against disinvestment. The Employees Association of SC 

and ST Welfare has also certain apprehensions about the 

disinvestment of IPCL. According to my Information, the 

Government has already decided to go ahead. At present, 

there are 13,000 employees. The IPCl came into being In 

the yeer 1969 On account of the reservation policy which 

was Implemented from the year 1971-72, 2,500 SC and 

ST employees are already worklng.They are afraid that the 

reservation policy will be stopped, the moment the private 

share-holding goes beyond 30 per cent. The present share-
holding of Government In IPCl Is 59 per cent. II you give 

31 per cent for private share-holding, it becomes a private 

sector. So, they are afraid that the policy  of reservation will 

be stopped. What Is the solution for thA SC and ST emp-

loyees? I would like to know whether the Government will 

give its assurance that In case of d;"i"vestment taking 

place not only In IPCl but also!r. ;>roy other Public Sector 
Undertakings, the policy of reservation shall and will 

continue. It is not only the employees' associations but also 

the land owners who have given land to these people have 

also gone as appellants. 

{TI'anslatlon] 

SHRI RATIlAl KALiDAS VARMA (DHANHDUHA) : 

a ~ar Shri Pravin Rashtrapal has said, I also support 

that. 

{English] 

MR. SPEAKER; So, you can associata with him. 

SHRI PRIYA RANJAN DASMUNSI ;  I want to makll 

only one point. The hon. Minister has stated Just now that 

the process of auditing of C & AG in such cases have been 

continuing. I am not saying that. What I am saying is that 

there Is a specific recommendation of the Commission that 

while disposing  of the shares, Immediately without delay 

the matter should be taken up with the C & AG and based 

on their comment, one should proces8 the whole thing. I 

would like to know whether this hea been done In caee 01 

GAIL. That wa8 my question yeaterday. 

PROF. A.K. PREMAJAM (BADAGARA) ; All along, our 

hon. Minister while making comments had been harping 

on the point that disinvestment was started In the year 

1991 and both the Congress and the UF Governments had 

continued this. Of course, the UF Government did not take 

any decision on this. But they said that the matter would 

be examined. I am not going Into it at length. My question 

to the hon. Minister is ; "What is your policy on disinvest· 

ment?" It Is because the National Agende for Governance 

of the la8t Government, that Is, the Government which wa8 
In power during the 12th lok Sabha, which In lact, is being 

continued de facto during the 13th lok Sabha, has said ; 

"The reforms process will continue". However, a strong 

"Swadashl" thrust will be given to ensure that the 

national economy grows on the principle that "India 

shall be built by Indians". 

This is my question. 

Then, you have said about taking care 01 employment. 

I am not going to dwell at length on this point for want of 

time. I will just quote one example of the Indian Drugs and 

Pharmaceuticals Limited, Hyderabad. 

Now, as per a representation which had be.n given 

to us, two months ulary has not been paid 10 the employee. 

so far. This is the way this Government Is taking care of 

the interests of tha employees. This Is the representation. 

(Interruptions) The quastion is : how this particular 

departmant, the newly created Disinvestment Department 

, which In my opinion is dismantling the public sector and 

d r ~ ng the public sector, Is going to handle this particular 

point. i.e., taking care of tha interests of the amployees at 

larga? 

SHRI PRIYA RANJAN DASMuNSI : Please Inform the 

House when are you coming out with the policy. 

SHRI ARUN JAITlEY . Sir, since Shrl D8Imunsi has' 

raised this issue and that is also the last issue raised, the 

policy under which the Government has been acting in 

regard to disinvestment W81 specified In the previous twe. 

Budgets. The policy Is, and I quote from the speech 01 the 

Minister of Finance in the 1998-99 Budget· 
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·Government have decided that In .he generality of 
cases, the Government shareholding In public sector 
enterprises will be brought down to 26 per cent.· 

·In case of public sector enterprises Involving strategic 
considerations. Government will continue to retain 

majority holding." 

·The Interest of workers shall be protected In all cases. 

This was reaffirmed In 1999-2000 Budget. I quote: 

·The Government's strategy towards public sector 

enterprises will continue to encompass a Judicious mix 

of strengthening strategic units, privatising non strategic 
ones through gradual alslnvestment or strategic sale 
and devising viable rehabilitation strategies for weak 
units." 

A question was raised with regard to the setting up 
of the Disinvestment Fund as to what the Government 
propose to do and as such a fund had been suggested. 

Now, this Fund was suggested when the United Front 

Government was In power. The Fund has, till date, not 
been put into action. The Minister of Finance while answering 

the debate In the other House has already clarified and I 

reaffirm what he has said: ·We are soon going to take a 

decision in regard to the actual setting up of the Disinvest-
ment Fund where ten per cent of the proceeds will go· ... 
(Interruptions) 

SHAI BASU DEB ACHAAIA : After eight years. 

SHAI AAUN JAITlEY : I am sorry It was suggested 
In 1996. If you say after eight years .... (Interruptions). Since 
1991 It has not been sel up and since 1996 It has been set 
up ... (Interruptlons) 

SHAI BASU DEB ACHAAIA : Disinvestment Fund was 
set up in 1996. How much have you deposited? 

SHAI ARUN JAITlEY : Therefore, In 1996-97 It was 
not set up. I am only reiterating what the Minister of Finance 
has said that we are taking steps to set up this Fund 
where ten per cent of the proceeds will go. 

A question was raised that the restructuring process 
and a decision-making process takes a lot of time. By the 

time the market conditions change, the situation may even 
become worse. This is precisely the reason why one nodal 

agency has been created to taking of decisions in this matter. 

As far as Gas Authority of India limited Is concerned, 
Shri S. Jaipal Reddy has raised this question, though the 
same question was raised in an earlier debate. My senior 
colleague, Shrl Ram Nalk has already answered It. Your 
entire argument overiooks one basic factor that the rate of 
shares in the stock market-domestlc or n erna ona~e er 

remains the same. Because that they never remain the 
same, nobody has been able to lime the market and predict 
wnat the prices on a future date are going to be. When you 

delay dacislons, in these casas, after In principle deciding 

to s811 and you walt for years, the prices may further go 

down, as It happened In this case. Not only do you suffer 

by way of prices going down, you also suffer on account 
of the opportunity cost thet you have missed during those 

two to three years. 

Therefore, the price at which It was sold was almost 

at par with the prevalent price. The domestic price was 

marginally higher because the domestic market itself was 

very thin. There was no capacity In the domestic market 

to buy this. So, the price may have been Rs. 78 but in the 
International market the price was Rs. 70. This gets 

explained by the levelling out of the market forces in the 

International market because after the sale also, the price 
has been lower on the dollar rate than the price at which It 

was sold. With regard to IPCl ... (lnterruptlons) 

SHAI S. JAIPAl REDDY : The same yardstick should 

have been applied In the case of ONGC also. 

SHRI ARUN JAITlEY : Each sale will have to be 

decided on Its own merits. 

SHAI S. JAIPAl REDDY: Who will decide? (Intfl"uptbns) 

SHRI ARUN JAITlEY: Sir, in the case of GAil. the 

advice was otherwise. Well, this is not the first time it has 
happened that after taking a decision, you can withhold It. 

Take the case of Indian 011. In 1996-97, disinvestment deci-
sion was taken but then It was withheld because of the 

market conditions. There may be turbulent market condi-

tions, because of which you may hold on at one particular 

time .... (Interruptions) 

SHRI S. JAIPAl REDDY: Sir, I do not want to Interrupt 

my friend. The point that all of us are trying to make is 

this. In the case of GAil also, this should have been allowed. 

You should have wlthheid ... (lnterruptions) 

MR. SPEAKER : Stlri Jaipal Aeddy, please do not 

Interrupt the Minister 

SHRI AAUN JAITlEY : Sir, let me clarity that in the 

case of GAil, the price In the international market was the 

price at which It was obtained. 

Two more questions have been raised. With regard 

to IPel, the matter is still under process. No final decision 

in the matter has been taken. The questions which have 

been raised even In the course of the earlier debate will all 

be taken into consideration when the Government takes a 

decision in this particular matter. 

Suggestions have been made with regard to the 
Comptroller and Auditor General. Earlier, the point had been 
raised in a dlffe[8nt context .... (lnterruptions) 

SHRI PRIYA RANJAN DASMUNSI : Are you prepared 
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to have a re-Iook and Investigation Into the GAil matter? 

... (Inte"uptions) 

SHRI ARUN JAITlEY : Sir, the matter has been proc-

essed In the past In a particular manner. It would continue 

to be regulated and processed In the same manner in rea-

grd to every transaction, Including the GAIL transaction. 

Merely because somebody wants to raise an issue, a new 

process cannot be found In that particular case. 

I would like to suggest that our ellort is going to be 

transparency and to be able to get the best ... (lnte"uptions) 

{Translation] 

SHRI PRAVIN RASHTRAPAl : No reply has been 

given about IPCL. 

(English] 

SHRI ARUN JAITlEY : I have said that the matter Is 

stili under consideration of the Government and, therefore, 

the suggestions which have been made with regard to IPCl, 

will be borne by us in mind when we take a final decision. 

Our effort Is going to be to have the maximum return, the 
bes! public Interest being subserved and the maximum trans-

parent processes to be followed in the future transactions. 

Thank you, Sir. 

MR. SPEAKER : Now we shall take up Private 

Members' Business. Shrl Aditya Nath. 

(Interruptions) 

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ) : Sir, 

will you accept the demand for Investigation by a commit-

tee of the House? .... (Inte"uptions) Why do you not accept 

the demand for a committee of the House to conduct Inves-

tigation Into the GAIL matter? ... (lnte"uptions) 

SHRI BASU DEB ACHARIA : Sir, why Is the Minister 

afraid of that? ... (lnterruptions) Sir, since the Minister is not 

agreeing to this demsnd, we are walking out. 

15.18 hr.. 

At this stage, Sflrl Basu Deb Acharla "nd some 

other hon. Members left the House. 

SHRI PRIYA RANJAN DASMUNSI : Sir, since the 

Minister Is not agreeing to our demand, we are walking 

out In protest.. .. (lnterruptions) 

15.18Y.. hr •. 

At !h;' stllge , Shrl Prlya Rllnjan Dasmuns; and some 

other hon. Members left the House. 

15.111 hr.. 

At this stage, Dr. Raghuvansh Prasad Singh and 

some ot!ler hon. Members left the House. 

SHRI PH PANDIYAN (TIRUNElVEll) : Sir, as a 

protest, we are also walking out on e a~ of our party, 

AIADMK. 

15.111 hr •. 

At this stage, Shn PH. Pandiyan and some other 

hon. Members left the House, 

PROF. A,K, PREMAJAM (BADAGARA) : Sir, do i not 

deserve an answer from the Minister? 

MR. SPEAKER: Madam, please take your seat. 

PROF. AK. PREMAJAM : Sir, as a protest, I am also 

going out. 

15.19 hr.. 

BAN ON COW SLAUGHTER BilL' 

(Translation) 

YOGI ADITYA NATH (GORAKHPUR) : Mr. Speaker, 

Sir, I beg to move for leave to Introduce a Bill to prohibit the 

slaughter of cow and its progeny. 

[English] 

MR. SPEAKER: Motion moved: 

"That leave be granted to Introduce a 13111 to prohibit 

the slaughter of cow and its progeny." 

I have to inlorm the hon, Members that Shri G.M 

Banatwalla has given notice 01 his intention to appose the 

Bill on the ground that the Bill Initiates legislation outside 

the legislative competence 01 the House, 

SHRI G,M, BANATWALlA (PONNANI): Mr. Speaker, 

Sir, first of all, I should be taken to have protested and also 

walked out on the earlier point. 

Sir, I am here to oppose the leave sought lor Intro· 

duclng the Bill. 

I must clarify that the Bill IS not merely about cow. It 

includes all the progeny 01 the cow including bulls, bullOCks, 

bullaloes and so on. Such a blanket ban nas been decided 

a~ unconstitutional by even the Supr9me Court. The 

Supreme Court, In its Judgement in Hashmat-ullah V9rsus 

State 01 Madhya Pradesh and Others in 1996 had struck 

down a a similar Bill of Madhya Pradesh. Therefore, the Bill 

that is there before us today for the purpose of Introduction 

Is unconstitutional and ultra vires of the Constitution. 

I have another Important matter and that Is th9 Bill II 

outalde the competence of this House to legislate, Thill 
House does not have the competence to 1991slate on this 

Issue. The issue concerns orgenlsatlOn of IIgricuture and 

animal husbandry. This appears not in the Union List; It 

does not appear even in the Cocu/rent List but the subject 
• P_1n the a.z_ 01 _. E"'r"",dInaIy. 
Par111. Sec\1on-2 dilled 17'12-99 . 
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matter 01 the Bill appears In List" 01 the Seventh Schedule 
01 the Constitution. It Is exclusively In the jurisdiction 01 the 
States. It Is not within the jurisdiction of the Centre and, 
therefore, It Is totally outside the competence 01 this House 
to enact such a measure. 

I may remind you that on ist May, 1954 the Attorney 
General was called to the House. That was the time when 
Pandit Jawaharlai Nehru was the Prime Minister. The 
Attorney-General came to the House and he endorsed the 
opinion and he advised the House that this subject matter 
is exclusively In the jurisdiction of the State, It does not 
come within the Union List; It does not come within the 
Concurrent List and, therefore, the House does not have 
the legislative competence. 

This is a very important point. I think you yourself 
should not have allowed the Bill to come because our own 
Attorney-General at the time of Pandlt Jawaharlal Nehru 
came here in the House on 1st May, 1954. The matter Is 
there. His entire argument before the House that the matter 
Is outside the competence of this House is there in the Lok 
Sabha proceedings. I am referring to the proceedings of 
1st May, 1954. 

I, therelore, leel the Bill Is not only unconstitutional 
but It Is alao outside the legislative competence 01 this House. 

Sir, the legislative competence was decided. My point 
01 view was endorsed. I am holding the same point of view 
as the Attorney General held and gave his opinion here in 
the House Itself. 

I would also like to draw your attention to Rule 294 
Clause 1 Sub-clause (d). Before I read that my first request 
to you Is not to allow this Bill to come for introduction at 
all and declare it as outside the competence of the House. 
Sir, in case my prayer is not being accepted by you, then I 
have to fall back on Rule 294, Clause 1, Sub-clause (d) 
which says: 

It is lor the Committee on Private Members' Bills 

"to examine every private member's Bill which is 
opposed in the House on the ground that the Bill 
initiates legislation outside the legislative competence 
01 the House, and the Speaker considers such 
objection prima facie tenable;" 

It has to be considered as prima facie tenable. 

Even the Attorney-General came to the House ano 
said that the matter was outside the legislative competence 
01 this Houae. It Is, therefore, very strange that the Members 
should persist in the lIylng against the opinion 01 the 
Attorney-General tendered in this House during the days 
when Pandit Jawaharlal Nehru was the Prime Minister. 

Sir, I would request you to hold the Bill totally as out 
01 order. In case you do not do so, I would appeal to the 
hon. member'S not to press for such a Bill which Is outside 
the legisiative competence of the House, Sir, If he also does 
not yield. I have to appeal to this House to throw away 
this Bill lock, stock and barrel. It Is unconstitutional, It is 
outside the legislative competence of the House. Even If 
that Is not accepted, let the matter then go to the Private 
Members' Bills Committee to examine It under the rule which 
I have quoted. 

SHRI KIRIT SOMAIYA (MUMBAI NORTH EAST) : 
Sir, the hon. Member has quoted Rule 294. It Ia a precedent 
In the House, in all the previous Lok Sabhas, that until that 
Committee is lormed, all the Bills are allowed to be 
introduced whether it Is a Constitution (Amendment) Bill or 
any other Bill. My Bill was also objected to last Friday and 
the House had allowed it to be Introduced. So, I do not 
think that the point Which is raised regarding Rule 294 Is a 
proper one. So, the objection raised by him should be over-
ruled . ... (Interruptions) 

MR. SPEAKER: Yogi Adltya Nath. 

SHRI KHARABELA SWAIN (BALASORE) : Sir, I have 
a point to make . ... (Interruptions) 

MR. SPEAKER: No, you have not given any notice. 

. .. (Interruptions) 

SHRi KHARABELA SWAIN : Sir, I am in support of 
this Bill. So, I may be allowed to reply his point... 
(Interruptions) 

MR. SPEAKER : No. The mover 01 the Bill can give 
the reply. 

Yogi Adltya Nath. 

.... (Interruptions) 

SHRI KHARABELA SWAIN: Sir, he can reply ... (Interr-
uptions) I !>ave a very valid point In reply to his objection ... 
(Interruptions) 

MR. SPEAKER : No, Shri Swain, please understand 
that this is Introduction stage. 

Yogi Adltya Nath 

[Translation] 

YOGI ADITYA NATH : Mr. Speaker, Sir, the cow has 
been the main stay 01 the Indian culture and religion. Due 
to simplicity and utility 01 cow progeny its Importance Is 
prevailing In more or lesl all the civilised countries. In 
religious and agricultural country like India people worship 
sacred cow as mother and motherland. While considering 
all this the framers 01 our constitution made this provision 
in Article 48 that the state ahall endeavour to organise 
agriculture and' animal husbandry on modern and scientific 
lines and shall in particular, take steps lor preserving and 
improving the breeds and prohibiting the slaughter 01 COWl 
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and calve. and other milch and draught callie . ... (Interr-
uption.) 

(English] 

SHRI RAMESH CHENNITHALA (MAVELIKARA) : Sir, 
he Is going Into the merits of the Bill. Now we are not 
dlacuaalng the merits of the Bill. Shrl Banatwalla has raised 
Technical polnIB and he should reply to them, and not go 
Into the merits of the Bill ... (Interruptions) 

MR. SPEAKER ; Shrl Ramesh Chennlthala, Shrl 
Bantawalla had raised 80me polnIB. That is why, he Is reply-
Ing. 

(Translation] 

YOGI ADITVA NATH ; First I am presenting the back-
ground. The state shall take necessary steps to conserve 
and Improve breeds of cows, calves and other milch callie 
and to prohibit their slaughter. Mr. Speaker, Sir, while 
disrespecting and hurting the sentiments of 100 crore 
people In the last 52 years ... (lnterruptlons) 

{English} 

MR. SPEAKER: Yogi Adllya Nath, you reply to the 
objections raised by Shrl Banatwalla. 

{Translation} 

YOGI ADITYA NATH ; Mr. Speaker, Sir, I am replying. 
The cow slaughter has continued In this country due to the 
policy of appeasement. Earlier aiso, discussion In this regard 
has taken place In the House. Any law enacted for the 
implementation of the directive principles of state policy 
enshrined In Part IV of the constitution cannot be declared 
unconstitutional on the ground that It violates the rights 
given under Article 14, 19 and 21 Therefore, H any law is 
enacted through which the slaughter of cow and calves and 
other milch and draught callie Is prohibited then It cannot 
be declared unconstitutional in the name of violation of 
given rlghIB. Thus In the light of 42nd Amendment of the 
constitution, there Is no obstruction for framing an 
appropriate legislation on prohIbition of cow slaughter. 
However, till now the government is unable to enact any 
desired law in this regare. Due to various reasons nobody 
dared to do so .... (lnterruptlons) 

{English} 

MR. SPEAKER: Yogi Adltya Nath, please understand 
that this is only an Introductory stage. 

(Translation] 

YOGI ADITVA NATH : Therefore, It is necessary that 
a central Legislation should be enacted on this important 
and sensitive iseue. 

[English) 

SHRI KHARABELA SWAIN : Sir, please allow me to 
react on the point made by Shrl Banatwalla. 

MR. SPEAKER : You cannot reply, please take your 
seat. 

SHRI KHARABELA SWAIN : It Is not a queatlon of 
reply. 

MR. SPEAKER: You have not given any notice. 

SHRI KHARABELA SWAIN : Please allow me. 

MR. SPEAKER: Please take your seat. Shrl Swain, 
please understand that this is not the procedura. 

SHRI KHARABELA SWAIN : He said that this was 
beyond the legislative competence of this House. 

MR. SPEAKER: Shri Swain, you are not the 
competent person to reply to the objection. Ple .. e take 
your seat. 

(Interruptions) 

MR. SPEAKER: Shrl Swain, please take your seat. 
You are not supposed to clarify. 

SHRI KHARABELA SWAIN : During the lime of the 
United Front Government, the same Bill was discussed In 
this House, though the Bill was defeated. 

MR. SPEAKER : I am telling you, please take your 
seat. You are not supposed to clarify anything. 

I have to Inform the House that the Chair does not 
decide whether a Bill is constitutionally within the legislative 
comptence or nol. The House also does not take a decision 
on the specific queatlons of vires of a Bill. As far a. the 
demand for referring the Bill to the Com mitt •• on Privata 
Members' Bills and Resolutions is concerned, the Committee 
has not yet been constituted. Bilis on the same subject have 
been Introduced In the previous Lok Sabha, at least on six 
occasions. Under these circumstances, I put the question 
before the House. 

The question is : 

"That leave be granted to introduce a Bill to prohibit 
the slaughter of cow and Ita progeny. 

The motion wa, adopted. 

(Translation) 

YOGI ADITVA NATH : Sir, I introduce the Bill. 

15.32 hra. 
CONSTITUTION (AMENDMENT) BILL' 

(Omml •• lon of Article 44 etc.) 

(Translation) 

YOGI ADITYA NATH (GORAKHPUR) : Mr. Speaker. 
Sir, I beg to move for leave to introduce a BIH further to 
amend the Constitution 01 Indls. 
- PIdoIIecIIn lhe Gaz_ 01 _. E_--,. 

f'III1l1. SecI_2dlled17·12·119 .. 
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[English1 

MR. SPEAKER: Motion moved : 

"That leave be granted to Introduce a Bill further to 

amend the Constitution of India". 

SHRI G.M. BANAlWALLA (PONNANI) : Mr. Speaker, 

Sir, once again, I submit that the Bill is ultra vires 01 the 

Constitution. The Bill seeks to call upon the Government to 

enact a Uniform Civil Code thus pulling an end to the 

personal laws and the religious laws 01 all the sections 

of the people In our society. Not only the Muslims, but I 

may say, the Hindus, the Christians, all our rl~als and 

various sections 01 the people have their own personal laws; 

and Articles 25 and 26 01 the Constitution given them the 

right to practice, according to their personal laws. 

Further, the Bill Is In contravention 01 the provisions 

01 Article 371. This Article 371A makes a special provision 

with respect to the State 01 Nagaland and says: 

"In case of religious or social practices 01 Nagas, 

Naga customary law and procedure etc., no Act of 

Parliament shall apply to them." 

Certain circumstances lor that are mentioned. Why 

did we, sitting here, in this House, approve this Article 371A. 

It is because there was insurgency, and one of the demands 

there was the protection (,f their social and cutomary laws. 

Our Constitution was amended during the time 01 the late 

lamented Shrlmati Indira GandhI. Our Constitution was 

amended, and such an assurance was given to Nagaland 

and Mlzoram that we shall not be Interfering and tickling 

with their customary laws, religious laws and their customary 

practices. Accordingly, this amendment was brought in the 

Constitution. 

Similarly, we have Article 371G, and this makes a 

similar special provision with respect to the States of 

Mizoram. 

Therefore, we find that the concept of a Unnorm Civil 

Code is a diSintegrative concept leading to dissatisfaction 

and resentment from every section of our society, whether 

Muslims, or Christians or even lots of tribals that we have, 

the Nagas, the Mlzos etc. Our Constitution gives everyone 

the equal right to protection of their personal laws, their 

social and customary practices and laws. 

Sir, I, therefore, say that this Bill, which is diSintegrative 

force and creates nothing but tension and restlessness In 

our society, be thrown out lock, stock and barrel. It is also 

unconstitutional and ultra-vires of the Constitution of India. 

MR. SPEAKER: Shri Adityanath, please. 

... (Interruptions) 

SHRI P.C. THOMAS (MUVATIUPUZHA) : II has been 
taken out of the Agenda 01 the NDA also .... (lnterruptlons) 

SHRI RAM NAIK : On Private Members Bills also 

you are doing like thls ... (lntfmuptions) 

(Translation1 

YOGI ADITYA NATH : Mr. Speaker, Sir, It is a rule of 

civilized society and It creates congenial atmosphere among 

various communities, In the lame way lame formula ahould 

be applied In practice on the Imallelt unit of society. The 

Supreme Court has also requested the government from 

time to time to evolve Uniform Civil Code for every citizen 

In this country but It Is unfortunate that the previous govern-

ments have made no such provisions which Is essential for 

unity and Integrity of the country, due to lack of political will 

whereas Article 44 01 the Constitution. 

[Engllsh1 

SHRI G.M. BANAlWALLA (PONNANI) : Mr. Speaker, 

Sir, If he goes into the merits of the Bill, then I can also go 

Into the merits of the Bill .... (Interruptions) 

SHRI KIRIT SOMAIYA : Allow him to give his reply 

... (Interruptions) You also raised technical points about the 

Uniform Civil Code .... (Interruptions) and Suprema Court 

judg ements ... (Interruptions) 

SHRI G.M. BANAlWALLA : I have not discussed the 

merits of the BiII ... (lnterruptions) 

SHRI KIRIT SOMAIYA : So, Shrl Adityanath has every 

right to give reply to the points raised by you ... (lnterruptions) 

MR. SPEAKER: Please take your seat. 

(Interruptions) 

SHRI KHARABELA SWAIN : It Is all right that Consti-

tutional amendments have been made in regard to the 

States of Nagaland and Mizoram ... (lnterruptions) But no 

Constitutional amendment has been made with regards to 

any religion or any other State ... (lnterruptions) Then, how 

are you saying that this is unconstitutional .... (lnterruptions) 

SHRI G.M. BANATWALLA : We are not discussing 

the merits of the Bill .... (lnterruptionsj 

MR. SPEAKER: Shri Swain, please take your seat. 

(Interruptions) 

SHRI P.C. THOMAS (MUVATIUPUZHA) : The partners 

of NDA will also not approve of this Bill. They will oppose 

it ... (Interruptions) 

SHRI KHARABELA SWAIN: Sir this House Is supreme. 

. .. (Interruptions) 

MR. SPEAKER: Everyone knows that this House is 

supreme. You please take your seat. 

... (Interruptions) 
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SHRI KHARABELA SWAIN : Sir, 11 anybody thinks 
that this Bill Is against the Constitution, then he can move 
the Supreme Court and the Supreme Court will decide 
whether It is unconstitutional or no1...(lnterruptions) We are 
not here to discuss that...(lntsrruptions) 

MR. SPEAKER: Please take your seat now. 

(Translation] 

YOGI ADITYA NATH : Mr. Speaker, Sir, It Is very clear 
In Article 44 of the Constitution that State shall endeavour 
to secure for the citizens a Uniform-Civil Code throughout 
the territory of India and it Is In this context that when we 
talk of the unity and integrity of the nation under present 
circumstances, the Constitution of the nation should uni-
formly apply to every citizen of the country. Then, this Is 
also essential for the purpose of marriage because when 
Hindus, Buddhists, Jalns and Sikhs have abandoned 
their feelings for national unity then why not other comm-
unities who consider themselves as citizen of this 
country .... (Interruptions) 

[Engllshl 

MA. SPEAKER : Shrl Adltyanath, please understand 
that this Is only the Introductory stage. 

[Translatlonl 

YOGI ADITYA NATH : Then why don't you want to 
adopt Uniform Civil Code? Mr. Speaker, Sir, not only 
America but Muslim nations whether It is Pakisan, Yamen, 
Saudi Arabia or Turkey all have adopted Uniform Civil Code 
In their countries. I, therefore, request the House that It 
may be considered. 

(English] 

MA. SPEAKER: Now, I will put the motion to the vote. 

... (Interruptions) 

MA. SPEAKER: The question Is : 

"That leave be granted to Introduce a Bill further 10 
amend the Constitution of India." 

Those In favour will please say 'Aye'. 

SEVERAL HON. MEMBERS: 'Aye'. 

MR. SPEAKER: Those against will please say 'No'. 

SOME HON. MEMBERS: 'No' 

MA. S'PEAKER : I think, the 'Ayes' have It. The 'Ayes' 
have II. 

SOME HON. MEMBERS: The 'Noes' have it. 

SHRI G.M. BANATWALLA : We want division. 

MR. SPEKER . I shall'put It again. 

Lettha Lobbies be cleared-

... (Interruptions) 

MR. SPEAKER: Hon. Members, order please. You 
should know that the proceedings of the House are 
being telecast live. 

. .. (Interruptions) 

MR. SPEAKER: Shrl K.M. Munlappa, you alao take 
your seal. 

... (Interruptions) 

MR. SPEAKER: Now, the lobbies have been cleared. 

I have to Inform the han. Members that as the Division 
Numbers have not so far been alloned to Members, II is not 
possible to hold the Division by the Automatic Vote 
Recording Machine. Division will not take place under Rule 
367 AA by distribution of slips. 

Members will be supplied at their seats wllh 'Aye'l 
'No' printed slips for recording their votes. 'Aye' slips are 
printed on one side In green, both In English and Hindi, and 
'No' In red on Its reverse. On the slips, Members may kindly 
record votes of their choice by signing and writing legibly 
their names, Identity Cards numbers, Constituency and 
StatelUnion Territory and date at the place specified on the 
slip. Members who desire to record 'Abstention' may ask 
for the 'Abstention' Slip. Immediately, after recording his 
vote, each member should pass on his slip to the Division 
Clerk who will come to his seat to collect the same for 
handing ovar to the officers at the Table. Members are 
requested to 1111 In only one slip for Division. _ 

Members are also requested not to leave their seats 
till the slips are collected by the Division Clerks. 

Now, I shall put the motion to the vote of the House . 

The question is : 

"That leave be granted to intorduce a Bill further to 
amend the Constitution of India". 

The Lok Sabha divided: 

Division No.2 Ay •• Time : 15.50 hrs. 

1. Adltya Nath, Yogi (Gorakhpur) 

2. Bals, Shrl Ramesh (Rajpur) 

3. Bhagat, Prof Dukha (Lohardaga) 

4. Bhargava, Shrl Glrdharl Lal (Jalpur) 

5. Chaudhary, Shrl Harlbhal (Banaskanlha) 

6. Delkar, Shri Mohan S. (Dadra and Nagar Havell) 

7. Dao, Shrl Bikram Kesharl (Kalahandi) 

B. Elangovan, Shrl P. D. (Dharmapuri) 
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9. Gadhavl, Shrl P.S. (Kutch) 47. Vllaya Kumari, Shrlmatl D.M. (Bhahrachalam) 

10. Gangwar, Shri Santosh Kumar (Bareilly) 48. Vukkala, Dr. Rajeawaramma (Nellore) 

11. Gavlt, Shrl Ramdas Rupala (Dhule) Hoe. 

12. Gawall, Kumarl Bhavana Pundllkrao (Washlm) 1. Athawale, Shrl Ramdas (Pandharpur) 

13. Geeta, Shrl Anant Gangaram (Ratnaglrl) 2. Banatwaila, Shrl G.M. 

14. Glluwa, Shrl Laxman (Slnghbhum) 3. Bundela, Shri Sulan  Singh (Jhansl) 

15. Gupta, Prof. Chaman Lal (Udhampur) 4. Chennlthala, Shri Ramesh (Mavellkara) 

16. Jadhav, Shri Suresh Ramrao (Parbhani) 5. Chinnaaamy, Shrl M. (Karur) 

17. Jag Mohan, Shri (New Deihl) 6. Dasmunsl, Shrl Prlya Ranjan (Ralganj) 

18. Jalya, Dr. Satyanarayan (UDain) 7. Dev, Shrl Sontosh Mohan (Sllchar) 

19. Javlya, Shri G.J. (Porbandar) 8. Farook, Shrl M.O.H. (Pondicherry) 

20. Jayaseelan, Dr. A.D.K. (Trichendur) 
9. George, Shrl K. Francis (Iddukkl) 

21. Kaswan, Sri Ram Singh (Churu) 
10. Ghatowar, Shrl Paban Singh (Dlbrugarh) 

22. Khandalwal, Shri Vijay Kumar (Betul) 
11 . Govlndan, Shrl T. (Kasargod) 

23. Kulaste, Shrl Faggan Singh (Mandala) 
12. Gowda, Shri G. puna Swamy (Hassan) 

24. Kumar, Shri Arun (Jahanabad) 
13. Handique, Shri Bljoy (Jorhat) 

25. Mahalan, Shri YG. (Jalgaon) 
14. Jalappa, Shri R.L. (Chikaballapur) 

26. Moorthy, Shrl A.K. (Chengalpanu) 
15. Jos, Shrl A.C. (Trichur) 

27. Oram, Shri Jual (Sundargarh) 
16. Khan, Shri Mansoor All (Saharanpur) 

28. Parsle, Shri Dalpat Singh (Shahdol) 

29. Patasenl, Dr. Prssenna Kumsr (Bhubanaswar) 
17. Krishnan, Dr. C. (Pollach) 

30. Radhakrishnan, Shrl Pon (Magercoll) 
18. Kumarasamy, Shrl P. (Palanl) 

31. Ramshakal, Shri (Robertsganj) 
19. Mahale, Shri Harlbhau Shankar (Malegaon) 

32. Rao, Shri Ch. Vidyasagar (Karlmnagar) 
20. Malalsamy, Shri K. (Ramanathapuram) 

33. Rawale, Shri Mohan (Mumbai South Central) 
21. Mollah, Shri Hannan (Uluberla) 

34. Rawat, Prof. Rasa Singh (Ajmer) 22. Munlyappa, Shrl K.H. (Kolar) 

35. Rawat, Shri Pradeep (Pune) 23. Munemwar, Shrl Vilaa (Nagpur) 

36. Sahu, Shri Anadi (Bernampur, Orissa) 24. Pandiyan, Shrl P.M. (Tlrunelveli) 

37. Shandll, Col. (Retd.) Dr. Dhanl Ram (Shlmla) 25. Paswan, Shrl Sukdeo (Araria) 

38. Sharma, Vaidya Vishnu Dan (Jammu) 26. Patal, Shrl Dharm Raj Singh (Phulpur) 

39. Shashl Kumar. Shri (Chltradurga) 27. Patll, Shrl R.S. (Bagalkat) 

40. Singh Deo, Shrimatl Sangeeta Kumarl (Bolanglr) 28. Patil, Shrl unamrao (Yavatmal) 

41. Singh, Ch. Tejveer (Mathura) 29. Premalam, prof. A.K. (Badagara) 

42. Somaiya, Shrl Klrlt (Mumbal North East) 30. Radhakrlshnan, Shrl Varkala (Chlraylnkll) 

43. Swain, Shrl Kharabela (Balasore) 31. Reddy, Shrl M. Janardhana (Narasaraopet) 

44. Tomar, Dr. Ramesh Chand (Hapur) 32. Reddy, Shrl S. alp~  (Mlryalguda) 

45. Venkateshwarlu, Shri B. (Warangal) 33. Reddy, Shrl Y.S. Vlvekananda (Cuddapah) 

46. Vetrlselvan, Shri V (Krishnagiri) 34. Sanadl, Prof. I.G. (Dharwad South) 
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35. Saroja, Dr. V. (Raslpuram) 

38. ScIndJa, Shrl Madhavrao (Guna) 

37. Selvaganpathl, Shrl T.M. (Salem) 

38. Shinde, Shrl Suahil Kumar (Solapur) 

39. Singh Deo, Shrl K.P. (Dhenkanal) 

40. Singh, Dr. Reghuvansh Prasad (Vaishall) 

41. Singh, Shrlmatl Kantl (Blkramganj) 

42. Sudarsana Natchlappan, Shrl E.M. (Slvaganga) 

43. Thomas, Shrl P.C. (Muvattupuzha) 

44. Valko, Shrl (Slvakasi) 

45. Vyas, Dr. Glrlja (Udaipur) 

46. Yadav, Shrl Devendra Prasad (Jhanjharpur) 

MR. SPEAKER: The result 01 the division 18 : 

Ayes: 48 

Noes: 46 

The motion was adopted. 

MR. SPEAKER: The leave is granted. Hon. Member 
may now introduce the Bill. 

(Translation] 

YOGI ADITYA NATH (GORAKHPUR) : Mr. Speaker, 

Sir, I introduce the Bill. 

(English] 

SHRI P.H. PANDIYAN (TIRUNELVELI) : Herealler, they 

cannot talk about secularism ... (lnte"uptions) 

SHRI MADHAVRAO SCINDIA (GUNA) : Sir, can we 

also have a public record 01 the voting later, on the notice 

board? We would like to have it ... (lnte"uptions) 

MR. SPEAKER :  I think, hon. Member Shri S. Jaipal 

Reddy, the outstanding Parliamentarian, Is more active today. 

... (lnte"uptions) 

SHRI VAlKO (sIVAKAsl) : He Is overactive! 

15.57 hr.. 

{English] 

CONSTITUTION (AMENDMENT) BILL' 

(Amendment 01 Art1c1e1) 

MR. SPEAKER : Item No. 3-5hr1 Adltyanath. 

(Translation] 

YOGI ADITYA NATH (GORAKHPUR) : Mr. Speaker, 

"POOIIaIIed k1 the Gazane of India. ExtraordinlllY. Part·n. 
5ectton·2 dated 17·12·99. 

Sir, I beg to move lor leave to Introduce a Bill lurther to 

amend the Constitution 01 India. 

{English] 

MR. SPEAKER: The question Is : 

"That leave be granted to Introduce a Bill lurther to 
amend the Constitution 01 India." 

The motion was adopted. 

(Translation] 

YOGI ADITYA NATH : Mr. Speaker, Sir, I Introduce 
the Bill. 

[English] 

MR. SPEAKER : Items no. 4 and 5  -Shrl Bir Singh 
Mahato Is not here. Item NO.6 -Shrl Ramesh Chennlthala. 

15.58 hr.. 

[English] 

SPICES AND CASH CROPS PRICES 

COMMISSION BILL' 

SHRI RAMESH CHENNITHALA (MAVELIKARA) : Sir, 

I beg to move lor leave to Introduce a Bill to provide lor the 

constitution 01 a Commlaalon lor the purpose 01 
recommending to the Government the remunerative prices 
spices and other cash crops. 

MR. SPEAKER: The question Is : 

"That leave be granted to Introduce a Bill to prOVide 

lor the constitution ot a Commisalon lor the purpose 
01 recommending to the Government the remunera-

tive prices lor spices and other cash crops." 

The motion was adopted. 

SHRI RAMESH CHENNITHALA: I Introduce the Bill . 

15.59 hr.. 

[English] 

CONSTITUTION (AMENDMENT) BILL' 

(Amendment 01 the Tenth Schedule) 

SHRI RAMESH CHENNITHALA (MAVELIKARA) :  I 

beg to move lor leave to introduce a Bill lurther to amend 

the Constitution 01 India . 
__ k1 the Gaz .... of _. r~  Pwt·N. 

Section-2 dilled 17·12-99. 
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MR. SPEAKER: The queslon Is : 

"That leave be granted to introduce a Bill further to 

amend the Constitution of India. 

The motion was adopted. 

SHRI RAMESH CHENNITHALA : I Introduce the Bill. 

16.00 hr.. 

PROTECTION OF HUMAN RIGHTS (AMENDMENT) BILL' 

(Amendment of .ectlon 2, etc.) 

{English] 

SHRI RAMESH CHENNITHALA (MAVELIKARA) : Sir, 

I beg to move for leave to Introduce a Bill to amend the 

Protection of Human Rights Act, 1993. 

MR. SPEAKER: The question Is : 

"That leave be granted to Introduce a Bill to amend 

the Protection of Human Rights Act, 1993.· 

The motion was adopted. 

SHRI RAMESH CHENNITHALA : I Introduce the Bill. 

CONSTITUTION (AMENDMENT) BILL' 

(Amendment of Irticle 19) 

~ hr.. 

{English] 

SHRI RAMESH CHENNITHALA (MAVELIKARA) : 

beg to move for leave to introduce a BI" further to amend 

the Constitution of India. 

MR. SPEAKER: The question Is : 

·That leave be granted to introduce a Bill further to 

amend the Constitution of India.· 

The motion was adopted. 

SHRI RAMESH CHENNITHALA : I Introduce the Bill. 

16.01 hr •. 

[English] 

COMPULSORY VOTING BILL' 

SHRI VILAS MUTIEMWAR (NAGPUR) : I beg to move 

for leave to Introduce a Bill to provide for compulsory voting 

a by the electorate in the country and for matters connected 
I ther_lth. 

MR. SPEAKER: The question is : 

'PubIIahed In the Gazelle 01 Inlla. Extraordinary. Par1.II, 
SeclIon·2 dilled 17·12·99. 

·That leave be granted to Introduce a Bill to provide 

for compulsory voting by the electorate in the country 

and for matters connected therewith.· 

The motion was adopted. 

SHRI VILAS MUTIEMWAR : I Introduce the Bill. 

l'.Ol.'AI hra. 

CONSTITUTION (SCHEDULED TRIBES) 

ORDER (AMENDMENT BILL)' 

(Amendment of the Schedule) 

{English] 

SHRI VILAS MUTTEMWAR (NAG PUR) : I beg to move 

lor leave to Introduce a Bliliurther to amend the Constitution 

(Scheduled Tribes) Order, 1950. 

MR. SPEAKER: The question Is : 

·That leave be granted to Introduce a Bi" further to 

amend the Constitution (Scheduled Tribes) Order, 

1950.· 

The motion was adopted. 

SHRI VILAS MUTIEMWAR : I Introduce the Bill. 

NATIONAL CHILD WELFARE BOARD BILL' 

[English] 

SHRI VILAS MUTIEMWAR (NAGPUR) : I beg to move 

lor leave to Introduce a Bill to provide lor the establishment 
01 a National Welfare Board lor the welfare of children and 

for matters connected therewith. 

MR. SPEAKER: The question is : 

"That leave be granted to introduce a Bill to provide 

lor the establishment 01 a National Welfare Board lor 

the welfare 01 children and lor matters connected 

therewith." 

The motion was adopted. 

SHRI VILAS MUTIEMWAR : I Introduce the Bill. 

11.02'h hrs. 

YOUTH WELFARE BILL' 

{English] 

SHRI VILAS MUTIEMWAR (NAGPUR) : I beg to malic 

lor leave to Introduce a Bill to provide lor comprehensive 

policy lor the developme:'lt 01 the youth in the country. 

'P_ed In lhe Gazelle oIlndill. Extraordinary. Par1·H. 
SeclIon·2 dilled 17·12·99. 
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MR. SPEAKER: The question is : 

"That leave be granted to Introduce a Bill to provide 

for a comprehensive policy for the development of 
the youth In the country." 

The motion was adopted. 

SHRI VILAS MUTTEMWAR : I Introduce the Bill. 

11.03 hr.. 

{English] 

CONSTITUTION (AMENDMENT) BILL' 

(In •• rtion of new articl. 44A) 

SHRI P.C. THOMAS (MUVATTUPUZHA) :  I beg to 

move for leave to introduce a Bill further to amend the 

Constitution of India. 

MA. SPEAKER: The question Is : 

"That leave be granted to Introduce a Bill lurther to 

amend the Constitution of India." 

The motion was adopted, 

SHRI PC, THOMAS: I introduce the Bill. 

11.0W. hr.. 

RUBBER GROWERS (PROTECTION) BILL' 

{English] 

SHRI P,C, THOMAS (MUVATTUPUZHA) :  I beg to 

move lor leave to Introduce a Bill to provide for ban on 

Import of natural rubber and to protect the Interests of rubber 

growers, 

MA. SPEAKER: The question Is : 

"That leave be granted to introduce a Bill to provide 

for ban on Import of natural rubber and to protect the 

interests of rubber growers." 

The motion was adopted, 

SHRI P,C. THOMAS: I Introduce the Bill, 

11.03\41 hr.. 

{English] 

SLUMS AND JHUGGI JHOPRI 

AREAS CLEARANCE BILL' 

SHRI Y.S, VIVEKANANDA REDDY (CUDDAPAH) :  I 

beg to move for lellve to Introduce e BII to provide for 

clearance of jhuggl jhoprl cluatel'll and llum areu and for 

maners connected ther_lth. 
~ In the Gazelle of India, EllraordiNIry, Part·n, 

SeclIon·2 daled 17·12·99. 

MR. SPEAKER: The question is : 

"That leave be granted to Introduce a Bill to provide 

for clearance of jhuggi jhopri clusters and slum areas and 

for matters connected therewith." 

The motion was adopted, 

SHRI Y.S, VIVEKANANDA REDDY :  I Introduce the 

Bill, 

11.04 hr.. 

PROVISION OF EMPLOYMENT BILL' 

{English] 

SHRI Y.S, VIVEKANANDA REDDY (CUDDAPAH) :  I 

beg to move for leave to Introduce a Bill to provide for 

employment or for means and resources lor self·employment 

to at least one ad ~ member 01 every family, 

Bill, 

MA. SPEAKER: The question Is : 

"That leave be granted to introduce a Bill to provide 

lor employment or lor means and resources lor 5eil· 

employment to at least one ad ~ member of every 

femlly, 

The motion was adopted, 

SHRI Y,S, VIVEKANANDA REDDY :  I Introduce the 

~ hr •. 

SPECIAL EDUCATIONAL FACILITIES (FOR CHILDREN 

OF PARENTS LIVING BELOW POVERTY LINE BILL)' 

{English] 

SHRI y, S, VIVEKANANDA REDDY (CUDDAPAH) :  I 

beg to move for leave to Introduce a Bill to provide for epeclal 

educational facilities to the children 01 parents living below 

poverty line and lor maners connected e~e l  

Bill, 

MA. SPEAKER : The question Is ' 

"That leave be granted to Introduce a Bill to prOVide 

for special educational facilitle. to the children of 

parents living below poverty line and for mstter. 

connected therewith." 

The motion was adopted, 

SHRI Y.S, VIVEKANANDA REDDY :  I Introduce the 

'POOIshad In lile Gazene of India, Ex1rllOfdinary, Part·II, 
SeclIon·2 doled 17·12·99 
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".O&hn. 

FOREIGN AID FUND OF INDIA BilL < 

{English] 

SHRI Y.S. VIVEKANANDA REDDY (CUDDAPAH) :  I 

beg to move lor leave to introduce a Bill to regulate the 

utilisation ollorelgn aid and lor matters connected therewith. 

Bill. 

MR. SPEAKER: The question Is : 

"That leave be granted to introduce a Bill to regulate 

the utilisation ollorelgn aid and lor matters connected 

therewith." 

The motion was adopted. 

SHRI Y.S. VIVEKANANDA REDDY :  I introduce the 

".06'A! hr.. 
COMPULSORY VOTING BILL < 

{English] 

SHRI P.C. THOMAS (MUVATTUPUZHA) :  I beg to 

move lor leave to Introduce a Bill to make voting compulsory 

at all elections and lor matters connected therewith. 

MR. SPEAKER: The question is : 

"That leave be granted to introduce a Bill to make 

voting compulsory at all elections and lor matters 

connected therewith. 

Thli  motion was adopted. 

SHRI P.C. THOMAS: I introduce the Bill. 

~ hr.. 

CONSTITUTION AMENDMENT BILL < 

(Amendment of Artiele 85) 

{Translation] 

DR. RAGHUVANSH PRASAD SINGH (VAISHALI): Mr. 

Speaker, Sir, I beg to move lor lliave to Introduce a Bill 

lurther to amend the Constitution 01 India. 

(English) 

MR. SPEAKER: The question Is : 

"That leave be granted to Introduce a Bill lurther to 

amend the Constitution 01 India. 

The motion was adopted. 

"PIdohed In tile Gazene 01 India. Extraordinary, Part-II, 
SectJon-2 dmed 17-12-99. 

{Translation] 

DR. RAGHUVANSH PRASAD SINGH : Mr. Speaker, 

Sir, I Introduce the Bill. 

".01 hr.. 

(English) 

CONSTITUTION (AMENDMENT BILL)< 

(In.ertlon of n_ artlele 31) 

DR. V. SAROJA (RASIPURAM) :  I beg to move lor 

leave to introduce a Bill lurther to amend the Constitution 

01 India. 

MR. SPEAKER: The question Is : 

"That leave be granted to Introduce a Bill lurther to 

amend the Constitution 01 India. 

The motion was adopted. 

DR. V. SAROJA :  I Introduce the Bill. 

s ~ r  

POPULATION STABILISATION BILL < 

{English] 

DR. V. SAROJA (RASIPURAM) :  I beg to move lor 

leave to Introduce a Bill to provide lor population stabilisa-

tion measures lor promoting smalilamlly norm and lor mat-

ters connected therewith. 

MR. SPEAKER: The question Is : 

"That leave be granted to Introduce a Bill to provide 

lor population stabilisation measures lor promoting 

small lamlly norm and lor matters connected there-

with." 

The motion was adopted. 

DR. V. SAROJA :  I introduce the Bill_ 

16.07 hr.. 

REPRESENTATION OF THE PEOPLE 

(AMENDMENT) BILl< 

(In.ertion 01 new Section. 21-A and 21-8) 

{Translation] 

DR. RAGHUVANSH PRASAD SINGH (VAISHALI) : Mr. 

Speaker, Sir I beg to move lor leave to Introduce a Bili ~ er 

to amend the Representation 01 the People Act, 1951. 

'P_1n n,a Gazette 01 India. Extraordinary. FW!·I, 
5ect1on-2 dmed 17·12·99. 
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{English] 

MR. SPEAKER: The question Is : 

"That leave be granted to introduce a bill further to 
amend the Representation of the People Act, 1951. 

The motion was adopted. 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH : Mr. Speaker, 
Sir, I Introduce the Bill. 

l ~ r  

CONSTITUTION AMENDMENT BILL-

(Amendment of Article 51A) 

DR. RAGHUVANSH PRASAD SINGH (VAISHALI): Mr. 
Speaker, Sir I beg to move for leave to Introduce a Bill further 
to amend the Constitution of India. 

(English] 

MR. SPEAKER: The question Is : 

"That leave be granted to Introduce a Bill further to 
amend the Constitution of India. 

The motion was adopted. 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH : Mr. Speaker, 

Sir. I introduce the Bill. 

1'.01 hr.. 

CONSTITUTION (SCHEDULED CASTES) 
ORDER (AMENDMENT) BILL-

(Amendment of the Schedule) 

DR. RAGHUVANSH PRASAD SINGH (VAISHALI) : Mr. 

Speaker, Sir, I beg to move for leave to introduce a Bill 
further to amend the Constitution (Scheduled Cast.a) Or· 

der, 1950. 

(English] 

MR. SPEAKER: The question Is : 

"That leave be granted to Introduce a Bill further to 
amend the Conatltullon (Scheduled Caetea) order, 

11150: 

The motion was adopted. 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH: Mr. SpeakerB. 

Sir, I Introduce the Bill. 

"P\mIIIhed In the Gazelle 01 _. d ~  ParI·I, 

SecIIon·2 daled 17·12·99. 

l'.OIlio h,.. 

FLOOD CONTROL BILL-

[English} 

SHRI VAlKO (SIVAKASI) : I beg to move for leave to 

Introduce a Bill to provide for the setting up of a Flood 

Control Board to control flooda and for matterB connected 
therewith. 

MR. SPEAKER: The question Is : 

"That leave be granted to Introduce a Bill to provide 

for the setting up of a Flood Control Board to control 

flooda and for matters connected therewith." 

The motion was adopted. 

SHRI VAlKO: I Introduce the Bill. 

1I.08hre. 

(English] 

CONSTIT JTION (AMENDMENT) BILL-

(Ine.rtlon of new article IIA) 

SHRI VAlKO (SIVAKASI) : I beg to move lor leave to 

Introduce a Bill further to amend the Constitution of India. 

MR. SPEAKER: The question Is : 

"That leave be granted to Introduce a Bill further to 

amend the Constitution of India: 

The motion w .. adopted. 

SHRI VAlKO: I Introduc. the Bill. 

l'.cm40 hr.. 

COMPULSORY VOTING BILL-

(English) 

SHRI VAlKO (SIVAKASI) : I beg to move for leave to 
Introduce a Bill to make voting compulsory In election. to 
legislative bodies in the country. 

MR. SPEAKER : The que.tlon Is : 

"That leav. be granted to Introduce a Bill to make 
voting compulsory In elections to legislative bodle. In 

the country: 

The motion wu adopted 

SHRI VAlKO: I Introduce the Bill. 

"P\mIIIhed In 1he Gaz_ 01 _. EXI.-dlnaly. Pw! .•. 
Sec:l1on·2 daled 17·12·99. 
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1'.10hrL 

NATiONALISATION OF INTER-STATE RIVERS BILL' 

(English] 

SHRI VAlKO (SIVAKASI) : I beg to move for leave to 
Introduce a Bill to provide for natlonallsatlon 01 Inter-State 

rivers for the purpose 01 equitable distribution 01 river waters 

among the States and for matters connected therewith or 

Incidental thereto. 

MR. SPEAKER: The question Is : 

"That leave be granted to Introduce a BIII.to provide 

lor natlonallsatlon 01 Inter-State rivers for the pur-

pole 01 equitable dlatrlbutlon 01 river waters among 

the Statel and for mltters connected therewith or Inci-

dental thereto." 

The motion was adopted. 

SHRI VAlKO (SIVAKASI): I Introduce the Bill. 

~ hrs. 

CONSTITUTION (AMENDMENT) BILL' 

(In.ertlon of Article 103 etc.) 

(Transl.tion] 

SHRI ANANT GANGARAM GEETE (RATNAGIRI) : Mr. 

Speaker, Sir, I beg to move lor leave to Introduce a Bill 
lurther to amend the Constitution 01 India. 

{English] 

MR. SPEAKER: The question Is : 

"That leave be granted to Introduce a Bill lurther to 

amend the Constitution 01 India." 

The motion was adopted. 

(Translation] 

SHRI ANA NT GANGA RAM GEETE : Mr. Speaker, Sir, 

I Introduce the Bill. 

1'.11 hra. 

CONSTITUTION (AMENDMENT) BILL' 

(In .. rtlon of new article 75A. etc.) 

(Translation] 

SHRI ANANT GANGA RAM GEETE (RATNAGIRI) : Mr. 

Speaker, Sir, I beg to move for leave to Introduce a Bill 

further to amend the Constitution of India. 

"P1dahed In the Gazette 01 _. EX1raordinaly. Part·II. 
SecIIon-2 daled 17-12-99. 

(English] 

MR. SPEAKER: The question is : 

"That leave be granted to Introduce a Bill lurther to 

amend the Conatltutlon 01 India." 

The motion was adopted. 

{Translation} 

SHRI ANANT GANGA RAM GEETE : Mr. Speaker, Sir, 

I Introduce the Bill. 

1'.11141 In. 

NATIONAL COMMISSION FOR THE AGED BILL' 

{English] 

SHRI SUSHIL KUMAR SHINDE (SOLAPUR) :  I beg 

to move lor leave to Introduce a Bill to provide lor securing 

a Iile with dignity, peace and security to the aged and for 

their wellare and for matters connected therewith. 

Bill. 

MR. SPEAKER: The question Is : 

"That leave be granted to Introduce a Bill to provide 
for lecurlng a life with dignity, peace and security to 

the aged and lor their wellare and lor matters 

connected therewith." 

The motion was adopted. 

SHRI SUSHIL KUMAR SHINDE : Sir, I Introduce  the 

1 •. 11J(h .... 

POPULATION CONTROL AND 

FAMILY WELFARE BILL' 

{English] 

SHRI SUSHIL KUMAR SHINDE (SOLAPUR) :  I beg 
to move lor leave to n ~ e a Bill to provide measures lor 
population control through compulsory sterilisation of certain 
persons and prOViding Incentives/disincentives lor adopting 

small family norm. 

Bill. 

MR. SPEAKER: The question Is : 

"That leave be granted to introduce a Bill to provide 
measures for population control through compulsory 

sterUisatlon 01 certain persons and providing Incentlvesl 
disincentives lor adopting smalilamily norm." 

The motion was adopted. 

SHRI SUSHIL KUMAR SHINDE : Sir, I Introduce the 

-PIdahed In lhe Gazelle 0I1ndIIl, EX1raordinary. Part-II. 
SeclIon-2 dated 17-12-99. 



405 Terrorist and Disruptive 
Activities (Prevention) 

Agrahayana 26, 1921 (Saka) (Withdrawal of Legal 
Proceedings) Bill 

406 

16.12 hr.. 

TERRORIST AND DISRUPTIVE ACTIVITIES 
(PREVENTION) (WITHDRAWAL OF LEGAL 

PROCEEDINGS) BILL 

[English] 

MR. SPEAKER: Before I call upon Shri G,M. Banat-
walla to move the motion for consideration of the Bill, we 
have to fix the lime for discussion on the BII. Shall be fix 
two hours. 

SHRI S. JAIPAL REDDY (MIRAYALGUDA) : No, Sir. 

[Translation] 

SHRI MOHAN RAWALE (MUMBAI SOUTH CENTRAL): 
We oppose this Bill. 

[English] 

MR. SPEAKER : Hon. Members, initially we will fix 
two hours. Later on we will see. 

SHRI S. JAIPAL REDDY : Sir, It is a very Important 
Bill which concerns the civil liberty of thousands of people 
and a lot of people have been affected by this TADA law. 
Though It Is lapsed, it continues to afflict people. 

MR. SPEAKER : Shrl Jalpal Reddy, initially we can 
give two hours. If necessary, we can extend the time for 
discussion on the Bill. 

SHRI G.M. BANATWALLA (PONNANI) : I beg to move: 

'That the Bill to provide for withdrawal and prevention 
of all legal proceedings under the Terrorist and 
Disruptive Activities (Prevenllon) Act, 1987 which 
expired on 23 May, 1995 and for maners connected 
therewith or incidental thereto, be taken into 
consideration." 

16.13 hr.. 

(SHRI P.H. PANOIVAN In the Chair) 

Mr. Speaker, Sir, all know that TADA Act lapsed on 
23rd May, 1995. But even after the lapse of TADA Act 
hundreds of cases have been going on in the courts. 
Hundreds and thousands of people have been languishing 
behind the bars. Act lapses but the people still continue to 
suffer in jaila in contex1 of pending cases, it is a thing 
contradictory In nature. All the pending cases should have 
lapsed just after the expiry of the Act but II did not happen 
because a specific provision under TADA had not lapsed 
wllh the Act. 

(English] 

The situatIOn came up because of sub Section 4 of 
section 1 of the Act. 

[Translation] 

Due to this Sub Section 4 of section 1 of the TADA 
act, pending cases continued to proceed. The people whose 
cases were pending, continued to remain behind bars. It is 
a peculiar situation- 'Law has lapsed but the trial Is going 
on'. It seems that even today we follow Britishers who 
proclaim, 'The King Is dead, long live the king'. The same 
thing applies here. TADA Is dead, long live TADA, It Is a 
strange kind of contradiction and this Bill has been brought 
forward to do away with this provision. The purpose of this 
Bill Is only this that when the act has been done away 
with, then the cases coming under the purview of this act 
should be deemed as lapsed and the persons who are 
behind bars In connection with the pending cases, should 
be released. If the government thinks that they are guilty 
and have committed the crime then certainly we have a 
lot of laws to deal with them. There was no need to apply 
this draconian law. 

(English] 

Under the normal laws of the land, they can be tried. 

[Translation) 

They could have been tried under the normal lawl of 
the land. It would have to be remembered as to how much 
peculiar situation has arisen belore us. On one hand TADA 
lapses, but the pending cases are going on. Secondly, 
several investigations are pending and pending cases are 
going on. Even the pending Investigations have been 
protected. According to II, the pending cases will go on. 
Then various new means were adopted to continue with 
TADA act. Sir, with your permission, I would like to reler to 

(English) 

'Betrayal of Indian Democracy round the states' 

[Translation} 

by N.B. Chande in which it has been revealed as to 
how TADA was continued and people were Implicated under 
the Act even alter it lapsed At page no. 170 01 the wOlk, 
N.B. Chande has given so many examples and I am quollng 
one 01 his example. to reveal as to how many methods 
were adopted to continue with TADA Act. 

(English) 

II the police wants to book someone they tag his name 
to an old FIR since the case may be listed as under Invlls-
tigatlon.' 

[Translation} 

Hundreds of cases were labelled as 'under Investi-
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gation" and several such frightening incidents like including 
the names of certain persons under the tag of old FIR and 
cases under old Irrvestigation came before us and the TADA 
was continued for such acts. 

Sir, we should understand as to why the TADA was 
allowed to lapse. TADA Is a blemish on the largest democracy 
In the world for It does not contain any democratic principles. 
It was such an act under which all the healthy principles for 
the survival democracy were trampled. 

It was also revealed that TADA has been misused 
extensively. Therefore It was demanded that such a provision 
which Is against the democratic norms and healthy principles 
of Jurisprudence and which bestows unhundred powers to 
the executive to misuse It, should be done away with. This 
fact was accepted and this Act was abolished on 23rd May. 
You will find that the people booked under TADA even for 
petty crimes. Sir, I do not want to quote many examples. 
But you give a slight thought to the fact that how 
Indiscriminately this Act was used, how many Innocents were 
subjected to torture and atrocities under this Act. Even today 
these persons have been waiting to get rid of TADA and to 
come out of jails Sir, you see as to what IOrt of people 
were detained under TADA and what was their crime. Petty 
drivers, labourers too were detained under •. And their crime 
was that they did not know what the luggage someone were 
carrying contained. The porters, the chowkldara, the auto-
rickshaw drivers, drivers who did not know the conten:s 
of the carriage and the purpose for which It was being 
carried, were also detained. In Vardhan region of Ralgartt 
district of Maharashtra, a shephard was grazing his goats. 
One day he saw that the police designated lOme parsona 
as terrorists and arrested them and the shephard too was 
detained under TADA for the simple' reason that he had 
seen the entire episode. I can even give the number of 
each criminal but I am not doing so for I do not want 
Interfere In the process of justice. An innocent women who 
made available drinking water to the strangers who asked 
her lor water saying they were thirsty, was also detained 
under TADA. I can give the name, number and all other 
details about that woman, It Is In my record but I do not 
want to do so. You just see what kind 01 persons were 
detained under It. The whole world knows that TADA was 
Indiscriminately used under communal bias. When a law is 
misused so much and it is being abolished on this very 
basis, then the cases pending under such draconian law 
should also be withdrawn. If you consider them as criminals 
then there are various laws we have in this democratic 
country under which trials can be held against them. 
Therelore I urge the government to free those people 
from the abuse of draconian law as they have been 
laugulshlng In Jails for years. The cases were taken to the 
Supreme Court which passed the order stating that as a 
lot of discrepancies were being observed, so TADA cases 

have to be reviewed. It should be reviewed at State and 
Central level. Then only the government was forced to review 
this. The position In respect of Maharashtra, Rajasthan and 
Gujarat was particularly bad. The government was forced 
to review due to the order of the Supreme Court. There 
was a case of Kartar Singh vs State. How many cases 
were found to be unsatisfactory during the review. These 
were not one or two. 

{English] 

The review is stili not satisfactory. 

{Translation] 

23,862 cases had to be dropped due to this 
unsatisfactory review. We have got this figure from starred 
and unstarred questions In the House. I am not presenting 
these figures as I do not want to take much time of the 
House. When the casual and unsatisfactory review of a 
law has resulted In the dropping 01 23,862 cases, you can 
easily Judge that the Injustice and atrocities had reached 
the climax. 

Another figure was given in an unstarred question. 
That wu slightly more than this. 23,901 cases were dropped 
under It. The repealing of such an Act is necessary because 
the caaaa under trial of a law which is against a Jurispru-
dence, healthy principles, democratic norms should also 
lapse alongwith the Act. What Is the position of pending 
case.? What is the position of TADA court and designated 
court! 

{Engl/$h] 

They are moving at a snail's pace. 

{Translation] 

The very slow pace and undue delay is hampering 
the disposal of these cases. Some times back It was said 
that today 

{English] 

the total number of live cases under TADA Is 14446. 

[Trans/alion] 

This Is about pending cases. In how many cases 
Irrvestlgatlon Is pending? In reply to an unstarred question 
in Rajya Sabha the Government Informed that figures 
pertaining to pending cases have been furnished but 
separate figures pertaining to pending Investigations are not 
maintained. On the basis of recorda I can prove as to how 
It has been mlsutillsed? About 1022 undertrials are behind 
the bars who had been ruined mentally and economically 
and their families had been ruined. I would thank the Hon'ble 
Prime Minister Atal Blharl Vajpayee. 

A few months ago In July, 1999 he had said that: 
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{English] 

"Prime Minister Atal Beharl VaJpayee had assured a 

speedy action on TADA-related cl8es. He directed 

the Union Home Ministry to furnish .tatu. report from 

across the country and also to Initiate steps for 

expeditlou. action. 

(Translation] 

This report was publl.hed In 'The Hlndustan Times' 

on July 15, 1999 and In 'The Time. of India' on July 16, 

1999. The Prime Minister had Issued the order but we 

don't know a. to what action ha. been taken on his order? 

This was the election time and perhaps this order was also 

Issued during that time. This order was Issued during the 

course of recently held elections. As I had already said that 

there are 14446 cases pending and 1022 people are In Jails 

and these cases are being persued at a snails speed. 

Should I give an example that how to court proceedings 

are going on. Demolition of the Babrl Mosque and TADA 

cases are linked with Mumbai bomb blasts. People are 

languishing In jails for the last seven years. Seven years Is 

.,ot a small period. Under certain section. 01 TADA there 

could be Imprisonment upto five years or even more and 

people are behind the bars for more than sevan years under 

TADA and they have oeen ruined mentally and their families 

have been ruined. The rich people went to the Supreme 

Court to get ball. There are several such people and this 

House is aware of them but the poor people could not go to 

the Supreme Court to get bail as a resuit they are stili 

languishing In Jails. These poor people are suffering from 

poverty. 

Sir, I would like to draw your anention towards a 

judgement of the Supreme Court. I would like to remind 

you by drawing your anentlon towards the case AIR 96 SC 

2053. Imprisonment up to live years can be awarded under 

certain sections 01 TADA and people are in jails for the last 

seven years under TADA. Now the Judge has said: 

[English] 

'After the accused person~ "!IV:: ,uffered imprisonment 
which is half the maximum punishment provided for 

the offence, any further deprivation of personal liberty 

would be violative of .... artlcle 21." 

(Trans/ation] 

This judge had .ald that what s~ a lon has arisen 

before me. There 18 gross vloletlon 01 Article 21. People 

cannot be deprived 01 their freedom like this. 

Anyhow the Issue was that ball should be grsnted to 

these people who are in Jails under TADA cases and they 

deserve bail, but it Is an irony that these poor fellows do not 
know whether they are entitled to get ball. These are poor 

and lIinerate f.llows who had been arrested while they w.re 

grazing their goat. or they had arre.ted for doing an offance 

of giving water to a passerby. Whom they had not seen 

eariler. I can cite numerous examples in this regard. How 

can we expect that these poor Illiterate people who ara 

languishing In Jails will ever come to know about the 

judgement dellverd by the Judge? The Government itself 

should have taken car. of rights of these paople. Thes. 

people and th.1r families should have be.n Informed about 

this by the Government. A. par the Judgamant of tha 

Suprama Court a list of the p.rson. who are In Jails undar 

TADA clle. should have b.en prepared and pre.entad in 

the TADA designated court but it has not been  done and 

the Government did not he.d about this. What Immediat. 

steps th.s. poor fellows can tak.? They had paid lot of 

moeny to advocates to p.rsue th.lr caslS. In order to 

provide tll.m Immedlat. rell.f atl.ast the Government 

should have tak.n 10m. st.ps in this regard. I am not saying 

whether these poor f.llows are In u position to pay for their 

ball or not. These poor fellows do not have anything to spend 

and they have been charged ~  

{Eng/Ish] 

Waging a war against the nation. 

(Translation) 

This type of c18es have been filed against th.se poor 

lellows which I just read out lor you, and II they are not in a 

position to make payment lor their ball then this House and 

the Government will have to think in this maner from the 

justice point of view. 

But the question is not only 01 bail. Th. man.r Is 

more serloUII. Now they should be granted bail but I have 

just said that the InIdIer Ia more eerloUII. Just se. what Is 
the pr.sent position of court proc.edlngs In thes. cases. 

For example bulky charge .he.t. have b •• n fiI.d in 

connection with Bombay bomb bla.t ca.e. The IOtal numb.r 

of witn ..... in Bombay blast ca.e Is about 3000 and during 

thes. seven year. hardly 189 witn.ss .. out of 3000 have 

been summoned to the court for giving wltne8s. 3000 wlt-

ne.... will have to b. witnessed in cas.s of thase poor 

people and.o far only 189 witn.u.a have b •• n called for 

witneu in the court. How long this ca.e will linger on? Thi8 

ca •• can go on for an indefinite period. In .ome case. these 

can go on even aft.r death of the accused .nd his name 

can app.ar In column two or thr.. of the chargeeh •• t. 

The Lawyer5 are of the view that al this pace there Is no 

hope of •• nlement 01 these cl8es ev.n in twenty y.ars. To 

which law this eituation Is r.lated? The aituatlon Is r.lsted 

to the law which has been termed draconian by entire 

country and the Governm.nt and which Is againat the 

democracy and with regard 10 which it has been said that 

this law has been misused on large scal •. 
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Under these circumstances and keeping in view the 
pace of court proceedings in these cases this House will 
have to take into account all these facts while passing this 
Bill and we will have to do justice. Sir, in a case A.I.R. 
1996 S.C. 2957 the, Judge himself had said: 

[English] 

"It Is ciear that there Is very ilttie prospect of a speedy 
trial in cases under TADA in some of the States." 

He goes on to give the reasons also. 

[Translation] 

The Judge himself had said, This should be an eye 
opener for us what the judge had said further in this very 
case. 

[English] 

"When the release of under-triai Is severely restricted 
as in the TADA case by virtue of Section 20, Sub-
Section 8 of TADA Act.. .. " 

Sir, I repeat It because of the Importance of the 
sentences. The judge says: 

"When the release of under-trial is severely restricted 
as in the TADA case by virtue of Section 20, of Sub-
Section 8 of the TADA Act, H becomes necessary that 
trial does proceed and conclude wHhin a reasonable 
time." 

[Translation] 

To be just and fair It Is necessary that the proceedings 
in these cases shouid be concluded within a reasonable 
period. But situation Is the question of concluding the 
proceedings In these cases within reasonable period does 
not arlae. 

Sir, emphaSis has been laid on making the TADA law 
somewhat different from the principles of the jurisprudence 
of law and obtaining ball under TADA Law has been made 
very difficult. As such atleast Court cases under the said 
law should be expedited and judgement should be given 
within a reasonable time. But as I was telling this House 
that there Is no hope of the judgement coming within the 
reasonable time. 

Sir. in the case which I am refering to the judge had 
funher said: 

[Eng/Ish] 

"Deprivation of personal liberty without ensuring speedy 
trial would also not to be in consonance with the right 
guaranteed by article 21," 

[Trans/Btion] 

We have to uphold the constitution. We have taken 
oath that we will act according to our Conatltutlon and Judges 
are openly saying so many things and despite all this we 
are Ignoring the reality, It Is against justice. Hon'ble Chairman 
Sir, this should be remembered that 

[English] 

If the law itself Is lawless. 

[Translation] 

It the law Itseit is draconian and Is against the healthy 
prinCiples of lawful court proceedings and it the tiralln courts 
can not be completed within the reasonable period then 
the peopie will have no faith in law, the people shall cease 
to have faith in our system, judiciary and democracy system. ' 
Even the people will loose faith in democratic set up. These 
are the apprehensions in the minds of the people and 
consequences of these could be grave. Therefore, this 
House should take serious note of all these things. 

Sir, justice is the victim of dual policy of the Govern-
ment today. I had made a reference about It In the morning 
also and now I would like to give an example of It. It has 
been stated that the Government Is ready to set up a new 
commission to Inquire Into the 1984 .anti-sikh riots. I donot 
want to comment on It, On the one hand the Government 
says that action should be taken against guilty persona of 
1984 riots and It Is even ready to set up a new commission 
for It if required but on the other hand the Government of 
UP which is of the same hue as centre, has recently 
withdrawn the 8 cases, which were filed in the case of 
massacre of 17 muslims in Nigar cinema hall of Meerut in 
U.P. in 1991. Though only eight cases were flied In this 
regard and now, all of a sudden, these have also been 
withdrawn by the Government of Uttar Pradesh. What type 
of Government Is' this? In this democratic system. the 
Government is least bothered about the precious lives of 
people belonging to minority communities. In this way the 
morale of communal elements is boosted, 17 musllms were 
massacred in broad day light, charges were levelled agliinst 
the accused persons and later on cases were withdrawn. 

Sir, prior 10 this when saffron Governmenl was in power 
In Maharashlra, atrocities were committed against hundreds 
of dalits. Hundreds of cases were filed against the perpe-
Irators of this crime but saffron Government of Maha-
rashlra withdrew those cases. These are different yard-
sltcks of justice. 

SHRI SURESH RAMRAO JADHAV (PARBHANI) : Mr. 
Chairman. Sir, those ware political cases. 

SHRI G.M. BANATWALLA : Sir, those are being called 
political cases whereas it is a clearcut case of discrimination 
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I can give more examples. Those cases were withdrawn 

and criminals were released to create communal harmony. 

[English] 

TADA Is the blackest piece of legislation In Independent 

India's statutes. 

[Translation] 

Several laws are there In the country, which can be 

used but plea Is given that we have to fight the terrorists 

and control terrorism. I would like to ask whether terrorism 

has not Increased despite enacting laws like TADA or to 

what extent terrorism was curbed by It. The reply will be In 

the negative. Despite TADA terrorism Increased unabated. 

How many such laws are there in the country-there are 

laws like TADA, Disturbed Area Act, Armed Forces Special 

Act and Terrorists affected Areas Special Courts Act but in 

spite of all these laws terrorism could not be checked and 

It Increased unabated. Terrorist activities were increased 

even after enacting TADA. 

[English] 

MR. CHAIRMAN: Shrl Banatwalia, how much time 

do you want? 

[Translation] 

SHRI G.M. 8ANATWALLA : Mr. Chairman, Sir, It is 

very sensitive issue ... (lnlerruplions) 

(English] 

AN. HON. MEMBER: Sir, he Is the Mover of the 

8i11 ... (lnlerruplions) 

MR. CHAIRMAN: Okay, please continue. 

{Translallon] 

SHRI G.M. BANATWALLA : Mr. Chairman, Sir. I do 

not say that action should not be taken against the guilty. 

The whole House is unanimous on the issue 01 checking 

terrorism but appropriate methods shoud h" adopted lor it. 

There is no dearth of laws. All the ~ d laws 01 the land 

are there to check terrorism. Terrorism cannot be checked 

by enacting draconian laws or by bringing state terrorism 

to counter that. Terrorism cannot be countered by enacting 

such laws which are against democratic norms and 

jurisprudence but on the contrary such acts encourage 

terrorism. Today, the question is not about strengthening 

the tribunal justice, the question is what ebout our policy 

force? What steps are being taken for modernisation of 

police force and making it impartial and effective. Such 

situations cannot be tackled by enacting numerous laws 

only but for that intelligence should be made efficient. 

The working 01 Intelligence was being discussed here 

.. 
in the context of Kargil, I do not want to discuss that here 

but It seems that attention Is not being paid towards II. We 

have peace keeping force. 

[English] 

There should be better utilisation of peace keeping 
forces. 

f!i"nslation] 

It Is essential to pay attention towards better and proper 

utilisation 01 our lorces to counter terrorism. It is not proper 
to give more rights and powers to Government lor 

countering terrorism because these can be misused easily. 

We have several heart-rending instances of its misuse 

before us. It Is a wrong viewpoint and We should remember 

that. Ours is a great country. What constitutes this 

greatness. It is great because of its civilization which follows 

the rule of the law In democratic manner. 

[English] 

Laws which are law less will harm our country to a 

great extent. 

(Translation] 

Sir, what I am saying today is not my viewpoint only 

but the Members sming on treasury benches also haa the 

same opinion when they were In the opposition. I can' give 

several Instances here. I can quote speeches 01 several 

Members In this regard. Now I would like to give instance of 

a senior Member 01 the Cabinet and all Members respect 

him. He was In the Ralya Sabha. You may be remembering 

the name 01 this senior colleague-Shri Jaswant Singh. What 

has been stated by Shri Jaswant Singh wllh regard to TADA? 

This Is not my opinion but the views expressed by Shrl 
Jaswant Singh. In Rajya Sabha he was saying that-

[English] 

It was on 26th August, 1987 at page 403. I quote. 

"II the Government Is putting across a theSis that 

because the criminal justice system stood paralysed, 

therelore, they had taken recourse to the TADA Bill, I 

remain unconvlnced." 

This is the opinion of your colleague. He says further 

that .... (Interruptions) 

PROF. RASA SINGH RAWAT (AJMER) Congress 

Party was in power at the time when TADA was Introduced 

.. (interruptions) 

MR. CHAIRMAN: No Interruptions please 

PROF. RASA SINGH RAWAT : It is the reality. 

(Translation] 

SHRI G.M. 8ANATWALLA : It lapsed during their 

tenure itsell ... (lnlerrupllons) 
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[English} 

PROF. RASA SINGH RAWAT : Now It Is the discretion 

of the Court ... (lnterruptlons) How do you withdraw It? 

MR. CHAIRMAN : Please do not Interrupt. 

[Translation} 

SHRI G.M. BANATWALLA : We will be thankful to you, 
II you make efforts to Improve the sltuatlon ... (lnterruptions). 
For how long will you continue to polltlclse the Issue? They 

are behind the bars for unduly long time and are waiting for 

their release. The poor have been ruined. And here you 

are talking only of politics and of setting political scores with 

each other. This deserves to be condemned. I was men-

tioning about the statement of Shri Jaswant Singh. I was 

reminding my colleagues about the statement given by their 
cabinet colleague. 

[English] 

"If there Is the suggestion that this Ordinance is a 
means of eradicating terrorism, then again I disagree 

and differ and, therefore, I oppose It." 

[Translation} 

His speech Is on record. We do not quote here the 

speeches delivered In the other House. Therefore, I am not 
going In Its detail. But, I have given the reference. Shrl 

Jaswant Singh had said: 

[English} 

"State must not advocate the adoption on unconsti-
tutionality to combat crime. Our Indian Stete ml.lst 
reflect In Its laws the excellence of Its Civilization, not 
Its excrescence." 

[Translation] 

I could have given several references of the speeches 

delivered by the people who are occupying treasury benches 
today. I have given reference of debate only. It should not 
be understoo4 that I or any other colleague of mine are 
afraid of COl.lnterlfl,g terrorism. We assure you that the whole 
country will counter terrorism unitedly. But It Is absolutely 
wrong to come up with something which puts blot on 
democracy. 

It Is said that even today the Government are 
conSidering to enact a new legislation to counter terrorism. 

They have not learnt any lesson from the lapse of TADA. 
I understand that a new legislation is being framed. Actually, 

the preparations are being made to bring the rwIW legislation 

on the lines of TADA. It Is a matter of concern that the 
laws against jurisprudence and democracy are made an 
Inseparable link of our legal system. It Is said that 

[English} 

the Government Is habituated to take shortcuts. 

[Translation} 

whereas these shortcuts often prove sell-defeating 

and Instead of rooting out terrorism, such measures In 

fact, further encourage terrorism. It appears today that 
having enjoyed extraordinary powers, the executive want to 

keep extra-<>rdlnary powers with It to maintain tight control 

over citizens. 

17.00 hra. 

With these words, I commend this bill to the House. I 

request the House and the Government that TADA should 

be viewed with humanitarian, legislative, moral and 

de o ra ~ point of view. People under trial have already 

been in Ja., for as much time as they would have In Jail In 

case they were convicted. Where will you find Inhumanltarlan 

situation worse than this? Today, It Is necessary to get this 
bill passed. TADA Is abolished and It should have been 

abolished totally. It was a draconian law and It has been 

grossly misused. To try people under such legislation is 

absolutely wrong and amounts to injustice. 

I sumblt this bill to the House and request you to pay 

attention to the plight of the poor and the people who are 

behind bars. Their families are ruined. Yes, you can definitely 

try people who are real culprits, under other laws, the 

constitution of our country has provision for it. I also 

presented the opinion and thinking of Judges, Juria .. before 

you. I expect that the House will rise at this critical Juncture 
and will set another example of justice, by supporting this 

bill. 

Surely, we will collectively fight against terrorism. We 

will fight against terrorism, by not bringing the state terrorism 
but by keelng our records right. it will not make difference 

to It. I am sure that the House will give its approval to 

this legislation. 

[English} 

MR. CHAIRMAN: Motion moved: 

"That the Bill to provide for withdrawal and prevention 

of all legal proceedings under the Terrorist and 
Disruptive Activities (Prevention) Act, 1987 Which 

expired on 23 May, 1995 and for matters connected 

therewith or Incidental thereto, be taken into consi-

deration." 

SHRI ANADI SAHU (BERHAMPUR, ORISSA) : Mr. 

Chairman Sir, I must appreciate the eloquent speech of 

Shrl Banatwalla which was delivered In unsullied Urdu. I 

cannot match his speech In any way, but I would definitely 
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try to pick holes In whatever he has presented to this august 
House. 

Before I start, I would like to congratulate Shri S. Jaipal 
Reddy, who In his another eloquent extempore speech In 
the Central Hall, had quoted from Shakespeare. It was a 
Hamlet's atatement: "There are more things In heaven and 
earth, Horatio, than are dreamt of In your philosophy". What 
was true of the Shakespearean days Is true now In India. 
With extra-territorial loyalty In religion, In social behaviours 
and In political ideologies, this Indian polity, In a manner, 
many persons of this policy have looked to foreign lands, to 
foreigners and foreign activities in India. Th.t Is why, this 
august House and the Parliament In general had, from 
time to time, passed some laws to cope up with the 
problems that were facing this country. 

I would request my friends In this august House to 
go through the Act Itself wherein emphasis had been put 
on coping with the problems and what were the things that 
were creating . problems for this country. 

It Is a fact that the TADA was abused here and there. 
That Is why, It was allowed to lapse In 1995. But Shrl 
Banatwalla's entire attack Is on clause 4 of Section 1, where 
there Is a lingering provision. Why there Is a lingering 
provision, that has to be thought of, when we are thinking 
of the political atmosphere, the sBCesslonlst's attitude of 
some people and the way people have been behaving. 

The other day only, this House had passed the Money-
Laundering Bill-wherein It was indicated that perlOna who 
create IOmethlng with a view to get money, who murder, 
who counterfeit, who take to prostitution, who are Involved 
in narcotics and psychotropic substances trade or Arms Act-
saying that the money-launderers will be booked. What was 
the TADA doing? There is a clear provision in the TADA 
about money-laundering itself. These are all matters which 
can be seen. 

Mr. Chairman, Sir, the Indian Penal Code was enacted 
In the year 1860; the Evidence Act was enacted In the 
year 1872, and the Code of Criminal Procedure, after going 
through a lot of amendments, cam. Into fore. In 1973 and 
became Act 2 of 1974. Those who had drafted the Act, 
enacted It and enforced It, did not know thst there could be 
people who need to be tackled In a very different manner. 
Those who are in the executive, those who are in the 
enforcement agencies or the departments know how difficult 
It is to cope up with the problems. One has to read between 
the lines ot enforce certain beh.vioural patterns among the 
people; in behavioural patterns, I am not taking of recidivlsm-
committing crime again and again Is recidivism; I am talking 
of people who do not have any loyalty for this country mostly 
or who do not have any qualms or scruples for paopla-the 
milk of human klndness does not flow In their minds. 

Taka the case of Bombay blasts In 1993 .. Two hundred 
and sixty perlOns were killed; just like that, Innocent preraons 
died, and about 2,000 AK-47 .nd AK-57 rlflea were 
recovered, not to talk to other explosives or the RDX. With 
the normal iaws, how can you tackle this problem? Taka the 
case of Ch.pt.r 701 the Indian Panal Cod. wh.r.ln th.r. 
ar. certain provisions about waging war, aeditlon and aU 
these m.tt.rs. 

Now-a-days, In the praaant situation, In this c0'Jfll',V 
Sections 121, 124 and the other r.lated Sections would 
look like very innoc.nt provisions In the Act. Her.ln, I would 
Ilk. to pick holes In the stat.m.nt of Shrl Ban.twall.; I hope, 
he would not mind it. He gave the InstaflCe of a shepherd 
and a I.dy who gave water to the terrorlsta. The Act itae" 
has been very clear. Sections 1 09 to 114 of the Indian Penal 
Code ar. very Innocent Sections that d.al with .betment. 
But h.re, It h .. b •• n said that If you aid or abet a ll1rrorist, 
then one would b. II.ble. Why? It is again a quaation 01 
coping up with the problems. In coping up wlth the problems, 
intentions may not be relevant. Kindly mark my words, Mr. 
Chairman, Sir, .galn, I rap.at, "In coping up with problems, 
Intentions may not be relevant.· It m.y be releVant et that 
particular mon.nt, wh.n an officer is taking .ctlon. It m.y 
not lOund proper, wh.n the designated court sits to take 
sotck of the situation. It may not sound proper, when the 
media starts writing agaln.t th ••• offlc.rs. As a pollc. 
officer, I know how dlffJ.:.ult It Is to cop. up with the problems 
where you come Immediately and taka a decision. 

He cited other .xample., and I will cit. on •• xample 
01 NSA. It had been newly Introduced; from MISA It cama 
to NSA. At that time, I wa. the SP 01 the undivided Cuttack 
city, which had. population of about 42 lakh •. 

In the city, there were e iot 01 entl-socia I activities 
and public order was at stake. Public order is the moat 
Important thing In a city. One person wa. arr •• ted by ma. 
It went to the R.vlew Board. A sitting Judge was the 
Chairman of the Review Board and two other retired judg •• 
01 the High Court were Its Members. The practlc. Is that 
the Superintendent 01 Police and the District Maglstrat. hav. 
to place the lacts b.for. the R.lvew Board. I placed the 
lactl belore the Review Board and Imm.dlately the 
Chairman said: 'It Is not acceptabl., you have unnec .... rlly 
arrested this per.on. I allow him to go 8COt Ir •• •. You cannot 
argue. I also did not argu •. 

After four days, right In Iront 01 the house 01 that Judge 
th.r. was a lracaa betwe.n two groups and this man, who 
had bean allowed to go scot Ir •• , had hit a pen.on with a 
sword and with that bIood-dropped sword entered Into the 
house 01 th.judg. and t.rrorlaed him for about 45 mlnut ••. 
I got Information and I c.me th.r •. 1 found that h. had 
gone Into that house. W. chaeed him and he went away. 
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The judge then told me that he would have been killed. I 

told him : 'Your Honour, yes, you could have been killed, but 

you should have known the s~ a lon which existed In this 

~  You are in an Ivory Tower. You do not know the situation 

prevailing in the city. You allowed him to go scot free.' He 

told me, 'I am sorry and from next time onwards I would not 

allow anybody to go'. For another one year I had a very 

good time and whosoever was arrested, the judge would 

say that he would stay In jail. 

Sir, why I am mentioning this is because )He have to 

cope up with the problems that have been coming to us-be 

~ a shepherd, or be It a lady who gave water. You have to 
take the facts in Its totality then only you could come to a 

conclusion as to what was required by the enforcing officer. 

Take the case 01 the North-East, take the case of 

Kashmir, take the case of Punjab where militancy is In a 

dormant stage. Take for example, the State of Bihar. Every-

where you cannot cope up with normal criminal activity and 

all that. There has to be an abnormal action and that 

abnormality may be criticised by people at a later stage. 

But for giving a healthy society, for instilling confidence in 

the minds of the citizens of this country, it is necessary 
that we must go beyond. In going beyond there might be 

coercion. You may call it a draconian law. But It Is all for the 

society. I! has to be accepted. You have to commit a small 
crime In order to prevent a big crime, If It Is necessary. That 

is what has been done. If we ask for the removal of clause 

IV of Section I of the Terrorist and disruptive Activities 

(Prevention) Act, 1987, then I think, we would not be able 

to cope up with the problems. 

$Ir, the persons who have been arrested earlier might 

have been arrested lor some secessionist activities; they 

might have been arrested lor some ransom; they might 

have been arrested lor some seditious bomb blasts; or they 

might have beer ar~ s ed for some activities, maybe, lor 

making a staten,ent. A statement can also create problems. 
A statement by a person could be more powerful than a 
bomb. If that parson has been arrested on the sole basis 

01 a statement, then why should one bother about it? But 

~ you think that just because 01 a statement a person has 

been arrested, then I think, it would not be proper on the 

part 01 this audust House to sit In judgement at this time. 

Sir, that is why, in the year 1995, the Rajya Sabha 

had thought 01 introducing another Bill by the title, Criminal 
Law (Amendment) Act 1995.1! was almost  same as the 

TADA. But there has been a softening 01 the lacts. Softening 
01 the lacts means, no enquiry or investigation can start 
without the written permission Irom the Superintendent 01 
Police. No charge sheet can be filed without the sanction 
Irom the Inspector General of Police. That Is the kind 01 

softening attitude that has been adopted. But the same 

thing has been kept. The same thing means that many 

. persons with money and power can get a ball under Section 

438 of the Criminal Procedure Code. Anybody with a bag 

01 money could Immediately get anticipatory ball, with 

brilliant lawyers hovering around and pliable judges sitting 

on judgement. 

II that is the lact, II Section 438 is applicable In TADA 

cases, all the TADA detenues could have been allowed to 

go scot free. That anticipatory ball provision has been cut 

off In TADA and the same thing is done here also. You are 

all the lawmakers. You also kindly think what would be the 

position in the absence 01 such a stringent provision. And 

what is that stringent provision? It Is that there would be 

a deSignated court and the Supreme Court, and there would 

be none In between when you start a case In new Act 

which I hope would come into lorce. I! is my earnest request 

to the hon. Members here to insist upon reintroduction 01 

the Criminal Law (Amendment) Bill, 1995. Otherwise, It would 

be very difficult to cope with the many problems that have 

been coming up every day. 

Think 01 Kashmir. The other day, seven policemen not 

connected with any activity at that particular moment 01 time 

were killed. Human Rights Commissions have been crying 

hoarse about human rights. What has happened to those 

seven constables and innocent bystanders who have been 

injured or killed? Who will look after people unless there Is 

a stringent Act to arrest the people involved Immediately 

and put them inside the jail? Let them languish in Jail lor 

the whole life. The hon. Member who spoke belore me 

mentioned that there is a provision for five years of 

imprisonment but people have been languishing in jails for 

seven years. Let them languish. They have gone out 01 the 

way to kill people. They have been draconian in their actions 

and the law should also be draconian to put them down. 

II I were the victim, I would be shouting hoarse. 

Kindly think of a situation where one of us has been a victim, 

or a near  relation of ours has been killed, or one 01 us had 

been taken 01 ransom, or our houses have been gutted Qy 

lire. " the person responsible lor it comea out 01 prison 

after lour years and perpetrates the same act, how do we 

leel? Kindly think orit. 

I am not going into details. As I said, I cannot match 

the hon. Member's eloquence. I only say as to what the 

situation is in our country today. There have been penalties 

and 10r1eltures. We are not bothered about It. It is over. No 
new case is being taken up. Penalties are over during 

investigation. But the investigation stage is still continuing. 

Very few cases are there. I think Qnly 1 ,026 persons were 

there till the end 01 1999. By this time many must have 

come out jail. In a very few cases investigations are on. 

There is no question of lorfeiture of property, etc. Only some 

investigations are continuing but those Investigations must 
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continue under Clause 4 01 Section 1 01 the Act which 

was there. 

Till another Act comes Into force, I think the Govern-

ment should take Immediate steps to Introduce that Act, 

the Criminal Law (Amendment) Bill, 1995 again so that 

TADA In a different form comes Into force. Without such 

coercive methods It would be very difficult to control those 

persons who think of cessation. It would be very difficult to 

control them. In this country, there are many people who 

are at the helm of affairs, who have money, who have 

been always thinking of seceding frCllll this country. If 

somebody In my house revolts, do I not box his ears? Do I 

not whip him for whatever he has done? This is what Is 

whipping or boxing the ears by the Slate. So, we should 

not take It amiss. We should take It In its stride, in ,the good 
spirit that It has come with. ' 

There are people who are trying to effect the harmony 

amongst different sections 01 the people. My Irlend Shrl 

Banatwalla was Indirectly referring to some people of a 

particular community. But TADA Is only saying that those 

who are attempting disruptive activities amongst different 

communities have to be arrested and put behind bars so 

that they do not have any access to the persons who 

have remained outside and are creating problems. 

Take the case 01 General Musharral talking to another 
man In Jodhpur Jail. Recently, we read In the newspapers 

that he sent some communication to that person. I lorget 

the name of the person who Is in Jodhpur Jail. Had the 

TADA been there, Immediately, the Jailer and many other 

persons would have been put Inside the bar. One may say 

that only a letter was sent; only some conversation has 

taken place, and therefore, why should a person be arre~ ed 

under TADA? That Is what Shrl 8anatwalla's argument Is. 

No, It is cancerous situation which is prevailing In this country. 

That cancer has to be taken out. For taking out the cancer, 

you can cut off a limb, It does not matter. But the body will 

remain Intact. That has to be thought of. Think 01 that small 

Incident where General Musharral could be able to send 

cerain Information to that person who Is In Jodhpur Jail. II 

we do not have a new act to match with the TADA provisions, 

maybe, softened to some eX1ent, it would be very difficult-I 

tell this august Hous&-In another three to lour years, to 

cope up with the problems. Any number of policemen, any 

number 01 army men would not be able to cope up with it 

unless we strike terror Into the minds of those people who 

are thinking of secession or communal disharmony in this 

country. 

With these lew words, I oppose this Bill. 

MR. CHAIRMAN: Now Shri Ramesh Chennrthala. You 

may conclude your speech within 10 minutes. Then, we shall 

take up Half-an-Hour discussion. 

17.22 hra. 

SHRI RAMESH CHENNITHALA (MAVELIKARA) : Mr. 

Chairman, Sir, on 23rd May, 1995, the TADA got lapsed. 

The request of the mover of the Bill, hon. 5hrl G.M. 

Banatwalla Is that the cases pending under the TADA, which 

was has lapsed, may be tried under existing laws. Sir, more 

than 1,200 people are there in different Jails under this TADA. 

Shri Banatwalla was explaining about the situation as to 

how people were persecuted and how their civil rights were 

taken away under the TADA. 

Sir, time and again, certain provisions of theTADA have 

bene criticized In this august House. The TADA has been 

widely criticized even outside Parliament also. Sir, it h .. 

violated our democratic rights and legal norms which are 

axlstlng In our country. As Shrl Banatwalla has rightly pointed 

out, Section 1(4) has been severely criticized. He has 

Illustrated certain examples also. 

Sir, we have to think as to why the TADA had been 

enforced In our country at all. In normal circumstances, 

stringent laws  like the TADA would not have been enacted 

by Parliament. No Government wanted to enforce such an 

Act. No elected Government, Democratic Government, 

civilized Government wants such an Act. Then why did the 

sHuation arise? I agree wHh 5hrl Anadl Sahu on certain 

Issues. He had been the Inspector-General of Police 01 

Orissa. He knows better than all of us about the terrorists 

activHles. I know, during his tenure, he was a very capable 

police officer. 

Sir, the unity and Integrity of the country Is a para-

mount issue before every citizen in our country, and we 

cannot allow any kind of anll-national propaganda or anti-

national activity In our nation. Any kind of such an action 

should be crHlcized. Why has this TADA been enfoced? It 

has been enforced to check the terrorists activities and 

disruptive activities in certain parts of our country. 

We are all aware that no civilised country wants this 

kind 01 an Act. But even in other countries like, Britain passed 

an Act In order to check the terrorist and disruptive actlvHlea 

prevailing at that time. The advanced countries like the 

USA also passed such Acts to check this menace of terrorist 

activities in their countries. India also is not an exception, 

Today Shrl K. Francis George and I had to go to the airport 

to receive two bodies 01 the jawans who were killed In 

Doda region. We are about to go to the airport to receive' 

the bodies. They were killed In an encounter with the 

terrorist. in the Doda region. These youngsters, one halls 

from Trlvandrum and the other from Pathanamatta in my 

Con.tltuency. We sre just going to receive their bodies 

from the alrpon.They were po.t$d In the Doda region and 

they were having an encounter with the terrorllta and they 
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died and their bodlts are coming. The s~ s on In Jammu 

& Kashmir and In ~nla  has to be seen very seriously. 

What Is happening in the North-East? If you go through 

these areas, you will be able to see the amount 01 terrorism 

and terrorist activities which are prevailing. Normal life has 

been affected seriously. Even in Jammu & Kashmir, civilians 

are not sale. The terrorist activities had reached such a 

level that even everyday human casualities are taking 

place. This has to be checked. I am not saying we should 
reintroduce TADA. But we should have some kind 01 a 

deterrent to save the unity, Integrity and the Ireedom 01 our 

country. We have to protest the Ireedom 01 people. 01 

course, TADA, has been misuse and innocent people were 

kept in jail and to suffer I went to Rajasthan. Twenty to 

thirty people who belong to the minority community came 

to me and they showed me how their lamilies harassed by 

the police and how they were put under TADA. I have taken 

up their case with the authorities. Even lrom the All India 

Congress Committee, we have given some assistance to 

the poor people who had suffered under TADA. But, at the 

same time, we cannot allow the terrorists to go scot Iree 
and to do whatever they want to do. We are all aware 01 the 

terrorist activities prevailed in their State 01 Punjab. What 

was the situation there? Three or lour years back, what 

was heppening In Punjab, is now happening even in Jammu 

& Kashmir. Even an elected Government cannot control the 

situation and cannot run the State. The terrorist activities 

are such that even normal Iile is not existing in the States. 

So, I think that the Government should come lorward to 

check this kind 01 activity. As Shri Anadi Sahu pOinted out 

rightly even issuing a statement against the country is 

punishable. Those people shold be checked and any kind of 

propaganda against the nation should be checked properly. 

But in a situation like this which Is prevailing in Punjab, 

Jammu & Kashmir and in the North-Eastern Stetes, the 

Government is compelled to have some laws. Innocent 

people should not be harassed. As Shri G.M. Banatwalla 

rightly pOinted out we all agree that innocent people should 

not be harassed. Lot of injustice has been  done to all people 

and he has explained that. 

Can we justify the people who were directly or indirectly 

invovled In the bomb blasts in Bombay which caused 

hundreds of deaths? Can we approve of II? ... (lnterruptlons) 

SHRI RAJIV PRATAP RUDY (CHHAPRA) : Sir, we are 
to have the Half-an-hour discussion at 5.30 p.m. He can 
continue later. 

MR. CHAIRMAN : He can continue till 5.47 p.m. He 
can take 17 more minutes now. 

SHRI RAMESH CHENNITHALA (MAVELIKARA) : Sir, 

I need at least half-an-hour to conclude. 

MR. CHAIRMAN: We will take up the Hall-an-hour 

discussion at 5.47 p.m. and you can continue later on. 

. .. (Interruptions) 

MR. CHAIRMAN : Since we started late, at 3.17 p.m., 

we can go on up to 5.47 p.m. 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH (VAISHALI) : Mr. 

Chairman Sir, tell them to speak later on. Now, take up the 

Half-an-hour discussion. 

[English] 

SHRI RAMESH CHENNITHALA : We cannot sit after 

six o'clock.Today is Friday and we have to go. 

SHRI RAJIV PRATAP RUDY : Sir, let him continue in 

the next Session. 

MR. CHAIRMAN : If the House agrees, we may take 

up the Hall-an hour discussion now. 

SOME HON. MEMBERS: Yes. 

15.32 hr.. 

HALF-AN-HOUR DISCUSSION 

Ra: Financial Health of Indian Airline. and 

Air india and Purcha.a of Aircraft 

[English] 

MR. CHAIRMAN : The House will now take up the 
Half-an-hour discussion. Shrl Klrll Somalya. 

[Trenslatlon] 

SHRI KIRIT SOMAIYA (MUMBAI NORTH-EAST) : Mr. 

Chairman, Sir, I am going to speak about the working of 

Indian Airlines and Air India In the Half-an-Hour Discussion. 

Some Important pOints were raised in the discussion held 

two weeks ago In the House on financial condition of these 

two Airlines. The Ilrst important point raised was that till the 

declaration of Domestic open sky Air Policy, the Indian 

Airlines was having monopoly and upto year 1993-94 It was 

ending prollt. And once the open Air Sky Policy was 

announced which gave way to the private airlines In Indian 
Sky, the losses of Indian Airlines went on Increasing due to 

competition, overstaffing and poor management. In 1993-

94, the loss was Rs. 258 crore and in the year 1995-96, 

the loss was Rs. 109 crore. I would like to request the 

hon'ble Minister that he should tell the House about the 

reason for loss Incurred by Indian Airlines or Air India. 

The situation of Air India is no different. The loss 
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Incurred by Air India In year 1995-96 was Rs. 272 crore 

.nd In y •• r 1998-99, It was Rs. 174 crore. The reason behind 
lila that •• rHar Indian Airlines was having monopoly though 
air •• rvlce from other countries was also available. Our 

Airlines were unable to compete with them. Will the adminis-

tration make efforts to Improve It? 

It hes staff of 22 thousand people. I am surprised to 

know that services of Vayudoot have been dlacontlnued 

and Alliance Air has been started In Its place. The name 

of Alliance Air was given to accommodate 1000 employees 

of Vayudoot. Alliance Air has appOinted 740 personnel. But 

out of 740, only 40 employees were taken on deputation 

either from Indian Airlines, Air India or Vayudoot. The 

recrunment of other 700 employees has been made totally 

from outside. Will it form the basis 01 discussion? What are 

the reasons behind It. My colleague Shri Rajlv has provided 

detailed information about 700 employees. With who are 
they related, on what basis they were given the contract, 

on what basis were these people appolntad? On one hand 

one thousand employee. of Vayudoot are sitting idle without 

any work. They are being paid and treated like Governmenfs 

guest and on the other there Is new staff of seven hundred. 

What will happen under there circumstances except increase 

In the losses. 

Mr. Chairman, I would like to draw your attention 

towards one more situation. Air India and Indian Airlines 

run hotel corporation. They run centur hotel. I am unable to 
understand as to when the Government will .top running 

hotels? The running of hotels Is not the job of Government. 

Will we ever a~ a decision in thIS regard. Yesterday .nd 
today we discussed the disinvestment policy. We are seiling 

the Industries of the core sector and are not trying to get 

rid of the real problem which we are facing. I would like to 

urge the hon'ble Minister that If not today, sometime or the 

other we should think over the issue. Running of hotels is 

not our business. Hotels too are overstaffed like n. They 

get so much of prime property Irom the Government Iree 

of charge. They do not have to pay the price of the land. 

While the private hotels of all categories, even alter paying 

such huge amounts as land real estate prices. 

[English] 

They are able to compete with Centaur or other hoteis. 

{Translation] 

There is an urgent n;.",d to ;lander over this issue. I 

believe that there should bll & Government involvement in 

the core sector. But many a time It Is argued that the Indian 

Airlines have some social commitments to fulfil. They 

have to operate on such routes which  falls in the internal 

parts of rural belts and are economically unvlable. But 

there Is no such pressure on Air-India. 

[English] 

I can understand If It Is the case 01 Indian Ajrllnes, 

but what happened to Air India? 

{Translation] 

But whatever reasons are given for It, they lack 

conviction. Infect Kelkar Committee was appointed for It. 

Kelkar Committee recommended to make a further 

Investment of Rs. 2000 crores. From where will this money 

come, who will bring It and when will It be brought? From 

where new alrcralta will be available. On one hand the 

Ministry of Civil Aviation says to Invest 2000 or 1000 crore 

rupees with the help of central Government, on the other 

hand. The second wing 01 the Union Government, the 

Ministry of Finance states. 

[English] 

They say that they are not going to give even a single 

paisa. 

{Translation] 

Whether any clarity can be achieved In thla regard? 

Who will give money to the sick company. They can not get 

loans even In the open market. No one will even sub-

scribe their shares. On one hand we say that the cantral 

Government has been given us the permission to Increase 

the equity capital by Rs. 364 crore, on the other, announce-
ment lrom the Finance Ministry is received on fourth day 

In which the Minister of Finance clearly reject. It. 

[English] 

He says that he Is not going to share even a single 

paisa. 

{Translation] 

On one hand we say that the aircralts 01 Indian Airlines 

have crossed their Ine -expectancy. Which among the 12-

14 planes 01 Indian Airlines will go out 01 order and when, 
nothing can be said about It. On the other hand we say that 

we should compete. I would like to suggest that there should 

be total replanning lor It. We are moving towards the era 01 

disinvestment and prlvatlSlltlon 

[English] 

Can the Government not think about a joint venture 

with some prolaaalonally efficient company? 

{Translation] 

Whether the Government heve received offers in thle 

regard? Whether It is British Airway. or some other company, 

the Government ahould Invite open bidding 10r bringing about 
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the profe •• lonal management. Today, we have to comple-
tely adopt open market policy In regard to airline •. 

Mr. Chairman, Sir, when we open up the .ky comple-
tely, we will not even get 50 pal.e for five rupees we are 
getting today. 

{English] 

You have to choose the appropriate time. 

[Translation] 

If you want to work In a joint venture or In a collabo-
ration then you should start It right now. If you do It atter 
two or three years then they will say 

[English] 

Why? It Is a dead elephant? 

[Translation] 

At that time we will sutler even more losses than 
today. If today. Air India talks about bringing n_ plans even 
atter suffering accumulated Iosse. upto R'.1200 crore, atter 
some years no one will do so. 

Mr. Chairman, Sir a reply was given as to whether 
the Central Vigilance Commission had Instructed the Air India 
that 

{English] 

only the lowest bidder should be allowed. 

[Translation] 

Whether or not the Air India started to negotiate with 
the other bidder, a very promiscuous reply was given that 
we are following the orders of Central Vigilance Commission. 

{English] 

Have you started a dialogue with the other bidder? 
Why have you started dialogue? Why did you not accept 
the Iowe.t bidder. 

[Translation] 

It may be possible that the proposal of the other 
company are more attractive than the lowest bidder. 
Therefore through you I would like to submit that there 
should be an alliance of Air India and Indian Airlines. This 
should be given a thought. When we compare Indian Airlines 
and Air India with the airlines of other countries or private 
airlines, we find that private airlines are making big profits 
beeallie Air India and Indian Airlines incurr huge Ioues. 
Jet Airways which Ia a private airline In earning huge prollls 

while the Government of India backed Indian AlrUn .. and 
Air India are running In losses. 

Sir, In the end I would only submit that the merger of 
Air India and Indian Alrllnea Is necessary to Improve the 
health of these airlines as they are a burden on the national 
economy. Hence my submission Is that the Government 
should reconalder for making Improvement In the condition 
of the.e airline •. 

PROF. RASA SINGH RAWAT (AJMER) : Hon'ble Mr. 
Chairman, Sir, through you I would .ubmlt before the hon'ble 
Minister that Indian Airline' and Air India have been very 
reputed companies of the country and now they have been 
made limited companies so that they could be made viable 
but whether It Is the lasue of providing airport facilities, air 
flights absolete alrcrafts and their maintenance and 
supervision or be It the Issue of overstaff, whenever we 
compare all these things with the airlines of other countries, 
we find that In terms of Infrastructure we bag 'ar behind 
the developed countries. Hence, I would like to know from 
the hon'ble Minister as to why have we not been able to 
make any progress despite making so many efforts and 
providing so much faCilities for them and what are the basic 
reasons of our failure? Whether you would like to investigate 
It and alongwlth It, another Issue Is of overstaffing. The 
commercial pilots and licence holders who have lett jobs In 
Indian Airlines, they have been provided jobs In Air India. 
Who Is responsible for this backdoor entry and what action 
would you like to take against those found guilty? With these 
words I would like to take ask as to what steps the National 
Democratic Alliance Government would like to take for 
turning Indian Airlines and Air India which are the symbol 
of national prestige Into profit making companies as against 
other private airlines in an era when the talks about 
globallaatlon and open market are taking place. 

[Translation] 

SHRI RAJIV PRATAP RUDY (CHHAPRA) : Mr. Chair-
man, Sir, yesterday during the question hour It was decided 
that there should be half an hour discussion on thla topic 
beeause several such Issues were raised on which reply 
from the Minister was desired. 

On that day discussion was held on the A!lIance Air 
and the hon'ble Minister had assured that aU thepolnl8 will 
be brought Into the light by setting up an Inquiry In this 
regard. My friend Shri Klrlt Somalya had also wanted to 
have Information In this matter. 

I would not like to say anything more In this reg.td 
but would definitely like to discuss the functioning of Iwllan 
Airlines and Air India. Besides I would also hke to uk sorne 
questions from the hon'ble Minister through you. We had 
set up the public sector undertakings In the country with 
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the objective that the Government of India should make 

Investments In big companies and these companies should 

earn profit and depo81t It In the state exchequer and this 

busln ... should go on effectively. 

Since its Inception 47 years ago Air-India had been 

making prollt lor the 37 years bu1 I do not know as to 

what sort of decision were taken during the last five years 

or It could be due to the decisions taken during the last 10 
to 14 years due to which the corpus lund or earning 01 Air 

India or profit of Air India plunged gradually. For example 

when the question of leaSing of carlbjet csme up at that 

time a number of carib jets were Inducted on the basis of 

wet lease contract and all the profitable air routes in the 

country ware allotted to them and there was no exit clause 

In the said contract that what will be the consequence II 

this contract is terminated? With the change of Governments 

that contact was terminated and Air-India which was already 

Incurring loss was lined to the tune 01 As. 100 crores. 

There are several such Incidents which have taken 

place In the history 01 Indian Airlines and Air India because 

It Is !luch an area where common people have nothing to 

do. They have no say in their affairs. These are two such 
Departments where Administration and v.1.p.', play an 
Important role. Now the hon'ble Minister has taken the 

charge. Air India is running In loss and Indian Airlines Is 

suuounded by controversies. It is certain that he will try his 

be8tto function under the given clrcumstance8. 

Mr. Chairman, Sir, Air India had reduced the Super-

annuation age 01 Its employees Irom 60 years to 58 years. 
I! was a good decision. Indian Airlines was elso considering 

to reduce superannuation age 01 lis employe88. I think It Is 

right that Air India and Indian Airlines should ban new 

recruitments but an Imbalance has been created at top 

level of the structure of these air lines by promoting stafl 

to the higher grades during the last several years. There is 

shortage of staff at lower rungs In these organisations. It 

will be very difficult to run these two organisations until a 

balance Is malntalnad therein. I would like to say one thing 

about the Indian Airlines that It needs pruning in upper 

structure of this urgar-isatlon. I have been told that there 
are 37 directors Ii, !hls organisation. There Is a post 01 

Director Medical Services under which there are only 40 
Doctors and lakhs of rupees are spent on his salary in a 

year. There Is another post of Director, public grievances. 

Many such other posts 01 directors are there. These posts 

have been created in tI,E:t ro ~ n sa on at some point of 

time to oblige some one. 

Sir, when private airlines were permitted to enter the 

country, people started to make hue and cry that competition 

is Increasing. Due to competition salaries of th. Pilots In 

other airlines were enhanced and the Pilots of Indian Airlines 

left Indian Airlines to join other airlines. As such the 

management 01 Indian Airlines created productivity linked 

Incentive. Today the Pilots of Air India and Indian Airlines 

are getting just double of their salaries as productivity 

linked Incentives besides their .alarles. We haw no objection 

on payment of good salaries after giving good performance. 

But when your entire system Is running In toaaaa and you 

are giving such Incentives and Increasing pay packets. 

Are you doing justice with the economy of the country? 
Certainly we will have no objection In paying higher ealarles 

to the Itaff of these organisations If staff .srn more money 
for the corpus of their organisations and make their Airlines 

profitable. 

Sir I would like to cite one or two examples In this 

regard because several issues are Involved In It. Once 

upon a lime the net worth of Air India was As. 1375 crorea, 

which has eroded to As. 300 crores. After all there must 

be some accountability 01 some one In this whole sYltem. 
I would like to put two-lhree points before you a. the hon'ble 
Minister Is getting himself apprised 01 the clrcum.tances 
prevailing in the department gradually. I would narrate an 

Incident of Indian Airlines which took place one month ago. 

One pilot kept an aeroplane parked for nine hours at 

Hyderabad Airport. 

If any Aeroplane is delayed for only five minute, for 

any leader, the co-passengers express their anguish that 

the aeroplane has been delayed for the leader but a Pilot 

of the Indian Airlinea kept the Aeroplane  parked for nine 

hours at the Hyderabad Airport and the aald Aeroplane 

was released only when cr_ reached Hyderabad from 
Bombay. Can we allow such things In an Independent 
country? Whether this type 01 wasteful administrative 

expendhure be tolerated? The people 01 the country wsnt 
that the condition 01 such insthutlons in the country Ihould 

be strong. 

A very tragic Incident took place at the Indira Gandhi 

International Airport at Deihl when an eight year old girl 

was crushed to death between plates 01 an escalator. I would 

like to ask as to who Is responsible for this? Certainly the 

hon'ble Minister Is responsbile for this, the entire system is 

raspon.lble for this, which left the bon of the escalator 1008e. 
This was a very tragic Incident. This mishap could have 
happened with anyone. Many people Including tourillts have 

seen this Incident. We will have to identity the people 

responsbila lor luch sort 01 Incidents and we will have to 

Improve this work cuhure and the employee II should WI)!I( 

whh utmost dedication 

I urge upon the hon'ble Minister that It Is a new 

department lor him. Last time also I had said that a person 

down to earth has been asalgned the charge of high flying 

Ministry. This House hope thet you will make Air India and 

Indian Airline, one of the leading organisations of the country 
In next five year •. 
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(English] 

MR. CHAIRMAN: You cannot make a speech. You 
can ask a question. I apprise the Member that under the 
rule., you can ask. que.tlon for elucidation of furth.r facts. 

SHRI RAJIV PRATAP RUDY (CHHAPRA) : That Is 
there. What happens Is that this Issue Is an emotional Issue. 
The matter Is so Important and the hon. Minister also 
de.lr •• th.t something better should be don. In this 
organisation. So, I would requ.st the hon. Minister that he 
should take personallnltlatlv. In the happ.nlngs of the Indian 
Airlines and Air India and take the House Into confid.nce 
to Improve the services of these Airlines. 

MR. CHAIRMAN : Shrl Varkala Radhakrlshnan, you 
may kindly be brl.f so that the hon. Minister may conclud. 
his reply by 6 p.m. 

SHRI VARKALA RADHAKRISHANAN (CHIRAYINKIL): 
Th. first point I would like to urge upon the hon. Minister Is 
that th.re is no coordination betwe.n Air India and Indian 
Alrlln.s. They operate In dlff.rent s.ctions. For example, 
th.y ope rat. In the Gull sector. Both Air India and Airlines 
op.rate together with the result that there are a few 
pass.ngers In a particular flight. That Is on. point. If they 
have some prior consultation or discussion about the flight 
timings, this could be prevented. This is another point. 

Another aspect Is that there Is mismanagement. 
Regarding the time schedule, there is no principle followed. 
I come from Tlrvandrum. We have an Int.rnatlonal Airport 
which Is the fourth largest International Airport. On on. 
fin. morning, they had cancelled 17 flights all of a sudd.n 
without any reason. These 17 flights were op.ratlng betwe.n 
Muscat, Baharaln, Sharlah, Abu Dhabi and such other 
cities. These flights were operated with full capacity to my 
knowlege. But due to some reasons which I do not know, 
the flights were cancelled putting the Trlvandrum airport to 
a very difficult situation. Subsequently, when I made 
enquiries, they told me that there was a loss and so, they 
had changed the flight timing but without changing the timing, 
the operation was profitable. All of a sudden, when It was 
changed, it begins to run on a Ios8. This Is the position. So, 
there must be some coordination and understanding 
between Indian Airlines and Air India. It Is quite natural that 
Air India runs on a huge loss because they are operating 
without any purpos •. Take, for .xample the time 8chedul •. 
It is most Inconv.nlent for the travelling public. They op.rat. 
their aircraft In such timings which are very Inconvenient 
for the trav.lling public, for the office-going people and the 
business peopl •. 

I can cit. a number of Instances wh .... ln Air India 
and the Indian Airlines are operating the scheduled flights 
without taking into consideration the convenience of the 
public. Probably, It will result In huge losses. So, I would 

request the hon. Minister to look Into this. Of course, the 
hon. Minister Is new to this field. I would request him to 
study the entire thing. reschedule all the scheduled flights 
and also make It a well-managed concern. Now, really the 
net result Is, It Is a mismanagement for a very long time. 
So, I would request the hon. Minister to take Immediate 
steps to restore the flights that have been cancelled at the 
Thlruvananthapursm Internstlonal Airport and do that is 
possible to make the Airport mora viable. Thlruvanthapuram 
Is India's southern-most point. All foreign companlas are 
demanding stop-ovar at Thlruvanthapuram. But these people 
do not allow them. 

Regarding the finances 01 the Indian Airlines and the 
Air India, the matter should be taken Into consideration. I 
hope the hon. Minister will take a very healthy decisIOn In 
all these matters. 

With these words, I conclude. 

MR. CHAIRMAN : Now, the hon. Minister has to reply 
only to the questlons raised by the Members under the rules. 
Only those Members who have given notices are allowed. 

SHRI KHARABELA SWAIN (BALASORE) : Sir, with 
your permiSSion, I would like to put a straight question 
.... (Interruptions) 

MR. CHAIRMAN : I cannot go against the rules. You 
may put question In some other form. It is with reference to 
an accident. 

... (Interruptions) 

MR. CHAIRMAN: It is not permitted. What you say 
Is not In reference to the matter under discussion. II Is 
against the rules. Members who have given notices have 
already put their questions. 

... (Intfmuptlons) 

SHRI K.A. SANGTAM (NAGALAND) : Sir, why are you 
discriminating against me? When you have allowed him, 
why can you not allow me also? .... (Interruptions) 

MR CHAIRMAN : It Is a bad precedent. Und.r the 
rul.s, It will not b. p.rmltt.d. I have disallowed that qu.stlon 
also. II will go agalnstth. rul.s. 

(Interruptions) • 

[Translation] 

SHRI K.A. SANGTAM : I would like to ask a queatlon 
about the North East...(lnt.rruptlons)" 

(English] 

MR. CHAIRMAN : In order to do justice, I have dls-

"No! recorded. 
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allowed th... two qu •• tlon •. I have rendered luetic •. You 

can raJa. It on acm. other occa.lon through oth.r devlc ... 

(Interrupt/Ons) 

MR.CHAIRMAN : Th ••• two qu •• tion •• r. dla.lIowed. 

I .hould not expunge It. You .hould follow the rule •. It Ja 
not p.rmltt.d under the Rule •. It will b. quot.d ••• 

preced.nt In futur •. I do not want to cr •• t •• ny precedent. 

It II against the rul ... Oth.rwls., for ev.ry dlacu .. lon, th.re 

wUI b. questions put by Members who h.v. not participated 
In the deb.t •. 

... (Interrupt/ons) 

THE MINISTEA OF CIVIL AVIATION (SHRI SHARAD 

YADAV) : I have understood your polnta ... (lnterruptlons) 

ru)e: 

MR. CHAIRMAN : For your Inform.tlon, I r.ad the 

"Th.r. shall b. no formal motion b.for. the Hou •• 

nor voting. The member who h •• glv.n notice m.y 

make a short stat.m.nt and the (m.mb.rs who h.v. 

prevlou.1y Intimated to the Sp •• ker may uk • que.tlon 

for the purpose of furth.r .'ucld.tlng .ny m.tt.r of 
f.ct. Th.r •• ft.r, the Mlnlst.r sh.1I reply .hortly:)" 

You have not given notlc •. I c.nnot vlolat. the rulea. 

(Int.rruptlons) 

MR. CHAIRMAN: Pl •••• coop.r.t •. I dl •• llow the 

qu •• tlon. put by both the hon. M.mb.ra. You c.n m •• t 

the Mlnlst.r I.ter. 

".00 hr.. 

{Trans/at/on] 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 

YADAV) : Mr. Chalrm.n, Sir, •• r.garda the "'u. which 

Shrl d ~ raised .bout the tragic d •• th of • girl child. I 
h.d given • d.t.,1ed .tat.m.nt In Raw. S.bh. r.g.rdlng 

th.t. AI I could not make •• t.t.m.nt h.r. about II, I r.gr.t 
II. Strlng.nt .ctlon c.n b. t.ken ag.'nst those Iound guilty 

for this tragedy rond w. will do It .0 th.t th ••• kind 01 
Incld.nt do not recur In lutur •. Alongwllh II w •• r. trying 

to make prop.r arrang.m.nt In this r.g.rd. all the Qu •• tIon. 

which h.ve b.en ral.ed by Shrl Somaly.ll during the 
I1l1cu .. lon, c.nnot b. replied to now. Indian Alrlln .. ha. 

b •• n m.klng profit. Air Indl. too h •• b •• n consld.red .mong 
the be.t .Irlln •• of the world. But due to two or thr.e 

r.ason. some problema w.r. laced by both the .lrUn ... 

Th. r.ason. which you have cited .re all right In th.lr pl.c •. 

Th. hon'ble Memb.r who spoke In the .nd m.ntloned about 
the .tr.ngth of .mploy ••• and also .ald that b.hlnd .ach 

of our .'rcr.ft, 700 .mploy... .r. working while In oth.r 
.Irlln.s, 250 .mploy... p.r .Ircr.ft .r. working. Th.r. .r. 

lebour law. for the .mploye .. of public und.rt.klngs which 

h.v. be.n operating for the p •• t flIty ye.ra. There are 
approxlm.tely 18000 employee. In Air Indle. There II no 

Immediate remedy for thll "'ue .nd It Ia • dllflcult Job to 
find • remedy Immedl.tely. Not only did Rudy)1 say .bout 
the problema of .mploy ... , h. hu .lao •• Id th.t the 

.tr.ngth of offlc.r. h.. .lao Incre •• ed. Th. pyr.mld Ia 

becoming p.rall.t. It Ie .180 • problem. In 1M-97. Air 

India .uffered /oaa of RI. 14 ClOre, In 1 Q97 -118 It e.med • 
profit of RI. 47 cror •• nd • further prollt of RI. 38 crore 

In 1998-99 .nd during flrat h.1f of 1999-2000, II h •••• rned 
• profit of RI. 14.3 crore, I think th.t II wHl go further up. In 

1980, 320 a"bu ... were Inducted Into the Indian Alrlln .. , 

they w.r. grounded for nln. month •. It Ia the larg •• t lleet. 

Thla declalon w •• taken by the Govemm.nt. Approxlm.t.1y 

RI. 200 cror. w.r. Io.t due to th.t declalon. 

[Engl.h] 

SHAI VAAKALA RADHAKAISHNAN (CHIRAYINKll) : 

I. th.re .ny propo.al for the m.rger of th ••• two corpo-
ratlon-Indl.n Alrlln ... nd Air India? 

{Transl.t/on] 

SHRI SHARAD YADAV : I am coming to your point. 

[Engl.h] 

MR. CHAIRMAN: Shrl R.dhlkrlahn.n, pleu •• ddreaa 
the Ch.'r. You .hould not directly uk from the Mlnlat.r. 

You .hould .ddr ... th. Mlnlat.r through the Ch.lr. 

{Trans/at/on} 

SHRI SHAAAD YADAV : Th.r •• r. two major r •• son. 

lor II. Th. mo.t Import.nt r •• son Ia th.t the Airbu. A-320, 
b.lng run by Indl.n Alrlln.. .re th. b.ckbon. 01 Indl.n 

Alrlln ••. I would Ilk. to th.nk Shrl Ch.ndra Sh.kh.rp lor 

t.klng the declaion to one •• g.ln operate the .Irbu ••• which 

w.r. grounded .nd thu. h.'p'ng th. r •• cu. of tho .. 

p •••• ng.rs who were .trended In Kuwait .nd Ir.q during 
the Gulf_r. The large ac.1e r.acu. of th ... p .... ng.ra 
w •• m.d. poa.lbI. only through th •••• ,rbu •••. It Ia • v.ry 
powerful alrcr.ft In th. world .nd our Indian Alrlln •• h •• 

b •• n .Ignlllc.ntly str.ngth.n.d due to thla 1I •• I....(lnt."· 

upliona,. W. h.v. nln. A-3oo .Ircr.ft but they h.v. outlived 

th.'r IH. expectancy. They .r. 20 y •• ra .nd four month. 

old. Th. numb.r of A-320 Is 30. Du. to the daclalon of 
grounding the A-320 .,rbu... wh.th.r by the prwlou. 
gov.mm.nt or thla gov.mm.nt, the efficiency of .dmlnla" 
tration .nd .mploy ... Is .ffected .nd the public .ector too 

h.. be.n .dv.r •• 1y affected. Were w. ready when the 
glob.lla.tlon .tarted ? .. (Interruptiona, 

W. w.r. getting protection from .11 .Id ... People did 
not h.ve.ny .It.m.tlve .nd w.y out and they had to 
utNlze wh.t they wer. ofI.red. Hence  they wer. forced to 
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[Sh. Sharad Vadav] 

use only these things. But after globallaatlon when the 
competition Increased, the Inefficiency 01 office,. and staff 
was exposed. Though they have been exposed, laws remain 
the same and there Is no change In them. We could stop 
lurther recruitment but we were not In a pas.lon to retrench 
them. If you retrench them, then the lo •• e. will further 
Increa.e. We have a flnt of nina A-300 which are 20 years 
old, 30 A-320 which are alght years old, 12 8-377 which 
are 18.4 yaars old and three donnears which too are 14.2 
years old I.a. the average age 01 our entire Ueet Is 12.9 
years. 

Sir, the 10 .... which have b.en suffered by Indian 
Airline. are due to the decision of grounding Airbus A-320. 
Secondly, Vayudoot was m.rged with It and the staff 8trength 
01 Vayudoot was 1300. Earlier Its accumulative loss was 
Rs. 200 crore and a lou of R8. 15 crore was being Incurred 
per year. The number of 118 employees was 1300 and they 
were merged with the staff of Indian Airlines I.e. the entire 
burd.n of a 81nklng company was also shared by the Indian 
Airlines. 

I have gathered all the necessary Informatian from 
My Mlnlatry regarding the complaint which hon'ble Rudyjl 
had made about Indian Airlines la8t time. A complaint was 
just now made that the employee. Irom outside and not 
from Vayudoot were recruited In Indian Airlines. It Is alao 
being looked Into. I called on all the officers 01 my Ministry 
to deal with the Issue which was raised by hon'ble Shrl Klrll 
Somalya and Rudy Sahib. If there Is any mistake, It will be 
rectified. If the mistake Is not worthy of excu8e action will 
be taken agaln8t the guilty. 

A8 I said about Indian Airllne8 that II has also to fulfil 
some social obligations. We run our flights on routes such 
as Kashmir and North-East. The financial condition of all 
the States Ia alao not similar. The cost of fuel and rate of 
sale. tax diller. In each State. There Ia very high rate 01 
sales-tax In Andhra Pradesh, you hall from Kerala. The 
financial position of the State. Is also deplorable. We face 
problem In getting luel too. 

Thirdly, there are 37 directors In the Management of 
Indian Airlines. Definitely it does not need so many directors. 
First day when I saw such a gathering In the meeting, I felt 
that there Is not need for 8uch a big strength. What can be 
done lor pruning it. I will .olve It by dlscuaaing the Ia.ue 
with the M.D. of Indian Airlines and the department. New 
employee8 are not being recruited but how to downsize 
the present strength wUI also be considered. The Members 
have already spoken In detail about the 1088 being Incurred 
by It and It does not require s mention by me. Now we have 
come out of the phase of deficit and have entered the profit 
making phase. Now we will try to Increase the prollt. 

The Issue 01 time 8chedule was also dlscuaaed. Both 
the airlines have been facing the problem 01 time. Some of 
It Is due to compulslon8. Due to 80clal obllgatlon8 we have 
to run our air crafts In the remote areas too ... (lnte"uptions) 
I sccept your sugge8tlon that they 8hould fly on time and 
there 8hould be proper schedule lor It. Your 8uggestlon will 
be con8ldered alter holding consultations wllh all the hon'ble 
Member8 and collecting all the necessary material. The 
major reason lor the loss of Air India Is that the Indian AirOne8 
were given a large ahare In the Gull to overcome Its deficit 
during the time when the A-320 airbuses were grounded. It 
certainly benefited Indian Alrllne8 but It reduced the profit 
01 Air India. It Is In bad shape and there Is a need to 
Improve it. 

You have said about disinvestment. Now a separate 
department has been created to deal with disinvestment. It 
Is being dlscuS8ed In our department. The debate Is on 
about the percentage 01 share 01 equity and share 01 
management. Air India should own a8 a strategic partner 
and the proceaa 01 dlslnve8tment to be followed. Similarly, 
what should be the shape 01 disinvestment In the Indian 
Airline. becau.e both the.e airline. are the property 01 India. 
Today, the.e alrliens are facing some problems. Global 
competition has baen Introduced In this field. We have to 
withstand this competilion. Now private airlines are also 
operating. We have to compete environment. Though we 
have .uffered some setbacks but .1111 we have been 
benellted due to this competition and have come up to their 
level In competition. Serious consideration should be given 
to the strategy to face this competition. I have taken charge 
only 2 months ago. We are trying to resolve this Issue. 
The progre.s 01 this work has been affected with the 
commencement 01 Parliament session. Indian airlines and 
Air India are big Institutions established by the hard work 
01 the people 01 our country. Earlier these In.tltutlons were 
earning prollts but lor the last lew years they are running 
in losses. We have to make concrate efforla to Improve 
their working. Shrl Rudy was ratalng the laaue 01 Carlbjet. 
Caribjet agreement was rescinded though there was no 
such clause In this regard In the agreament. This made the 
situation Irom bad worse. We are observing the situation. 
It will not create problems. I am personally handling the 
matter 01 Carlbjet and I am pained to see the irregularities. 
I am paying lull attention towards In since the day award 
was pronounced. The condition 01 the Air-India Is very bad. 
An award 01 Rs. 103 crores has been pronounced for us in 
Caribjet case. It is our andeavour to ractify It. Fleet 01 Air-
bus A-320 was grounded. Vayudoot was merged In II. Earlier 
Indian alrUnes was an healthy organisation but . consideration 
was not given to the fact that It can lace problems in later 
stage. Government 01 India Is not In a position to Inluse a 
huge amount of funds In II. This department has been 
neglected becau.e It Is not related to votes. Besides, control 

-over It was also weak to an extent. II Is a glamourous one 
but Is not obligatory to the Government. Is has done a 
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commendable job right from Kargll mission to cyclone In 
Orissa .. 

I do not want to comment on the financial position of 
Air-India though It Is In a bad shape. However, II the hon. 
Members desire, I can mention It In detail. We have 
demanded As. one thousand crores. The Kelkar Commmee 
has recommended Rs. one thousand crores for disinvest-
ment so that we could enter the world market. Air-India 
which was established In 1953 has a very big Infra.tructure. 
Wa are making efforts to ensure optimum use of Its large 
a •• ets so that It could become a better airlines. Providing 
good aervlce. to all. 

SHRI KIRIT SOMAIVA (MUMBAI NORTH EAST: Has 
the Government of India refused It? 

SHRI SHARAD VADAV : Ve., Government of India has 
refused It twice. Our endeavour Is to remind them ... (lnte"u-
ptlons) 

{English} 

MR. CHAIRMAN : It Is only a hall-an-hour discussion. 
It has already taken nearly on hour. The Minister should 
reply to the questions raised by the three Members. 

(Translation} 

SHRI SHARAD VADAV : We should remind them time-
and agaln ... ('nte"uptlons) Mr. Speaker, Sir, I have to give 
the reply In the time allotted to me. I want to submit thai 
both the air lines are In bad condition. Efforts are being 
made 10 Improve the situation. Indian airlines Is recovering 

a bit a. it ha. got some route. In the Gull. In my view. Air-
India needl lOme Improvement. It has a work force 01 18 
Ihousand employees whereas the slall strength in the Indian 
Airlines Is 22 thousand. It does not Include the ligures 
regarding the ollicers employed in th .. e organl8atlons. Next 
time I will tell you the numb.,. of officers when ligures will 
be available In this regard. These are the problems. As 
regards the concern expressed by the hon'ble Members, I 
would like to .ubmlt that airlines are working properly. 

Through you, I would like to tell the Hou.e that we 
are .erlously engaged lor the Improvement In these Instl-
lutlon. by re-reschedullng them. We will try our level best 
to Improve the .ituatlon. We will try to Implement the 
sugge.tlon. given by hon'ble Members for the proper and 
optimum use 01 Indian Airlines lIeet and lor the Improvement 
In these institutions. I have not been able to answer all the 
queries 01 hon'ble Members but In luture proper reply will 
be given to them whenever I get time. 

Mr. Chslrman, Sir, through you, I would like to .ubmit 
that both the Institutions are very old. /I Is the will of the 
House . to restore the past glory of these institutions. 
Whatever best can be done to achieve this gosl would be 
done by our Ministry. 

MR.CHAIRMAN : Now the House stand. adjourned 
to meet again tomorrow at 11 A.M. 

18.22 hra. 

The Lok Sabha then adjourned till Eleven of the Clock on 
Monday. December 20, 19991Agrahayana 29, 1921 (Saka) 
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obtained 

MNISTRY 

(b) 
(a) 

orld Bank 

SHRI AJIT SHIV 
VITHALRAO KAMBLE 

(DR .RAMAM) 

• 200.000: 
• 200.000: 

• 91.310 
• 247.170 
• 325.000 
• 61.730 
• 100.000 

289 

108 

3.382 

2.403 

88,351 

-10.00 

12.04 hres 

under 

( DHANHDUHA ) 

Jaiya.Dr.Satyanarayan 
(Ma"ereoi 1 ) 

(Shahraehalam) 

Obtained from the Wor Id 
Bank 

MINISTRY 

(.) 
(b) 

SHRI SHIVAJI VITHALRAO 
KAMBLE 

(DR .RAMAN) 

$200.000 

• 91,310 
$ 247.170 
• 325.000 
$61.730 
$ 100.000 

• 
286 

106 

3.362 

2.403 

88.351 

-10.02 

12.01 hrs 

number 

( DHANDHUKA ) 

Jatiya ,Dr .Satyanarayan, 
( Na".reoi 1 ) 

(8hadrachalam) 
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